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1 LOK SABHA DEBATES 2

LOK SABHA

Monday, February 26, 1973/Phalguna
7, 1894 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. _SPEAKER in the Chair.]
ORAL. ANSWERS TO QUESTIONS

Declining Trend in Sugar Production

*82, SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the sugar
has a declining trend;

production

(b) if so, the reasons therefor; and

{c) the steps proposed tp meet the
deficiency?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) to (c).
The production of sugar, which had
declined in the past two years due to
shrinkage in the area wunder cane,
diversion of cane tp gur and khand-
sari, and damage caused to the cane
crop by natural calamities such as
excessive rains, floods in certain parts
and drought in others, has started

picking up as a result of the wvarious .

measures taken by the Government to
augment production,

S FAAT TAE AIA : FAT HAT WE T
A IIA &N FAT FET (F FT TE I
& fr &g 2t add 7 fr w1 oE & wwfed
WEHTT gATE 7 7T S@ &1 @17 ¥ o7 fory
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sto WX fag : & Frew ar i
fex &\ 39 FgemT fF 09 F &9 §
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Forst ST 20T ITET TF FTI7 7Z 5
& FT T A SATET G_T FIA @ |
faer avz g are ara sarer w8 E )
Fo fae oot § o1 3% § TG0 a9,
ag AF 19 & | TS UEAT § T9EHT 74
T 93T )

st TAT TWE HISA : HAT WEIEA
FFITR:

“Various measures are being taken
by the Government.”
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SHRI S. M. BANERJEE: 1 would
like to know from the hon. Minister
whether one of the causes of the
diversion of sugarcane to khandsari
and gur was because of the low price
of sugarcane and, if so, may I know
whether the price had been increased
and, if so, how does it compare with
the prices which were given last year
and this year?

PROF, SHER SINGH: This year
the minimum statutory price of sugar-
cane has increased by about 20 per
cent as compared to that of last year,
and because of this policy of partial
control, even a higher price is being
paid if various parts of the country.

«SHRI S. M. BANERJEE: After the
partial control, what is the difference
in the price between last year and
this year?

PROF. SHER SINGH: I have stated
that. The minimum statutory price

is 20 per cent more as compared to
last year.

oft T TETX oUW : W7 R
AT B & A wrerd §
Hrr frat § Y wwEEER § S H AR
T TEETY AT ST ATEYATT g & A
O T a 1 aeuq grr § foew
& arfeat qg= q< ot fearemar omw
fin wareT Tifeat qg Wi areew # der
e fear oAt € | wHe A sy TR
STET EYaT & | AE A weT Y Wr g I
g F it faw ¥ welt g v A
FAMRE?

o I‘I‘!ﬁ!'ﬂ'mﬂifw&
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H T AT G | € IR IR F TAH
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SHRI M. RAM GOPAL REDDY:
Our requirements are over forty lakhs
and we have no backlog of the pre-
vious year. In Andhra Pradesh the
co-operative factories wanted to pay
more money to the sugarcane grow-
ers but the State Government has
come in the way and stopped pay-
ment. How is the Government going
to help the co-operatives to pay more
to the cane growers and get more
cane so that they could produce more.

PROF. SHER SINGH: I shall get in
touch with the State Government and
try to find out why the State Govern-
thent is not allowing the factories to
yay more to the cane growers.

* SHRI JYOTIRMOY BOSU: In view
of the fact that the recovery figures
of sugar out of cane have been con-
tinuously manipulated upto thrity per
cent, the Government had posted ex-
cise inspectors to supervise the reco-
very figures’ accuracy, Why is it that
they have withdrawn those excise
inspectors? The recovery figures are
being greatly deflated now-a-days.

PROF, SHER SINGH: This question
qould be put to the Finance Ministry
because I have no information about
the excise inspectors,

¢ SHRI JYOTIRMOY BOSU: I want
Your permission. Sugar production
kas declined. I am of the impression
:'_hat the recovery figure, the ratio or
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percentage of sugar recovered from
cane, was actually 10.5 and it is mow
shown as B8:2. There wa¢ a check be-
fore to prevent them doing this. Why
had that check been withdrawn, giv-
ing them an opportunity for self-
assessment. Ags a resul! the recovery
figures have been grossly manipulated
and that is why the figures show a
decline in sugar production, Will the
hon. Minister kindly tell us whether
thig is not a fact?

PROF. SHER SINGH: About re-
overy of sugar from cane, we can go

to that question separately, The
total production is assessed by the ex-
cise inspectors and they are attached
to each mill; they have to realise ex-
cise duty.

SHRI JYOTIRMOY BOSU: I geek
Your guidance, Mr. Speaker. Will ywu
not agreg that production of sugar is
related to recovery from sugarcane
and the accuracy of those figures?

MR. SPEAKER: He has given his
reply.

SHRI JYOTIRMOY BOSU: I am in
your hands; the Minister is hinding
certain facts; there is widespread
malpractices, )

MR. SPEAKER: Please sit down.

SHRI S. M. BANERJEE: The minis-
ter said that payment is made on the
basis of recovery. What is being done
is, if the actual recovery is 10 per
cent, it is shown as 8 per cent and
the extra sugar goes into black market.
(Interruptions).

SHRI S. B. GIRI: Sugarcane is
being diverted to khandsari because
they are getting higher price. There-
fore, will Government link the selling
price of sugar and the sugarcane price,
so that it will be an incentive to
sugarcane growers to supply the cane
to the a3ugar factories and not to
khandsari manufacturers?

PROF. SHER SINGH: We will
examine this suggestion.



I R TR EEEEE R G

A gHR T3 ST NEqeT AL
T g 9T F1 1A FT @ F R § |
T Wt J A9 F4q T e Arfest
TGETE | gL AATA HT ST TS .

HgA W : JPET AT HHT
qq a9 |

PROF. SHER SINGH: The hon.
member’s 2allegation is absolutely
Wrong,

o gTH T HL AW © A FOS
T A T AT TS GET & AT -
JHAFL T AT KT 1T STAAT AT & ¢

Import of Wheat from Canada
+
*83. SHRI SHRIKISHAN MODI:
SHRI INDRAJIT GUPTA:
Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the Union Govern-
ment have decided to buy about 15
million bushels of wheat from Cana-
da;

(b) if so, what will be the expendi-
ture involved; and

(c) what will be the time by which
the food supplies will reach India
from Canada?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) A quantity of 17 m. bushelg (4.68
lakh metric tons) has been purchased
from Canada.

(b) The total expenditure likely to
be incurred is Rs. 37:69 crores on cost
and freight basis.

(¢) The entire quantity is expected
to arrive at Indian ports by June 1973.

=t sYfEma A&t : Fwrer & qE @ -
T & srewd fad oSt fF oW ¥
T &y waFe feafq € Sfes ag
AE ST F T TF A | GO ST
FAT AT qE AT G | Jg g AT
T Y AET AT AT, TN e #¥ T
2 fF urdw 3 & fagr mar ? &% W
TH qE ¥ uRhe TR w1 Ak fr foafe
FAFT g JTer & 7

- AAreYwaALat A wEVy

v ey W W dAlla WL To (a3

¥ ag o st gar g fF aget
FT FT TF AT G §, T F9 T AR
aifasr o7 aF ?

SHRI ANNASAHEB P, SHINDE:
Perhaps what I sald was not clear
enough to the hon. Member. What I
said was that the total quantity would
be arriving by June end. It does not
mean that arrival will start only in
June. In fact, by 20th February about
two lakhs tonnes of wheat and milo
have arrived at Indian ports. Arrange-
ments for 71 vessels have already
been made to ship wheat from the
countries from which they have been
purchased and the last shipment
would naturally be spread over up
to June,

st =fEww A ST A FATST &
gOar a1 § a8 gL dwl F  gEAS
4 dgar gdEr a7 § g1 e gaEr
T g AR fEqAr wEWoar &wan
FOIrAANE |

SHRI ANNASAHEB P. SHINDE:
Wheat has been purchased ifrom
Canada, Argentina and USA. The
price range for Canadian wheat was
90.57 dollars to 97:136 dollars per
tonne FOB. For Argentina wheat the
price has been 96.35 dollars FOB, For
USA wheat the price range has been
99 to 106.25 dollars. Since these pur-
chases have been made at different
periods, the price range has been
taken.

Wt sifemm WY : OEr S A
grzfag aaT 41§ | 98 A F@mr g
fif 9z 47 &eal 93 WIE ar #am
SERCUE

SHRI ANNASAHEB P. SHINDE:
These are commercial purchases, MNa-
turally, the purchase price will de-
pend upon the prevailing internation-
al market prices.

SHRI S. B. PATIL: Just now the
hon. Minister said what the FOB
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price will be. What will be the zel-
ling price to the consumer?

SHRI ANNASAHEB P. SHINDE:
Since the sale price of wheat to the
consumer is subsidized, it would rot
make any difference to the consumer
whether the wheat is purchased ab-
road or procured internally. The uni-
form selling price is Rs. 78 per quin-
tal. I have already mentioned the
FOB price and the freight will be 15
dollars a tonne approximately. The
cost of subsidy will have to be work-
ed out. As soon as the final accounts
are available after some time, we
would be able to work out the figures.

SHRI FATESINGHRAO GAEK-
WAD: Does the government accept it
as a fact that if this wheat import had
been made earlier, we would have
paid a lesser price and that we had
been late in placing our order?

SHRI ANNASAHEB P. SHINDE:
1 know that this question has been
agitating the mind of the hon. Mem-
bers and I am thinkful to the hon.
Member for raising this question. But
I would submit that we could not
have purchased in August or Septem-
ber when we had very large stocks
with us. In fact, if there had been no
drought in Maharashtra, Gujarat and
Mysore during September-October,
there would have been no need for
import at all. So, it would not be
correct to say that we were late in
taking this decision for the import of
wheat, Other countries decided
about purchases earlier because their
cropping and harvesting seasons are
different. Since their harvesting sea-
son was June to August, they could
take a decision earlier. The result
wag that the prices went up. I may
assure the House that the Govern-
ment gave very careful consideration
to the guestion, keeping the national
interest in mind.

SHRI SAMAR GUHA: The hon.
Minister said that wheat has been
purchased from Canada at the inter-
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national price. While deciding whe-
ther the international price fixed by
Canada is correct, did they make any
comparison with the price paid by
China and Russia to Canada?

SHRI ANNASAHEB P. SHINDE:
No government officially discloses the
price at which it purchases or gells.
We have supplied those figures be-
cause wWe have got a democratic sys-
tem and we want to respect the wish-
es of this House. Normally, it is not
the practice to disclose the price, So,
We are not in a position to know the
price at which other countries have
purchased. Moreover, the prices have
been going up from August-Sepfem-
ber-October. Depending upon the
month in which purchases have been
made, those countries must have alse
paid those prices. If they were ear-
lier purchases, they would be cheaper
and, if they were later purchases,
they would be costlier,

Cost of Old Age Pensioni

*84. SHRI B. V. NAIK: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether any costs of old age
pension in India, within permissible
limits of fiscal capacities of the Cen-
tre and States, have been worked out;
and

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN 7HE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b). Old
age pensions are being given by some
State Governments from their ron-
plan budgets. About Rupees three
crores per year are being spent to
cover about 1,50,000 persons., Any
significant expansion of this programs-
me is not likely to be within the
fiscal capacity of the State Govern-
ments. The Government would Jike
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to accord a high priority to and uti-
lise available resources pn gervices
for the children.

SHRI B, V, NAIK: All over the
socialist countries of the world, the
old-age pension is a done thing. It
may be at the rate of 700 {o 800
crowns per month in Scavandian coun-
tries...... (Interruption). We call
our country a socialist country. The
question of old-age pension having
been accepted as a part of the social
reform, if it is a question of discri-
mination between the young and th:
old, does that not mean that there is
also one case for the pensions to be
granted to other classes like the Gov-
ernment servants, etc? It stands to
the Jame reason when it comes to the
question of old vs. young or the in-
fant. Is not the same principle appli-

« cable to the pension classes in the
country today which form a substan-
tial and effective minority?

THE MINISTER OF EDUCATION,
SOCIAL: WELFARE AND CUL-
TURE (PROF, S. NURUL HASAN):
It is a gubstantial minority. So far as
Government is concerned, we believe
that for every person who is old,
social security should be providedq to
him provided we have the means. But
when the means gre limited, certain
:. priorities have to be defined. It is

our contention that we must put in

as much as we can afford to put in
for the looking after of children, That
is a programme which we have been
seeking to emphasize over and over
again. If we were to make even a
sough calculation, it would come to
something like Rs. 525 crores, That
would be the order of amount requir-
ed for having a reasonable program-
me for old-age pensions. Looking at
the limitations of resources of Central
and State Governments, it was felt
that instead of having some -small

token programme, we should have a

massive programme for children and

then, ag our resource position im-

proves, we will certainly go in for
old-age pensions.
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SHRI B. V. NAIK: Hag the question
been so interpreted by the hon, Min-
ister that the care for the old in the
form of a social security ang the care
for the young have to be mutually
exclusive and that they cannot be
complementary to each other?

PROF. S, NURUL HASAN: If our
resources had been adequale, I am
sure we would have ensured that they
remain complementary, Unfortunate-
ly, the resource position is too well-
known to this House.

ft W fag W0 ¢ HeT-Te FwA
F aR ¥ S2zg 7 ot foww @, 7@ g
Fdt § i w@el 2 aga & A 7T AR
o daR FRawrae Fgar
Ay aga ¥ ¥few R Afew 7 ¥
w1 TEANe wrE OHY &w g 9T
@ § v 2z F1 doT A T F I
fear o WYX A F1 T 7 M
for o ?

WMo Qwo WATW FW : WA
qEer FT FATS 1A G g
& e & , e 7w o & v
ar | FETY gefadl & AR ¥ v &
71 FTaR §, Ig TR AH TG | AL
wuer ¥ gg AT ORI qATani &
ark ¥ wff frear & 1 wlT T A
AT T¥ gL TF W& HT WA & &
art ¥ qr, Y 731 &Y ¥ AR @ AR
¥ fora & qre Wt 2EwTe w30 & fag
wr gaafn 7§ | 97 FAe aET
warfaal FY dearT 3 F AT A 77T 97

SHRI R. S. PANDEY: Since our
State is a socialistic State, as was re-
ferred to by my hon. friend, Shri Naik
and with which I agree, may I know
from the hon. Minister whether, apart
from the pension—the hon. Minister
has explained that it will be very
difficult to meet the requirement of
old-age pension because there are
many old people and the has not ‘ol
the means to provide for that—, they
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are contemplating any scheme by
which the old people would be com-
pensated like free medical aid or
something like that—apart from pen-
sion betause pension is a different
thing. After all, all of us are going
to become old one day.

PROF. S, NURUL HASAN: I think,
the hon Member igsreferring to the
question of free medical assistance..

s AfRT ¢ w19 £ 1§ gy AT
dfag fis wr qar gr dr 71

SHR]I BHAGWAT JHA AZAD: En-
couraged by the hon. Minister's state-
ment of the necessity for such a sche-
me and also his statement that it
would require about Rs. 500 and odd
crores—{hat means, the Ministry has
worked out the details—, may I know
whether they will wait for some good
years to come when they will have
some rewources or whether they will
introduce the scheme even in parts
as a nominal token? What exactly are
the prospects of planning for this pen-
sion in the Government's considera-
tion?

PROF. S. NURUL HASAN; This is
a matter which the State Govern-
ments have already taken up, as the
principal answer shows, and taking
up of this particular measure by the
State Governments does indicate that
at least the State Governments are
conscious of the responsibility of so-
ciety to the old people. If the total
Tresource position had been better, I
have no doubt that it would have
been possible to take this scheme
towards a considerable step forward,
but unfortunately, as I submitted, in
the present position, it does not seem
to me to be likely that very much of
advance could be made. It is certain-
ly not a fact that nothing is being
done in respect of the old people.
Many States are doing whatever is
within their means.

SHRI S. M. BANERJEE: I would
like to know whether he is aware
that the Government of Uttar Pra-
desh, the Government of West Ben-
gal and “some other State Govern-
ments have started this scheme, but

1894 (SAKA) Oral Answers
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the quantum of pension jg so0. meagre
as Rs, 20 only. I would like to know
whether the Centre would subsidise to
the State Governments in other to
enable them to continue the scheme;
otherwise, the State Governments are
going to stop it for want of proper
finances.

PROF., S. NURUL HASAN: As the
hon. Member knows very well, in the
calculations which are being made
by the Planning Commission for the
Fifth Plan, they have not yet started
*dividing what is going to be put in
the Central sector and what is going
to be put in the State sector, There-
fore, when I submitted that it seems
that it would not be possible to give
a very high prioriy to the old age
pension........

SHRI S. M, BANERJEE; My qygs-
tion was different. Some of the
State Governments have already start-
ed this scheme and are paying a mea-
gre amount of Rs. 20. As a matter
of fact, they are unable to continue
the scheme for want of funds, for
want of aid from the Centre

MR. SPEAKER: He has understood
that very well. He is replying to that.

PROF. S. NURUL HASAN: It was
precisely this point that I was trying
to make out for my hon, friend’s in-
formation that if we had a scheme,
we would be delighted to be of some
assistance to the State Governments,
but the- present position is that we
do not have a scheme, and when we
made our calculations, we felt that,
within the resources position that is
likely to be available in the Fifth
Plan, it might not be possible for us
to make a provision.

Setting up of more Medical Colleges

+
*86. SHRI R. K. SINHA:

SHRI M. RAM GOPAL
REDDY:

Wil] the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether there is any psoposal
to set up more Medical Colleges
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during the next Plan period to remedy
the imbalance in the annual intake
capacity of Medical admissions to
bring the States deficit in Medical
Colleges on par with the surplus
States;

(b) if so, the main features thereof;
and

(¢) the total number of Medical
seats in the various Colleges in the
country at present and its proportion
to the total population of the country
and for how many persong there is
one Medical seat according to this
proportion?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K
IZISKU): (a) and (b). The question
as to how many medical colleges
should be set up during the Fifth Five
Year Plan ig at present under con-
sideration of the Government of India.

(¢) There are at present 99 medical
colleges in the country with an annual
intake capacity of 12,000.

The Health Survey and Planning
Committee, 1961, headed by Dr. A. L.
Mudaliar, had recommended an ideal
norm for this country for sometime
to come, as one medical college of
100 admissions for a population of
50 lakhs. In other words, it meant
one medical seat for a population of
50,000. Since some of the medical
colleges admit more than 100 students
every year, the present national ratio
of seat: population is about 1: 45,000,
which is better than what was
recommended by the Mudaliar
Committee,

SHRI R. K. SINHA: Part (a) of
my question says ‘....medical admis-
sions to. bring the States deficit in
Medicat Colleges on par with the
surplus States’. This part of the
question has not been answered,
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There has been an increasing
tendency to provide more and more
medical colleges in bigger metro-
politan cities where the city people
avail of them. I do not grudge it.
But the vast hinterland of the rural
population continues to be kept
ignored. Does this Ministry think that
there should be a plan for the rural
areas and for the backward areas in
the country and the same should be
included in the Fifth Five Year Plan?

SHRI A. K. KISKU: In the last four
plan periods, the number of medical
colleges all over India has increased
substantially....

AN HON, MEMBER: How much?

SHRI R, K. SINHA: He has not
answered my question. The States
deficit in medical colleges....

MR, SPEAKER: Please have some
patience.

SHRI A. K, KISKU: I would like
the hon. Member to be a little more
patient because I want to have an
overall picture presented to the
House, ...

MR. SPEAKER: You may straight-
away answer the question.

SHRI A. K. KISKU: The overall
positinn is that whereas in 1950-51
there were only thirty medlml
colleges with an annual intake capacity
of 2500, now we have ninety nine
medical colleges with an annual intake
capacity of 12,000.

Now, in view of the very specific
question that has been raised by the
hon, Member, we find that there has
been some deficit in some States and
some States have some surplus and
I may only say that the Government
is giving consideration to this fact
but I may also state that the Steering
Group for Health and Family Planning
have said that in view of the increase
in the annual intake capacity, it may
not be necessary to open any new
medical colleges during - the Fifth
Plan. Further, the whole matter is
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under consideration of the Govern-
ment and the Government is very
much concerned about the rural
population and we are sending
sufficient number of doctors to the
backward areas and the whole thing
iz under consideration of the
Government.

[
SHRI R, K. SINHA: The Minister
admits that there is deficit in certain
areas. But, on the other hand, he
says that there is a recommendation
that there should be no more medical
colleges. I would like to point out
to him that for the whole of Eastern
Uttar Pradesh, there chould be twelve
medical colleges on the basis of your
own criteria of one medical college
for a population of 50 lakhs, ‘There
is a deficit of medical colleges in that
region. In Faizabad Division jtself
which has a population of 1256 lakhs
there iz no medical college at all. It
is not the case of one division; it is
the case of the whole country. The
Government's orientation for support-
ing freshers in the metropolitan cities
like Delhi and Madras and feeding
them with too many medical colleges
and ignoring the rural areas, will it
be kept in view, when they consider
this question?

SHRI A, K. KISKU; The national
norm js one to 50,000 people, but as
I said, the overall achievement has
been better of one to 45,000 people.
However, there is deficit in States like
U.P., Bihar, Orissa, Madhya Pradesh,
Himachal Pradesh, West Bengal,
Haryana, etc. However, as I said,
the whole thing is under consideration
of the Government. Our concern is
that the rural population all over the
country must be supplied with ade-
quate number of doctors as quickly
a3 possible.

SHRI M, RAM GOPAL REDDY:
The Fourth Plan target was given
out as 13,000 students per year. The
Minister says that it is only 12,000.
I just want to know why this shortfall
ig there. How i3 he going to meet
the requirement of villages for more
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doctors? There are villagers who
have not taken any medicines; not
only have they not taken any medi-
cines from the doctor, but some of
them have not even seem the doctors.
May I know how he is going to help
the rural population with more medi-
cal aid? )

SHRI A. K. KISKU: The whole
problem of supplying more dbctors
to the rural area is being very
carefully considered by the Govern-

« thent and we are trying to find out

ways and means how we can send
more doctors. At the time of
admission, it is almost an accepted
fact in most of the States, that a bond
is to be given and some of the States
have already taken suitable” steps.
Thi; is one specific point I wished
to mention, so that we may be ahle
to send more doctors. In addition
to this, as I said, the whole question
of medical education is being
reviewed.

SHRI S. M. BANERJEE: We want
to know about the fate of the Guru
Gobind Singh' Medical College at
Faridabad.

SHRI JYOTIRMOY BOSU: .... and
the Sampurnanand Medical College.
(Interruption) I have a question. That
is why I get up, Sir.

SHRI MANORANJAN HAZRA:
During the admission of students in
medical colleges we find they do not
get any chance to get admitted in the
medical colleges in spite of their
getting the requisite percentage of
marks. Why should this be so?

SHRI A. K. KISKU: I am sure
the medical college admission is highly
competitive in nature, Although
minimum pass mark is 45 per cent.
every State has set the minimum for
admission at a certain level, but I
may say, it is a highly competitive
thing and the most deserving and
meritorious students do get the
opportunity. .
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SHRI P, R. SHENOY: Out of 99
medical ecolleges there are many
colleges run by private agencies.

These private medical Colleges can
be run efficiently only by collecting
high tuition {fees and compulsory
donations. I want to know whether
Government has any scheme to give
liberal grant to these private medical
colleges so that these colleges may
give up the collection of high tuition
fees and compulsory donations.

THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI R. 'K
KHADILKAR): At the present junc-
ture, private institutions starting
medical colleges are collecting capita-
tion fee and donations. We want to
put gn end to this practice. We have
advised the State Governments  and
if necessary, we shall come forward
<wvith a legislation to that effect.

SHRI P, R. SHENOY: How can
they give up the -capitation fees,
without any grants from Government?
May I know whether Government
have any proposal to give grants so
that the private colleges may give up
collecting donations?

SHRI R. K. KHADILKAR: Once the
university sanction is there and it is
running for some time, Government
can take into consideration certain
antecedents and might consider giving
some help. But if somebody tries to
open a medical college on his own
without the sanction of the concerned
Government, then there is no obliga--
tion to help them.

PROF, NARAIN CHAND PARA-
SHAR: I want to know the attitude
of Government towards colleges which
start with the charging of high tapi-
tation fees. In fact, there is a big
racket in the various States of the
country over this issue, whether it be
Haryana or any other. We would like
to know the Government's attitude.
We would like to know whether they
are going to encourage this tendency
Jr not.

SHR] R. K. KHADILKAR: I have
already said that we have advised the
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State Governments not to encourage
the starting of ....

SHRI JYOTIRMOY BOSU: What
about the Guru Gobind Singh Medical
College? They have not only roped
in many VIPs as patrons but they
have also collected donations from
many people ...,

MR, SPEAKER: Next question,

SHR1 JYOTIRMOY BOSU: The
assurance given by the former Health
Minister, Shri Uma Shankar Dikshit
has not been implemented. This is a
very important matter, ...,

MR. SPEAKER: 1 have already
passed on to the next question. We
have not been able to cover more than
four or five questions.

SHRI JYOTIRMOY BOSU: The
students are being exploited. They
are coming to my house daily. What
can I do? Again, what about the Sam-
purnanand Medical College?.... (In-
terruptions).

MR. SPEAKER: May I request hon.
Members to kindly sit down? During
these 45 minutes, we have not been
able to cover more than four
questions. After all, we cannot
discuss and debate upon everything
during the Question Hour.

So far as the Guru Gobind Medical
College is concerned, I think the new
Minister will come forward some time
to let us know the latest position.

MR. SPEAKER:
Q. No. 87.

Next question.

SHRI P. M. MEHTA: May I submit
that Q. Nos. 88 and 93 may also be
clubbed together along with this and
answered together?

MR. SPEAKER: I agree to this
request. Let them be answered
together.
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Bihar Government’s request for
Supply of Foodgrains

+
*87. SHRI RAMSHEKHAR
PRASAD SINGH:

SHRI G. P. YADAV:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Bihar Government
urged the Centre for the supply of
100,000 tonnes of foodgrains' from
January, 1973 due to the continuous
shortage;

(b) if so, the reaction of the Union
Government thereto; and

(c) to what extent foodgrains have
been supplied to Bihar uptil now?

THE MINISITER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHERBR P. SHINDE):
(a) The Government of Bihar re-
quested for an allotment of 2,00,000
tonnes of wheat and 20,000 tonnes of
rice for January, 1973,

(b) and (c). Taking into account
the overall availability of foodgrains
with the Government and the requi-
rements of other deficit and drought
affected States for the month of
January, 38,200 tonnes of wheat and
500 tonnes of coarse grains were sup-
plied to Bihar.

Decrease in Wheat Queta for Mysore
State

+

*88. SHRI C, K. JAFFER SHARIEF
SHRI G. Y. KRISHNAN:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Mysore State has been
getting a quota of 25,000 tonnes of
wheat per month, whereas the de-
mand was to increase it to 50,000 ton-
nes per month and Central Govern-
ment has reduced it to 15,000 tomnes
per month in the month of Novem-
ber and January;
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(b) whether 5,000 tonmes of whedt.
is required for only three districts of
Bijapur, Bidar and Gulbarga: and

(c) if so, whether Central Govern-

ment propose to increase this quota
of wheat?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) As against their demand for al-
lotment of 50,000 tonneg of wheat dur-
ing each of the months November
1972 to January 1973, Mysore Gov-
ernment was allotted 25,000 tonnes
for November and 15,000 tonnes each
for

December 1972 and January
1973,
L ]
(b) The requirements of Bijapur,

Bidar and Gulbarga as estimated by,
State Government are 25,000 tonnes
wheat per month.

(c) Within the overall availability,
the allocations of foodgrains from:
Central stocks are made to meet the
reasonable requirements of the State
Governments, Accordingly the al-
location of wheat to Mysore State
has also been made and will continue
to be made.

Gujarat Government’s Demand for
Increase in Allotment of Wheat

+

*93. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of AGRICUL-
TURE be pleased to state:
(a) whether Gujarat State has

demanded increase in the allotment
of wheat; and

(b) if so, the steps takem by Gov-
ernment to meet the demand of Guj-
arat State?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHI’N’QEJ:
(a) Yes, Sir.
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{b) Keeping in view the overall
availability of foodgrains in the
Central Pool and the needs of the
other drought affected and  deficit
States, the reasonable requirements
of the State are being met.
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' SHRI ANNASAHEB P. SHINDE:
We have been despatching regularly,
every month, foodgrains to Bihar.
But the demand which has been made
by the State Government is 2 lakh
tonnes, which we feel on objective
assessment too high, because even in
the peak period of the very severe
drought from which Bihar suffered in
1966-67, the maximum that was being
given was 1,80,000 tonnes,

Moreover, 1 would appeal to the
good sense of the hon. member.
There are certain States where the
crops have suffered as a result of
severe drought like Gujarat, Maha-
rashtra, Rajasthan and Mysore (inter-
ruptions). There are a number of
other States. There are pockets of
drought in each State, Bihar's crop
this year is much better than last
year’s. Bihar is particularly in for a
bumper crop of wheat this year.
They would be harvesting a record
crop. Therefore, I would appeal to
Bihar friends not to press tos much
on this.

SHRI C. K, JAFFER SHARIEF:
Ag stated by the hon. Minister, the
requirement of the drought-affected
areag in Mysore is still 25000 ton-
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nes. The hon, Minister and Govern-
ment know very well that prices
have gone up and all over the State,
people, particularly the poor and
middle classes, are approaching the
fair price shops where government
foodgrains are  supplied. Would
Government revise the allotment and
increase the quota for Mysore State?
Also, is there auy special quota allot-
ted to the drought-affected areas in
Mysore State? If so, how much is it?

SHRI ANNASAHEB P. SHINDE:
We are constantly in touch with the
Mysore Government and other dro-
ught-affected States. We are very
sympathetic naturally because people
are suffering in the drought-affected
areas. Only recently, two or three
days back, the Mysore Chief Minis-
ter and hig other colleagueg were
here; they discussed the matter with
me. They mentioned to my  senior
colleague, Shri F. A. Ahmed, some of
their difficulties. Therefore, this
month, in February, we have decided
to increase the allotment for Mysore
by 5,000 tonnes. Naturally, we do
not make the allotments district-wise
or region-wise, That is the responsi-
bility of the State Governments. We
make allotment to the States.

SHRI C. K, JAFFER SHARIEF:
My question was, in view of the fact
that the estimates for the drought-

affected areas were so much, whether
the Government will reconsider its

decigion and gllot more so ag to com-
pensate other areas also.

SHRI ANNASAHEB P, SHINDE:
We always consider the requests from
the State Governments.

MR. SPEAKER: Mr. G. Y. Krish-

nan—not here, Now, question 93.
Mr, Vekaria.
SHRI VEKARIA: May I know

from the Minister if it is not a fact
that the need of the Gujarat State is
for more than 1,10,000 tonnes but that
the Centre is not supplying even half

-of the quantity which is demanded

by the Gujarat Government and hence
price of wheat and other foodgrains
has gone up like anything; I would
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alsp like to know from the Minister
whether the Government will take
steps to bring the prices down and to
lift the ban on the movement of co-
arse grains in States like Uttar Pra-
desh, Haryana and Madhya Pradesh.

SHRI ANNASAHEB P. SHINDE:
As you are aware, the Government is
very much concerned about the
price rise, But the hon. House should
appreciate that because of this dro-
ught and other difficulties, the prices
have gone up. We are trying to do
our level best to procure and inten-
sify production efforts and see that
the requirementgs of the drought-affec-
ted areas are met.

As far as the specific suggestion by
the hon. Member is concerned, name-
ly, the removal of the ban, bans are
imposed with a view to procure and
isolate the pockets where the difficul-
ties are more so that we are in a
position te procure in the surplus
States and make the grains available
to the deficit States. I think this is
done in the larger national interests
and in the interests of the drought-
affected areas also. I woulg appeal
to the hon. Members not to press this
demand too much,

SHRI VEKARIA: 1 have myself
visited two or three districts, and I
have got reports from the other dis-
tricts also. I know from the reports
that the supply of wheat in the vil-
lages and the small towns is two to
three K. Gs. per month per person.
The people are not getting sufficient
wheat and other foodgrains, and so

the situation is very, very bad, and.

there is every possibility of starvation
deaths in the Gujarat State. Looking
to this situation, I would like to kmow
whether the Central Government is
going to release more quota of wheat
to the Gujarat State.

SHRI ANNASAHEB P. SHINDE:
The Gujarat Ministers have been in
touch with us; both the Chief Minis-
ter and the Food Minister met me and
my senior colleague. We are aware
of the hardship of the Gujarat State,
T would also like the hon. Members to
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appreciate one thing. With the stocks
we have got, we have to.ratlonally
distribute them to the coumtry. For
the Gujarat State, naturally we have
the highest priority, but in order to
keep our imports to the minimum in
the national interests, and to see that
our stocks are conserved and rea-
sonably distributed on the basis of
the assessment, naturally, the Centre
makes an objective assessment. But
we are in touch with Gujarat and we
shall try our level best to see that the
Gyjarat Government is helped to the
'maximum extent possible,
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SHRI ANNASAHEB P. SHINDE:
We have allotted about 15,000 tonnes
of milp over and above the previous
allotments to Gujarat. As shipments
unload from March onwards, additio-
nal allotments will take effect.

SHRI P. G, MAVALANKAR: The
hon, Minister just now stated that
there is a short supply in a number
of States of wheat and other food-
grains. He also said about wheat
import from Canada, Argentina, etc.
that Government did not propose to
import more than what was actually
necessary. Because of what he has
said just now, may I know whether
the Government are thinking of buy-
ing more wheat from Canada and
other countries so that a few monghs
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later, the Minister may not have to
come to this House and say again
helplessly: “we had no knowledge and
there we had to buy at a still
greater price”. I want to know whe-
ther the Government is going to buy
more wheat from foreign countries at
this stage than at a later stage, when
it might be too expensive,

MR, SPEAKER: This was answer-
ed in this House a few minutes back.

SHRI P. G. MAVALANKAR: He
says that Government expects the last
shipments to arrive by June this year.
In view of the answerg given by him
just now, does he expect more wheat
to beerimported? If so, will he do it
now or at a leter stage? Why does
he want the country to spend more

oreign exchange? That is my ques-
tion.

SHRI ANNASAHEB P. SHINDE:
Government has given considerable
thought to this problem. We think
that with proper administration and
co-operation from the hon. Members
we shall be in a position to manage
the food economy of the country by
keeping the imports at the minimum
level.

SHRI NAWAL KISHORE SINHA:
The allocation is 38,000 tomnes of
wheat and 500 tonnes of coarse grains
for Bihar for January 1973. What is
the actual arrival in the districts, in
the ration shops in that State?

SHRI ANNASAHEB P. SHINDE:
I have mentioned the quantities which
have been allotted. Almost 39,000
tonnes had been supplied to Bihar. As
I said the open-market availability is
also there. Because there is much
difference between the price of the
public distribution system and the
price in the open market, there is
more pressure on the public distribu-
tion system. In Bihar this year's
kharif prospects are better and what-
evér is reasonable about Bihar's re-
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quirement, we are trying to
their requirements.

meet

SHRI P, M. MEHTA: May I know
from the hon. Minister whether he is
aware of the fact that the public dis-
tribution system in Gujarat has col-
lapsed and the State Government has
started giving petatoes as part of the
ration and people are starving and
they are not getting wheat or rice
regularly, Under these circumstances,
may I know from the Minister whe-
ther he would meet the reasonable
demands of the Gujarat State and
increase the supply?

SHRI ANNASAHEB P. SHINDE:
I am awares that there are certain
stresses and strains but to say that
the distribution system has collapsed
in Gujarat—I would not agree with
the hon. Member.... (Interruptions)
As far as potatoes are comcerned, I
do not think the hon, Member should
blame the Gujarat Government. We
suggest to the Gujarat Government.
Ultimately, my own assessment is
that this country’s deflcit is only mar-
ginal—that people should substitute
non-cereals, If they do it even mar-
ginally, then our food situation can
be brought under control. Therefore,
I would seek the co-operation of the
hon, Member and ask him not to eri-
ticise. We shall continue to make
endeavours to look into the reason-
able requirements of Gujarat.

SHRI RASIKLAL PARIKH: For
three consecutive months—December,
January and February—the Govern-.
ment fair price shops in Gujarat were
able to supply only 250 kg. of food-
grains to the people. May I know
whether this is a fact?

SHRI ANNASAHEB P. SHINDE: 1
am not aware of the quantum of
foodgrains distributed in a particular
area by particular fair price shops.
We are constantly in touch with the
Gujarat Govermment and it will be
our constant endeavour to help them.
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SHRI K. S. CHAVDA: The price
-of coarse grains in drought affected
areas of Gujarat is ‘more than that of
wheat, May I know whether Govern.
ment intend to advise the State Gov-
ernments to remove the ban on free
imovement of coarse grains?

SHRI ANNASAHEB P. SHINDE:
‘I have already repli.ed about the ban.

"WRITTEN ANSWERS TO QUES-
TIONS

-Job of Family Planning Propaganda
Entrusted to Teachers in States

**81, SHRI M. V. KRISHNAPPA:
DR. SARADISH ROY:

‘Will the Minister of HEALTH AND
FAMILY I'LANNING be pleased to

state:

(a) whether the family planning
movement has not made much head-
way and the idea of fixing targets in
vasectomy was leading to all kinds
vl coercion;

¥b) whether Teachers in Ujjain
District in Madhya Pradesh were asked
to bring at least two men to the Steri-
lization Camps; and

Tc) whether it is proposed to set
up a Committee to find out the reasons
for slow progress of the family plan-
ning movement and suggest remedical
measures?

THE MINISTER OF HEALTH AND
‘FAMILY PLANNING (SHRI R. K.
KHADILKAR): (a) No Sir.

(b) According to the information

received from the Madhya Pradesh *

“Government, District Family Planning
“Committee, Ujjain decided to avail of
the services of teachers and other
-officials of Development Departments
and non-official social workers for
motivating acceptors. But no such
instructions were issued by the State
"Education Department.

State
been

(c) A Committee of some
Health Ministers has already

13441 LS--2
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formed to study the various factors
responsible for the slow progrdss of
Family Planning Programme in cer-
tain areas, and to suggest ways and
means to give it necessary impetus.
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Land Ceiling Acts by States

*89. SHRI C. K. CHANDRAFPAN:
SHRI BHOGENDRA JHA:

Will the Minister of AGRICULTURE"
be pleased to state:

(a) how many States have sent
their Land Ceiling Acts for President’s
assent since the election to the State
Assemblies in 1972 and the names of”
the States; -

(b) how much surplug land each-
State would distribute to the landless:

(c) how long all the States would
take to bring the Land Ceiling bills;
and

(d) the States which had alrzady
distributed the surplus lands; and
how much land is totally distributed
by each State and to how many?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE "
(SHRI ANNASAHEB P. SHINDE):
(a) to (d). A statement is laid on
the Table of the Sabha. [Placed in
Library. See No. LT-4280/73].

Expenditure on repairs of newly pur-
chased ships by shipping corporation

«g0. SHRI KRISHNA CHANDRA
HALDER:
SHRI H, M, PATEL:

Will the Minister of
ANR TRANSPORT be
state:

(a) whether the Shipping Corpora-
tion of India had to spend a huge sum.

SHIPPING
pleased to-
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of money for the repairs of the newly
purchased ships; and

(b) if so, the names of the ships,
year of purchase, and the total amount
spent thereon?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): (a) and (b). A state-
ment containing thes required infor-
mation in respect of the ships pur-
chased by the Shipping Corporation
of Indig during the years 1970-71 and
1871-72 is laid on the table of the
Sabha. [Placed in Liburary. See Nos
LT-4281|73). The ratio of the total
expenditure on repairs and mainten-
ance, as shown in the statement.
comes to 6.69 per cent of the earnings
of these ships and to 3.11 per cent of
their total capital cost. These two
percentages are considered to be
reasonable.
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Impact of enhancement of Minimum
Bonus on Sugar Industry

* *92. SHRI K. BALADHANDAYU-
THAM: Will the Minister of AGRI.
CULTURE be pleased to state:

(a) whether the price of sugar was
increased by 20 paise per Kg. last
year after the enhancement of mini-

mum statutory bonus payable by the
sugar mills; .

(b) whether a prominent Economist
of the Indian Statistical Institute,
Calcutta, in his latest study on the
impact of minimum bonus on sugar
industry has calculated that the effect
of the enhanced bonus on the total
cost of production was 097 paise
per kg. instead of 20 paise which was
already allowed by Government; and

(c) if so, Government's reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) The
weighted average ex-factory price
for 1972-73 production was increased

by Rs. 19.59 per quintal.

(b) and (c¢). Information about the
study made by the Economist of the
Indian Statistica] Institute, Calcutta,
is not readily available. Nevertheless,
the impact of the enhanced minimum
bonus in this increase was about
Rs. 0.56 only per quintal, the rest
being accounted for by the higher
minimum notified price of cane, in-
crease in the bank lending rates and
certain other known escalations. .
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Spurt in prices of coarse grain and
pulses in Gujarat

*94, ' SHRI PRABHUDAS PATEL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the famine striken peo-
ple of Gujarat had to suffer another
blow by a sudden spurt in prices of
coarse grains and pulses;

(b) if so, whether the Gujarzat
Chief Minister and Food Minister
visited Delhi and urged the Union
Government to take measures to save
the situation; and

(¢) if so, whether Union Minister
had requested the State Government
of Punjab, Haryana, Madhya Pradush
and Orissa suggesting relaxation on
the ban imposed by these States?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The prices of coarse grains and
pulses have shown an upward trend
as compared to last year. However,
prices of urad have declined since
October, 1972.

(b) Yes, Sir.

(e) No request has been made for
the relaxation of the ban on the move-
ment of coarse grains imposed by
these States. The State Governments
concerned have been requested to
allow export of a limited quantity of

coarse grains to Gujarat on their
account.
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Progresg of emergency Food Produc-
tion Programme for Rabi Crop

*96. SHRI S.P. BHATTA-
CHARYYA:

SHRI M. S. PURTY:

‘Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Emergency focd
production programme of Rabi crop
is not likely to reach the target ori-
ginally envisaged;

(b) if so, the likely produclion
achievement of major food crops
against the original targets; and

(c) the reasons for the shortfall and
action taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). A statement is laid on the
table of the Sabha.

Statement

As a result of the Emergency Agri-
cultura] Production Programme laun-
ched by the Government and the
beneficial winter rains, production of
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rabi crops is expected to show an in-
crease over 1971-72 in some of the
States like Uttar Pradesh, Bihar,
Punjab and Haryana. In the Stales
of Maharashtra, Gujarat, and Rajes-
than, where rains have continued to
be deficient in the rabi season, rabi
crop output may rebister some fall
The overall shortage of power and
fertilizers might effect to some extent
the production which otherwise on
account of the special efforts would
have registered a substantial
While increase over last years' rabi
production is expected in the country
as a whole as a result of the special
efforts, firm estimates of production
would become available only after the
close of the agricultural year, that
is, some time in July-August, 1973.

In some States facing power short-
age, highest priority has been given to
agriculture in the supply of power by
outting down on industrial, domestic
and other categories of consumption,
In Punjab and Haryana, the situation
is being met by reducing for about
two months power supply to the Nan-
gal Fertiliser Factory and diverting
the same to agriculture. As regards
fertilisers, measures have been taken
to ensure equitable distribution of
available supplies among the various
States. Also, farmers have been advi-
sed on dosage, frequency, mode of
fertiliser application and composition
of fertilisers mix, besides other ap-
propriate measures taken to ensure
that maximum production is achieved
with the quantities of fertilisers act-
ually available.

Steps to give proper place to Urdu

*97. SHRI S. M. BANERJEE: Will

the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

| (2) what steps have been taken to
{@Ve Urdu language a proper place in
‘all the States:

rise. *

(b) whether any instructions huave
been issued by the Centre to the State
Governments; and

(c) if so, their reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV): (a) to (e¢). A statement is

laid on the Table of the House.
[ ]

Statement

State Governments attention has
been invited from time to time
through the Report of the Commis-
sioner of Linguistic Minorities regard-
ing facilities for instruction in Urdu
at primary and secondary level. In
order to help the State Governments
in the matter of training of teachers
and provision of books in Urdu on all
subject at secondary level, Govern-
ment have organised training courses
for teaching Urdu at the Regional
Language Centre at Patiala; the
National Council for Educational
Research and Training are producing
model books in Urdu.

The Government have also' estab-
lished a Central Board, known as
Tarraqui-e-Urdu Board, for the pro-
duction of academic literature, scienti-
fic books, children literature, refer-
ence works, encyclopaedia, basic texts,
ete.

Central grants are made available
to cultural-cum-language organisa-
tions for publication of Urdu books
and research in various subjects and
also to voluntary organisations and
individuals for publication and pur-
chase of reference books, like dic-
tionaries. encyclopaedia and other

popular books on literary, scientific
and linguistic subjects in modern
Indian languages, which includes

Urdu. Facilities have also been made
available in selected Central Schools
for teaching of Urdu Language.

In order to pursue the promotiof of
Urdu in States in a co-ordinated man-
ner, Government have set up a High-
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powerrd Corimittee to advise on the
measures to be adopted for the pro-
motion of Urdu language and steps re-
quired to be taken to provide adequate
facilities for Urdu-speaking people in
educational, cultural and administra-
tive matters. The Committee have
been examining witnesses and are
having consultation with the State
Governments. It is expected that the
report of the Committee would be
available shortly. The report will
receive due consideration by the Gov«
ernment.

Information is being collected from
all State Governments regarding the
steps d¢hey have taken to promote
Urdu Language and to provide fcr
its teaching in schools.

L]
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Reaction of Kerala Government to

taking over of wholesale Trade is
Foodgraing

*89. SHRI M. M. JOSEPH: Will the

Minister of AGRICULTURE be plea-
sed to state: ’

(a) whether Kerala Government
was prepared to fall in line. with the
Centre's policy of taking over the
«Wholesale trade in foodgrains vpro-
vided the State's full requirement of

rice was guaranteed by the Centre;
and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. \SHINDE):
(a) Yes, Sir.

(b) Within the overall availability,
all reasonable requirement of the
State Government for issue of food-
grains from General pool will continue
to be met.

Legislation on Rura] Service for
Doctors

*100. SHRI BHAGWAT JHA
AZAD:

SHRI R. S. PANDEY:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government propose
to enact lgislation or advise the State
Governments to bring legislation to
make rural service for doctors for
certain period compulsory; and

(b) whether any State Government
has approached the Centre in this
regard? B
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THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI R. K.
KHADILKAR): (a) and (b). The
State Governments have been ad-
vised to prescribed bonds to serve in
rural areas for execution by all stu-

dents seeking admission in  medical

colleges. There is no proposal for

legislation in this connection.
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Caases of Paralytic AfMictions among
the Inhabitants of Dum Dum Area
near Calcutta

804, SHR] TRIDIB CHAUDHURI:
Will the Miniser of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government have re-
ceived any report from the West Ben-
gal Goverment of widespread and
severe Paralytic afflictions among the
inhabitants of Dum Dum area
near Calcutta last year caused by the
use of adulterated mustard oil;

(b) whether any team of medical
experts of the Central Government
have examined the reports of clinical
investigation of these cases; and

(¢) whether the adultering material
which caused these afflictions have
been identified and any general ins-
truction issued to all concerned to be
on guard against this particular adul-
terant for mustard oils which is the
main cooking material through out
the Eastern and Northern India?

THE MINISTER OF HEALTH AND

FAMILY PLANNING (SHRI R. K.
KHADILKAR): (a) and (b). Yes,

LY
(c) The adultering material which
caused these gfflictions had been iden-
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tiffled. The concerned Health Autho-
rities in West Bengal had reported
that constant watch was kept over
the situation and repeated examinatione
of food samples including mustard oiF
revealed no further contamination.
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Aval of Tax Revenue, Provi--
dent Fund and Unclaimed Lottery
Money for Social Welfare Work

806. SHRI M. S. SIVASWAMY: WilP
the Minister of EDUCATION, SOCIAL.
WELFARE AND CULTURE be pleased
to state:

(a) whether the Indian Council of”
Social Welfare on 31st January, 1873
urged the Central Government to-
make available g portion of the tax
revenue, provident fund and lotteryr
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money lying unclaimed with the Gov-
ernment, to voluntary agencies and
social welfare work; ang

(b) if so, the facts thereof and ihe
reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUGATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) No, Sir,

(b) Does not arise,

Agitation against Increased Rate of
Land angd Irrigation Rates in Bihar

807. SHRI M. S, SIVASWAMY: Will
the Minister. of AGRICULTURE be
pleased to state:

(a) whether Government are aware
of the decision taken by the All-India
Kisan Congress on the 31st January,
1973 in Patna for the threatened Statle-
wise agitation on the pattern pf rivil
disobedience against the recent en-
hancement of land rent and irrigation
rates in the famine-stricken areas of
Bihar; and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir. Ld

(b) Question does not arise.

Registration for Buillt-up Houses by
D. D A .

SIVASWAMY
AND

*808. SHRI M. S.
Will the Minister of WORKS
HOUSING be pleased to state:

(a) whehter the registration for
getting the built-up houses in the
capital by the D. D. A. is likely to
start during this year; and

(b) if so, the particulars thereof?

46+

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
The matter is under consideration of
the Delhi Development Authority.

Aid to States for take over of Grains
Trade

809. SHRI M. 5. SIVASWAMY: Will
the Minister of AGRICULTURE be.
'pleased to state:

(a) whether Government have taken-
any steps to aid the States for grains
trade take over; and

(b) if so, the nature thereof and the
progress achieved in this regard?

THE MINISTER OF STATE IN.

. THE MINISTRY OF AGRICULTURE

(SHRI ANNASAHEB P. SHINDE):.
(a) and (b). The financial, administra- .
tive and legislative aspects of the de-

cision to takeover of wholesale trade-
in wheat are being examined in con-

sultation with the State Governmgnts.

The requirements of thc State Gov-

ernments are being assessed and what-
ever assistance is considered necessary, .
it would be provided at the appro-

priate time.

Profits Earneq by D D. A

810. SHRI M. S. SIVASWAMY: Will~
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the profits earned by DDA dur--

"ing the last three years, year-wise in

the matter of sale plots of various:
kinds and built-up houses in the capi-
tal; and

(b) the approximate profit to be
earned during the current year viz,
1972-73?

THE MINISTER OF STATE IN THE.
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) The surpius:
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of receipts got by the Delhi Develop-
ment Authority from the gale of built
up houses, building plan fees, ground
rent and penalty for misuse of bpre-
mises during the last three years is
as follows:—

196970 Rs. 18.87 lacs.
1970-71 Rs, 16.12 lacs.
1971-72 Rs. 1B.97 lacs.

for the sale of plots the Delhi Deve-
‘lopment Authority functiong as an
agency of Government and the sale
proceeds from these plots are credited
to Government.

(b) It is not possible to work it
out at .this stage.

Posts of Milk Distribution Officer and

ASsistant Milk Distribution Officer in

D. M. S, held by Scheduled Castes/
Tribes

811. SHRI MOHANRAJ KALIN-
GARAYAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) the total number of posts of (i)
Milk Distribution Officers and (ii)
Assistant Milk Distribution Officers in
the Delhi Milk Bcheme both perma-
nent and temporary and the number
of Scheduled Castes and Scheduled
‘Tribes amongst them;

FEBRUARY 26, 1973
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(b) whether any quota of Scheduled
Castes and Scheduled Tribes for both
these categories of posts has Dbeen
reserved; if so, what and the oresent
shortage of such personnel in both the
categories;

(c) the number of posts lying vacant
under these categories on 31st Janu-
ary, 1973; and

(d) the s'eps being taken to make
good the shortage in the quota reserv-

‘ed for S. Cs. and S, Ts?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) to (c).
There is np separate reservation for
Milk Distribution Officers and Assis-
tant Milk Distribution Officers in the
Delhi Milk Scheme as such. These
are grouped with other Class II and
Class IIT posts for which reservation
is

15 percent for Scheduled Caste and
7-1]2 per cent for Scheduled Tribes

16-2|3 per cent for Scheduled Caste
and 7-1/2 per cent for Scheduled
Tribes.

respectively for purposes of reserva-
tion. A sfatement giving the required
information is given below:—

T T Sratement

Category Perma- Tem- Total No. of SCs & No. of posts Short-
nent porary S.Ts in position lying vacant fall of
posts posts as on 31-1-73 SCsT

Sc’s S.T.s
Milk Distribution .
Officers . 3 1 4 1 b -
Assistant Milk
Distribution Officers 25 3 28 2 I @ @

*There is no separate reservation for the post of M.D.Os.
.The shortfall on date in the oposts which are grouped with M. D. Os fnr purpose of

reservation in one S.C. and one 5.T.

@ The posts of A.M.D.Os have been gmuped with other Class III posm

Percentage of S.C. employees to total Class 11T employees, in which Class the A.M. DOs
have b!cn grouped, is about 117 ason 1-1-72 and similarly in the case of S.T. candidates it

is 37, as on I-1-72.
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(d) A Roster specifying the zeserved
and unreserved posts is being :pain-
tained in accordance with the Govern-
ment orders on the subject and neces-
sary action is being taken to fill up
the reservation gaps by carrying for-
ward these reservations for future
recruitment, within the limits set by
the rules and orders governing reser-
vation of vacancies.

Preparation of Lassi, Milk-Shake and
Ice Cream at Milk Bar of Parliament
House

.

812, SHRI MOHANRAJ KALIN-
GARAYAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether any measure has been
laid down for preparation of Lassi-
both plain and sweet-mixture of water
and syrup-Milk-Shake with Ice-Cream
and gyrup and without Ice-Cream and
Syrup at the Milk Bar of Delhi Milk
Scheme in Parliament House;

(b) if so, what, and if not, the rea-
sons therefor;

(c) whether any surprise checks
have ever been made to see that pro-
per proportions of ingredients are
used while mixing the Lassi and Milk-
Shake, if 9o, how many times during
1972 and the outcome thereof; and

(d) the measures proposed to he
taken so that proper quantities of in-
Eredients are mixed in the product
sold at the Stall?

THE MINISTER OF STATE N THE
MINISTRY OoF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
The following measures for prepara-
tion of Lassi, both plain and sweeten-
ed, and milk shake, sweetened and

eetened with ice-cream, have been

id down by Delhi Milk Scheme:

1804 (SAKA) Written Answers

%0
I. Lassi:
(#) Lassi Plain
I pot—i12sml. Curd )
salt

y 45 paise
Water as per s
requirement J

(%) Lassi Sweetened

1 pot—125 ml. Curd
§4 to 60 ml. of Syrup
(2 measures)

60 paise
Water as per

. requirement

N.B, Previously, one Kunda to make
5 Lassi was being used but now one
Kullar is used for every glass of Lassi.

2. Milk Shake
(1) Milk Shake, Sweetened

250 ml. Standardised Milk
27 to 30 ml. of syrup §3 paise
(1 measure)

(i) Milk Shake Sweetened
with Ice Cream :

250 ml. Standardised Milk 27 to 30

ml. of syrup plus cos: of Icc Cream :

lw,

(a) with 75 C.C. Ice
Cream 95 paise

(%) with 125 C.C. Ice  1-28 paise
Cream

N.B. The use of the mixing machine is
allowed free of cost for any other combination
when milk, Ice-Cream and Curd are purchased
separately from the Milk Stall and such
Tequests made.

(c) and (d). The above preparation
of Lassi and Milk Shake are made on.
the open. counter of the Milk Bar in
full view of the purchasers and super-
vised by the Manager of Milk Bar.
The working of the Milk Bar is also
supervised and checked regularly.hy'
the Manager (Sales) who has been-
specially posted by Delhi Milk Scheme
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at the Parliament House to supervise
the working of Stall and Milk Bar,

Sale of D. M. S. Products in Parlia-

ment House
813, SHRI MOHANRAJ KALIN-
GARAYAR: Will the Minister of

AGRICULTURE be pleased to state:

(a) the month-wise total amount of
sale with its break-up as below of
D, M. S. products at the Parliament
House; (i) All-Day Milk Stall and (ii)
Milk Bar during 1972; Ghee; WMilk;
Butter and Ice-Cream at All-Day
Milk Stall; (i) Ghee; (ii) Milk-Shake
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(b) the total expenditure incurred
on the Staff maintained stall-wise with
sirength of Class III and Clagg IV
Staff including contingencies; and

(c) the steps being taken to cut
down expenditure on staff during lean
periods?

THE MINISTER OF STATE IN THE.
MINISTRY OF AGRICULTURE.
(PROF. SHER SINGH): (a) Two
statements showing particulars of
monthly sales of wvarioug Milk pro-
ducts during 1972 at (i) All Day Milk
Stall and (ii) Milk Bar at Parliament
House is laid on the Table of the

and (iii} Lassi; (iv) Ice-Cream and House. (Placed in Library. See No.
(v) Buwtter at the Milk Bar; LT-4264|73).
(&)
Staff Class II1 Expenditure omr
Pay &
Allowances
Rs.
All Day . » Manager (sales) 1 ) 18,398-20
Milk Stall Manager (ADMS) . 1
Class 1V
Sale .
Attendant : 3 |
1 3
Class IIT
Manager (ADMS) . 1
10,941 8o~
Milk Bar Class IV :
Sale Attendant . 3|
Mate . » . 1 J
—_

(¢) The question of reduction of
staff strength during the non-session
period, is being reviewed.

Temporary Scheduled Tribes Teachers
in Delhi Education Department

814. SHRI AMBESH: Will the Minis-
ter of EDUCATION, SOCIAL WEL-
FARE AND CULTURE be pleased to
refer to the reply given to Unstarred
Question No, 1178 dated the T7th
August, 1972 regarding the temporary

Scheduled Tribes teachers in - Delhiit
Education Department and: state:

(a) whether the required:informa—
tion has gince been coliected; :
(b) it g0, the gist thereof; and

(c) if not, the time by which the
information will be placed on the:
Table of the Lok.Sabhal:
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV): (a) Yes, Sir.

(a) There is no Scheduled Tribe
persons working as Teachers under
Education Department of Delhi Ad-
ministration since 18§0.

(c) Does not arise.
. e T—

Percentage of S. C. and S. T. Emplo-
yees in Central Schools

815, SHRI AMBESH: Will the Minis-
ter of EDUCATION, SOCIAL WEL-
FARE AND CULTURE be pleased to
refer to the reply given to Unstarred

- Question No. 1174 dated the 7th
August, 1972 regarding percentage of
Scheduled Castes and Scheduled
Tribes employed in Central Schools
and state:

(a) whether Government has su far
- collected the required information;

(b) if so, the gist thereof; and
(c) if not, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION ' AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes, Sir.

(b) and (c). A statement indicating
the requisite information is laid on
the Table of the House. [Placed in
Library. See No. LT-4265/73].

Introduction of Reviseq Pay Scales
of Delhi Teachers

816. SHRI R. N. SHARMA: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Union Minister of
Bducation has made a public announ-
‘€ement on the Teacher’s Day on the
5th September, 1971 that revised pey
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scales including Selection Grades for
Delhi Teachers would bg introduced
with effect from the 27th May, 1970;
and

(b) if so, the reasons of introduc-
ing the Selection Grades with effect
from the 5th September, 1971 and not
from the 27th May, 18707

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The
previous Education Minister had
onnounced on 5th September, 1971
that the Revised Pay Scales would
be effective from 27th May, 1970 and
pay would be fixed in the wevised
scales at the next higher stage, with
the date of increment remaining un-
changed. He did hot announce thdt
the Selection Grades would alsp be
effective from 27th May, 1970.

The Government decision ton give
Selection Grades was taken on 5th
September 1971 and hence the Selec-
tion Grades were made effective
from that date.

Denial of Selection Grade to T.G.T.
officiating in P. G. T. in Delhi

817. SHRI R. N. SHARMA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-

‘ed to state:

(a) whether Government Schonl
teachers in Delhi who were officiat-
ing in P. G. T. Scale and confirmed
in T. G. T. Scale on 5th September,
1971 have represented against their
having been confirmed Bubsequently
with retrospective effect and thus
having been denied the Selection
Grade in T. G. T. Scale; and

(b) the action taken by Govern-

ment on their representations?
L]
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV): (a) Yes, Sir.

(b) The matter is under considera-
tion.
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Unloading of Foodgrains in Open
Market

823. SHRI C. K. JAFFER SHARI-
EF; Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the quantity of foodgrains
under import and how long it will
take care of the counfry's needs;

(b) whether Government had de-
cided tp unload large stocks in the
open market in August; and

(¢) if so, the reasong for taking
such decisions without stabilising the
foodgrains prices when scarcity con-
ditions were widespread in the coun-
try?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB ©P. SHINDE):
(a) In addition to the stocks avail-
able with the Government, it has
been decided to import about 2 mil-
lion tonnes of foodgrains to meet the
public distribution requirement for
the year 1973.

(b) No, Sir.

(e) Does not arise.
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Ayurvedic C. G, H. S. Dispensary of
Sector X1l R. K. Puram, New Delhi

824, SHRI K. MALLANNA: Will
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to
state:

(a) whether Ayurvedic Central
Government Health Scheme Dispen-
sary of Sector XII, R. K. Puram,
New Delhj is very popular but often
the medicines prescribed by the Vaids
are not available in that dispensary;

(b) whether the ganctioned strength
of two compoundera is never avail-
able jn the dispensing room together
but only one compounder is available
at a time, despite this fact being re-
ported to the Chief of the Dispensary;
and

(c) the action taken or proposed
to be taken by Government in this
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJL
BASAPPA): (a) No complaint from
the beneficiaries has been received
regarding non-supply of medicines
prescribed by the Vaids in the CGHS
Ayurvedic Dispensary of Sector XII,
R. K. Puram. On occasions a medicine
may run out of stock which is pro-
cured from the market to meet such
situation.

(b) and (c). Three Pharmacists are
posted to the Dispensary oh a regular
basis one of whom is entrusted with
theg duties of Stores’ Keeping/Ac-
counting in the dispensary and the

remaining two dispense medicines to-

the patients, Occasionally when one

or two of them happen to be on leave’

the Pharmacist on Store-Keeping
duty is detailed for work in the dis-
pensing room. On such occasions the
Patients might be experiencing some
difficulty in the shape of a little more
time being taken in obtaining the
prescribed medicines. However, no
344] L83
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complaint has so far beep receivdd

from the beneficiaries on this account.

Permission for consiruction of Houses
in Greater Kailash, Part-1II, New
Delhi

825. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether even though pérmis-
Sioh for construction of houses has
been given in Greater Kailash, Part
II, New Delhi, building activities are
not picking up because of non-supply
of electricity and water facilities;
and .

(b) if so, whether Government
would enquire into the matter and
ensure that street lights, house lights
and water facilities are provided so
that construction activities could pick
up?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a)
and (b). The Municipal Corporation
of Delhi have sanctioned water con-
nection to all those who applied for
it. Action is also being taken by them
to improve the pressure in the supply
system by installation of booster

pumping station,

The Delhi Electric Supply Under-
taking have already provided electri-

city in Block ‘E' of the colony and’

steps have been taken by them _to
provide electricity in the remaining
blocks of the coleny.

The Undertaking have not be_en
able to energise the street lightm.g
mains/points already provided in
Block ‘E' for want of completion of
necessary commercial formalities as
to the execution of agreement for
bearing the cost of maintenance ardd

.



63 Written Answers

clectricity consumption charges etc.
either by the Residents’ Welfare
Association or the General Wing of
the Municipal Corporation.

Scheme for Allotment of House to
Ex-Servicemen by D. D. A,

828. SHRI K. SURYANARAYANA:
Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to Unstarred Question
No. 1816 dated the 27th November,
1072 regarding scheme for allotment
of houseg to Ex-servicemen by D.D.A.
and state:

(a) the further progress made in
the matter of allotment of Delhi De-
velopment Authority flats to Ex-Ser-
vicemen in the middle-income group

a3 on the 31st January, 1973 in South
Delhi Colonies like Safdarjung and
Munirka and East of Kailash and
who are still on the waiting list;

(b) when the applications in res-
pect of Munirka flats are likely to be
invited;

(¢) whether Government have un-
der consideration ahy proposal to
accommodate all such Ex—Servicemen
who had applied for allotment of
plots in the middle-income group in
South Delhi colonies in December,
1970; and

(d) if not, the reahons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a)
No further progress has been made
after the 27th November, 1972,

(b) In about three weeks’ time.

(c) and (d). No such proposal is
under consideration. However to
enable Ex-Servicemen to secure allot-
ment of plots earlier than the gene-
ral public, a certain percentage of
plots #3 already reserved for allot-
ment inter alia to them.

FEBRUARY 26, 1973
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Sub-letting of Government Quarters
in R, K. Puram, New Delhi

827. SHRI K. SURYANARAYANA:
Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to Unstarred Question No.
No, 4651 dated the 18th December,
1972 regarding sub-letting of Gov-
ernment quarters in R. K, Puram and
state:

(a) the result of the enquiry made
into the sub-letting of Government
quarters in R. K. Puram, New Delhi
to a business executive in this case
and the action taken or proposed to
be taken against the defaulter Gov-
ernment servant, the allottee of the
guarter; and

(b) the preventive measures which
Government propose to take to stop
much malpractices being committed
by the allottees by letting out their
quarters in full or in part of to the
private business executives?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THF
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a)
Necessary enquiry in respect of the
quarter in Sector VII, R. K. Puram,
New Delhi has been completed and
a show cause notice has been issued
to its allottee. In accordance with
the wsual procedure, the allottee has
been given a date for personal hear-
ing and the final decision will be
taken after the personal hearing.

(b) Periodical surprise inspections
are conducted in Government colo-
nies by officers. of the Directorate of
Estates and the C. P. W. D. to detect
cases of sub-letting of general pool
accommodation. Besideg , action is
also taken on complaints regarding
sub-letting of quarters received from
individuals,
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Utilisation of Central Loan Assistance
to States for Minor Irrigation

828, SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

"Will the Minister of AGRICUL-
TURE be pleased to refer to the re-
ply given to Unstarred Question No.
1873 on 27th Novembeér, 1972 regard-
ing execution of minor irrigation
schemes in the Stateg and state as to
how many States have fully utilised
the Central aid of Rs. 147.29 crores
to States for minor irrigation works
to be constructed by end of March,
19737

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (PROF, SHER SINGH): It is
not possible to state at this stage
which States have fully utilised the
Central aid out of Rs. 147.28 crores
for minor irrigation works as the
financial year is not as yet closed.

Date of commencement of the Public
Premises (Eviction of Unauthorigsed
¢ Occupants) Aect, 1971

828. SHRI AMBESH: Will the Min-
ister of WORKS AND HOUSING be
pleased to state: :

(a) whether at page 5 of the Pub-
lic Premises (Eviction of unautho-
rised occupants) Act 40, 1971 pub-
lished by Law Book Sellers and Pub-
lishers, authorised Dealera of Gov-
ernment of India Publications, Tis
Hazari Court, Delhi-8, it is mention-
ed in sub-section (3) of Section I
under the heading ‘Short title, ex-

tent and commencement’, “it shall be.

deemed to have come into force on
the 16th day of September, 1958 ex-
cept sectiohs 11, 19 and 20”;

(b) whether at page 7 of this Act,
it i3 also mentioned that “this act
will come intp force since 16th day
of September, 1068 except sections
11, 19 and 20";

(¢) if so, the corréct date since
when this act has been in force; and
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(d) the action taken for the corréc-
tion in the above book?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a)
and (b). Yes, Sir,

(¢) The Act i3 deemed to. have
come into force on the 16th day of
September 1958 - except sections 11,
18 and 20 which came into force with
effect from 24th August, 1971 ie. the
date of publication of the Act in the
Gazette of India Extra-Ordinary Part
II—Section 1 dated the 24th August,
1971, -

(d) The attention of the publishers
will be drawn to the inaccuracies ire
their publication.

Projecis executed in Orissa wunder
Central Assistance top Stateg

830, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of AGRI-
CULTURE be pleased to wstate the
projects executed in Orissa with the
Central loan assistance of Rs. 147.29
croreg to the States for minor irriga-
tion works to be constructeg by end
of March, 19737

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE): The total Central loan
agsistance approved for minor irriga-
tion projects under the Emergency
Agricultural Production Programme
is Rs. 132.4 crores for all States and
Rs. 6.8 crores for Orissa. The pro-
jects taken up by Orissa Government
include:

Amount
(R in lakhs)
1. 377 lift irrigation projects - 150'00
2. Energisation of 1000 tubewells  193%00
3. 48 reservoir scheme . 225-00
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4- Renovation of tanks 40°00
5. Gross-bunds on streams 27:00

6. Reservoir schemes including
lift irrigation . 10'00
7. Field channels 500
8. Purchase of rigs 1000
TotaL - 660+ 00

The amount so far released to Orissa

Government for the above projects is Rs
482-00 lakhs.
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Request for urgent supply of. Fertili-
zer to Tamil Nadu

834, SHRI BAKSI NAYAK: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Tamil Nadu Gov-
ernment has urged the Centre to
rush 30,000 tong of fertilizers to save
crop in flood-hit areas of the State;
-and

(b) the reaction of the Govern-
ment in this regard? . :

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHER P. SHINDE):
(a) and (b). Yes, Sir. The request of
the State Government for immediate
supply of 30,000 tonnes of Nitrogen

‘Wag received in January 73 ahd was

considered. Normally supplies to
different States are made out of avail-
able stocks in proportion to the allot-
ments. However in view of the re-
duést of the State instructions were
given in January, 1973 to the Food

Corporation of India, Madras to
supply as a special case to Tamil
Nadu during January, 1973, 4,000 °

tonnes of Pool Urea over and above
their normal proportionate share, to
cater to the urgent requirements of
cyclone-affected areas. During Janu-
ary, 1973, a total of about 13,000
tonnes of N were supplied to Tamil
Nadu including about 7,300 tonnes of
N from the Pool and about 5,700
tonnes of N from the domestic manu-
facturers. Further supplies agaihst
the existing allocationg covering the
period upto March, 1973 are continu-
ing.

Report of Enquiry Commission on
Bharat Sewak Samaj

835. SHRI NAWAL KISHORE
SHARMA:
SHRIMATI SAVITRI SHYAM:

Will the Minister of AGRICUL-
TURE be pleased to refer to the re-
ply given to Unstarreq Question No.
1009 dated 7th August, 1972 regard-
ing the Report of the Enquiry Com-
mission on Bharat Sewak Samaj and
state:

(a) whether the Commission of
Ehquiry has submitted its report to
the Government; if so, findings of
the Commission; and

(b) the steps being takem by the
Government against the defaulters?
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THE MINISTER OF STATE
THE MINISTRY
TURE (PROF. SHER SINGH):
No, Sir,

IN

(a)
(b) Does not arise.

Large Scale Adulteration of Consum-
able Articles in the Capital

836. SHRI DEVINDER SINGH
GARCHA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleaseq to state:

(a) whether large-scale adultera-
tion of consumable articles like spices,
black peppers, besan and varg has
been detected by the authorities in the
Capital in recent raids; and

(b) if so, the steps being taken to
check it in the interest of public
health?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI R. K.
KHADILKAR): (a) Analysis of
samples drawn by the Central Fopd
Inspectors from suspected sources of
adulterated foods in Delhi have re-
vealed adulteration in spices, milk
products, cereals and “varq” (silver
leaves).

(b) The Municipal Corporation of
Delhi has established a separate cell
in the Corporation for checking adul-
teration of food articles in the capi-
tal. Vel A

The Central Government has also
established a separate Cell in the
Directorate General of Health Ser-
vices. The staff of the Cell wvisit
various food manufacturing units in
the capital, draw samples and take
Jegal action against those found con-
travening the Prevention of Food
Adulteration Act or Rules made there-
under. A separate post office box
has been installed for receiving com-
plaints.

FEBRUARY 26, 1973 Written Answers

OF AGRICUL- !

72
Rehabilitation of Shopkeepers up-
rooteq for beautification of Jama

Masjid Area of Delhj

837. SHRI DASARATHA DEB:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether about five hundred
Shop-keepers and their families ar-
ound Jama Masjid, Delhi have been
uprooted in December, 1972 on the
plea of beautification of the area;
and

(b) if so, the steps taken to pro-
vide them gainful rehabilitation
elsewhere?

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a)
and (b), No, Sir. It is however pro-
posed to draw up a scheme for re-
location of khokh/shops which are
now doing business in a haphazard
way and under insa'njtary conditions
on the staircases and in the wvicinity
of this important place of wornhip
and national monument.

Embedding of Time Capsule in respect
of National Leaders

839. SHRI PHOOL CHAND
VERMA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Gandhi Memorial Time
Capsule will be embedded in Birla
House;

(b) if so, the facts in this regard:

(c) whether Government propose
to embed similar time capsules in res-
pect of other national leaders &nd
great men; and

(d) if so, the names of those leaders
and great men and the time by which
a decision will be taken in this regard?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). A Time Capsule containing the
following documentary material was
embedded at Gandhi Smriti on 30th
January, 1973:—

(i) Bronze cast medallion of

Gandhiji and Kasturba;
(ii) Gandhi Memorial Stamps;

(iii) Microfilm of “My  Experi-
ments with Truth” and “All
Men are Brothers”;

(iv) Gandhi Birth Centenary
Coins;

(v) 16 mm. film of “The Last
Journey”;

(vi) Voice recordings on copper

stampings of selected speeches
of Gandhiji and the tributes
paid to Gandhiji by world
leaders;

(VII) A strand of hand spun yam
Gandhi Cap and Xhaddar
Tricolour Flag with Charkha,
and other materials relating
to the Life and work of
Gandhiji.

(¢) and (d). It is proposed to embed
a similar Time Capsule on 15th August,
1873 at Red Fort containing a record
of first 25 years of independence.

Barren Area of Kutch as a Green Area

840. SHRI VEKARIA: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Government propose
to transform the barren land of Kutch
into a green area; and

(b) if so, the main features of this
scheme?

.
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THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (ay and (b),
The Government of India have no
such scheme. Information has, how-
ever, been called from the State Govt.
and will be placed on the Table of
the Sabha, when received.
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Instant Urdy Teaching Centres

842, SHRI RAM BHAGAT PAS-
WAN: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether instant urdu Teaching
Centres have been set up in the
country; and

(b) if so, the functions of these
Centres?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). Govern-
ment are not aware of any instant
Urdu Centres in the country.

Government, however, have set up
a Regional Language Teaching Centre
at Patiala where secondary school
teachers are helped to learn Urdu and
alsp to teach the same language in
about 9 to 10 months time.

Demand for Enquiry into working of
Bharat Sewak Samaj

843. SHRI M. V. KRISHNAPPA:
SHRI BIRENDER SINGH
RAO:

Will the Minister of AGRiTUL-
TURE be pleased to state:

(a) whether Government have seen
the Press reports in the Hindustan
Times dated the 20th January, 1973,
wherein the Chairman of. Bharat
Yuvak Samaj has demanded an in-
quiry into the working of Bharat
Sewak Samaj for its alleged link with
“foreign agencies”;

(b) if so, the reasons which led him
to demand an enquiry against the
Bharat Sewak Samaj; and

(c) whether Government of India
has ordered to hold an enquiry into
the working of Bharat Sewak Samaj,
and if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(PROF. SHER SINGH): (p) Yes, Sir.

(b) Government have no informa-
tion except what has appeared in the
Press.

(¢) A Commission of Enquiry is
examining the accounts and affairs of
Bharat Sevak Samaj so far as they
relate to the Central Government
loang and grants,

Misappropriation of Funds of Co-ope-
rative Societies during 1971-72

844. SHRI D, B. CHANDRA
GOWDA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the number of cases of embezt
zlement and misappropriation of funds
detected in Co-operative Societies
State-wise, during 1871-72; and

(b) the reaction of Government

thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The information is being collected.

(b) The subject matter of the ques-
tion is primarily the concern of the
State Governments and the Registrars
of Cooperative Societies of the various
States/Union Territories. Under the
Law in force in their areas, the State
Governments are responsible for tak-
ing action on the complaints brought
to their notice, The Central Govern-
ment is also seized of the situation
and several measures are under con-
sideration to prevent corruption, de-
falcation embezzlement and misappro-
priations of funds in cooperatives at
various levels. The matter was also
considered in the last Conference of
State Ministers of Cooperation, held
on 24th and 25th January, 1973 when
important decisions were taken for
effective action by the State Govern-
ments. . ‘
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Prime Minister'’s suggestion regarding
Enforcement of Prohibition on Pay
. D.y

845. SHRI R. K. SINHA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be vleas-
ed to state:

(a) Whether Government haye con-
sidered the suggestion given by the
Prime Minister in the Governors' Con-
ference that prohibition should be en-
forced on the pay day and that wine
shops should not be opened near Uni-
versities, Colleges and factories; and

(b) if so, the reaction of Govern-
ment thereto?

t

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
S0CIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b). The
Central Government has been uni-
formly advocating a policy of Prohi-
bition. The States have been speci-
fically requested not to locate liquor
shops near Schools, Colleges, high-
ways, sacred places, and congested
areas particularly those inhabited by
labourers and poorer classes. They
have also been requested to observe
the pay day as dry day.

Visit by a Delegation from G.D.R.

846. SHRI M. S. SANJEEVI RAO:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether a ihree man Delegation
from G.DR. visited India during
January, 1973; and

(b) it so, the nature of discussions
held and the outcome thereof?

. THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D.*P. YADAV)? (a) Yes, Sir,

+ films, documentaries and
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(b) The delegation visited India
primarily to sign an Agreement on
cultural co-operation between India
and the G.D,R., the text of which had
been agreed to by the Governments
of both the countries prior to the visit
of the delegation. The Agreement
was signed in New Delhi on the 15th
January, 1973 and provides for co-
operation in the fields of education,
culture, science, sports public health
mass media through exchange of pro-
fessors, experts in science and tech-
nology, artists and dance troupes, ex-
change of books and publications,
radio and
television programmes, award of scho-
larships to each other’s nationals, visit
of tourists to each other’s country, etc.

Increase in number of Disabled and
Handicapped Persons

847. SHRI DEVINDER SINGH
GARCHA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to gtate:

(a) whether there hag been an in-
crease in the population of disabled
and handicapped people in the coun-
try; and

(b) the steps being taken to provide
them with proper medical relief, em-
ployment and rehabilitation facilitics
ete.?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) Although mno
dependable comparative data are
available, it is believed that the num-
ber of handicapped persons is increa-
sing.

(b) The following major steps have
been taken by the Government of
India:—

(i) The All-India Institute of
Physical Medicine and Rehabilitation,
Bombay and the Rehabilitation Centre
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in the Safdarjung Hospital, New Delhi
provide medical rehabilitation,

(ii) A scheme for the training of
physio-therapists, occupa-
tional-therapists and prosthe-
tic technicians has been spon-

sored,
(iii) Eleven special employment
exchanges assist physically

handicapped persons in secur-
ing suitable employment,

(i- ¥ Four Vocational Rehabilita-
tion Centres assess their work
potential.

(v) Some workshops run by
voluntary organisations have
been provided financial assis-
tance,

(vi) A Sheltered Workshop func-
tions as part of the National
Centre for the Blind.

Import of Marine Diesel Engines

848. SHRI B. V. NAIK: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether the owners of sailing
vessels and fishing mechanis-
ed boats have requested spe-
cifically for the import of

' Marine Diesel engines; and

(b) if so, the reaction of the Gov-
ernment thereto?

-
.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Occasional requests or import of
marine diesel engines for fishing boats
are received from time to time.

(b) Import of marine diesel engines
is governed by the Import Trade Con-
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trol Policy. According to the import
policy laid dowm for April, 1972, to
March, 1973, actual users will be pr-
mitted to import marine diesel engines
above 400 H.P. in consultation with
the Directorate Gemeral of Technical
Development. The engines required
for mechanised boats are generally in
the horse power range of 20 to 100 and
these engines are being manufactured
in the country,

Utilisation of Funds allocated for Slum
Clearance Schemes

* §49. SHRI C. K. JAFFER SHERIEF:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether a number of States
have not been able to utilise pven a
fraction of Rs, 5 crore earmarked by
the Central Government for Slum
Improvement Scheme in 1971-72; and

(b) if so, the names of the States
which have not utilised the allocated
money and the reasons advanced by
them for not utilizing the same?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). The old Scheme of Slum (lear-
ance/Improvement is in the State gec-
tor and no funds were earmarked
from the Centre in 1871-72. How-
ever, during 1872-73 the new Central
Scheme of Environmental Improve-
ment in Slum Areas was made appli-
cable to 11 cities with a population of
not less than 8 lakhs each. Under
this Scheme, projects worth Rs 1471,
13 lakhs have been approved and an
amount of Rs, 833.87 lakhs released.

Appeal for help to save tiger from
Extinction

850. SHRI PILOO MODY: .Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether attention of the Gov-
ernment has been invited to a state-
ment made by Prince Bernhard of the
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Netherlands in his capacity as the
President of World Wild Life Fund,
appéaling to .the world to help India,
Nepal and Bangladesh save the tiger
from imminent extinction; and

(b) the steps, if any taken by Gov-
ernment to save the tiger from ex-
tinction?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Yes, Sir,

(b) A comprehensive report ‘Pro-
ject Tiger' hae been submitted by a
Task Force to the Government of
India to save the Indian Tiger. It is
proposed to implement this Project
from 1st of April, 1973. Nine selected
Reserves in the Country where it is
conslde:.ned that it will be possible to
build up the population of tigers, will
be taken up and management plans
daawn up for execution over 6 years,
Copies of the Report ‘Project Tiger'
are available in Parliament Library.
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Increase in Price of Vanaspati in
January, 1973

852. SHRI G. Y. KRISHNAN:
SHRI ISHWAR CHAUDHURY:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Vanaspati prices have
been increased with effect from Janu-
ary, 1973; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a), Yes, Sir.
The prices of Vanaspati were increas-
ed with effect from the 2nd January,
1973 by 40 paise per kilggram in all
the zones.

(b) The increase was necessitated
by a steep rise in the prices of raw
oils used in its manufacture during
the preceding weeks,
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Seminar on Development of Scientific
Literature in Indian Languages

855. SHRI M, V. KRISHNAPPA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the delegates partici-
pating in an All-India Seminar op the
Development of Scientific Literature
in Indian Languages had stressed the
need for forming a panel of experts
to evolve scientific terminology in the
regional languages and also preferably
adopt international terminology in
science subjects: and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) The recommenda-
tions of the Seminar on the Develop-
ment of Scientific Literature in Indian
Languages held by the University of
Delhi have not been received by the
Government of India.

(b) Does not arise.

Deaths due to Cold Wave

856, SHRI M, V. KRISHNAPPA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the number of people killed as
a result of cold wave during the cur-

* rent year in each State;

(b) whether any assistance has
been given to the States for distribu-
tion of medicines, to the pavement
gleepers in the cold weather; and

(c) whether it is proposed to en-
trust the work of rendering assistance
to the poor people to a voluntary
agency and save them from falling
victims to the cold wave?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KONDA-
JJI BASSAPPA): (a) The information
is being collected from the State Gov-
ernments and will be laid on th_e
Table of the Sabha as soon as it 18
received.

(b) No,

(¢) There is no such proposal.

General Standard In Institutions
Imparting Training and Education to
Handicapped in Delhi

857. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the general standard
of the institutions imparting training
and education to the handicapped in
Delhi is reported to be not up to the
mark;

(b) if so, the reasons thereof; and

(¢) the tota] grant provided to these
institutions during 1972-737

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b). Pro-
grammes of the institutions for the
handicapped in Delhi have mot been
evaluated.

(c) The Department of Social Wel-
fare has sanctioned Rs. 1,43.647 and
upto 31st January, 1973, the Delhi Ad-
ministration has sanctioned Rs. 1,41,
600 to the institutions managed by the
Voluntary Organizations in Delhi,

Chies Minister’s request for Supply of
Foodgrains to Rajasthan

858. SHRI SHRIKISHAN MODI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Chief Minister of
Rajasthan had made strong plea to
the Union Government for the supply

of immediate foodgrains to the State-
to overcome the acute crisis faced by
Rajasthan; and

(b) if so, to what extent the food-
grains were supplied to Rajasthan?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Yes, Sir.

(b) The quantities of foodgrains
gupplied to Rajasthenp during Decem-
ber 1972 and January 1973 are:

(In '000 tonnes)
(i) Wheat 36.6
(ii) Coarsegraing 112

Rs. 151 crore National Health Schemg
for Rural Areas

859. SHRI SHRIKISHAN MODI:
SHRI SURENDRA MOHANTY:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Rs, 151 crore National
Health Scheme for rural areas will be
launched thig year wviz, 1973;

(b) if so, the main features of this
proposed scheme;

(c) whether two days Seminar on
the scheme was organised by Govern-
ment on the 2nd January, 1973; and

(d) if so, the outcome of the Semi-
nar?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KONDA-
JJI BASSAPPA): (a) The scheme has
not been finalised so far,

(b) The scheme envisages deploy-
ment of;

(i) MBBS doctors and doctors of
integated system of medicine,

(ii) para-medical staff and,

(:ii) Registered Medical practi-
tioners in® Indigenous systems of
medicines and homoeopathy in riral
areas after their training,
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The supervision and referal gervices
are to be provided by the Primary
Health Centre concerned. The prac-
titioners would be paid honorarium
and a sum of Rs, 2,000 is proposed to
be given to them annually for free
distribution of drugs.

(c) Yes.

(d) No definite recommendations
were made by the Seminar but only
certain points of view were expressed.
The main suggestions made are as
follows:—

(i) More stress should be given
to the preventive aspect than
to the curative one.

(1) The existing Primary Health
Centres should be strengthen-

e ed and the number of Pri-
mary Health Centres should
be increased.

(iii) Supervision of the Registered
Medical Practitioners should
be more effective,

(iv) The period of training for the
Registered Medical Practi-
tioners should be extended.

(v) The services of the Para-medi-
cal personnel alsp should be
utilised.

Measures to preveat loss of Foodgrains

860. SHRI SHRIKISHAN MODI:
SHRI RAMKANWAR:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether almost one fifth of the
yearly production of the foodgrains is
either lost or damaged;

(b) it so, the reasons therefor; and

(c) whether any steps have been
taken or are proposed to be taken to
prevens the loss of foodgraing in the
country ?

FEBRUARY 26, 1973
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) No precise estimates of losses
caused to foodgrains in the post-har-
vest handling are available. Avail-
able data collected as a result of a
few sporadic surveys conducted are
extremely meagre and it cannot be
used for making an overall estimate
of foodgrain losses in the country. The
conditions under which foodgrains are
threshed, transported and stored are
such that an appreciable loss of food-
grains must be occurring in the post-
harvest period.

(b) The storage structures used by
the farmers are such that damaged
by rodents, birds, insects, mites, micro
organisms and moisture and tempe-
rature is caused.

(¢) (i) The Government of India
have systematically formulated plans
for developing the storage facilities
in the country to meet the storage re-
quirements, A series of “crash pro-
grammes” for construction of godowns
have been drawn up and these pro-
grammes are under implementation.

(ii) A scheme of Rs, 40 lakhs for
improving the storage facili-
ties in the rural areas at far-
mers' level is under way in
Punjab, upP, Haryana,
Madhya Pradesh and Bihar.
Under this scheme, the far-
mers are supplied improved
storage bins on deferred pay-
ment basis, which is free of
interest.

(iii) A country-wide Save Grain
Campaign has been launched
by the Food Department un-
der which extensive training,
demonstration and publicity
programme for popularising
scientific techniqueg of storage
and pest control are being
implemented,
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Foodgrain Dealer’s epposition to take-
over of Wholesale Trade in Food-
grains by F.CI,

861. SHRI SHRIKISHAN MODI:
SHRI K. LAKKAPPA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Federation of All
India Foodgrain Dealers has opposed
the Uniim Government's proposal to
hand over wholesale trade in food-
grains the Food Corporation of India;
and

(b) if so, the reasons put forward
by them in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) The Federation of All India Food-
grains the Food Corporation of India;
ed to the Government against the
takeover of wholesale trade in food-
graims.

(b) The main reasons put forward
by them is given in the statement
attached,

Statement

(i) The Government's decisiog to
take over wholesale trade is
against the essential comcept
of nationalisation because the
foodgrains trade is neither a
monopoly nor is it concentrat-
ed in few hands

(ii) The foodgrains trade has been
rendering useful service to
the people for centuries and
distributing foodgrains to the
remotest corners of the coun-
try even during emergency.

(iii) The grain trade take over by
Government is motivated by
recent price rise resulted the
price rise hag from drought,
natural calamities and short-

3441 Ls—4

fall in production and not by
manoeuvres of -+ foodgr
trade,

(iv) Middleman is an indispensa-
ble link between the produ-
cer and the consumer and is
absolutely unavoidable in the
modern concept of society.

(v) The incidental expenses un-
der Government management
are much higher than those
under private trade. The
Government of Food Corpora-
tion of India cannot compete
with private traders in the
open market.

(vi) The traders have builf up
financial and social credit in
the market over years where-
as Government officials wild
lack personal touch in deal-
ing with cultivators,

(vii) From the point of view of
easy availability, the qualify

conscious comsumers  will
suffer under the takeover
scheme,

(viii) The proposed takeover of
wholesale trade in foodgrains
will bring in its wake nume-
rous problems such ag wide-
spread unemployment of
about 50 lakh traders, brokers,
agents labourers etc. and will
involve the problems of addi-
tional storage and skiltul
handling besides investment
of about Rs. 3,000 crores of
public funds,

Cempiaints ageinst crew of Mecha-
nical Fishing Boats

862. SHRI B. V. NAIK: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether any complaints regard-
mg the working of crew im mechenis-
ed fishing boats in the coast of India
have been received; and .
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.(b) if so, the steps Government
propose to: take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) A complaint was received regard-
ing certain conflicts among members
of the crew of mechanised fishing
boats in one State.

(b) The matter is entirely within
the purview of the State Government
and it is reported that the State Gov-
ernment is taking appropriate action
in this regard.

Shorﬂali in ratio of Females to Males

863. SHRI B. V. NAIK: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether the ratio of females to
males in the country has been falling
consistently since 1801;

(b) whether this fall should not be
viewed with social alarm; and

(c) if so, what the experts have to
say about the remedies?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KONDA-
JJI BASAPPA): (a) Yes, except that
there was a slight increase during the
decade 1941—51,

(b) and (¢). This is a matter of
concern, It is felt that with better
material and child .care the sex ratio
will improve in course of time.
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Ban on Capitation Fee for Admission
to Medical Colleges

865. SHRI NARENDRA SINGH:
SHRI K. BALADHANDAYU-
THAM:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether a meeting of the
Health Council represented by all the
State Governmments was held recently
at Bhubaneshwar;

(b) if so, the outcome of the Con-
ference;

(c) whether some States favoured
the banning of capitation fee for
admission to Medical Colleges; and

(d) the reaction of Government in
the matter? '

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI KONDAJJI
BASSAPPA): (a) Yes, the 18th meet-
ing of the Central Council of Health
was held at Bhubaneshwar on 31st
January and 1st February, 1073.

(b) The Conference discussed
matters relating to Medical, Publid
liiealth etc. and made recommenda-
tions regarding these matters to the
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Central and State Governments * for
consideration and implementation.

(c) Yes,

(d) The Government of India are
not in favour of the system of charg-
ing capitation fee for admission to
medical colleges. They have urged all
State Governments time and again to
consider passing of law banning the
starting of private sub-standard medi-
cal colleges without their prior per-
mission. Governments of Bihar and
Uttar Pradesh have passed necessary
legislation in the matter, But since
the response from the other States has
not been forthcoming and since the
necessity was felt for uniform legis-
lation in the matter for whole country
in the interest of maintenance of
proper standard of medical educatiom,
it was resolved at the meeting of the
Central Council of Health that neces-
sary legislation on the subject would
be '‘made by Parliament after it is
empowered to do so on the subject
which is in the State List by neces-
sary resolution to be passed for the
nurpose by two or more State Assem-
blies/Councils as per constitutional
requirement. The State Government
are heing addressed by the Govern-
ment of India in this connection.

Increase in Prices of Foodgrains

868. SHRI NARENDRA SINGH:
SHR] S. M. BANERJEE:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether rates of foodgrains like
rice, atta, wheat and sugar increased
higher at this time against five months
back;

(b) if so, the rates of aforesaid
things 5 months back, and the ratio
of increase; and

(¢) the action proposed to be taken
by Government to check the ptice

rise?
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THE MINISTER OF STATE IN THE
MINISTRY ' OF  AGRICULTURE
(SHRI ANNASAHEB P. SINDE): (a)
Current prices of these articles are
generally higher than those prevail-
ing five months back except that in
the case of rice prices are lower in
Bihar, Orissa, West Bengal and parts
of Uttar Pradesh, in the case of wheat
and atta prices are around the same
level in Bihar and in the case of sugar
free market prices are marginally
lower in Assam and Maharashtra.

(b) Statement showing the retail
prices of rice, atta, wheat and sugar
on 15th September, 1872 and on 16th
February, 1973 and the extent of rise,
is laid on the Table of the House.
[Placed in Library. See No. LT-4287/
73].

.

(c) Action taken/proposed to be
taken by Gevernment to check the
price rise includes (a) strengthening
of public distribution of foedgrains
through fair price shops; (b) channel-
isation of all Government stocks
through the fair price shops; (c)
introduction of control on wholesale
and retail prices of wheat products
and regulation of the distribution of
the same through fair price shops; (d)
effective implementation of regulatory
laws currently in force; (e) curb on
consumption of foodgrains by enforce-
ment of Guest Control Order and (f)
takeover of wholesale trade in wheat
and rice to ensure supplies of these
g'r_ains to the consumers at reasonable
prices.

Cholera Germs in Drinking Water in

Villages
868. SHRI NARENDRA SINGH
BISHT:
SHRI HUKAM CHAND KACH-
WAI:

Wil] the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether cholera germg are
avgilable in the drinking water of
many villages in the country:

FEBRUARY 28, 1973

Written Answers 100

(b) if so, the number of such

villages; and
(c) the action proposed to be taken?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA): (a)
No general survey has been carried
out in this regard in the country.
However, the Institute of Preventive
Medicine, Hyderabad undertook

. examination of unprotected water

supplies in the districts of Hyderabad,
Nizamabad and Khammam of Andhra
Pradesh. Qut of 230 samples exami-
ned in this study, in 40 samples vibro
cholera (NAG) were isolated.

(b) According to available informa-
tion about 33,857 villages in the
country were cholera endemic in the
beginning of the Fourth Plan.

(¢) Rural Water Supply is a State
Sector Programme. The State Gov-
ernments/Union Territory Administra-
tions have been advisedq to accord
priority for supply of protected water
to cholera endemic villages,

Under the Central Scheme for Accel-
erated Rural Water Supply, initiated’
from 1871-72, priority has also been
accorded to villages affected by public
health hazards including cholera
endemic villages.

Cases of Blindness in India

870. SHRI R. K. SINHA:
SHRI RAJDEO BINGH;

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government have
seen the press reports appearing on
the 22nd January, 1973 reporting the
address given by Mr. John Wilson.



Director of the Royal Commonwealth
Society for the Blind, London while
addressing 23rd All India Opthal-
mological Conference to the effect
‘that 12,000 babies go blind in India
.every year because of occular malnu-
trition; and

(b) if so, the reaction of Govern-
ment thereto and the remedial mea-
sures proposed to be adopted to meet
the situation?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI KONDAJJI
BASAPPA): (a) Yes,

(b) Recent studies have shown that
.oral administration of a single massive
dose of 2,00,000 1.U. of vitamin A in
oil every six months is likely to
protect children from vitamin A
deficiency. A programme to cover 12
‘million children wupto the age of 5
years in areas with high incidence of
vitamin A deficiency is being imple-
mented. A provision of Rs. 40 lakhs
has been made in the Fourth Five
Year Plan,

‘Delhi’s Vegetable Poisonous’

871. SHRI R. K. SINHA: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether the attention of Gov-
-ernment has been invited to the news
item appearing in the National Herald
dated the 31st December, 1972 under
‘the heading ‘1/4 of Delhi's vegetables
poisonous’ as they contain excessive
retidues of DDT and BHC and that
butter samples from the Delhi area
revealed the existence of pesticidal
Tesidues above the permissible levels;
and

(b) if so, the reaction of Govern-
Tent thereto and the remdial steps
taken in this regard? .

THE MINISTER OF STATE IN THE
MINISTRY ~ OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir, )
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(b) The Indian Agricultural Re-
search Institute had undertaked a
small study on the residues on vege-
tables marketed in and around Delhi.
60 samples of 8 vegetables were drawn
ang analysed in 1972 and it was found
that about 25 per cent of the samples
showed residues of DDT or BHC in
excess of the limits laid down jointly
by the Food and Agricultural Organi-
sation and the World Health Organi-
sation. The Ministry of Health, who
implement the Food Adulteration Act
have also been considering prescribing
pesticides residue limits on vegetables,
No systematic work has been done on
estimating the pesticidal residues on
vegetable produce collected from the
market on a regular basis. With the
enforcement of the Insecticides Act, a
Central Insecticides Laboratory and
other Insecticides Testing laboratories
are being set up which will monitot
the pesticides residue level for differ-
ent crops to keep it within gpecified
limits. The enforcement of the Act
will also enable the regulation of
import, manufacture, sale, distribution
and use of various pesticides in the
country with a view to safeguarding
the health of human beings and
animals.

Shortage of Foodgrains at Fair Price
Shops in States

872. SHRI RAMSHEKHAR PRA-
SAD SINGH:

SHRI BHOLA MANJHI:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government's attention
has been drawn to the fact that there
is a shortage of foodgraing at fair
price shops in every State;

(b) if so, the remsons therefor; and

(¢) the steps taken to improve ths
supply position?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):o(a)
and (b). Keeping in view of the over-
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all availability of foodgrains in Central
Pobl, reasonable gquantities of food-
grains are being supplied to State
Governments for issue through fair
price shops.

(c) Steps taken to improve the
supply position include (a) channeli-
sation of all Government stocks for
issue only through fair price shops; (b)
regulation of distribution of wheat
products through fair price shops; (e)
curb on the consumption of foodgrains
by enforcement of Guest Control

Order; (d) import of limited quantity

of foodgrains; and (e) intensification
of procurement,

[

Bihar ready for taking over Foodgrains
Trade

873. SHRI RAMSHEKHAR PRA-
SAD SINGH: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Bihar Government
has informed the Union Government
that they are ready to implement the
programme for foodgrains trade take-
over;

(b) if so, whether the Centre has
assured to give any assistance to the
Bihar State in this regard; and

(c) what kind of assistance will be
given and when Bihar is likely to take-
over the grains trade?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Yes, Sir,

(b) and (c¢). The financial and
administrative requirements of the
State Governments are being looked
into in consultation with the State
Gorernments.
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Taking over of Wholesale Trade in
Graing

874. SHRI C. K. JAFFER
SHARIEF:

SHRI M. S. PURTY:

Will the Minister of AGRICUL~
TURE be pleased to state:

(a) whether Government are going
back on its decisign to takeover whole-
sale trade in grains;

(b) whether some State Govern-
ments have also suggested some ways
to Central Government regarding their
difficulties; and

(e) if so, the difficulties in this
regard and the reaction of Central
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) No, Sir,

(b) and (c). The difficulties men-
tioned by the State Governments
mainly relate to additional require-

ments of foodgrains, shortage of
godowns, transportation, working
capital, staff and the problem of

resultant unemployment, These diffi-
culties are being looked into in consul-
tation with the State Governmentg for
resolving them as quickly as possible.

Sabotage of Grain Trade Take Over

875. SHRI C. K. CHANDRAPPAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
story which appeared in Blitz dated
27th January, 1973 with the caption
“Shame: gabotage of grain trade take-
over'”;
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(b) if so, what are the main points
in the report; and

(c) the reaction of Government
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHER P. SHINDE):
(a) Yes, Sir.

(b) The report is purported to high-
light the allegations made in certain
newspapers that the World Bank is
blocking or sabotaging the grains trade
take over by Government,

(¢) Government have already denied
these allegations,

Unemployment situation among
Doctors

876. SHRI C. K. CHANDRAPPAN:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether there is a glut of
doctors in India which creates unem-
ployment situation among the doctors;

(b) the ratio of doctors with
population; and

our

(c) what is the same ratio of doctors
to population in US.A,, USSR, UK,
France and Federal Republic of
Germany? . .

THE MINISTER OF HEALTH
AND FAMILY PLANNING (SHRI
R. K. KHADILKAR): (a) There is no
glut of doctors in India which creates
un-employment situation among the
doctors. There is overall shortage of
doctors in the country particularly in
Tura] areas,

' 1b) and (c). A statement contain-
ing the information is enclosed.
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Statement
Sl.  Name of the  Year Doctor-M
No. country Popnulation
Ratio

1. US.A. 1969 1: 640

2. U.S.S.R. * 1970 1! 420

3. U. K. 1970 1: 820

4. France 1970 1: 750

5. Federal Republic

. of Germany 1970 1: 580

6. India 1970~71  I: 4730*

#This is not a correct indication about
availability of doctors to the ion as
there is an imbalance in the doctor population
ratio between urban and rural areas.

Demand from Kerala for fixation of
Levy Prices for Sugar and separate
Sugar Zone in Kerala

877. SHRI C. K. CHANDRAPPAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether  Government have
receiveq representations from Kerala
demanding fixation of levy prices for
sugar and also for a separate sugar
zone for Kerala;

(b) if so, the main contents there-
of; and

(c) the decision taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER-SINGH): (a) and (b).
Yes, Sir, asking for a higher ex-factory
price for the 19872-T3 production of
Kerala mills and for the
creation of a separate sugar pricing
zone for Kerala,

(¢) The ex-factory prices of levy
sugar for the combined zone of Xerala,
West Bengal, Orissa and Assam for
1972-73 production were provisionally
determined within the framework
suggested by the Tariff Commission
in its earlier report of 1869 after
allowing for known escalatlons in the
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manufacturing cost, including increase
in the cost of sugarcane, higher bonus
and increase in the bank lending rate
etc. The Tariff Commission has
recently submitted an interim report
on cost structure of the sugar industry
and it is under examination, The
request will be reviewed in the light
of the decisions taken thereon.

uwitr waar & fog welt .
fafwee gfwsg

878 it wgt drew fog ey : |
R LA

<

T ewresy W wfeare  fdvom
g4 98 TaW FY O A4 fF

(%) =av Frfior T #1 gaw oF
gt fafecar s 78 & ot & ;
114

(@) afx g, oY s ST
w7 ¢ W 5 e ¥ T e et ¥
T Sy Sy TE § P

wareen wite wfeare fsrerr vl
(wh wmo ¥o wifewwt) : (5) Wik
(@). 3wwT # smafaw e ¥
@R TE AT WM W faer W]
Ivh wreAw ¥ Rgrh ¥ qer fFafwer
gfeard @ ot § 1| WY ek afir
% YafEw ¥ ¥ geeiw W
80,000 ¥ 100,000 TF IAGEAT
Wi AUWT 100 T WqTx § | T Y
O, I W W R W
It T X A Al | s W

FEBRUARY 26, 1973

Written Answers 108

WY LW §HG 2W ¥ 5,195 WTATHE
e FF AT 30,000 ITHFF & |
g 1973-74 & W T% 200 WX
Srafas ey #vx eqrfue Ry o At
oreT g |

ymafas e FT 2C IoAeE
F s agt 9 fafvw fafamr cefaat
F wmgfrs W @R, A7 Tw &
¥ Wiwgeg W § ST A ST #y
FEE! w1 LT T4 E

qiedt quANta AWET AT AU
FRART & ©7 § G g7 AT
& wf<w a¥ § 200 9¥ g¥ wrafas
e FWE F1 1 9@ I 30—
30 TEAT AT YTHIT  SEAATT FATHT
UTHIW FAaT WY WA FoEw 9 &
fadaw fafacar ¥ SToesg & T
W fE &

Agricultural Projects refinanced by
International Development Association
through Agricultura] Refinance
Corporation

879. SHRI X. BALADHANDAYU-
THAM: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the agricultoral projects in
India which are being refinanced by
the International Development Asso-
ciation through the Agricultural Re-
finance Corporation;

(b) the total assistance sanctioned
by the International Development
Association for these projects;

(c) the conditions attached to this
assistance; and

(d) how much of the sanctioned
assistance has been gisbursed so far?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The following are the nine Agri-

gultural projects assisted by the
IDA:—
1, Gujarat Agricultural Cerdit
Project.
2. Punjab Agricultural Credit
Project,
3. Andhra Pradesh Apgricultural
Credit Project.
4, Haryana Agricultural Credit
Project.
5, Tamil Nadu Agricultural Credit
Project,

6. Agro-Aviation Credit Project.
7. Maharashtra Agricultura] Credit

Project,
8. Mysore Agricultural Credit
Project.
9. Bihar Agricultural Markets
Credit Project.
(b) The total assistance expected

from IDA to the Govermrment of India
is of the order of 236.90 million US$
i.e. an equivalent of Rs. 172.23 crores
for these projects. '

(c) The main conditions relate to
(i) down payment; (ii) rate of interest;
and (iii) the period of loan maturity
in relation to various items of invest-
ment. These terms vary according to
the type of the project. The technical
conditions mainly pertain to issue of
loans for minor irrigation after wveri-
fying the suitability of the area for
groundwater development and; in case
of lift irrigation, after obtaining clear-
ance from the concerned Department
of the State Government;

(d) An amount of 4514 million$
(Rs. 32.82 crores) has been claimed so
Tar from the I.D.A. towards assistance
from them for these projects. This
amount is being onlent to the Agricul-
tural Refinance Corporation,

11C

Implementation of decision for taking
over of Whole Sale Trade in Food-

grains by States

880. SHRI K. BALADHANDAYU-
THAM:

SHRI SHANKAR DAYAL
SINGH:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the State Governments
have taken any steps to implement the

* decision to take over wholesale trade

in foodgrains;

(b) if so, the names of the States

which have already taken steps in
this direction; and

(c) by what time the take over is
expected to come into effect jn thesd
States?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHER P. SHINDE):
(a) to (e). The State Governments
have agreed to implement the decision
to take over the wholesale trade in
wheat and rice. Details of the whole-
sale trade takeover are being worked
out in donsultation {with the State
Governments. The wholesale trade in
wheat will be taken over from the
wheat marketing season 1973-74 to be
followed by takeover of wholesale
trade in rice,

Wheat and Atta vanished from Fair
Price Shops in Delhj

881. SHRI K, BALADHANDAYU-
THAM:
SHRI RANABAHADUR
SINGH:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether wheat and atta has
vanished from fair price shops in
Delhi, Union Territory;

(b) whether the prices of these
artictes in fair price shops are also
increasing; and
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(<) if so, the steps to check them?

THE MINISTER OF STATE IN THE
MINISTRY OF ARICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) and
(b). No, Sir.

(¢} Regular checking of fair-price
shops is being undertaken to ensure
issue of foodgrains at fixed prices to
bonafide card-holders.

Taking over of Ghela Somnath Temple

882, SHRI VEKARIA: Will the
Minister of EDUCATION, AND
SOCIAL WELFARE be pleased to
state: .

(a) whether temple of “Ghela
Somnath” situated in Pandal is more
than 500 years old;

(b) whether the
repairs; and

(c¢) if so, whether Government pro-
pose to take over the temple under
the Ancient Monuments and Archaeo-
logical Sites and Remains Act, 1958?

temple needs

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) No.
Sir. The old “Ghela Somnath” temple
is no longer extent. The present
temple built on the site of the old
temple is modern,

(b) No, Sir.
(c) Does not arise,

Neglect of Central Gujarat Ports

883. SHRI VEKARIA:
SHRI D. P. JADEJA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to

state:

(a) whether Government's attention
has been drawn to a newg item ap-
peafing in the “Western Times”,
Ahmedabad dated the 30th Decem-
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ber, 1972 regarding the neglect of
Central Gujarat Ports; and

(b) if so, the action Government
have taken thereon?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHA-
DUR): (a) Yes, Sir.

(b) The matter concerns the Gov-
ernment of Gujarat and it is under-
stood that they are seized of it.

Report of Gajendragadkar Committee
on working of L.CAR.

884. SHRI VEKARIA:

SHRI DHAN SHAH PRA-
DHAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Gajendragadkar
Committee set up to inquire into the
affairs of I.C.A.R. has submitted its
report to the Government; and

(b) if so, the salient features Lhere-
of and Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) and
(b) Yes. The Gajendragadkar Com-
mittee set up to inquire into the affairs
of I.C.AR, has submitted its report on
19th January, 1873. It is under active
consideration of the Government and
would be laid on the Table of the

House.
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Import of Foodgrains from Aproad

886. SHRI S. P. BHATTACHA-
RYA:

SHRI SHRIKISHAN MODI:

-

Will the Minister of AGRICULTURE"
be pleased to state:

(a) the amount of foodgrains plan-
ned to be imported during current
year to meet the deficit;

(b) the cost of the imports;

(c) whether the imports are going
to be made on normal commercial
basis; and

(d) if so, the salient featureg there-
of? )

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). During this year it is proposed to
imMport’ 2 million tonneg of foodgrains.
Out of this, 1.5 million tonnes have
been purchased at a total estimated
C. & F. value of Rs. 116.32 crores. The
cost of the balance quantity will
depend upon market conditions at the
time of purchase.

(c) Yes, Sir,

(d) Statement attached
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Statement
Statement showing salient features of purchases of foodgrains from Canada,

USA and Argentina—

Commodity Country Quantity Price range (per metric ton)
(in lakh
tonnes)
‘Wheat Canada . 468  $90'57—97°1
(Rs. 659—707) (F.0.B.)
» Argentina 0°93 896'35 (Rs. 701) (F.O.B.)
a» . 102 §111-35 (Rs. 811) (C.&F.)
Milo » o021 $78-75 (Rs. 573) (F.0.B.)
"Wheat U.S.A. 3'35 $99—106:25§
(Rs. 721—~773) (F.0.B.)
Milo » 479 $70°52—79-30]

(Rs. s13—§77) (F.0.B.)

(Rate=1 dollar=Rs. 7+279)

Costs of production of Sugarcane and
Sagar in Btates

887. SHRI S. P. BHATTACHA-
RYA: Will the Minister of AGRICUL-
"TURE be pleased to state the cost of
production of sugarcane and cost of
production of sugar in different States
with the break-up of main itemg of
expenditure?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH):

A. Sugarcane

The data on cost of production of
sugarcane for important cane-growing
States at present available relate {p the
late ‘fifties’. Later estimates periain-
ing to the ‘sixties’ for selected districts
based on studieg into the economics of
farm management are given below:—

(In Rs. per quintal)

District/State Period Type Total
cost*
Minzaffarnagar (U. P.) . :9“;-67 Irrigated
0
b { a) Planted — 4°59
el Eb) Ratoon — 3-58
Deoria (U. P.) . . . lgﬁﬁ-t 67  Irrigated
0
1968-69 (a) Planted — . 507
(b) Ratoon — . 483
Unirrigated
(a) Planted — . 525
(b) Ratoon — . 485
Rohtak, Karnal ;,nd Jind :96:-62 Irrigated=— 291
“Tehsil (Haryana
H 1953-64

#Totul cost includes, besides actual
cost of family labour, rental value of
-fixed capital.

cash and kind expenses, the imputed
owmed land and interest on owned
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A statement indicating the break-up
of total cost of cultivation per hectare
of sugarcane in the above mentioned
districts is laid on the Table of the
House. [Placed in Library. See No.
LT-4268/73],

Recently, the Government have
undertaken a comprehensive scheme
for studying the cost of cultivation of
principal crops including sugarcane.

B. Sugar

The Tariff Commission has recently
completed jts latest study of the cost
structure of the sugar industry and a
statement indicating the cost of pro-
duction of sugar will be laid on the
Table of the Sabha as soon as action
on it is completed.

Cost of implementation of decision to
Take over wholesale Trade in

Foodgrains

888. SHRI S. P.
CHARYA:

BHATTA-

SHRI P. M. MEHTA:

Will the Minister of AGRICULTURE
be pleased to state: ’

«a) the probable cost of the project
for taking over whole-sale trade in
foodgrains; and

{(b) how Government propose to
finance the take-over? .

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHERBR P, SHINDE): (a) and
(b). Details of the financial and other
requirements for taking over whole-
eale trade in wheat are being worked
eut in consultation with the State
Governments. The financing of invest-
mbnt involved in taking over of wheat
and rice will be mainly done by the
banks,
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Review of Cases of Rusticated Stu-
dent of Delhi University .

889. SHRI S. M. BANERJEE: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE hbe pleas-
ed to state:

(a) whether cases of four students
of Delhi University, who  wepe rusti-
cated, have been reviewed; and

(b) if so, the result thereof?

THE MINISTER OF EDUCATION,.
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). The University has appointed a
24 member Student-Teacher Commit-
tee to look into all the problemsearis-
ing from the recent crisis including
rustication of students and to make its
recommendations to the Vice-Chancel-*
lor for the consideration of the Execu-
tive Council. The recomendations of
the Committee are awaited,

wiw ¥ 18 gy i & et ofcardl ot
wra

890. st wrwolt Wik : @ Wi
CEIR EECIEE IR e TORi

(%) Tw &, AR, 9 9fC-
T ®Y ger feadr & fomd o 18
ory yufum W g ;

(%) 3w, T, FTafar
Y g&r feaer & f97% arer qiw e
AR GRS

(w) @ a<wT F Tt Hé DT
wrE & o T o ¥ w5 g f A
qfear<i #Y 18 g% wfi fawr o1 7%
T 18 wE & wfaw qfir ardr aof@rd
%1 18 THT W @1 W 7Y ; WY,



19 Written Answers
- (W) afzgr, @ AT WS
o war § , Wi afg 7Y, AT & w;a
o § 7

gfr Harew § v s (s
wwretfgr dto fe) 1 (%), W
L (@) awrw A wqww (1961-
62) F17ATHF F WHEIX X TH
faaer &wr w=® X w@T §
[Fraea & <@ mr ) fET s
qu €-4269/173) '

(r) st =&

‘() e, 1972 ¥ guw wWA
wfera & geae § sfw i &1 afgwaw
Hrr & daw i ® 7§ fawrron w1 gfez-
TH TER G W WAL T FATC
frqg T w<dw mniEt fagiat st
wfwsma seafaa snfaat s wqgfaa
SAaTfadl F1 srafasar 27 g wreg
aft qfedw e =sfast ®1 gvaey
FETLN

‘Death of an old lady of J. J, Colony
in CGHS Dispensary

891. SHRI LALJI BHAI: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased tol state:

(a) whether in the month of Janu-
ary one old lady of J. J. Colony died
in a Central Government Health
Scheme Dispehsary due +to the
negligence in applying injection by a
doctor; and

(b) if so, the action taken against
that doctor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAPPA): (a) and (b), No
-such incident hag taken place in any
of, the Central Government Health
Scherre dispensaries being run in the
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J. J. Colonies of Nanakpur, Patel
Nagar II, Inderpuri, Rajouri Garden,
Shahdara and Shakurbasti. However,

a female named Mam Chandi died
after a test dose of streptopencillin in

a Delhi Development Authority run
dispensary at Wazirpur on the 9th
January, 1973. The patient aged

about 45 years reported at J, J. Colony
dispensary, Wazirpur at 10.30 a.m, on
the 9th January, 1973. She was exa-
mined by the Junior Medical Officer
who prescribed the following:

1. Inj. Pencillin-streptomycin-}gm
1/14 O.D. after sensitivity test.

2, Tab, AP.C.-1 Tab, T.D.S,
3. Tab. M.V.-1 Tab. O.D.
4. Mish. Cough Sed. 1 Os T.D.S.

Consequently she reported at the in-
jection room of the dispensary and
was administered test dose of 0.1 ml
of diluted drug. About 4-5 other
patients were given a test dosp oui of
the same vial. After about 15 minutes
a lady relative of the patient who had
accompanied her contacted the doctor
and requested him to look at the
patient as she was not well. The
doctor went out and found the patient
in g state of collapse. The other
doctor also came and immediate treat-
ment was started. Injection Adernaline
1 amp, and Inj, Coramine 1 amp. were
administered immediately. Injections
were repeated again after about half
an hour, after assessing her condition.
As her condition did not improve,
Injection Adrenaline Intra-Cardiac
was repeated and external cardiac
message was started. The patient did
not improve even after this trealment
and unfortunately expired at 1.10 p.m.

The treatment given by the Medical
Officer is by and large in conformity
with the WHO Bulletin 1968 Volume
38 No. 2 which lays down procedure
for treating the casg of pencillin reac-
tion, The inquiry committee compris-
ing of the Assistant Drugs Controller,
Delhi Administration, has opineq that
usual normal precautions were taken
while giving the test dose and all that
could be done was done by the staff.



121

The body, O.P.D. Card, syringe and
Injection vial were taken into posses-
sion by the police authorities who
made it a medico-legal case,
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Direct action threat by the Students of
Maulana Azad Medical College, Delhi

893. SHRI M. M. JOSEPH:

SHRI B. K. DASCHOW-
DHURY;

Will the Minister of HEALTH AND
FAMILY PLANNING be pleasad to
state:

(a) whether the Students, Internse
and House Surgeons of the Maulana
Azad Medical College, Delhi, had cn
30th January, 1873, threatened direct
action if their stipend was not increas-
ed;

(b) if so, the facts thereof gnd the
reaction of Government thereto; and

(c) the existing stipend and pay of
medicos at Delhi as compared with
that in other Metropolitan Cities of the
country and the steps proposed to
remove the anomaly in this regard,
it any?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI R. K.
KHADILKAR): (a) and (b). Interns,
House Surgeons, Post-graduates and
Registrars of the Maulanag Azad Medi-
cal College, besides those of Lady
Hardinge Medical College, Delhi Uni-
versity Meadical College, Willingdon
Hospital, Safdarjang Hospital and the
All India Institute of Medical Scicnces
have submitted a Memorandum to me.
The main demand is that the hono-
rarium/stipend paid to the Interns,
House Surgeons and Post-graduates
should be increased to Rs. 300, Rs. 400
and Rs. 500 per mensum respectively.
I agree to consider the demand sympa-
thetically when a deputation of sfu-
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dents met me on Tth February, 1973.
Subsequently, the representatives of
the agitating Interns, House Surgeons,
etc, again met me on 20th February,
1973 when I informed them that their
main demand in regard to the stipend
etc. was already under active conside-
ration of the Government and advised
them that they should wait till 31st
March, 1873, for a decision.

(c¢) The Interns and House Surgeons
in Delhi are now paid Rs. 200 and
Rs. 275 per month respectively as
honorarium. Registrars have the pay-
scale of Rs, 370—425 (plus Rs, 50 per
month for those hclding post-graduate
diploma and Rs. 100 per month for
those having postgraduate Degrees)
besides other allowances. All post-
graddate students do not get scholar-
ships. The Government of India
oaward 377 scholarships in addition to
about 80 post-graduate scholarships at
the Postgraduate Institu e of Medical
Education and Research, Chandigarh,
Out of 377 post-graduate scholarships,
100 are meant for post-graduate stu-
dents of the All India Institute of
Medical Sciences, 52 for post-graduate
students studying in other medical
colleges in Delhi only and the balance
of 225 scholarships are available for
students under-going postgraduate
medical education in other recognised
postgraduate medical institutions in
the country. The rate of these scho-
larships is Rs. 300 per month, if avail-
ed of at Delhi and Rs. 250 per month
if availed of elsewhere. The All India
Institute of Medical Sciences, New
Delhi and the Post-graduate Institute
of Medical Education and Research,
Chandigarh have, however, raised the
rate of these scholarships to Rs. 330
per month.

Information regarding the rates of
stipends and honoraria of equivaient
categories of medicos prevalent in
other Metropolitan cities of the coun-
try have been sought for from the
State Governments, However, as these
are matters within the jurisdietion of
the State Governments concerned, the
rates are likely to vary from State to
State.
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Investigations into dispute between
Security Personnel and Warkers at
Visakhapatnam Port

894. SHRI M, M, JOSEPH: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to refer to the reply
given to Unstarred Question No. 5336
on the 8th May, 1972 regarding the
dispute between the Security Person-
nel and workers at Visakhapatnam
Port, and state:

(a) whether the information asked
for has since been collected; and

(b) if so, the gist thereof and if not,
reasons for its delay?

THE MINISTER OF SHIPPING AND-
TRANSPORT (SHRI RAJ BAHA-
DUR): (a) and (b). Investigations
have been completed in all the four
cases which were registered by the
Police ag a result of the altercation
between the CISF personnel and Port
and Dock workers at Visakhapatnam
in April, 1972. Three cases were
closed, one as non-cognizable and two-
as undetected. The fourth case is
pending before the court at Visakha-
patnam.

Amount spent for Universitics and

Colleges by U.G:C.

895. SHRI M. M. JOSEPH: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to refer to the reply given to Un-
starred Question No. 5286 on the 8th
May, 1972 regarding the amount spent
for the Universities and Colleges by
and University Grants Commission
and state:

(a) whether the information asked
for has since been collected; and

(b) if so, what are these and if not,
the reasons therefor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). The required information is given
in the statement laid on the Table of
the House. [Placed in Library. See
No. LT-4270/73].
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English as Optional Subject in Schools

806. SHRI M. M. JOSEPH: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed ‘to refer to the reply given to Un-
gtarred Question No. 7031 on the 22nd
May, 1972.regarding English as op-
tional subject in .schools and state:

(a) whether information asked for
has since been collected; and

(b) if so, the said information?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOGIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) The¢ information
has been collected.

b) It is given in the statement laid
on the Table of the House. [Placed in
Library. See No, LT-4271/73].
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FWﬂxﬂlln! Importeg from Abroad

898. SHRI BHAGWAT JHA AZAD:
SHRI R. R. SINGH DEO:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the total quantum of imported
foodgrains so far arrived in the coun-
iry; and

(b) what is approximately the
quantum of contract so far reached?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) About 19 lakh Metric tuns of
grain have so far arrived in the coun-
try frem abroad.

(b) Contracts for about 15 lakh Met-
ric tons of wheat and milo have been
finaliseq so far.

Proposal to renew import of Food-
grains under PL-480

899. SHRI BHAGWAT JHA AZAD:
SHRI RAMKANWAR:

Will the Minister of AGRICUL-
TURE be pleased to state whether
Government propose to renew the
import of foodgraing under PL-4807

THE MINISTER OF ‘STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
No, Sir.

National Organisationg for Farmers
as suggested by National Commission
. on Agriculture

900. SHRI BHAGWAT JHA AZAD:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether any recommendation
has been made by National Commis-
sion on Agriculture for the formation
of National Organisationg of farmers
at all levels; and

(b} whether there is any proposal
to set apart some part of levy duties
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on food items and foodgrains to

finance the new farmers’ Organisa-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The National Commission on Agri-
culture has not made any such re-
commendatio, so far.

(b) Does not arise,
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" Report of Shipping Committee

903. SHRI . M. RAM GOPAL
REDDY: Will the Minister of SHIP-
PING AND TRANSFORT be pleased,
to state:

(a) whether ‘the Shipping Com-
mittee headed by the Director-Gene-
ral of Shipping has submitted its re-
pl;;;rt; and

b) if so, the main recommendations
and Government's decision thereon?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ BA-
HADUR): (a) and (b). It is pre-
sumed that the reference is to the
Committee headed by the Director
General of Shipping regarding the re-
vigion of fares of the Konkan coastal
passenger  shipping service. The
Committes has submitted its report
and has recommendeq that the farea
be raised by 20 per cent. The report
is under consideration.

News item under the Capital “Tra-
velling by DTC Service Night
Marish” appearing in the Indian
Express dated 30-1-73

904, SHRI M. RAM GOPAL
REDDY:
SHRI R. S. PANDEY:

Wil] the Minister of SHIPPING
AND TRANSPORT be _plmed to
state:

(a) whether Government's
tion has been drawn to the

atten?
news
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iteth appearing in the Indian Express
dated 30th January, 1973 ‘Travel by
DTC as pightmarish ag ever’; and
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(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) Yes, Sir.

(b) It is not a fact, ag has been
alleged ip the news item that no im-
provement hag been effected in the
bus services in the Capital after the
formation of the D.T.C. with effect
from 3-11-1971. As a result of the
sustaineq efforts made|being made,
the following main improvements
have already been made:—

.
(i) 343 new buses were added to
the fleet, since November
1871 which enabled the Cor-
poration to increase the daily
average number of buses on
R road from 1118 to 1404,

(ii) ® new routeg (six city and
three rural) have been intro-
duced. Two rural Toutes
have been extended and ser-
vices on four such routes aug-
mented.

(iii) 591 special trips are being
‘operateg for students between
University|Colleges and va-
rious localities of the city as
against 408 .in May, 1972 and

515 in July, 1972.  Shuttle
services have also been in-
troduced between, certain

points passing through areas
where colleges are located.

(iv) Route Guide Boards and
Time Table Boards have been
installed at important loading
and unloading points.

(v) 136 return trips have been

provided from the Willingdon

r and Safdurjang hospitals in

' the evenings for the conve-

ro nience of visitors.
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(vi) The D.T.C, has also been hir-
ing_private buses for opera-
tion under its control to
meet the transport require-
ments of the capital.
(vii) The Corporation has stepped
up the activity relating to
construction of new depots in
order to reduce the conges-
tion in the existing depots
and improve the standard of
maintenance of its vehicles.
(viii) The checking of ticketless
travel has been intensified.
Advance booking has also
been arranged at a number of
important points during peak
hours.
(ix) Strict gdisciplinary action is
taken against the crew who
are found to be indulging in
mal-practices or who are
found to be defaulting in the
discharge of their duties.
Challans are also issued by
the Traffic Police against the
offending drivers.

(x) Stern action is taken against
the owners of private buses
under Delhi Transport Corpo-
ration whenever complaints
are receiveq against them,

(xi) An incentive scheme for dri-
vers has been started with a
view to maximisation of ope-
rational schedules.

(xii) The route structure of the Cor-
poration is being reorganised|
rationalised.

1n order to make sravelling -‘by
D.T.C. buses more safe, the following
measures have also been taken:—

(a) No person is considered for
appointment as a Driver in
the D.T.C., unless he has had
at least two years' experience
of driving a heavy motor ve-
hicle. After recruitment, a
two-month training is im-
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parteq to the drivers before
they are sent on line.

{b) Tachographs have been fitted
to double-deck Buses. No
standing passenger is allowed
in these buses.

(¢) Conductors have strict ins-
tructions not to allow the
bus to be started from a bus
stop unless all the passen-
gers who can be taken in the
bus from that point have
boarded the bus.

(d) Whenever damage is caused to
a vehicle of tne Corporation
in an accident and the driver
is found to have been at fault,
a penalty is imposed on him.
If the driver is convicted by
a Court of an offence under

the M.V, Act, 1839 or the
Delhi Motor Vehicles Rules,
1940, suitable departmental

action ig taken against him.

Nationalisation of Health Services

905. SHRI D. P. JADEJA:

SHRI RAM BHAGAT PAS-
WAN:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleaseg to
state:

(a) whethep President of the In-
dian Medical Association has made a
Pplea recently for the Nationalisation
of Health Services to solve the prob-
lems of Rural Health; and

(b) if so, the reaction of the Cen-
tral Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJJI
BASAPPA): (a) The Indian Medical
Association has passed a resolution
urging the appointment of a Commis-~
sion to explore the possibility of Na-
tionalisation of Health Services on a
phaseg basis with representatives of

134
the Indian Medical Association, le-

gislatorg and the people on the Obm-
mission,

(b) The question of nationalisation
of health services in one form or the
other has been receiving attention of
the Government. As a first step, the
Centra] Government Health Service
Scheme was introduced in Delhi and
has been extended to Bombay, Alla-
habad, Meerut, Kanpur and Calcutta.
It is also proposeq to extend it gra-
dually to other cities. The Em-
ployees State Insurance Corporation
similarly provides medical and social
security benefits to the factory wor-
kers. To remove regional imbalances
between the rural] and the urban
areas, the Government also have
schemeg to strengthe, the Primary
Health Centres and to expand the hos-
pital facilities in the rural areag
However, due to limited financial re-
sources, it has not beep possible to
implement a National Health Scheme
for all sections of society.

Anomaly in salary of Delhi Teachers

906. SHRI M, C. DAGA:

SHRI DHAN SHAH PRA-
DHAN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether consequent upon the
fixation of pay in the reviseq pay
scales, Junior teachers are drawing
more salary thap the Seniors in Delhi:
and

(b) if so, the steps taken to remove
this anomaly?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P, YADAV): (a) Yes, Sir.

(b) The matter is under considera-
tion, *
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Registration for Allotment of DDA
Flat/Plot

908. SHRI SUKHEDEO PRASAD
VERMA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it has come to the
notice of the Government that per-
sons having a plot or a house in their
own name have also registered them-
selves for the allotment of DDA flat
or plot under the middle or low in-
come group schemes; and

(b) if so, the number of such cases
ang the action taken against them?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). Persons having a plot/house in
their own name are not considered
for allotment of DDA flat|plot. How-
ever persons owning a  residential
house on a plotjland measuring less
than 75 square yards are considered
for allotment of DDA flat or plot.
Srutiny ig made at the time of allot-
ment and the prospective allottees are
required to furnish an affidavit to the
effect that they do pot own any resi-
dential house or plot of an area ex-
ceeding 75 square yards in full or in
part on lease-hold or free-hold basis
in Delhi New Delhi or Delhi Can-
tonment either in their own name or
in the name of any of their depen-
dent relations including unmarried
children. No case has, however, come
to the notice of the Government 8o
far wherein a person ig found to have
submitted a false affidavit.

Inquiry into theft on Paintings from
Salarjung Museum
900. SHRI SUKHDEO PRASAD
VERMA
SHRI P. M. MEHTA.

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether an inquiry into the
theft of 14 miniature paintings of the
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Salarjung Museum, Hyderabad, has

since been completed; and

(b) if so, the result of the inquiry
and the action taken thereon?

THE DEPUTY MINISTEZR IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
D. P. YADAV): (a) and (b). The
matter regarding the reported theft
of miniature paintings in May, 1972,
from Salarjung Museum, Hyderabad,
was entrusted to the local police and
to the Central Bureau of Investiga-
tion for investigation. The Central
Burezu of Investigation has intimated
that some paintings have been re-
covered from a dealer in antiquities
in Delhi. Further investigation is in

progress,

Requirements of supply of fertillser
to Bihar during 1972-73

910. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the total requirements of ferti-
liser asked by the Bihar Government
for the year 1972-73; and

a@) Net requirements of Bihar (as agreed at Zonal
(a)

) for 1972-73

(b) Quantity out of (a) for supply by
(#) Pool . . . .
_ (37) Manufcturers
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(b) the total quantity of fertiliser
allocated by the Centre and the actual
supply made till December, 19727

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(8) and (b). The requirements of fer-
tilisers (in terms of plant nutrients)
of Bihar State for 1972-73 as agreed
upon in the Zonal Conferences held
in May and again in September, 1972,
the supplies to be made by the Cen-
tral Fertiliser Pool and by the manu-
facturers during the year as also de-
cided at the Zonal Conferences, the
allotments made for supply by manu-~
facturers and the Central Fertiliser
Pool during the period April-Decem-
ber, 1972 and the actual supplies made

(¢) Allocations made during the period April-December,

1972 :
(#) Pool
’ (%) Manufacturers

TOTAL

during April-December, 1972 ‘are
given in the Table below:—
(In tonnes)
N P K
. ' [89:549 261
38,217 "261
51,332 4,929
39,244 1,466
18,955 1,907
* . 58,199 3,373 e @
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(d) Actual supply made during the period April-Dec.

1972 :
() Pool

(37) Manufactures

ToTAL

It may be seen from the above thst,
Bag against a total annual requirement
of 90,000 tonnes for the whole year
and of 67,500 tonnes on proportionate
basis for the first nine months, the
actual supply has been 68,334 tonnes
of nutrients,

Cases of Leprosy

911, SHRI SUKHDEO PRASAD
VERMA:
‘ SHRI B. K. DASCHOWDHU-
RY.

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the number of leprosy sufferers
in the country as on 30th January,
1973, State-wise;

(b) the percentage of increase in
the cases since 1870; and

* (c) the remedial measures Govern-
ment are taking to control leprosy?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI R. K.
KHADILKAR): (a) and (b). The
exact number of lepresy patients in
the country ms on the 30th January,
1973, ig not available as no survey in
this respect hag recently been done.
On the basis of the cpidemiological
data available in 1963, when a review
was conducted, it was estimated that
there were about 25 lekhs leprosy
cases in an endemic population of
gbout 300 million, A statement giving
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N P K
22,302 3,531
31,503 2,822 8,176
53,805 6,353 8,176

the State-wise estimated number of
leprosy cases prepared by projecting
the previous estimate on the 1971
census is attached. There is, however,
no indication to show that there is
increase of the leprosy cases in any
of the States.

The States have been requested to
undertake sample
respect.

survey in this

(c) To control the spread of leprosy
and to provide medical facilities to
leprosy patients, the National Lep-
rosy Control Programme was launched
in 1955 as a Centrally aided program-
me. Since then the programme has
expanded considerably and it has been
categoriseq as a Centrally Sponsored
Programme during Fourth Plan period
with 100 per cent financial assistance
from the Centre to the State|Union
Territories.

Under the frame work of the Na-
tional Leprosy Control Programme
234 Leprosy Control Units and 1448
Survey, Education and Treatment
Centres have so far been established.
Besides, 30 voluntary organisations
are also participating in this program-
me with Government of India grants-
in-aid.
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Statement
 States Estimated
No. of
cases in
971
fgeeer
1
1. Andhra Pradesh . 6-280
2. Assam . o 0120
3. Bihar d 3:390
4. Gujarat s & 0130
5. Haryana : 0- 010
6. Himachal Pradesh 0150
7. J. & K, 0°050
8. Kerala 0750
9. Madhya Pradesh 0320
10. Maharashtra - . 2 800
11. Manipur . o-obo
12. Meghalaya 0- 060
13. Mysore : 1-740
14. Nagaland 0-170
15. Orissa b 2370
16. Punjab . 0020
17. R.uul:lun . 0+ 100
18. Tamil Nadu . 7-830
19. Tripura 0" 100
20, Uttar Pradesh . 1-680
21. West Bengal s 3°040
22. Andaman & Nicopar lslands 0003
23. Arunachal Pradesh (NEFA) 0010
24. Chandigarh
25. Dadra-Nagar Havelli 0-001
26. Goa, Daman & Diu . 0050
27. Laccadive Islands . 0010
28. Delhi 000§
29. Pondicherry 0-1%0
30. Mizoram > 0-010
31°449
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‘DUDY medicines supplied by C.G.HS.
912, SHR] SUKHDEO PRASAD

VERMA:
SHRI RAMKANWAR:

Will the Minister of HEALTH AND

. FAMILY PLANNING be pleased to

state:

(a) whether it has come to the
notice of Government that in a num-
ber of cases, ‘Dud’ medicines are
supplied to consumers by the C.G.H.S.
Difpensaries all over the country; and

(b) if so, the action tuken by Gov=-
ernment in regard thcreto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI KONDAJJI
BASAPPA): (a) and (b). Govern-
ment have seen the news item which
appeared in the Indian Express dated
the 12th January, 1973, In so far as
Central Government Health Scheme
is concerned the position is given
below: —

In order to keep an eye on pilferage
of medicines and substitution of spu-
rious drugs for genuine ones, officers
of the iCentral Government Health
Scheme make surprise visits to the
dispensaries. Besides, test checking of
stores and records, samples of medi-
cines that are currently dispensed 4o
the patients from the counter are
physically compared with the ones
stocked in the dispensary stores, even
by opening the sealed containers. On
receipt of complaints from patients,
samples are taken from the dispen-
saries gnd sent for chemical analysis.

In the Central Government Health
Scheme medical stores depot, the
following steps are taken for main-
taining, the quality control on
drugs:—

(a) The firms to whom rate en-
quiries are sent are approved by the
Directorate General of Supplies and
Disposals after a very elabo-ate sc-
rutiny of their working ie, methods
of production, quality contro} nd
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storage of the products. The firms are
registered only when their perfor-
mance has been noticed for a few
years, Rate enquiries arg not sent to
any other firm except those approved
by the Directorate General of Supplies
and Disposals High Power Commitfee.

(b) When the goods are received
in the Central Government Health
Scheme Medical Stores Depot they
are thoroughly inspected as to their
quality ie. physical appearance date
of manufacture, date of expiry as well
as their composition which are matk-
ed on the label of the carton as well
as the bettles, tins, strips or the Amps.
It is also made certain that the tins
and bottles are properly sealed by
examining the store; at random,

(¢) Random samples from the sup-
plies received are taken frequently
and sent for chemical analysis either
to Central Drugs Laboratory, Calcutta
or to the Directorate General of
Health Services Laboratory at Ghazia_
bad.

(d) When the report is received
from these two Laboratories and if the
product of the firm is found sub-
standard, further issue of the pro-
duct is immediately suspended and
the dispensaries also intlmated to sus-
pend the use of the particular batch
and askeq to return the ynused medi-
cines to the Depot. Simultaneously,
the Drugs Controller of India, the
Drugs Controller of Delhi State and
the Drugs Controller of the State
from which the suppliers supplied the
goods are alsp informed for necessary
action against the firm.

In the Depot itself a Register of
Life Expired Medicines i maintained
so that medicines are normally not
allowed to reach the dats of expiry
and efforts are made to request the
C.G.H.S. Specialists and the C.G.HS.
Medica] Officers to prescribe them
over other similar preducts whenever
considered possible.
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Free supply of motor pump seis to
tribal agriculturists

913. SHR] DASARATHA DEB: Will
the Minister of AGRICULTURE be
poverty; and

(a) whether Tribal agriculturists
in general and tribal agriculturists of
Tripura in particular could hardly
avail of the advantage of obtaining
motor pump sets for irrigation purpose
even at a subsidised price due to
poverty; and

(b) it so, whether Government in-
tend to provide Motor-Pump-Sets to
tribal farmers free of cost?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a). Gov-
ernment of India have no information
that tribal agriculturists in general
and the tribal agriculturisty of Tri-
pura in particular are not availing of
pump sets for irrigation purposeg even
at a subsidised price due to poverty.

(b) Does not arise,

Nationalisation of sugar industry

914, SHRI DASARATHA DEB; Will
the Minister of AGRICULTURE be

pleased to state:

(a) whether any decision has been
taken by the Government to mational-
ige the sugar industries; and

(b) it not, how Government pro-
pose to protect the interest of the
sugarcane growers from the clutches
of the sugar factory monopoly own-
ers?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) No, Sir.
The Government are awaiting the
recommendations of the Sugar In-
dustry Enquiry Commission.

(b) The interests of the cane grow-
erg are being safeguarded in that in
many of the areas they are getting
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higher prices for the sugarcane than
the minimum price notified by the
Government. Ceaseless efforts are also
being made by the Government to
ensure that the cane prices are paid
without undue delay.

Defective vislon of D.T.C, drivers

915. SHRI R. N. SHARMA:
SHRI SAT PAL KAPUR:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state;

(a) whether Government's atten-
tion has been drawn to the news re-
port captioned “Half of DTC Drivers
have defective eyes” published in the
Hindustan Times dated the 19th Jan-
uary;, 1973 containing the summary of
the report of the Nativnal Society for
the Prevention of Blindness of the
All India Institute of Medical Scienc-
es (Delhi) submitted to the Delhi
Transport Corporation;

(b) if so, the salient feature of the
Report; and

(c) Government's reaction there-
to?

THE MINISTER CF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):

(a) Yes, Sir, Government are aware
-of the report published in the news-
paper mentioned by the Hon'ble
Member, As the report was incorrect,
a press note wag released immediately
by the management of the Delhi
Transport Corporation clarifying the
"position. The factg are that, in 1968,
the National Society for the Preven-
tion of Blindness attached to Dr.
Rajendra Prasad Centre for Opthal-
mic Sciences, All India Institute of
Medical Sciences, New Delhi, con-
ducted an opthalmic survey of 1,286
drivers of the then Delhi Transport
Undertaking, This study revealed that
35 drivers of the Undertaking were
colour blind while 617 had defective
vision. Since then, the services of
about 80 drivers have been terminated

and a few others have retired or re-
signeq from the service of the orga-
nisation. -

(b) and (c). The salient features
in the Report, concerning the D.T.C,,
and Government's reaction thereto are
as under:—

(1) Licences shculd be issued
only when the applicant pro-
duces a certificate Tegarding
his visual acuity from an op-
thalmologist of a well reputed
institution,

* (2) This should be followed by a
regular check-up. Under the
provisions of the Motor Vehi-
cles Act, 1939, st the time of
applying, for a driving licence
for a transport vehicle, every
applicant iz required to sub-
mit a medical fitness certifi- .
cate from g registered medi-
ca] practitioner. Similar cer-
tificates have to be produced
at the time of renewal of the
licences to drive such vehicles,
These provisiong also apply
to D.T.C. drivers.

(3) Strict screening mt the time

- of recruitment by an eye

specialist or in consultation
with an eye specialist.

Since 1969, every driver recruited
by the Delhi Transport Cor-
poration iz being tested for
his vision by the National So-
ciety for the Prevention of
Blindness, About 600 drivers
have been recruited by the
Corporation after their eye-
sight was tested by the above
Society.

(4) During the training after re-
cruitment, lectures im first
aid, premonitary symptom of
common eye defects, and their
social implications should be
clarified to them,

(5) Buses should be thoroughly
cleaned and inspected to he
[ ]
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road worthy, before they are
put on the rvad.

These recommendationg have been
accepted by the Corporation and ne-
cessary instructions elready issued for
implementing them.

Report of the cancer assessment
committee

916. SHRI RAGHUNANDAN LAL
BHATIA:

SHRI ISHWAR CHAUDHRY:

Wil] the Minister of HEALTH AND
FAMILY PLANNING be pleased to
stafe:

(a) whether Government have com-
plet®d examination of the report of
the Cancer Assessment Committee;

(b) the main recommendations of
the Committee and the action taken
by Government thereon; and

{c) the names of the Hospitalg in
the country where facilities for the
treatment and research in cancer are
available?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI KONDAJJI-
BASAPPA): (a) The report of the
Cancer Assessthenit Comnmittee is still
under examination.

(b) The Main recommendationg of
the Committee are: —

(1) The 11 Centres visited by the
Cancer Assesgsment Commit-
tee in various parts of the
country should be strengthen-
ed to cover the constantly in-
creasing demands for cancer

. contro] and therapy;

(2) Some of these Centres should
be upgraded as Regional Can-
cer Centres for research,
treatment and training;
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(3) The regjonai Cancer Centres
should have (i) minimum of
250 beds in the hospital, ad-
equately distributed between
radio-therapy and surgery in-
cluding chomotherapy; (ii) a
well equipped division of
laboratory services; (iii) com.
prehensive cancer control pro-
gramme; and (1v) regional
cancer registry.

(4) A Nationa] Carcer Registry
should be established to pro-
vide reliable data on the
magnitude of the cancer pro-
blem and on the variations
noted in the incidence of dif-
ferent types of cancer by sex,
ego, site etc. all over India
and to coordinate the work.

(5

—

A National Insiitute of Cyto-
logy should be established for
training of Cyto-pathologists,
Cyto-technologists and Cyto-
technicians {o make available
the necessary traified man-
power for the mass screening
programme of the Regional
Centres.

(c) A list of hospital State-wise
where facilitieg for the treatment and
research in cancer are available is
laid vyn the Table of the House.
[Placed in Library. See No. LT-4273/
73].

Government employees waiting for
allotment of houses for the last 10
years

. 917. SHRI PRABODH CHANDRA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) ;whether 80 per cent of the Gov-
ernment employees are waiting for
allotment of houses for the last 10
years; and
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(b) if, so, the action Government
have taken to remove the shortage
of housing?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS ANp IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) The
percentage of satisfaction in the gene-
ral pool at Delhi|New Delhi, in De-
cember, 1972 was 41.5 and it has not
been possible to provide residential
accommodation to 585 per cent em-
ployees many amongst whom have
pwh in service for ten yearg or more.

(b) Schemes ‘for the Fifth Five
Year Plan are under examination, If
required funds and developed land
are available, and if there is no
difficulty in getting adequate build-
ing materials like steel, bricks and
cement, it ig intended to achieve 75
per cent satisfaction in all typeg in
Delhi|New Delhi and 40 per cent in
other cities, were genera] Pool accom-
modation exists, by the end of the
Fifth Five Year Plan,

Use of Narcotic drinks by Students

918. SHRI PRABODH CHANDRA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether any report has been
received by the Government that use
of narcotic drinks is on the increase
amongst the students and there is
a gang of anti-social elementg who
are systematically trying to get the
students community to fall prey to
addiction to narcotics;

(b) whether any report has been
received by Government that such
narcotics are being imported from
adjoining countries; and

(e) if so, what steps Government
proposes to meet the situation?
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THE DEPUTY MINISTER IN THE.
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT ©OF CULTURE (SHRI
D. P. YADAV): (a) No, Sir. Only
isolateq instances have been reported
in the. Press. The Stale Drug Control
Authorities have been asked to keep
constant watch on the sale of psycho-
tropic drugs, especiglly in the areas
surrounding, 'teaching institutions and
the University campuses,

(k) Yes, Sir.

(¢) The authorities concerned are
seired of the problem and are taking
precautionary measures  to prevent
such smuggling & illici{ import.

-

Demurrage paid py F.CI

919. SHR] PRABODH CHANDRA:
‘Will- the Minister of AG-RICULTURI:
be pleased to state:

(a) whether Food Corporation of
India had to pay a huge amount as
demurrage during the last three
years;

* (b) if so, the reasons for not tak-
ing delivery of the goods in time; and

(¢) what action Government have
taken against those who are responsi-
ble for this heavy loss to Government?

THE MINISTER OF STATE IN THE
MINISTRY OF: AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(2). The demurrage incurred by the
F.CI. was as follows:—

(Figures in lakh Rupees)

1968-69 1648
1969-70 10°74
1970-71 13 09

The accounts for 1971-72 are yet lo
be finalised. Keeping in view the
handling of more than & million tonnes
of foodgrains during any of the
above mentioned years, the demurrage
incurred was incidental ang not ef-
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tirely inescapable in operations of
such a large. magnitude.

(b) The delays in taking delivery
of the goods within the permissible
free time were mainly due to incle-
ment weathe; conditions, labour trou-

" ples and bunching of wagons|specials
in rail transit resulting in heavy ar-
rivals at the same time.

(¢) In each case responsibility is
determined. Wherever the failure is
of the Handling and Transport Con-
tractors the demurrage charges. due
are recovered from their bills. Wher-

ever the labour has been department- .
alised the liability is accepted, by the -

FCI ang suitable disciplinary action
is taken against the official(s) res-
ponsible for the incurrence of demur-
.rage. The Food Corporation of India
attach utmost importance to the
expeditious releases of foodgrain
wagons,

Where the reasons for the incur-
rence of demurrage are beyond the
control of the FCI the Railways are
approached for suitable remission of
demurrage charges.

Unrest among students

920. SHR] PRABODH CHANDRA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are aware
of the unrest that is prevailing in the
students community;

(b) whether it is because of great
unemployment amcngst the educated
youth; and

(c) what steps Government propose
to take % meet &i: usiation?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (a)
The Government is seized of the pro-
blem of unrest prevailing in the stu-
dents community.
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(b) Unemployment is one of the
several factors for Student Unrest.

(¢) The causes of student unrest
have been examineg by severa] autho.
rities and committees over the years
and their recommendations communi-
cated to the State Governmentg and
the Universities for consideration and
implementation. A Committee of the
Central Advisory Board of Education
hag also been appointed to look into °
the question.

Under -the Central Scheme of pror
viding employment {0 the educated
unemployed and expansion of ele~
mentary education, about 90,000 ad-
ditional posts of primary school tea-
chers are likely to be sanctioneg by
the end of the Fourth Five Year Plan.
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Fxcess payment mede to contractor
by shyamlal charitable trust, Delhi

923. SHRI K. M. MADHUKAR; Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to refer to the reply given to
Unstarred Question No. 4811 on 18th
December, 1972 regarding excess pay-
ment made to contractor by Shymlal
Charitable Trust, Delhi and state:

(a) whether any enquiry has been
held to find out as to how and by
whom an excess payment of Rs. 2,46,
606 had been made to the contractor;

(b) whether the firm to whom the
contract was given by the Shyam Lal
Charitable Trust for construction wof
College Building, does not exist; and

(c) it so, the facts thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a).
No excess payment was made to the
contractor go far as University Grants
Commission grant is concerned. Since
the excess payment was made by the
Trust from the Trust funds the 'ques-
tion of conducting an enquiry by
Government does not arise.

(b) An enquiry was made in 1969
and it was found that the firm which
constructed the building was a genuine
one. The Governmen* has rio informa-

tion whether the first exists at pre-
sent,

(c) Does not arise.

Taking over of Ganga Bridge Project
in Patna

924. SHRI K. M. MADHUKAR:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Union Government
are taking over the Ganga Bridge
Project in Patna;

(b) if so, the main features re-
garding the project; &nd
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(c) when the work on the project
is likely to start?

THE MINISTER OF STATE' IN
THE MINISTRY OF SHIPPING AND-
TRANSPORT (SHRI M. B. RANA):
(a) to (c). The proposed bridge over:
Gangg near patna falls on a.State-
road. The Government of Bihar are,
therefore, primarily concerned with
this project. However, in order to-
help the. State g_ovemmpnt ﬂl? Gov-
ernment of In have agreed to-
provide to them for the proposed
bridge over Ganga at Patna a mnon-
Plan logn to meet 50, per, cgnt of the
expenditure during the Fourth Plan
period subject to ¢ maximum of:Rs.
4.5 crores, the balance being met by
the State Goverhiment from their own-
resources. The work on the project
hag already been started recently by
the State Government, The Bihar:
Government has proposed that the:
road Patna-Muzaffarpur-Sitamarhi-
Sonharsa, which includes the proposed’
bridge at Patna, may be taken over
by the Central Government as a Na-
tional Highway during the Fifth Plan.
The proposal will have to be consi-
dered along-with similar proposals:
received from other States for the-
Fiftth Plan.

Delhi school teachers’ coeperative-
house building society, Delhi

925. SHRI NARENDRA  SINGH
BISHT: Will the Miflister of WORKS
AND HOUSING be pleased to refer
to the reply given to Unstarred Ques-
tion No. 7336 on the 9th August, 1971
regarding Delhi School Teachers' Co-
operative House Building Society,.
Delhi and state the steps being taken
or proposed to be taken by the Gov-
ernment to ensure that every action
required is completed by the Execu-
tive/Management Committee of the
Society, at the earliest so that posses-
sion of plots could be given to its:
members for the construction of hous..
es?
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. THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS ANp HOUS-
ING (SHRI OM MEHTA): As the
affairs of the Society were not being
conducted according to bye-lawg and
rules an enquiry has been instituted
against the Society under Section_ 43
of the Bombay Co-operative Societies
Act (VII of 1925) as extended to the
Union Territory of Delhi. Further ac-
tion will be taken after the report of
the Enquiry Officer ig received.

Alleged irregularities - in the Delhi
School Teachers’ cooperative house
bullding soclety, Delhi

926. SHRI NARENDRA SINGH
BISHT: Will the Minister of WORKS
AND HOUSING be pleased to refer
to the reply given to Unstarred Ques-
tion No. 7338 on the 9th August, 1871
and state:

(a) whether the Accounts of the
Delhj School Teachers’ Cooperative
House Building Society, Delhi for the
year 1971-72 have also been audited;

(b) if so, all particulars in regard
thereto if not, the reasons therefor;
and

(¢) the cash in hand ang amount in
the accounts of the Society with the
various Banks as on the 31st January,
19732

“"IE MINISTER OF STATE IN
'z DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Ny,
Sir. The accounts have been audited
up to the year 1966-67 only.

(b) and (c). The question does not
arise as the Society has not been com-
ing forward to produce alj ity re-
cords for auditing. As the affairs of
the Society were nct being conducted
according to bye-laws and rules, an
enquiry hag been instituted against
the Society under Section 43 of the
Bombay Cooperative Societies Act

3441 LS—¢
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(VII of 1925) as extended to the Uni-
on Territory of Delhi.

Deihl School Teachers’ CooPerative
House Bni]diu‘ Society, Delhi

927, SHRI NARENDRA SINGH
BISHT: Will the Minister of WORKS
AND HOUSING be pleased to refer .
to the reply given to Unstarred
Question No. 7339 on the 8th August,
1971 ard state:

*(a) the steps proposed to be taken
to ensure that members of the Delhi
School Teachers’ Cooperative House-
building Society, Delhi who want to
withdraw their membership from the
Society are able to do so and their
amount deposited with the Society is
refunded back to them jmmediately;
and .

(b) it so, when?

_/THE MINISTER OF STATE N
THE DEPARTMENT, OF PARLFA-
MENTARY AF‘F‘AIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and (b)
Normally the members can withdraw
their membership and the amount
deposited with the Society by
approaching the Society direct as re-
quired in the bye-laws. In the present
case, however, an enquiry has been
instituted by the Delhi Adminjstration
into the affairs of this Society. The
amount deposited by the members
with the Society can, therefore, be
returned to them only after the en-
quiry is completed. Steps have been
taken by the Delhi Administration to
engure the completion of the enquiry
as early as possible,

Lay-Out-Plan of the Delhi School
Teachers' Cooperative House Bulld-
ing Society, Delhi

928. SHRI NARENDRA SINGH
BISHT: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the lay-out-plan of
the Delhi School Teachers' Coopera-
tive House Building Society, Delhi¢has
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been approved and if so, the number
of plots approved in each of the
different sizes;

(b) the reasons for which plots of
S0 many sizes with a little difference
have been approved;

(c) whether any more land is pro-
posed to be allotted to the Society in
case its total membership exceeds the
number of plots available with the
Society and if not, the reasons there-
for; and

(d) the steps. other than takiug
affidavits, proposed te be taken to en-
sure that those persons who either in
their own name or in the name of
their wife or children own a plot in
Delhj, or Ghaziabad do not get a plot
from the Society and their member-
ship is terminated at once?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA):(a)
Yes, The layout plan makes provision
for 1031 plots the sijzes of which vary
from 150 square yards to 226.7 square
yards.

(b) They are within the permissible
limits,
(e) No N

.(d) Steps will be taken under the
relevant provisions in cases that come
to notice in respect of Delhi/New
Delhi and Delhi Cantonment. Persons
owning a house/plot in Ghaziabad are
not debarred from allotment of land
from the Society.

Issue of New Ration Cards in Delhi

929. SHRI N. K. SANGHT:

SHRI HUKAM CHAND
KACHWAI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the attention of the
Government has been drawn to the
news item appearing in the Indian
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Express of 2-2-73, under the headline
“Confusion Over New Ration Cards”;

(b) whether Ratjon Offices in Delhi
are turning away hundreds of persons
every day without ration cards being

issued and whether the Food and
_Supp]ies Department unofficially
instructed their staff not to issue new
ration cards;

(c) the average time taken for issue
of ration cards when once they are
applied for; and

] (d) what steps are taken to steam-
line the procedure for issue of new
ratjon cards tp enable the applicants
to get their Cards with least delay?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):

(a) Ye.'!,', Sir.
(b) No, Sir.
(¢) Normally one week.

(d) New ration cards are
Bfter due vertification in each
with least possible delay.

issued
case

Ban on Use of Hexa-Chlorophene in
Hospitals in the Country

930. SHRI N. K. SANGHI:

SHRIMATI BIBHA GHOSH
GOSWAMI:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
ptate:

(a) whether Hexa-chlorophene,
which has been banned in many
foreign countries for more than a
year as it was found to have perni-
cious after-effects, is still being used
in Hospitals in India;

(b) whether some State Govern-
ments have banned the use of cos-
metics and soaps containing the above
substance: and

(c) if s0. what steps the Central
Government have taken to ban the
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use of substances containing Hexa-
chlorophene, all over the country?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI R. K.
KHADILKAR): (a) Hospitalg in
India have been advised te disconti-
nue the use of Hexa-chlorophene, A
few instances of its continued use,
which have come to our notice, are
qunder investigation.

(b) No.

(c) The Central Government have
initiated action to prevent the use of
Hexa-chlorophene in cosmetics, cer-
tain other measures to effectively
prevent the use of Hexa-chlorophene
are under consideration.
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Sanction for Crash Programme for
Rural Employment during Fourth
Plan

932, SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
AGRICULTURE be pleased to state:

(a) the tota] amount sanctioned
during the Fourth Plan for rural
crash employment programme;

(b) how much money was spent
and the employment opportunities
created upto 31st December, 1972; and

(e) the main features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) The
Crash Scheme for Rural Employment
has taken up for implementation in
April, 1971 with an outlay of Rs. 50
crores per annum. From the year
1972-73, thia scheme has been included
in the Fourth Plan.
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(b) the expenditure incurred and
einployment generated wunder the
scheme reported so far are as under:

Expenditure Employ-
ment
Rs. Lakh
(Crores) Mandays
@ 1971-72 + - 31-22 79934
(non-plan)
(@) 1972-73 25°37 69418
(Plan)

(c) As against the target of creation
of 875 lakh mandays of employment
during 1971-72 at an expenditure of
Rs. 30 crores, about 800 lakh man-
days of employment at an expendi-
ture of Rs. 31.22 crores has been
created. This is quite satizfactory in
view of the  fact that the effective
working period during the year 1871~
72 was only 6 months as against 10
menths envisaged under the scheme,

During 1972-73 about 684 lakh man-
days of employment has beep so.far
reported under the programme at an
expenditure of Rs. 25.37 crores. The
target of employment is likely to be
exceeded during the year. The pro-
jects taken up for execution incJude
roads, minor irrigation, soil conserva-
ticn. aforestation etc.

Rules of Out-Of-Turn Allotment
Quarters

of

933. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
WORKS AND HOUSING be pleased
tc state:

(a) the wvarious provisions in the
Rules for the allotment of Govern-
ment residence under which out-of-
turn allotments of quarters are being
made in Delhi/New Delhi;

(b) whether apart from (a), there
are some other provisions which
have been made under discretionary
pewers of the Government; and

FEBRUARY 26, 1973

Written Answers 164
(c¢) whether he would lay on the
Table of the House details of allot-
ments made under each of these pro-
visions from the lst January, 1870
to 1st September, 1972 giving names
of beneficiaries, their full Office-
addresses and grounds of allotment?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA): (a)
In the Allotment Rules, a provision
regarding out-of-turn allotment on
medical grounds existed but this was
deleted from the rules with effect
from 13th May, 1972.

(b) Under the discretionary powers
of Government to relax the prov:-
sions of the Allotment Rules, ad hoc
allotments/regularisation of accommo-
dation in the names of relatives of’
allottee officers are made in the follow-
ing cases—

(i) To son/daughter, wife/hus-
band of a retiring|deceased
officer.

To son-unmarried daughter,
wife/husband of an officer
transferred to a station out-
side Delhi or to an ineligible
office in Delhi/New Delhi.

(ili) To key personnel working in
the Prime Minister's Secre-
tariat and to a specified
number of personnel staff of
Ministers/Deputy Ministers
and other dignitaries,

(iv) To an officer, who is in occu-
pation of departmental pool
accommodation, which he has
to vacate on transfer fo an
office eligible for allotment of
accommodation from the
general pool.

(v) Ad hoec allotment on medical
grounds and on compassionate
or other compelling grounds.

(c) Information is being collected

and will be laid on the Table of the
House.

(ii)
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Expenditure on Additlonal Construc-

tion in’ Bungalows of Ministers, Sec-

retaries & V.LPs. and Government
Officers in New Delhj

936. SHRI SHIV KUMAR Snas-
TRI: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the total amount incurreq on
additional construction, repajrs, reno-
“ation, pairling and white-washing of
Bungalows allotted to Ministers.
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Secretaries and other V.I.Ps.' during
1971-72 and 1972-73; and -

(b) the total amount incurred on.
additional construction, white-wash-
ing, repairs and painting on all Gov-
ernment offices and other Govern-
ment buildings in New Delhi during
1971-72 ang 1972-73?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA):

a 1971-72 1972-73*

Rs. 29,31,941'00 Rs. 18,13,633:00

b 1971-72

Rs. 3,66,63,028° 53 Rs. 2,73,64,111-00
*The expenditure shown for the
year 1972-73 is upto January, 1973.

1972-73

Repairs angd White-Washing of TyPe
IV Quarters in D.IZ, Area

937. SHRI SHIV KUMAR SHAS-
TRI: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether white-washing of Gov-
ernment Quarters in D.IZ. area and
other colonies has not been done this
year, if so, the reasons therefor; and

(b) what steps have been taken by
Government to make major repairs of
Type IV Quarters in the D.I.Z. area to
stop leakage of roofs during the rainy
season and what additional amenities
have been provided in these quarters
after increasing their rent {wice
during the last three or four years?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) As a
measure of economy, it had been de-
cided by Government that no expendi-
ture, save in exceptional circum-
stances, should be incurred on white-
washing. repairs, minor works addi-
tions|alterations to buildings both
residential and non-residential in the



169

charge of the C.P.W.D. Generally,
quarters which were not white-washed
during 1871-72 were taken up for
white-washing during the year
1872-78. FH

(b) Specific complaints of leakage
of roofs are attended to by the
CP.W.D.

The increase in rent has been due
to the quinquennial revision of rent
and not for providing additional
amenities :

Request from Sangam CooPerative

Houge Building Socigty Ltd., Ghazia-

bad to D.D.A. Regarding National
Bye-Pass No. 24

938. SHRI SHIV KUMAR SHAS-
TRI: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Sangam Cooperative
House Building Society Limited,
Ghaziabad made several representa-
tions to the Delhi Development
Authority to finalise the align-
ment of National Bye-pass No. 24,
Ajay Enclave near Delhi—U.P, Border
during the last three years, but no
action has been taken by the Delhi
Development Authority so far;

(b) whether on the request of U.P.
Government, the Chief Town and
Country Planning Organisation, New
Delhi had advised the Delhi Deve-
lopment Authority and the Central
Public Works Department in Jan-

uary, 1972 to correct the said road -

alignment in accordance with Delhi
Master Plan;

(e) if so. the reasons for not taking
any action so far; and

(d) by what date the revised Plan
of Ajay Enclative will be finalised?

THE MINISTER OF STATE IN
. THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) The
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matter is already under congideration
of thes Delhi Development Authority
and tiie alignment plan is being fina-
lised in consultation with the Town
and Country Planning Organisation.

(b) and (c). Yes. The Delhi Deve-
lopment Authority are taking action in
the matter.

(d) The finalisation of the revised
plan of the colony, concerns the U.P.
Government. As far as the alignment
part is concerned it has been found
that the alignment passing from the
U.P. State would not affect its original
alignment and consequently any
adjustment needeq would be done
only within the Union Territory area.

-
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Atmosphere in Delhi University

940. SHRI
SINGH.

SHRI R. S. PANDEY:

SHANKER DAYAL

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether atmosphere in Delhi
Univensity has been polluted as a
result of dissensions and discord
among the teachers of the University
and non-cooperation of Student
Union; and

(b) the action taken so far or pro-
posed to be taken by Government to
resolve ,the matters involve.,

THE MINISTER OF EDUCATION,
SNCIAL WELFARE AND CULTURE
(SHRI S. NURUL HASAN): (a) and
(b). The University of Delhi has been
functioning normally since it reopened
on January 2, 1973. A Committee con-
sisting of 12 teachers ang 12 students
has been appointed to look into the
various problems., Both the teachers
and the students of the University are
fully co-operating in the matter.

aw fgy farafaeres ¥ @wrem.
_ wfafr wr wem

941. it wwe Taw fay :
off qwo qHo 93w :

77 TOAT QAW wearm W Hepfr
=T O 1A F1 FAT TG

(%) =arew fgg favafaemag
Hara= afafa w1 =7 g ferafaamat
%Y waeT fe wal § faw &

(&) 7w ferg  favafaumem
d ma Ay faaw faal & wfysa gt
gy, fraq fer g gf ol gwsat &

3

FEBRUARY 26, 1978  Written Answers 172

w1 farvafaara feed far o= <@;
LK

(7) = wwa qarw feg fava-
fuma & mfq of  =Eear # w
feafar & 7

feray, o weTe et wewhe et
(Yo o AW gAw) : (%) FATIE
feey  fasafawrs gfafaas 1915

F AIAN  favafrarem

WAl F1 IeEaea § | Frvafaama
v |fafui H(ET FEFTA
9T ¥ oF gaafa qaur gavee gra
T WS afEAEi % orgwdr
& 1 eqrirm afefeafaat o) s i @y
U AT wE fawafaeresy &1 dsrar
afeqs w1 wfaae sre-we g 20
afe FEE, §9 T a1 weaTE A
FE TIT qAT feq g Feveam)
gofaufa wfas % & | 59 aarw
fog favafeamm afufmg gifea
foar g 7@ FEES ofme #®
91X wfes weew, #r€ gro AR
wfeat ud gavemsr &1 wifwe e
G |

(&) 1971-72 & derfors wm
F 3R favafaareg & fow s
qaFw F wlafew 56 gifEsa
gfgat & . far W w7 Ore w1
ffam s¥mi & semd 13 faawaw,
1971 W} BT JTEF ¥ qwg & Freifaer
AT TEH | 15 wHEAT 1971 ¥ wuT
Hmerdawgs



73 Written Answers PHALGUNA 7, 1884 (SAKA) Written Answers

(w) fgm, swoe, q2, weaTaw
aar faariaal o areaw gF frsqas
Fral Y aog ¥ fawafaaray 8 frgwas,
1972 FI T FETIETAT | 8 FLAW,
1933 ¥ €FGT 7 %AF & F 997w
w4 F@T qE #T faar & AR 0
AqTaT F AT g FF AW ®Fg waan
T4 28 FIAL, 1973 # FTAT T 7
|

oy & weaR Aqr ARt IETEA
Tt

942. it viex wamw fox :
=it vae Wty -

7 vfw 7= gg F9 §; FO
;ﬁﬁ‘f:

(%) %o & 5@ wwg A0 & frad
@A & HIX TH-IRX IT T JARA
wHAT TG

(@) foma 7 aut & 3w & A
w §7 fFa gommm g WK

() s, Wt aur fAsft
H Y FTCEE IO AT AT qAT
e S I awar |y & ?

wi samma § vw war (o W
ffg): (%) I & @™ @
afas A fa=t Y g=ar 234 B0
Y e &7 T qwn Wi S
40. 129m@ HYo TA 3, T FTAA ATHT
faraoor war qzwr qx @ &1 (Tiqiwa

174

# Tam mar | ey qer t{'ﬂoﬁ-—4975_}.
73)

(@) fed fim =&t & ==
N A &1 g IR TW TER

@R —
AT #T
otan IqEA
(wagaT & faamac aw) (e o

L] Eﬂ')

196970 42.62
1970-71 37.40
1971-72 31.13

(7) 2o & g, e W
ﬁiﬁﬁa’fﬁi\fﬁfuﬁﬁw
& I I oIy afes gree
HUAT JATH AT (I qHT g 0%
@ ) (wqra § var T §fad
gear L T-4275/73)

fagr swwr T S-sTOTe W@
w3 g #

943. =t yiwr Tav fag -
At fra St
T F® W 4g q@A F T
war fe:
(%) 71 s@FR &1 ™
aJrEr ¢ 5 fage g & 4

gk 4t v T ¥y e & fRw-
AR Y TT THIX 7 I FIH ISAT
&7 .



175
. wi wwrew ¥ oo wWet (sro W
f@)= (%) o 78 :

(&) i g & &9 wa a%
™ fawm A wwi w@igf @7

Steep Rise in Price of Rice

944, SHRI C. JANARDHANAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there has been a steep
rise in rice prices in recent months;

(b) if so, the reasons for the steep
risesin prices; and

(c) the steps taken to bring down
the prices? 2y

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) In the last two months, rice prices
have shown a rise mainly in Uttar
Pradesh, Madhya Pradesh, Bihar, West
Bengal, Gujarat, Haryana, Punjab and
to some extent in Delhi and Andhra
Pradesh,

(b) The present rice in prices is
attributable to:—

(i) Overall decline in production
of foodgrains during 1971-72, (i)
damage to current kharif crops by
drought, (iii) lower pace of market
arrivals of rice during the current
marketing season and (iv) withhold-

ing of stocks by big producers|

millers|traders in anticipation of
further rise in prices.

(c¢) Steps taken to bring down the
prices include (a) strengthening and
augmentation of public distribution
system, (b) channelisation of all Gov-
ernmént Stocks through the fair
price shops. (¢) effective implementa-
tion of regulatory laws currently in
force, (d) curb on consumption of
foodgrains by enforcement of Guest
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Control Order and (e) decision to
take over of wholesale trade in rice
to ensure its supplies to the consumers
at reasonable prices.

Grants to Agricultural Universities
from P.L. 480 Funds

945. SHRI C. JANARDHANAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the amount/grant made availa-
ble to the various Agricultural Uni-
versities in India from P.L. 480 Funds
during the year 1972-73 and proposed
aid for 1973-74; and

(b) how these amounts are to be
utiliseq by these Agricultural Uni-
versities?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) An amount of Rs. 165915 was
made available to the Haryana Agri-
cultural University, Hissar during
1972-73 from PL—480 funds, No
other Agricultural Universities were
given any amount|grant from PL—480
funds during 1972-73. It is not pro-
posed to meke available any amount
from PL—480 funds to Agricultural
Universities during 1973-74.

(b) The amount of Rs. 1,65,015 sanc-
tioned for the Haryana Agricultural
University is for conducting research
on “Biology ~nd Utilisation of Insect
Pollin-soves {o- crop-production.”

Scheme for Coconut Development

946. SHRI C. JANARDHANAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Centre has sanc-
tioned two major schemes for coconut
development in the country;

(b) if so, the main features there-
of; and

(¢) the estimated cost thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB £. SHINDE):
(a) Yes Sir. Government of India
have sanctioned a Centrally Sponsor-
ed Scheme on Package Programme on
Coconut in Kerala and Goa and a Pilot
Project for the Rejuvenation of dis-
eased coconut plantations in Kerala.

(b) and (c). A statement giving
the relevant information is enclomed.

Statement

1. Package Programme on Coconut:
The scheme envisages application
of recommended doses of fertilisers,
adoption of plant protection measures
and promotion of irrigation facilities.
Package of improved agricultural
practices for increasing the producti-
vity of coconut trees will be popula-
rised through organised demonstra-
tions in cultivators' fields and the far-
mers will be motivated to participate
in the programme by a well organised
extension campaign. The Government
cf India will meet the entire expendi-
ture on demonstrations, staff and con-
tingencies, Credit for meeting the cost
of inputs by the farmers wil] be ar-
ranged by the State Governments
through their institutional agencies.
Pumpsets would be issued to the
cultivators on hire-purchase system
by the State Governments either
through the Agro-Industirieg Corpora-
tions or any other Institutions.

The scheme envisages coverage of
an area of 31,500 Hectares jn Kerala
and 3,500 Hectares in Goa during
1978-74 for which the following
amounts have been sanctioned:—

Kerala—Rs, 4,78,0C0
Goa.—Rs, 52,340,

2. Pilot Project for the Rejuvena-
Lion of diseased Coconut Plantations in
Kerala,—The major cause of disturb-
ing trend in the productivity of coco-
nut palm is the prevalence of various
diseases, particularly the root-wilt and
the leaf rot, A survey conducted by
the Central Plantation Crops Re-
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search Institute has revealed that
hybridseedings (DxT and TxD)
are tolerant to these diseases. The
proposed pilot project envisages phas-
ed programme of replanting and
under-planting with these hybrid seed-
lings in one of the Blocks in Kerala
representing a highly diseased area.
The coeonut cultivators will be pro-
vided with a subsidy of Rs. 3 per
seedling being the cost of one hybrid
seedling including its transport
charges.

The Government of India will meet
the entire expenditure on staff and
cost of hybrid seedlings. An expendi-
ture of Rs. 11,000 has been sanctioned
for 1973-74.

Check of Diseases of Coconut Plants

947. SHRI C. JANARDHANAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the steps taken to fight diseases.
of the coconut plant;

(b) progress made so far in elimi-
nating these diseases; and

(c) the extent of damage caused to
coconut cultivation by the prevailing
plant diseases?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The Central Plantation Crops Re-
search Institute and its Regional Sta-
tion at Koyangulom under the LC.AR.
have been strengtheneq during the
Fourth Plan by providing well-quali-
fled scientists to tackle the problem of
the root-wilt disease of coconut and
other destructive diseames and pest
problems, Besides, the ILC.A.R. has
launched and All India Co-ordinated
Research Project on coconut and one
of the objective of the Project being
to work on the control of diseases and
pests of this crop.

(b) and (c). The most destructive
of all the diseases is the root wilt dis-
ease prevalent 1in Kerala. *The



hybrids known as ‘Natural Cross
Dwarfs’ have been found to be rela-
tively less susceptible under fleld con-
ditions and hold promise in the future
against this disease which causes a
total annual losg of about Rs. 20.00
crores. The following other relatively
less important diseases have also been
noticed.

(i) Leaf rot;
(ii) Bud rot;
(iii) Thattipake disease;

(iv) Canoderma wilt.

The extent of damage on account of
these diseases hag not been assessed.

Leprosy Sanitoria

948. SHRI C. JANARDHANAN:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether there are any Central
Schemes to provide financial or any
other assistance to the leprosy sani-
foria run in various States;

(b) if so, the main features thereof;

(c) the types of assistance rendered
by the Government to the leprosy
sanitorium in Noorad, Kerala; and

(d) what are the requests, Govern-
ment have received from those insti-
tutions for assistance?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAPPA): (a) No.

(b) Does ot arise.

(c¢) No assistance has been given to
the Leprosy Sanitorium in Noorad.

(d) No requests have been receiv-
ed by the Central Government.
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Production of Rice during Kharif
Crop

949. SHRI G. Y. KRISHNAN: Wwill
the Minister of AGRICULTURE be
pleased to state the production of rice
in the various States during the cur-
rent kharif crop and the percentage
of increase in comparison to last year?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
The estimates of rice production dur-
ing the kharif season of the current
year are not yet available. However,
on account of the inadequate and erra-
tic nature of rainfall and the preval-
ence of long dry spell in various areas
in the country, the production of rice
during the current year (1972-73) is
likely to be lower than that in the
previous year (1971-72).

High Power Commitiee on taking over
of Whole Sale Trade of Wheat and
Rice

950. SHRI P. GANGADEB:
SHRI P. M. MEHTA:

Will the Minister of AGRICULTURE
be pleased to state;

(a) whether Government have et
up a high power committee to exa-
mine and resolve various difficulties
in the implementation of the proposal
for taking over the whole sale trade
in wheat and rice;

(b) if so, who are the members of
the Panel;

(¢) when they are likely to submit
their recommendations; and

(d) when the final decision is likely
to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) A statement is attached.
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(¢) The Committee hag submitted
its recommendations to the Govern-
ment,

(d) The final decision is being taken
in consultation with the State Gov-
ernments.

Statement

The Committee constituted to exa-
mine and resolve the various difficult-
jes in the implementation of the
decision to takeover wholesale trade
in wheat and rice consisted of the
following members:—

1. Union Minister of Agriculture Chairman
2. Union Minister of Planning ~ Member

3. Union Minister of Finance - -
4. Union Minister of State for
Agriculture . »
5. Food Minister of Gujarat  * .
6. Food Minister of Punjab  * "

7. Pood Minister of Tamil Nadu %

8, Food Minister of Uttar
Pradesh = . " »

9. Food Minister of West Bengal »

Proposal for National Open
University

951. SHRI P. GANGADEB:
SHRI P. M. MEHTA:

Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE

be pleased to state:

(a) whether Government are con-
sidering a proposal to have a National
Open University in the country;

(b) if so, when the final decision in
thig regard is likely to be taken;

(¢) whether this Open University
will have jurisdiction over the entire
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country supplemented by a large prq-:
gramme of Correspondence Courses;
and

.(d) if so, what will be the other
features of the proposed Open Uni--
versity ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(d). The proposal ig still in the pre--
liminary stages of examination.

The Model Cooperative Dispensary-
Scheme for Unemployed Doctors.

952. SHRI P. GANGADEB:
SHRI P. M. MEHTA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state: .

(a) whether the Planning Commis--
sion has commendeq the Model Co-
operative Dispensary Scheme for un-
employed doctors launched recently
by the Kerala Government;

(b) if so, whether his Ministry are
alsg considering to introduce such
Scheme in other States; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE"
MINISTRY .OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAPPA): (a) Yes, Sir. The
Planning Commission have approved
the Scheme of the Government of
Kerala for the establishment of co-
operative dispensaries for unemploy-
ed doctors under the Special Employ-
ment Programme. The Government
of Kerala have proposed to open
eleven co-operative dispensaries, one:
in each district ag a pilot project in-
1972-73.

(b) and (c). At the last meeting of
the Central Council of Health held on
the 30th January—Ist February, 1973,
the State Governments/Union Terri-
tories were asked to take advaniage-

v
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of the Special Employment Program-
mes of the Planning Commission as
the Kerala Government have done.

Demand for Financial Aid for Drought
Reliel in Gulbarga and Bidapur Areas

953. SHRI DHARAMRAO
AFZALPURKAR:

SHRI G. Y. KRISHNAN:

Will the Minister of AGRICULTURE
be pleased to state:

.
(a) whether a number of local fami-
lieg are rushing towards in search of
employment from Gulbarga and Bida-
pur areas;

(% whether the State of Mysore

has explained the ‘serious situation

, and demanded 5 to 6 crores of Rupees

monthly, whereas the Central team

‘which has visiteg earlier hag sanction-

ed only 7.5 crores upto September last;
and

(c) if so, the assessment of the Cen-
tral Second Team after visiting the
drought affected areas and suggestions
given to provide relief operations and
the reaction of Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):

* (a) The State Government has report-
ed that only 88 families have come to
Bangalore in search of work after the
present drought started and that
arrangements have been made by it to
provide work to the drought affected
people,

(by and (e). A Central Study
Team visited Mysore in September,
1972 for an on-the-spot study of the
situation and to assess the require-
ments of funds. The State Govern-
ment requested tp allot Rs. 28.96
crores, The team recommended a
«ceiling of Rs. 7.75 crores.

Another Central Team has visited
‘the State in January, 1973, before
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whom the State Government has plac-
ed a demand of Rs. 77.45 crores for
the current financial year and
Rs. 150.55 crores upto the end of Sep-
tember, 1973. The Team's report is
awaited.
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12 o, 1973 14,528.0
E1CEN . . 1.75,525.3  1,20,822.6
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Ban on Movement of Wheat from:
Uttar Pradesh to other States

958. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of AGRICUL~
TURE be be pleased to state:

(a) whether the Uttar Pradesh Gov-
ernment has approached the Centre-
for permission to ban the movement
of wheat from Uttar Pradesh to other
States;
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(b) if so, the reasons they have aa-

vanced Yor doing so; and el

(c) the reaction of the Centre with
regard to that proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) The Government of Uttar Pra-
desh considered that it was necessary
to restrict the movement of wheat and
wheat products in order to ihcrease
their availability and to control their
open market prices within the State
and also to reduce the pressure on the
public distribution system.

(c) The U.P. Government was re-
quested not to impose any restrictions
ag it was contrary to the notional
policy adopted in consultation with
the Chief Ministers of the States.

The Institute of Population Studies in
Bombay

959. PROF. MADHU DANDAVATE:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the harassment of the
staff of the Institute of Population
Studies in Bombay still continue; and

(b) if so, whether Government have
taken any steps to protect the interests
of the members of the staff and if so,
the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAPPA): (a) and (b).
Government are not aware of any
harassment of the staff of the Institute
of Population Studies in Bombay.
However, whenever any representa-
tions are made by the staff these are
looked into and apprepriate action
taken, .

3441 LS.
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Capsizing of Steamer ‘Rohini’ ne:ur
Malwan in Maharashtrg

960. PROF, MADHU DANDAVATE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Steamer ‘Rohini’
capsized near the port Malwan in
Maharashtra due to the obstacle of
rocks, which could not be avoided as
thednormal desirable route was full of
mud;

(b) if so, the steps taken to avoid
such accidents; angd

(c) the amount of compensation
paid to the passengers who lost their
luggage|baggage in the accident and
the rate of compensation? -

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): (a) to (c). It is true that
the Steamer ‘Rohini' capsized near the
port Malwan in Maharashtra. The
cause thereof is under ihvestigation.
Other information required is being
collected and will be placed on the
Table of the House.

Modernisation of Sugar Mills

961. PROF. MADHU DANDAVATE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the number of sugar mills with
an age beyond forty years;

(b) whether failure to modernise
these mills has affected the sugar pro-
duction; and

(c) whether Government propose to
modernise these sugar mills?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SNGH): (a) 29,

(b) and (c). The Government of
India have already appointed a Sugar
Industry Enquiry Commission, amcng
other things to identify, the inade-
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quacies in the performance of the
sugar industry and the causes thereof
and also to study in detail the causes
for the existence of a large number of
sick sugar mills and to Suggest mea-
sures for solving their problems.
Necessary action will be taken in the
light of the Commission’s recommen-
dations.

Death of Harijan Woman in
Maharashira due to Starvation

9682. SHRI MADHU DANDAVATE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether a Harijan woman died
of starvation in Maharashtra;

(b) if so, whether Government have
taken any steps to confirm or contra-
dict the reports; and

(e) if not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (e¢). The State Government
hag reported that no death due to
starvation has taken place in Maha-
raghtra so far.

Allotment of 7, Safdarjang Road,
New Delhi

963. SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING be pleased to state:

. (a) whether the Bungalow, at 7,
Safdarjahg Road, New Delhi was the
official residence of a former Central
Minister who is now the Chief Minis-
ter of a State;

(b) whether the Ex-Central Minis-
ter after becoming the Chief Minister
#» still being allowed to occupy the
N2w Delhi residence he was allotted
when he was a Central Minister; and
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(c) if so, 9n what grounds?-

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
;I;TG (SHRI OM MEHTA): (a) Yes,

T,

(b) and (c). The Bungalow in
question was placed at the disposul of
Madhya Pradesh Government and the
State Government is using it as an
annexe of M.P. Bhavan, which is their
official guest house in Delhi.

Import of Foodgrains from Abroad

964. SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether his attention has been
drawn to a report from Washington,
dated December, 1972, publisheg in
the Indian Express, New Delhi dated
27th December, 1972 under the caption
“India may be forced to import 5 m.
ton grains”; and

(b) it so,
thereto?

Government'’s reaction

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) On the basis of our own assess-
ment, it is proposed to import 2 mil-
lion tonnes of foodgrains this year.

Restriction in Admission to Colleges

985. SHRI SURENDRA MOHAN-
TY: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Government have any
proposal to restrict admission to Col-
leges to tackle the problem of un-
employment among the educated;
and -
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(b) if so, the broad features of the
proposal?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF., 8. NURUL HASAN): (a)
and (b). The admission policies are
decided by the Universities themselves
jn consultation with the State Gov-
€rnments.

The number of seats available in
institutions would depend upon the
availability of resources.

Government are examining the
proposal to enable a larger number
of students who are unable to under-
go regular instruction in an institu-
tion to appear at examinations after
undergoing part-time instruction or
through correspondence courses.

Central Concurrance to Orissa Land
Reform (Amendment) Bill
966. SHRI SURENDRA MOHAN-
TY: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the Government have
concurred with the Orissa Land Re-
forms (Amendment) Bill; and

{b) if so, the features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEE P,
SHINDE): (a) and (b). The Govern-
ment of India has advised to State
Government to draft the Orissa Land
Reforms (Amendment) Bill, 1872 in
conformity with the National guide-
lines on Land reforms. The Bill is
still under consideration of the State
Legislature,
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Request from West Bengal for Estab-
lishment of Cattle Breeding Centre
at Salboni, Midnapur

970. SHRI R. N. BARMAN: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government of West
Bengal has approached the Central
Government for the establishment of
a Cattle Breeding Centre at Salboni
in Midnapur District; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULURE
{PROF SHER SINGH) (a) Yes, Sir.

(b) The gite has been inspected by
a team of officers. Adequate irrigation
facilities are not available at the site
at present. The State Government is
sinking tubewells on the site and de-
veloping it further. The decision to
set up Central Cattle Breeding Farm
will depend on the availability of
water and provision of other facili-
“ties, at the site as promised by the
State Government,

Production of Science Books in
Regional Languages

971. SHRI DEVINDER SINGH
'GARCHA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) the measures adopted to
<ourage the production of science

en-

‘198
books in the regional languages.
through Vigyan Vikas Samiti or

otherwise; and

(b) whether some financial assis-

tance will be given to the States in
thiz context?

THE MINISTER OF EDUCATION,
SOCIAL WALFARE AND CULTURE
(PROF S. NURUL HASAN): (a)
According to information available
with the Government, Vigyan Vikas
Samiti has recently been establishpd
in Delhi. It has been reported that
the Vigyan Vikas Samiti proposes to
take up their book writing  progr-
amme. In addition, the Vigyan
Vikas Samiti is actively considering
publication of popular science litera-
ture including handy science encyclo-
paedia in the near future, They

have not approached the Government
for assistance.

Under the Centrally sponsored .
scheme of production of books and
literature in  regional languages

at the university level State Govern
ments in consultation with the uni-
versity autharities have produced
books on science and technology in
Hindi and regional languages. Certain
organisations under the Governmen*
have also included in their publica
tion programme the production of
popular science  books in regional
languages, Urdu and Hindi. The
Counci] of Scientific and Industrial
Research are bringing out popular
science books and hasg so far publish. .
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ed 5 books in Marathi, Malyalam,
Bengli, Telugu, Kannada, Gujarati
and Urdu. It has also publiched 22
such books in Hindi.

(b) Under the Centrally sponsored
Scheme of writing of university level
books in regiomal languages, which
includes books on science and techno-
logy, an allocation of Rs. one crore
has been made to each participating
State,

Establishment of Rural Hespitals in
Tribal Areas *

972. SHRI GIRIDHAR GOMANGO:
SHRI C. T. DHANDAPANT:
Will the Minister of FAMILY
PLANNING be pleased to state:

(a) whether the Union Govern-
ment have decided to give top priori-
ty to the establishment of TRural
Hospitals in the tribal areas of the
country during 1873-74;

(b) it so, the areas that will be
covered; and

(¢) other features of the scheme?

THE MINISTER OF HEALTH
AND FAMILY PLANNING (SHRI
R. X, KHADILKAR): (a) and (b).
During the year 1973-74 it iz propos-
ed to upgrade about 200 Primary
Fealth Centres to 30 bedded rural
hospitals all over the country. One
of the criteria {0 identify the primary
health centres for upgradation is
that the primary health centre
should preferably be situated in
tribpl|backward sreas. The actual
selection of the primary bealth cen-
tres is to be made by the State Health
authorities according to the prescrib-
ed criteria.

(¢) The main feature of the scheme
is to deliver both generalised and
epecialised services in  medicine,
surgery, gynaecology and obstetrics

FEBRUARY 26, 1973
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including X-ray laboratory facilities
in rural areas, Each upgraded Primary
Health Centre will cover gbout 4 to
5 primary health centreg catering to
a population of about 2.5 to 3 lakhs.
The existing two Medica) Officers at
the Primary Health Centre will con-
tinue with their normal duties of
Providing, integrated and comprehen-
sive medical and health care services
to the rural people which includes
preventive and promoticnal health
Pprogrammes.

Conference of State Cooperative
Ministers, held in January 1973 ia
Delhi

973. SHRI GIRIDHAR GOMANGO:
SHRI P. A. SAMINATHAN:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether a two-day Conference
of State Cooperation Ministers was
h:lqg in New Delhi on 25th January,
1973;

(b) if 8o, how many State Ministers
attended the Conference; and

(¢) the subjects discussed in the
Conference and action taken thereon?

THE MINISTER OF BSTATE IN
THE MINISTRY OF AGRICULURE
(SHRI ANNASAHEB P. SHINDE):

(a) Yes, the Conference was held
on 24th and 25th January, 1978.

(®) 18,

(¢) The Conference considered the
report of the Working Group on Co-
operation in respect of policy basis
approach and programmes to be
taken up during the 5th Five Year
Plan. The Conference also review-
ed the progress of the cooperative
movement in the counfry in the
sphere of cooperative credit, market-
ing, processing and storage and urban
consumer movement as well as the
programmes for weaker sections, The
Conference also considered the role
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to be played by the cooperatives in
the wholesale trade in foodgrains and
in organicing the public distribution
of essential consumer commeodities.
The Conference also considered mea-
sures to curb corruption, embzzle-
ment and misappropriation in coope-
rative societies.

Recommendations of the Conferen-
ce are being forwarded to all con-
cerned for necessary action.

National Sports Policy

974. SHRI DINESH JOARDER:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CUL-
TURE, be pleased to state:

(a) Whethar “Government are
having any proposal to formulate a
National Sports Policy to  improve
the standard of games in the country.
and

(b) if so, the salient features there
of?

THE DEPUTY MINISTER IN THE
MINITRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVID NETAM): (a) and (b). A
scheme for promotion of  physical
education, sports and games has been
prepared and is now under the con-
sideration of the Government.

The salient features of the scheme
are to provide increased facilities
and encouragement to physical acti-
vities and sports to both  student
youth and non-student youth from
block level and also for search for
sports talent from much wider base
than what has been attempted iIn
the past. The proposal. includes
holding of Rural Sports Tourana-
ments in selected games originating
from inter-block tournaments end-
ing at national level, holding of
coaching camps for providing coach-
ing at national level, holding of
special comching camps, in Swimming
during the Rural Sports Meets, estab-
lishment of Special Bports Schools,
special coaching carmps, in Swimming
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and Tennis from a very tender age.
The proposal also envisages that em-
phasis will be given in developing
talent from among the tribal and
backward children and also from
such people used to water and aqua-
tic vocations, for example, the child-
ren of fishermen.
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“Central Grants for Western Coast
Major Ports

977. SHRI SHANKERRAO SAV-
ANT: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

-

(a) which of the major ports on
the Western Coast are proposed to be
constructed or improved with grants
from the Centiral Government; and

(b) what is the nature and extent
of such grants?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): (a) No major ports are
being constructed or improved with
grants from the Central Government.
Major ports are advanced loans to
meet capital expenditure on their ex-
pansion and improvement and on this
they are required to pay interest.

Two schemes are at present under
execution directly as projects of
the Central Government namely
Tuticorin and Mangalore Harbour .
Projects. Mangalore is on the
Western Coast. .

However, fishing harbours are
provided according to the require-
ments at major ports under grants
from the Central Government, Such
fishing harbours are proposed to be
constructed. at Cochin and Bomba
on the Western Coast. ’
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(b) Loans granted to the major
ports on the Western Coast during
the last three years are as under:—

(Rs. in crores)

Nameof  1970-71  1971-72 1972-73
the Port (Upto
January
1973)
Bombay * Nil Nil Nil
Cochin - 150 1-00 Nil
Kandla - 0*55 077 Nil
Mormugao 050 4°00 3°00

Bombay Port Trust have proposed
a satellite port at Nhava-Sheva for
which they will require loan  assis-
tance from the Central Government.

The propoced project is under con=-
sideration.
The expenditure incurred on the

Mangalore Harbour Project which is
being executed as a project of the
Central Government during the last
three years is as under: —

1970-71 1971-72 1972-73
Rs. Rs, (Upto
Jan
1973)
- $:22,69,000 3,52,93,548  2,67,63,854

The grants sanctioned for the fish-
ing harbours at Bombay and Cochin
are as under:—

Bombay .
Cochin

Rs. 474 lakhs
Rs. 281 lakhs

Loan to Urban and Rural Housing
Schemeg in States

978. SHRI SHANKERRAO SAV-
ANT: Will the Minister of WORKS
AND HOUSING be pleased to state:

_(a) whether Central Government
give any loan or subsidy or both to

2c6

urban and rural housing schemes in
States; and

-

(b) if so, the State-wise break up
thereof during the last three years?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
From 1869-70, i.e. the beginning of the
Fourth Five Year Plan, Centra] as-
sistance for all State sector program-
mes (including Housing) is being re-
leased to the State Governments in
the shape of ‘block loans' and ‘block
grants’ by the Ministry of Finance in
the ratio of 70:30. This block Central
assistance is mnot relatable to any
individua] scheme project or head of
development. The State Governments
are thus free to determine the pro-
grammes to be implemented and the
funds to be allocated within the
approved outlay for different State
sector Schemes according to their re-
quirements and priorities to be deter-
mined by them. This Ministry, how-
ever, sanction financial assistance for
the following two social housing
schemes which are in the Central
sector, outside the State plan ceiling: —

(i) Subsidised Housing Scheme
for Plantation Workers

(ii) Scheme for provision of
House-sites to Landlesy Wor-
kers in rural areas

Scheme at (i) above has been trans-
ferred to the Central sector with effect
from the year 1970-71 and the Scheme
at (ii) above has been introduced in
October, 1971, The funds sanctioned/
allocated so far to the various States
under the two schemes are given
below: —
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(i) Subsidised Housing Scheme for
Plantation Workers: (Rs. in lakhs)
Name of the State 1970-71  1971-72 1972-73
1. Assam 3030 37°30 55+00
2. Mysore . ) 500 500
3. Tamil Nadu 050 1°50 2°752
4. Tripura 0'20 o-18 020
5. West Bengal . 6-00 6-00 o 50
TOTAL 42° 00 49°98 §8-452

The scheme provides for Central
asgistance to the extent 874 per cent.
of the approved cost of houses (50 per
cent. loan, and 374 per cent subsidy).
The balance 124 per cent, is to be
provided by the planters. This gcheme
is in operation in these five States only
as no other State has plantations in

their areas.

(ii) Scheme for Provision of House-
sites to Landless Workers in
Rural Areag free of cost

100 per cent financial assistance is
provided by the Centra] Government

'in accordance with the provisions of

this Scheme.

Name of State Grant sanctioned during 1972-73
(Rs. in lakhs)

1. Bihar . . . . 8:36
2. Gujarat . 76+64
3. Kerala . . . 273°92
4. Maharashtra . . . . 11+80
5. Mysore . . . 40°13
6. Orissa . . . 2' 10

7. Tamil Nadu 18-88
8. Uttar Pradesh 710

TotaL

43893
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Apart from the Schemes mentioned
above, Housing and Urban Develop-
ment Corporation Ltd, floated by the
Ministry of Works and Housing as a
Central Government Company in April,
1870, give financia] assistance to the
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State Governments etc. for viable
urban housing projects. The loans
sanctioned /released the Corpota-
tion during 1871-72 and 1972-78 (upto
8th February 1973) to the various
Stases are given below:—

Name of State

Loans sanctioned’released during

1971-72  1972-73

1. Andhra Pradesh = = B i
2. Gujarat . . . . . . . . 250" 00 28-00
3. Haryana - " . . . . . 24'00 15°00
4. Kerala . . . . . . . . 15°25
5. Madhya Pradesh . . . . . . 14°72
6. Maharashtra 2 = = 2 = = 3 2800 17500
4. Rajasthan e e e e . & 3200 .
8. Tamil Nadu . . . . . 92°00 72" 00
9. Uttar Pradesh . . . . . 10°00 1050
10. Union Territory of Delhi . . . 160°00 12000

ToTAL co . -E;;;; 540.72

Progress of Family Planning

979. SHRI SHANKERRAO SAV-
ANT: Wil] the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) the State-wise progress of
Family Planning in India up to now;

(b) whether certain communities
like the Christians and Mohammadons
are averse to respond to «calls for
family planning;

(c) what is the State-wise progress
of family planning amongst (i) Hindus,
(ii) Muslims, (iii) Christians (iv)
Parsees and (v) Sikhs;

(d) whether certain organisations

are opposing family planning on the
ground that the non-responsive atli-

tude of certain communities will upset
the numerica] balance of those com-
munities which respond to the call for
family planning; and

(e) if so, what measures are pro-
posed to be taken to meet this criti-
cism?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAPPA): (a) The required
information is given in the statement
laid on the Table of the House, [Plac-
ed in Library. See No, LT-4277/73].

(c) Community-wise statistics re-
garding acceptance of the Family Plan-
ning Programme is not being maintain-

I
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ed. However, some ad-hoc studies
have been conducted by research and
fleld workers with a view to getting
information about the acceptance of
the Family Planning Programme by
various communities in certain selected
areas. These studies have shown
that family planning programme has
been accepted and its various methods
adopted by all sections of the popula-
tion. However, some variations in
acceptance of family planning pro-
gramme arising out of the socio-econo-
mic differences, lack of sufficient inputs
and communication facilities have
been noticed. :

(d) and (e). Though there is no
organised opposition to the Family
Planning Programme, same indivi-
duals gnd bodies have expressed such
views.

Steps are being taken to strengthen
the motivational and services campaign
for the benefit of the economically
and socially backward sections of the
society, irrespective of.religion, to
make them mecept family planning
methods in greater’ proportion than
at present.

National Library, Calcutta

980. DR. RANEN SEN: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the state of affairs in
the Nationg] Library, Calcutta is very
unsatisfactory and that no qualified
Librarian has yet been appointed and
that the employeeg and users of the
Library have sent memorandum to
Government pointing out certain
defects in running the Library and
suggesting remedies for the same;

(b) the nature of the suggestions
and criticism; and

(¢) the steps proposed by Govern-
ment to improve the state of affairs
in the National Library?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV): (a) It is 5 fact that
the post of the Librarian/Director of
the National Library, Calcutta is
lying vacant. The Government are
aware of the criticism which has
appeared in the press on the working
of the National Library. Government
haq also received from the National
Library Employees’ Association their
observatiosn on the recommendations
of the Reviewing Committee (Jha
Committee) op the Nationa] Library.
One or two letters have alsp been
received from the users,

(b) The criticism /observations gene-
rally related to the unsatisfactory
services rendered to the users of the
Library, laxity of supervision, inade-
quate arrangements for the preserva-
tion and repairs of books, delay in
filling up the post of Director, delay
in the implementation of the Jha
Committee's recommendations and
stressed the need to continue the
Library under the direct control of
the Government instead of convert-
ing it into autonomous organisation.

The observations of the National

‘Library Employees’ Association were

mainly in criticism of the important
recommendations of the Jha Com-
mittee.

There have also been presg reports
welcoming the introduction of the
National Library Bill 1972 and com-
munications from the users that the
Library is functioning as satisfactorily
as in the past.

(¢) On the recommendations of
the Reviewing Committee, the post of
Librarian hag since been upgraded to
the post of Director. The question of
filling up the post of Director as also
the setting up of a Governing Coun-
cil, is tied up with the question of
the future administration of the Lib-
rary and for this purpose the National
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Library Bill, 1972 was introduced in
Lok Sabha. This Bill has been refer-
red to the Joint Committee of both
the Houses of Parliament.

A statement showing the basic
points in the Report of the Jha Com-
mittee and action taken thereon was
laid on the Table of the Lok Sabha
in reply to starred question No, 282
answered on 21st August 1872.

With the transfer of the adminis-
tration of the Library to a Statutory
Board and the appointment of a
Director, it is hopeq that there will
be further improvement in the func-
tioning of the Library.

Press Report Re, Corruption in
Calcutta Port

4981, DR. RANEN SEN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether his attentioin has been
drawn to a Press report appearing
in the Calcutta Hindustan Standard of
8th January, 1973 that corruption in
the Calcutta Port ig causing huge loss
to the port; and

(b) if so, the steps taken to check
it?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): (a) Yes, Sir.

(b) The losses sustained by the
Calcutta Port Commissioners are
mainly due to:—

(i) Fall in the traffic handled by
the Port which is not enough
to make ful] use of the rail
facilities provided,

General rise in operating ex-
penditure which has affected
al] ports activities. Some of
the losses will be off-set with
revision of rates of terminal
charges payeble by the Trunk
Railways, which is due. There
has beén no loss to the Port

(i)
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Commissioners Railway *on
account of hire charges 'on
wagons. Ag against the hire
charges of Rs, 51.4 lakhs paid
by the Commissioners for
wagons in 1971-72, they have
earned g revenue from de-
murrage for detention of
wagons of Rs. 524 lakhs.
Demurrage is not, however,
treated as a source of revenue
but as a deterrent against
detention to wagons,

The Port has a vigilance set up to
curtail corrupt practices. The Port
Commissioners are also taking neces-
sary steps to jmplement the recom-
mendations of Railway expérts to
effect economies in expenditure,

Construction of a ship-building Yard
in Haldia

982. DR. RANEN SEN:
SHRI SAMAR GUHA:

Will the Minister of SHIPPING
AND TRANSPORT be pleaseq to
state:

(a) whether Government are taken
to build a ship building yard in Haldia
and whether necessary preliminary
survey is being done; and

(b) if so, how far the work has
proceeded so far?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) and (b). The Government of
India had set up a Working Group
to study in depth the question of
setting up a shipyard at Haldia. The
Working Group in its turn appointed
a sub-group. The report submitted
by the sub-group hag since been ex-
amined by the Working Group, which
has finalised its conclusions. 'Fhese
will be examined by the Government.
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* Progress in Rural Employment
Schemes

983. DR. RANEN SEN:
SHRI SAT PAL KAPUR:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the progress so far made in
implementing rura] employment
schemes;

(b) the total number of people
provided with employment under the
schemes; ang

(c) the expenditure incurred by
Centre on these schemes Statewise?

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
"(PROF. SHER SINGH): (a) and
(c). Statements showing the progress
of expenditure incurred under the
Crash Scheme for Rural Employment,
Drought Prone Areas Programme,
Small Farmers' Development Agency,
Marginal Farmers' & Agricultural
Labourers Agency ang the Tribal
Development Agency Projects are

laid on the Table of the House.
[Placed in Library. See No. LT-
4278|73].

(b) Both the Cash Scheme for Rural
Employment and the Drought Prone
Areas Programme are employment-
oriented. However, the number of
persons employed and the duration
of their employment vary from pro-
ject to project, Information regard-
ing employment generated is collect-
ed in terms of mandays only. The
total employment reported so far
under CSRE is 1500.22 lakhs mandays
and that under Drought Prone Areas
Programme is about 700 lakh man-
days. Employment provided under
the rural works component of the
Small Farmers' Development Agency
end Marginal Farmers' & Agricultural
Labourers Agencies programmes is
13,711 and 42,201 mandays, Data in
regard to employment generated
under the Tribal Development Agency
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Soll Survey in Eastern India

984. DR. RANEN SEN: Will the
Minister of AGRICULTURE be pleas-
ed to gtate; ~od

(a) whether Soil survey is being
conducted in the Eastern India; and

(b) if so, nature of survey done and
the organisation doing it and the
result so far achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) Yes, Sir.

(b) Both reconnaissance and detail-
ed soil surveys are being carried out
in different States of Eastern India.
Reconnaissance soi] surveys are be-
ing carried out for broad characteri-
sation of the soil of the States and
the detailed soil surveys are being
carriedq out for special project areas
such as Irrigation Commands, Area
Development Programme, Soil Con-
servation, State Farms and Research
Stations and suitability of lands for
rehabilitations.

The soil surveys are being carried
out both by Central and State Orga-
nisations. Small State Soil Survey
organisations have been established
in the States of Assam, Tripura,
Nagaland and Manipur. The Central
Organisation working in the area asre
All India Soi] and Land Use Surveys
and Central Water and Power Com-
mission.

The area covered hy Soil surveys so
far is very small and is mostly of
reconnaissance type. Less than 2
m. hee, have been surveyed in the
varioug States of Eastern India, name-
ly, Assam, Meghalya, Arunachal,
Tripura, Nagaland, Manipur and
Mizoram.
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Accommodation in Delhi Institution
giving education to blind persons

985. SHRI JHARKHANDE RAI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether in Delhi there are six
Institutions giving education to the
blind students upto class VIIIL

(b) whether they are provided with
accommodation also by the institu-
tions;

(¢) whether there exist no facilities
for such students wanting to study
further; and

(d) if so, the steps being taken for
their further study including accom-
meodation?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) Four aided
institutions impart education to blind
students upto the 8th class or above.
One Government school for the blind
imparts education upto the 5th class.

(b) Yes, Sir.

(¢) Some blind students have had
difficulty in securing hostel accom-.
Modation after passing Higher Second-
ary examinatijon.

'(d) The Delhi Administration has
Troposed that they should be autho-
Tised, in relaxation of the norma] pro-
cedure, to give a hostel grant to one
of the existing institutions for the
dlind in Delhi. The Government of
[India award scholarships to blind
jstudents for general education, in-
cluding higher education gs well as

for technical and professiona] train-
Ing.
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The Prevention of Adulteration Act,
1954

986, SHRI JHARKHANDE RAI:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the Rajasthan Govern-
ment has applied or implemented the
Prevention of Food Adulteration Act,
1954 (37 of 1954) only in 33 towns
of Rajasthan as per their Circular No.
8(39) MPH|67, dated 15th December,
1969;

(b) if so, whether Government
have received any memorandum from-
the citizens of Didwana (Rajasthan)
requesting that the Act he made
applicable to all the towns in Rajas-
than; and

(c) if so, the action taken, thereon?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI R. K.
KHADILKAR): (a) and (b). Yes.

(¢) The State Government has been
requested to enforce the Prevention
of Food Adulteration Act, 195¢ in the
remaining areas of the State,

Requirement of Biood in the country

987. SHRI SAT PAL KAPUR: Will
the Minister .of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the estimated annual require-
ment of blood in the country;

(b) the present annual collection of
bléod in the country; and

(¢) how the gap between the re-
quirement and collection of blood is
met and whether there is any propo-
sal to give more incentive to blood
donors and it so, the broad outlines,
thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAPPA): (a) There is no
authentic nation-wide survey of the
actual requirements of blood in the
country. However, on the basig of &
formula given by the World Health
Organisation, the optimum require-
ments work out to 4.25 million units
of 250 c.c. each. The needs of the
Army, Railways and Private Nursing
Home have mot been taken into
account in arriving at this figure.

(b) The present annual collection
in the country is between 2.5 to 3
lakhs units.

.

(c) Voluntary donors contribute
nearly 5 per cent of the blood collect-
ed. Constant efforts are made to
appeal to the good sense ang Civic
conscience of the people so that a
larger number volunteers is forth-
coming. Incentives of various types,
such as medals, grant of additional
marks to students in annua] exami-
nations, special casual leave for blood
donors, extra diet to prisoners and
remission of their sentence, etc. have
been suggested to the State Govern-
ments for their consideration.

National Malaria Eradication Pro-

gramme in Punjab

988. SHRI SAT PAL KAPUR: Wil
the Minister of HEALTH AND
FAMILY PLANNING pe pleased to
state:

(a) whether malaria epidemic has
spread in the State of Punjab and
more than g lakh cases have already
been reported so far;

(b) the number of persons who died
of malaria in Punjab quring the last
six months;

(c) the total amount spent during

the last six months on the National

. Malaria Eradication Programme in
Punjab; and

FEBRUARY' 26, 1973
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(d) the stepe taken or proposed to
be taken to check the further spread-
ing of this malaria epidemicp

THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI R, K.
KHADILKAR): (a) The number of
malaria cases in Punjab has shown
an up-ward trend since 1970, During
1972, some of the Maintenance phase
districts of the State have reported
high incidence of malaria. So far,
nearly one lakh cases have been
detecteq in the State during 1972.

(b) No deaths due to malaria have
so far been reported from the State
of Punjab,

(¢) Rs. 78.60 lakhs as reported by
the State Government.

(d) The high incidence of malaria
in Punjab has been reported mainly
from the Maintenance phase areas.
The maintenance of vigilance activi-
ties in these areas is the responsibility
of the State Government. However,
the following gtepg have been taken
to check the spread of malaria:

1. 100 per cent Central subsidy is
being given to the State Government
for undertaking spray operations and
surveillance in Attack and Consoli-
dation phase areas,

2, Central gubsidy is also being
given for peripheral staff under the
Basic Health Services Programme for
intensive malaria vigilance activities
to be carried out in maintenance
phase areas.

[]

3. Adequate quantities of insecti-

cides|anti-malaria drugs are being

supplied for putting down the focal
outbreaks.

4, Radical treatment is being given
to al] malaria cases detected.

5. Malaria hag been declared as a
notiflable disease by the State Gov-
ernment.
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Aidtoslmlla.ndmrqnalhrmn

989. SHRI SAT PAL KAPUR: Will
the Minister of AGRICULTURE be

pleased‘-‘,’»to state:
wig

[ 4]

(a) ihe names of the States and the
quantum of aid given to them during
1972-73 for helping the small farmers
and marginal farmers; and

(b) the names of the States which
have not utilised the Central aid to
the fullest qtenl during the last two

years? . -
*

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROY. SHER SINGH): "(a) Under
the Central Sector Scheme for deve-
lopment of Small/marginal farmers
and agricultural labourers, 48 Small
Farmess Development Agencies and
41 Marginal Farmers and Agricultural
Labourers Development Agencies have
becn set up in selected districts all
over the country’ All these Agencies
are societies registered under the
Societies Registration Act. Grants-in-
aid ire released to them directly and
not through the State Governments
concerned. The total amount of
granis-in-aid released to the Agencies
in 1972-73 upto 31st January, 1973,
ig Rs 11.10 crores (Rs. 5.79 crores for
SFDAs and Rs. 531 crores for
MFAL) as per statement laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-4279/73].

(b) Most of the Agencies came into
existed in 1970-71 but they started
functioning on a more or less regular
basis only in 1871-72, as this being
an éentirely new and experimental
wroject, several preliminaries had to
be seltleq first and initial bottlenecks
removeq before it could be put in
operation, The Agencies have since
stepped up their activities and some
of them have started showing satisfac-
tory wrogress about utilisation of
funds as per statement laid on the
Tflble of the Housey [Placed in the
Library. See No, LT-4279/73].

3441 Ls—3§

It may be added that no lumpsym
grants ‘for the financial year as a
whole are placed at the disposal of
the Agencies. Grants are released to
them from time to time during the
same financial year depending on their
requirements.

Rules regarding setting up of NCERT

990. SHRI SAT PAL KAPUR: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) when and under what rule the
National Counci] of Educational, Re-
search and Training (NCERT) was
set up;

(b) whether the Council has its
own independent service rules or Gov-
ernment’s service rules are applicable;
and

(c) if the Council hag not its own
independent service rules, -whether
any officer from the Ministry has been
deputed to the Council to frame rules
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) The National
Counci] of Educational Research and
Training was set up under a Govern-
ment Resolution by the Government
of India in 1961.

(b) The Council hag its own rules
and regulations. Regulations Nos. 37
to 61 relate to service matters. Re-
gulation No. 48 provides that:

“For all matters for which there
is no provision or insufficient pro-
vision in these Regulations, the
relationship between the Council
and its employees shall be regulat-
ed by the Government Rules and
Regulationd’as contaimeq “iny! -'*-

(a) The P & T Compilation of
Fundamental and Supple-
mentary Rules, .
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(c) The Central Civil Service
(Classification, Contro} and
Appeal) Rules, and

(d) The Central Civil Services
(Conduct) Rules, and other
relevant rules and regulations
together with amendments
and orders issued by the Gov-
ernment of India to said
Rules and Regulationg from
time to time.”

(¢) Does not arise.

Recognition of Staff Association of
N.CERT.

991. SHRI SAT PAL KAPUR: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the Staff Association
of the National Council of Educational
Research and Training has been re-
cognised by the Council; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YTADAV): (a) and (b). There
are a number of Staff Associations in
the : Headquarters of the NCERT and
also in the Regional Colleges of Edu-
cation. All these Associations which
were in existence on 2nd December,
1972 have been given de-facto recoz-
nition for a period of 6 months and
requested to conform to the detailed
requirements which have been indi-
gated to them within that time for
further consideration.
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Setting up of Sub-Committee of
Student Unrest '

992. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether the Sub-Committee on
Student Unrest has been set up by
the Union Ministry for Education, as
recommended by the Central Advi-
sory Board of Education at its meet-
ing in September, 1972,

(b) if so, the names of memberg of
the Sub-Committee and the date on
which the Sub-Committee is expected
to submit its report; and

(c) if the Sub-Committee has not
been set up, the reasons for delay?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(c). A Committeg on Student Unrest
has been constituted under the Chair-
manship of the Union Minister of
Education, Socia] Welfare ang Cul-
ture. The proposed composition of
the Committee is as follows:—

Members

1. Education Minister, Madhya
Pradesh. d

2. Education  Minister, Maha-
rashtra.

3. Education  Minister, West
Bengal.

4. Dr. George Jacob, Chairman,
University Grants Com-
mission, New Delhi.

5. Prof. Satisp, Chandra, Vice-

Chairman, University Grants
‘Commission, New Delhi,

@ Shri Narain Chand Parashar,
Member of Parliament,

7. Shri Vayalar Ravi, Member of
Parliament,

8. Prof. M. V. Mathur. Director.
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National Staff College for
Educational Planners and
Administrators, New Delhi.

9. Dr. Chandran D, Devanesan,
Officey on Special Duty, Min-
istry of Education & Social
Welfare, New Delhi,

10. Prof. Moonis Raza, Jawaharlal
Nehru University, New Delhi.

11, A student representative from
North.

12, A student representative from
South.

Member-Secretary

13. SHRI J. P. Naik, Adviser, Min-
istry of Education & Social
Welfare, New Delhi.

The Committee is expecteq to sub-
‘mit its report by June, 1978.

New National Highways in Fifth Five
Year Plan

993. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether there is any proposal
to_ include new roads as National
Highways in the 5th Five Year Plan;
and

(b) if so, the broad outlines of the
proposal and the consideration on
which the roads are taken up for deve-
lopment as Nationa] Highways?

THE MINISTER OF STATE IN THE

. MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):

(a) and (b), The 5th Five-Year Plan

proposals are still in the preparatory

stage and precise information about

the inclusion or otherwise of any

scheme in the Plan can be given only

_after the Plan has been finalised.
However, the considerations on which

roads are taken up for declaration as
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Nationa] Highways depending on Plan
provision available for the purpose
are given below:— hd

(i) They should be the main high-
ways running through the
length and breadth of the

country;

(ii) They should connect foreign
highways;

(iii) They should connect capitals
of States;

(iv) They should connect major
ports and large industrial or
tourist centres;

(V) They should meet strategic
requirements.

In addition to these criteria, em-
phaeig is given to the economic con-
giderations also.

Recruitment to Posts of Monument
Aswistants

904, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether- recruitment to nearly
two thousand posts of Monument
Assigtants was made by the Depart-
ment of Archaeology recently;

(b) if so, whether the recruitment
wag based on the basis of nameg called
for and sent up the various Em-
ployment Exchanges in the regions
concerned; and

(c) the break-up of the selected
candidates, State-wise?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
and (b). Yes, Sir, 1,695 additional
posts of Monument Attendants/Muse-
um Attendants were sanctioned in the
Archaeological Survey of India in
December, 1970 for the Centrallypro-
tected manuments, sites and museums.
Out of these 1,418 posts had bheen
filled up by the end of October, 1972.
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Recruitment to these posts have been
made from amongst the candidates
sponsored by the employment ex-
changes, eligible work-charged Monu-
ment Attendants, casual workers
already working in the Archaeological
Survey of India and the ex-service
personnel.

(c) The break-up of the selected
candidates State-wise ig as follows:

West Bengal . 72
Orissa . . 03
Assam . . 24
Nagaland . 3
Tripura ) 4
Madiya Pradesh . * 222
Maharashtra 173
Andhra Pradesh . 33
Guijarat . ® 4.0
Rajasthan . . . o1
Bihar . . . 2
Uttar Pradesh 133
Tamil Nadu . 109
Mysore - - - ) 228
Goa . . . . 14
Jammu & Kashmir , . 21
Kerala * . 13
Delhi . : 74
Haryana . -
Him radesh . . 30

1418

Discrimination in Sugar Distribution
in Rural Areas

995. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether complaints have been
1eceived regarding the disribution of
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sugar on a discriminatorg basis to thte
rura] areas in some States;

(b) the reasons for which lesser
quantity of sugar per head is given in
the rural areas as compared to the
one given in the urban areas in the
same State; and

(c) whether the Central Govern-
ment propose to persuade the State-
Governments tg undo this discrimi--
natory treatment to the rural people?

THE MINISTER OF STATE IN THE.
MINISTRY OF AGRICULTURE.
(PROF. SHER SINGH): (a). Yes, Sir.

(b) The important reasons for the-
difference in the quantum of distri-
bution in the urban and rural areas
are as under:—

(1) Overall shortage of sugar.

(2) The actual consumption of
sugar in the rura] areas has.
been very much lower even
during times when there were:
no controls on distribution.

(3) Because of (2) above, the
possibility of the allotments.
to the rural areas being
diverted to the free saléf
blackmarket. Even now such:
diversions are reported to be
taking place.

(¢) Until the production of sugar
improves substantially, the State Gov-
ernments have to be given a free hand
to evolve a distribution system which
ig best suited to the local conditions
and the consumption: habits in the
State, within the overall quota of
sugar allotted Some States are dis-
tributing sugar u.n.ﬂormly in urbah
and rural areas.
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Betting up of Sub-Commiies to

examine Central respomsibility in
Education

996. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to siate:

- (a) whether the Sub-Committee to
examine the Centra] responsibility in
Education has been set up by the
Chairman, University Grants Cem-
mission as recommended by the Cen-
tral Advisory Board of Education in
its meeting in September, 1972;

(b) if so, the names of the mem-
bers of the Sub-Committee and the
date on which it was set up; and

«¢) the likely date by which the
Sub-Committee is expected to sub-
mit its report and if the Sub-Com-
mittee has not been set up, the
reasong for the delay?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(FROF. S. NURUL HASAN): (a) to
tc). A resolution proposing that a
Sub-Committee of the Board should
examing the Central responsibility in
education was moved in the 36th
meeting of the Central Advisory
Board of Education in itg meeting held

on 18+18 September, 1872. .In .the .

course of discussion, a point was made
that the forum of the Central Advi-
sory Boarq of Education should not
be used for enlarging the scope of the
Centre in the fleld of Education, How-

Bver, &n, difficulties which might be -

PXperienced in the working of the
PXisting constitutiorial positién raay
be exarpined. It was, therefore, decid-
Bd that the matter should be referred
to the; University Granty Commission
or consideration. This has

.D. P. YADAV): (a)

aceord-

Decrease in wheat quota for West
Bengal

997. SHRI SAROJ MUKHERJEE:
SHRI INDRAJIT GUPTA:

Will the Minister of ARICULTURE
be pleased to state:

(a) the reason of decreasing the
amount of quota of 110,000 tannes
wheat to 80,000 tonnes for West
Bengal;

(b) whether Government has sup-
plied rice instead of 30,000 tonnes
wheat which was ourtailed in Decem-
ber, 1072; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (¢). Monthly allocations of
wheat and rice are made on the basis
of overall availability of stocks with
the Centre and requirements of
various States and Administrations.
The question of supplying rice in lieu
of wheat does not arise,

Free Primary and Middle Schools

998. SHRI SAROJ MUKHERJEE:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state;

(a) the total number of free pri-
mary and middle schools in the coun-
try, State-wise; and

(b) the tu.ta] number of children
between the age-group of 5—14 years
in the country, state-wise?

THE DEPUTY MINISTER IN THE

"MINISTRY OF EDUCATION AND

SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
The requisite
information is being collected and
shall be laid on the Table of the
House.

(b) The available information is
given in the statement attached,
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APPENDIX—I

Estimates of Total number of Children between age- grcup 5—14 based on revised All India
quinquennial projections by age according to 1971 Censu

State/Union Territory (':rl;.:l.dl ::ﬁmb?;: b:g age

group 5—I4

(In thousands)
(1) @
Andhra Pradesh T I"lﬂ'- . 10,6291
" Assam I 4,187
Bihar 14,857
Gujarat THI5Y
Haryana 2,700
Jammu & Kashmir 1,138
Kerala 5:348
Madhys Pradesh . 11,073
Maharashtra 12,840
Mysore 7,585
Nagaland . 134
Orissa 5,501
Pumiab 3,651
Rajasthan 6,91z
Tamil Nadu . . . 9,521
Uttar Pradesh . N o v« 'a 22,608
West Bengal . N . . 11,747
©'A. & N. Islands . . 25
Chandigarh e e e . . 68
Dadra and Nagar Haveli . 20
1,015

Delhi . . . . .
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(1)

Goa, Daman & Diu
Himachal Pradesh
L. M. & A. Islands
Manipur

Aurnachal Pradesh
Pondicherry
‘Tripura

Meghalaya

INDIA

295
115
104
427
275

1,490,992

Request from West Bengal Govern-
ment for increased supply of Wheat
and Rice

999. SHRI TRIDIB CHAUDHURI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have
received several urgent S.0.S. mess-
ages in January this year from the
Government of West Bengal for in-
creased supplies of both wheat and
rice from the Central stocks so as to
prevent the breakdown of the food
rations system in the State; and

(b) what decisions have been taken

by Government on these requests for -

the West Bengal State Government
and what are the actual quantities of
wheat and rice that are being sent
month by month and promised to be
sent or released from Central stocks
in the coming months for West
Bengal?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):

(a) Yes, Sir.

(b) Keeping in view the availability
of foodgrains in the Central pool and
the needs of other deficit and drought
affected States, the reasonable require-
ments of foodgrains of West Bengal
are being met from the Central pool.
The actual supplies of foodgrains to
West Bengal during the last six
months (monthwise) were as under:—

(In coo tonnes)

Month Wheat Rice
August, 1972 152 81
September, 1972 - 170

October, 1972 139 6
November, 1972 109 57
December, 1972 92 42
January, 1973* ;6 46

Supplics in coming months will depend
upon the availabilities with the Centre and
needs of other States.
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Productlon of Aman Paddy Crop in
West Bengal

1000. SHRI TRIDIB CHAUDHURI:
Wil] the Minister of AGRICULTURE
be pleased to state;

(a) whether  Govermment have
received any estimates of the total
production of Aman paddy crop in
West Bengal this year (1972-73) and
of the expected shortfall in production
as compared to production last year
(1971:72) and the annual requirements
And what are these estimates;

.(b) what are the procurement tar-
gets set for West Bengal for the Aman
crop this year, how far they have
-been realised through the Food Cor-
“poration of India or otherwise; and

(¢) how much or what proportion
of the Food Corporation of India pro-
curements from West Bengal are
earmarked for utilisation within West
Bengal in the current year?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Estimates of the total production
of Aman paddy crop in West Bengal
this year (19872-73) and of the expect-
¢d shortfal]l -in production have not
yet become available, The Govern-
:'ment of West Benga] have estimated
their requirements of rice for 1973 as
10, lakh tonnes.
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(b) No separate target for procure-
ment of Aman crop has been fixed for
West Bengal. Against a target of 3
lakh tonnes of rice fixed for procure-
ment for 1972-73 marketing season in
the State, 1.14 lakh tonnes has been
procured by the Food Corporation of
India upto 19th February, 1973.

(c) Entire procurement made by
the Food Corporation of India in West
Bengal is meant for utilisation within
the State,

12,01 hrs,

ALLING ATTENTION TO MATYTER
OF URGENT PUBLIC IMPORT-
- ' ANCE

REPATRIATION OF PERSQNS OF INDIAN
ORIGIN FROM SRI LANKA

_SHRI HARI SINGH (Khurfa): Sir,
1 cali the attention of the Minister of
'Ex‘lernnl Affairs to the following mat-
ter “of urgent public 1mporiance and
request that he may make a state-
ment thereon:—

“The question of repatriation of
- . about 35800 gpersons of Indian
origm frdm Shri Lanka to India
i 1ﬂls year.

'n‘tgwwm (star ) :
sd TR, qﬁﬂﬁﬁ?ﬁtﬂﬂﬂh
ﬁmwiﬁnﬂﬁ sfafefer gt
‘g| ¥ sar & f6 Ezﬁzﬁ‘it‘ﬂ'
".'_:ﬁrﬁrﬁ W famdr &

A\l

yo=
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537,

- THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
Ag the House is sware, the Indo-
Ceylon Agreement of 1864 envisaged
that India would geccept for repatria-
tion 525,000 stateles: persons of Indian
origin, -while Sri Lanka would- grant
¢itizenship to 300,000 such persons, in
an evenly phased manner over a
period of 15 years; this would'm_ean
that India would accept repatriation
of an average of 35,000 persons per
annum and Sri Lanka would grant
ditizenship to 20,000 persons per annum
beginning from the date of the Agree-
ment.

ISin.-:e various perior arrangements
had tu be made, implementation of
the Agreement hag been delayed. Till
the 17th February 1973, 84801 per-
sons have been repatriated to India,
while Sri Lanka has granted citizen-
ship to 48,249 persons upto the end
of December 1972,

- A meeting of officials of the two
countries "led by ‘their respective
Foreign Secretaries was held in
Colombo from 14th to 1Tth February
this year to review progress in the
simplementation ,of the' ' Agreement.
The Ag_reem&nt wWas copsldered in all
1*@ a!i‘}]'etﬁsl and  both sides agreed to
take a}l passlble measures to ensure
[itg smonth cand ful]l implementation.
Daring t,h& last eight years, the stipu-
Jlated rate pf repatriation of 35,000 on
Indian side and the grant of citizen-
sh:p to 20,000 on Sri Lanka side could
Zot be aph.ieved Government of

ndia has agreed in pringiple to acce- .

erate the rate of repatriation in the
coming years. The details are being
worked out.

- cooe Y e

1. “t e

st gt fa- o Cwem wERE WA,
JuTer & e W W TR A e
" i # e o S
" weraww ¥ et o 47 AT, FER A
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@ WX @A A, oy AR o ar
¥ WET 9T A« {owl H AT §T
37 W A wfy A T gEEw
AT | W@l 9T FEN %
wgt T @d ey, wgr o fw

TIHAT AgT W, EfAac AT 1,
T @ x@ @ AfEdt § T
o AT A ST AT I A
Em‘rh:

1969 ¥ wefwrar & ¥t a<g #t Fwey
adt gEdt, s st s it ag frefaer
S @ F w wga g e
frgft  mor o3 %1 o aT g
W W W W, 99 AW § @A
%m,m%m&-ﬁaﬁ%mu’rf

§ W Tg, wWET W T g
wg-m&mgﬁnmm
@ x A mmw‘rwﬂﬂf.
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gy aaTer o & Wl F g
7 W S@ T @ W g
¥ 2w § gER I & e o Fe
A wmEw dma wEd, @ & g
F ATNME FC AEAT § R ag @
R ww awE T R A S g
W g o W & g g,
Wt ag awer @€ gt g wEfag
qTeE ¥ Fgar W E R ww
g ® SerRmar # Afa e W
FTH wEWET R T F aWR W

1 HTH G1 Ig  agT €T TG QY
st sw F 7 fraw § =W
o F% W WA o W
fr wr@ & Sl wy amrfeear 7 fad
ot W@ ¥ T F WIEE AR
AR wmwEE gl 1 EWEI & HAET
st @w g ¥ fmw wa
AW FT ATIRGRAT A FT FT HA
foredy foay gr, & e g € fw
T % featt wfe gf W few
At N amforar 2 & af ok
ey W A 7 s faw W
Ffeem g & v 39 ¥ T FTOr
§7 e @& oft s s g R
o) 0T S wE ¥ W W ®E ST
ﬁ.wﬁmmma,mmﬁ
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# grafa T @ S FT AT @ &7
a4 fadafes & e a1 &1k
FHAUA  FY (A G IT ¥ w90 &
W= T ST ST AR GLFEC &
g @ g T aTE a6
T O am W dw A ? W 1964
¥ wmelar gen @1 99 & oy
FA Ffau N gem W@ @R
E

™ fawfas § & ag t s@emar
wigm fs g A et ¥ S wng
wrer W & Foeman g fs oS S
A% ¥MTE@ AT RE ST E TR
FEE G AT WG IEIX F FH-

s ¥ wrarr @l ®7 FETOrEr
Qe A &L 7

SHRI SWARAN SINGH; None of
these persons who are involved in
this Agreement ig a citizen of Ceylon.
No Sri Lanka citizen ig being affected
by this Agreement.. Thig Agreement
relates to those persons who for his-
torical reasons happen to be State-
less and 1"cre is this Agreement
solemnly entered into between two
sides in 1964 and both sides have re-
terated from time to time that this
Agreement will be implemented

About the rate of grant of citizen=
ship by Sri Lanka Government, I
have given in the main statement
the figures of persons whom citizen-
ship has been granted. If their
number is compared to the number
of persons repatriated to India, I can-
not say that the progress of grant of
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citizen-ship by Sri Lanka is slow. @i ¥ W FTEr SRT WA ST -qj ﬁl

The comparison of the two figures & § fr ® m

will indicate that they are almost in ) P
the same proportion as the ultimate ¥ T FT 91% Ad ﬂl’l’% [a-Li0)

picture that is likely to emerge when gaorgmu ! e g ag
the Agreement is implemented. e 2‘% 8, ™ AT w gATE

About the assets, there was a clause Q‘FTI’ =1fgd |
in the Agreement according to which X
upto a certain level, the entire assets w1 g HiEET & aTg ARt
were to be repatriated and the Gov- T 9T I% WAL 5 A" 25 FAC

ernment of Sri Lanka had agreed to ; IaF o
give the value of those assets in free s o e ¥ oW i‘

foreign exchange. There is an ex-  ®T@ WH® ®FT IAHT AAT FI FroAT
change ceiling of Rs. 75,000 and the g1 i Wl T ¥ Ao 9w #
rest can remain in the accounts of
these persons in Sri Lanka. Toemn o7y e w@wog
. AR AT FETTR TTF
No revised proposals were put for- fe W wrT
ward in the course of these talks. g1 & o s g "
But I have said now in the statement g ¥ ur @ § 1@ ey ast F sfrewT
that we are prepared to revise up- 5 = Wﬁ-@q TN -
wards the rate of repatriation to # T® Tk .
India so that some of the back-log i at wT Ay '{Tar—ﬁ‘iﬂﬂ‘ﬂl m &t m
that has been created may be liqui- 3w & war & ? =gl uw AT ATE §
dated. firafs § g 2w & E o Fadlw &7 &
I amh sol:-ry tge:earn ii the:: 1fmr- afrere ¥ § 1 4fF afeee 3 §
song who have n repatria ave = b fr
faced difficulties in the Customs or at i‘ﬂﬁﬁ\‘ I | W LU
the hands of the Railway authorities. & | & st wTgam § fF a1 w@®!

We will issue appropriate instruc- e & o T w1 fany sEeT
tions—we have already done so—to

°
these authorities so that they are not Lac il @ g7

in ienced on th core. Th ;
nr.-:t0 I::;ert]l':;n-po.inta rais:ctl ts;y t‘;ae hot: % g it Fg wgan § e S e
Member were of a genera] nature & WY § fF 70 EATX T A Tt
which do not relate to the present mar § wdw A ) @AW
;n;i?i.::f-matter of the Call Attention W &< TR tﬁ'ﬁ'_"" froIwT TORTT
ot . . W owwe & A A ot &) ag S
WV EN TR o T w7 gt & # W @ § W% g
o Mg Sy ﬁ%maﬁm*w*
Roram w5 e e qeT @ T & | & o e §
FA A oW g &1 F ameT fr w1 SRR W A ¥ A g
TR A AR AT oot ot St et e @ 9w
Wgﬁ;ﬁ?ﬁmﬁ afefe fr dar ot T WY & g T A 7
gwET
=it 1o Al & v A w1 qRn wH wgeE A ag W T fir
- f T g, AR /vl A geafe I AT & o @
Wi v g '
T gER g ¢ F oo & ) mmmﬁﬁmmm!ﬁ-ﬂ'{
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.[’”“W“ml

T ORI @ @ ! aft &%
THETE  TEET TRWE wOh Al &
"FATCRT ®1E FATHT A Wy fode 7
# ST Igar g feay fet aw
HEHT LI IqHT @ oA ¢ T oW
I« e & qg @A T wE s
AG & F oit wwr T IEw am
W AR IR A @I T 7 S ot wfe
AZ A AT @ § 9EE qre F s
ATEHTT & WIOST A% AW G gy
B 9w A1 27 =nfey 6 ag @
a1 8% |

7 SHRI SWARAN SINGH ; Sir,' the
qelay in the implementation of the
agreement in accordance with the
‘original understanding ' was due to
legislative and administrative measure
that had to be undertaken.. In be-
-tween. there was change of. Govern-
thent in Sri Lanka and‘ the appro-
priate legislation to ,implement the
provisions was delayed, There were
certain other ' adminiStrative ~details
fer which we should not try to'put
the blame on one side or the other.
But there was de]ay and ihat 1s an
accepted fact.

‘The questioh about Kachhattivu has

rothing to do with' the. question of
Stateles; persons, and I think 1 will
be with in my nlht in saying that
that has got no connectwn with the
present call-abention hatice. - . &

“It is true that these :persons who
are o!_lndimlorigm have ,been liv-
mg there for quite some time. Out

of these persons’ wfho twere 'originally
living and who had net been'granted
citizenship right, some of them had
-qualified for grant of citizenship and
c:t:zemhip wis granted 'to those per-
sons. ' There wag dispute about these
people. which had: peen’ pending be-
tween = the two Governments for a
1bng tirke, and the'two Prime Minister
got together. and atrived: at a settfe-
ment which, I think, was in the best
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interests of both the countries and in
the interest of those persons who
were involved. Therefore, it will not
serve any practical purpose or object
now to criticise the ggreement which

was entered intp about nine years
back

Regardmg the assets, the agree-
ment is clear about the assets and it
is not a matter which could be or
should be reopened. There should be
some sanctity about international
agreements and we should take the
agreement as a whole and not try to
have objections with one or the other
provision .of the agreement.

* These are all the points.

T sRgeR WX WOAW: HX TV #T
(ST T W

WEET WEWRT . WTOH S T FAT
mmw’t%’

s&wwm I TAT
T g A F o\ FE 7

. waw Wi
S A

: ag WRw agy A

o geR wa weaw : Fe fag
FARAAFLIER T @ 2 7 A
I et ERy § & mgama
¥ & S wrgar § R amafas
feafer war & | Wl WEIET AT W A
¥ | IwT AT wfEd |

%ﬁ@'%lﬁﬁﬁfmmhﬂ%
ta‘ttﬁmifmﬂmtm
wa foifeqmm & wa sifed | = H
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¥ A9 FEAT AfEH | 9 AT W
&t wgar 7 70,000 T H A Gy
it Wit g IHF qr A I s ¢
f& a=r s=fa ga& am o swr @R
d T 7 T geam gt fFar mr
tfrmgeaas @t ? WX
#§ sy fasem a1 A8 WX w9 A%
FHRT ATAT AT FHAT § ¢

SHRI SWARAN SINGH: Thig is a
matter of detail, If the hon. Member
is interested, he can write to me and
I will give him all the information.

SHRI G. VISWANATHAN (Wandi-
wash): On a point of order, Sir. I
think the Minister ig misleading the
House that they are implementing.
Actually, he is misleading in the
sense that the Indian High Commis-
sioner has closed the register for en-
rolment of citizens. More than one
and a half lakhs of people who are
illiterate are not being enrolled.

MR. SPEAKER ; There is no point
of order,

A ge Wiy §gWT : AT AW T
I AT WA & | g g K e
ToAr &wy €1 a3k AW 9T
gl T W | I9 9T v fqenn ?
fram awg & &g 9w & @7 qwa ¢
SHRI SWARAN SINGH: I have
said that I have not got the details

with me. If he is interested, I will
fing out and inform him.

waw "™ W9 I9E e
WH | ITh grg A A o g a
i g8 @Fr fr FEmy, AT qeY
E
MR. CHANDRAPPAN—not here.

Ngrmally. he is present. Mr. Atal
Bihari Vajpayee—also not here.

MR. SPEAKER : Papers to be laid..
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SHRI SHYAMNANDAN MISHRA:
(Begusarai); It ig your pleasure to.
give your opinion with regard tg the-
submission I made the other day?

Hoiq wg134 qez § Fro0q faaqr 47 )

N w@m T R I g
afwr @ forer ar qr ?

With regard to privilege, ig there:
no sense of urgency or priority?

MR. SPEAKER; The question of
privilege is not there. You were al--
lowed only to refer to this matter. ..

ot v e forer ;R R
&1 oW § Y oedllg dwed agt e
g W g g '

MR. SPEAKER; Let the Minister
make a statement. i

‘SHRL SHYAMNANDAN MISHRA:
I must assert, Sir, that the Ministers:
cannot be allowed to go on till the
end of the year. We have got a cer-
tain amount of urgency in the matter.
We cannot allow them to go on like
this. Here is a prima fecie case that
we have been misled - by the two
Ministers. It is these who have made
a wilful misrkpresentation. = They
have to be taken to fask by thé Hotide.

"We ‘want to know the reasonable
time that you want to grant them.

qeaw AT WA 115 F a4
. TEHET F F1 foTAT < & off | wHE

Wi & o@ |7 AT qaqT A |

SHRI SHYAMNANDAN MISHRA:

" The more they prevaricate, the more

they misrepresent, they will get into
further trouble. Even God cannot
save them...(Qpd cannot save them
i§ they further misrepresent.

Let the Chair allow them a reason-
able time within which the Minister
should be expected to give a reply..
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MR. SPEAKER ; I think they must
.come very soon. They will come at
the earliest.

SHRI SHYAMNANDAN MISHRA:
Will the Minister for Parhamentary
.Affairs indicate the time, Sir? He is
here. Now, we are flooded. ...

MR. SPEAKER; Mr. Raghu Ram-
-aiah, when will that come?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): The Government are
going through the material. They
will submit their comments to you, I
think, by tomorrow.

SHRI SHYAMNANDAN MISHRA:
By tomorrow?

SHRI K. RAGHU RAMAIAH: To
the Speaker. They will be submitted
to the Hon'ble Speakar.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour); Last session, when
I threw a piece of burnt paper here,
a privilege motion was adopted with-
in half an hour, although there was
no case for a privilege motion. But,
in this case, there is so much delay.
Is it because it concerns the Prime
Minister and her son?

I have given a notice with regard
to the arrest of Jagota brothers and
their sister. They have been refused
bail. They are peculiar people. We
want the Home Minister to make a
statement.

MR. SPEAKER: I am sorry, I can-
not allow it. It is g matter already
in the Cpurt. It is sub-judice.

(Interruptions)

MR. SPEAKER: I am not allowing
it

[ (Interruptions)

MR. SPEAKER: It is already
fore the Court.

Now, Papers to be laid on the Table.
:Shri Shinde.

be-
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PAPERS LAID ON THE TABLE
12.26 hrs.

STATEMENT SHOWING REASONS FOR

DELAY IN LAYING REPORT oF WEST

BENGAL AGRO-INDUSTRIES CORPORATION,
Ltp. CALCUTTA

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR] ANNASAHEB P. SHINDE):
I beg to lay on the Table a statement
(Hindi and English versions) showing
reasons for delay in laying the An-
nual Report of the West Bengal Agro-
Industries Corporation Limited, Cal-
cutta, for the year 19698-70. [Placed
in Library. See No. LT-4257/173.]

NOTIFICATION UNDER EsSSENTIAL Com-
MODITIES ACT

SHRI ANNASAHEB P. SHINDE:
On behalf of Prof. Shri Singh, I beg
to lay on the Table a copy of the
Sugar (Price Determination for 1972-
73 Production) Amendment Order,
1972 (Hindi and English versions)
published in Notification No, G.S.R.
38(E) in Gazette of India dated the
30th January, 1973, under sub-section
(8) section 3 of the Essential Com-
modities Act, 1955. [Placed in Lib-
rary, See No. LT-4258/73].

ARCHITECTS (ExPERT COMMITTEE)

RuLes, 1972, INDIAN MUSEUM (AMEND-

MENT) Rures, 1972, aANp NOTIFICATION
UNDER VICTORIA MEMORIAL ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to lay on the
Table—

(1) (i) A copy of the Architects
(Expert Committee) Rules,
1972 (Hindi and English ver=
sions) published in Notifica-
tion No. G. S. R. 1208 in
Gazette of India dated the
30th September, 1972, under



249 Statement re.

sub-section (3) of section
of the Architects Act, 1972.
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STATEMENT
The Hon'ble Members will recall

(1i) A statement (Hindi and Eng- “ithat towards the end of last year,

lish version) showing reasons
for delay in laying the above
Notification,

[Placed in Library. See No. LT-
4259/73.]

{2) (i) A copy of the Indian Museum
(Amendment) Rules, 1972
(Hindi and English versions)
published in Notification No.
G. S. R. 1477 in Gazette of
India dated the 25th Novem-
ber, 1972, under sub-section
(3) of section 15A of the
Indian Museum Act, 1910.

(ii) A statement (Hindi and Eng-
lish versions) showing rea-
sons for delay in laying the

above Notification.
.-

[Placed in Library. See No. LT-
~4260/73.]

A(3) A copy of the Victoria Memo-
rial Hall (General Provident
Fund) (Amendment) Rules,
1872 (Hindi and English ver-
sions) publisheq in Notifica-
tion No, G. S. R. 1601 in
Gazette of India dated the
23rd December, 1972, issued
under section 5 of the Vie-
toria Memorial Act, 1803.
[Placed in Library.
LT-4261/73.)

1227 hrs,

‘STATEMENT RE. TAKE-OVEE OF
WHOLESALE TRADE IN WHEAT

THE MINISTER OF AGRICUL-
"TURE (SHRI F. A. AHMED): Sir, I
beg to lay a statement regarding the
‘take-over of whole-sale trade in
wheat by Government on the Table
-of the House,

See No.

Government had, in consultation with
the State Chief Ministers, taken the
decision to take over the wholesale
trade in wheat and rice from 1973-T4
rabi and kharif seasons respectively.
On the 24th February, 1973, a Confer-
ence of the Chief Ministers and Food
Ministers was held to discuss and
finalise the steps for the take-over of
wholesale trade in wheat from the
Rabi 1973-74,

2. I am happy to announce that this

Conference unanimously approved of
the steps and agreed to implehent
this decision. The following basic
objectives underlying the take-over
of wholesale trade were fully endor-
sed: —

(i) Effective public control over
the marketed surplus so as
to eliminate speculation and
the distortions in price and
availability resulting from
it;

(ii) Remunerative prices to gro-
wers so as to provide them
with incentive to expand
production and market it to
the public agencies;

(iii) Assured availability to con-
sumers, particularly to the
vulnerable sections of the
population, at reasonable pri-
ces; and

(iv) Economy in the casts of
wholesale trading by elimi-
nation of unnecessary inter-
mediaries and by other im-
provements in the efficiecy of
the system.

3. Since the take-over of wholesale
trade by Government is introducing
a major structural reform in the
marketing of wheat, keeping in view
the basic objectives, it has been deci-
ded that the system should operate
by and large on the marketed surplus
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as distinct from the marketable sur-

plus.

4. The salient features of the final

scheme,
in the

as emerged after discussion
Chief Ministers’ Conference,

are as follows: —

1)

(2)

Imposition of ban on private
wholesale dealers inwheat all
over the country.

Institution of single State
Wheat Zones; cordoning, in
addition, of wheat surplus

.zones in the producing States

as well as cordoning of major
consuming centres and heavi-
ly deficit ., zones; ‘inter-State
movement of wheat and
wheat products to be allowed
only by the FCI and/or other
public agencies in accordance
with the orders of tHe Cen-
tral Government.

(3 Retailers should be -permitted

o -operate under appropriate
conditions to be specified in
the licence. Definition of a

" fetailer"should be furictional,

depending orf the situation in
ebch "State, laying down the
area of operanon. specifying
the niaximum gquantity they

. could deal in and stock, and

. the .retail

points they' could

cover, Su_ch licensed retail-

- Jers and the consumers will

*(4)

be permitted to buy directly
from the growers
Purchases' for the - Govern-
ment will be undertaken by
‘the FCI, the State -Coopera-
tive Marketing Federations
and the State Departments of
Food and Civil Supplies and

any other public agencies
. designated by the State Gov-
" ernmeénts,  -The procured

stocks will be taken into the
Central Pool and release will
be madé to the Stdtes to meet
'their reasonable requirements.

(5) The consumer

(6)
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cooperatives
in the urban areas and the
marketing 'and service co—
operatives in the rural areas
should be utilised for retail
distribution to the maximum
extent.

The procurement and jssue
prices for wheat to be issued
from the Central Pool will be
uniform throughout the .coun-
try. In the context of ex-
panded operations, the pro-
curement and issue prices
should: be fixed in each a

~ manner .that the subsidy bur-

-den _is kept within reasonable-

" limits.

(M

Roller flour mills will be al-
lowed to do only custom mil-
ling.

5. It has been agreed to take neces-
sary preparatory steps to take-over

‘wholesale trade in wheat from 1973-

74 Rabi season. The detailed finan-
cial, administrative and other opera-
honal arrangements are being worked

out in consultation with the
Governments.

State
It has alsp been deci--

ded, in.particular, to gear up the pro-
curement machinery-to ensure that,

cansistent with the objectives
take-over the public agencies are in

a position

of

to purchase almost the-

entire marketed surplus so as to meet
the additional distribution responsi-
bility that would devolve o Govern-

ment

6. We have taken this major degj--

sion in

the national interest for the-

transformation of the economy involv-
ing. the interests. of millions of gro-

wers and consumers. I

appeal to

the Hon'ble Members, irrespective of

.the ..political parties.to Which they

may belong, to extend their whole-

hearted .

support and co-operation to-

make jt a success.

——
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2.38 hrs,
PUBLIC ACCOUNTS COMMITTEE
SIXTY-SIXTH REPORT

SHRI SEZHIYAN J(Kumbakonam):
Mr. Speaker, Sir, I beg to present the
Sixty-sixth Report of the Public
Accounts Committee regarding action
taken by Government on the recom-
mendations contained in their Thirty-
ninth Report relating to All-India
Radio.

MINES (AMENDMENT) BILL

EXTESNSION OF TIME FOR PRESENTATION
oF REPORT OF JOINT COMMITTEE

SHRI A, Fy SHARMA (Buscar): Mr.

peaker, Sir, I beg to move the foi-
wing: —

“That this House do further
extend upto the 4th May, 1973,
the time for the presentation of
the Report of the Joint Commit-
tee on the Bill further to amend
the Mines Act, 1952

MR. SPEAKER: The gquestion is:

“That this House do further
extend upto the 4th May, 1873,
the time for the presentation of
the Report of the Joint Commit-
tee on the Bill further to amend
the Mines Act, 1852.

The motion was adopted.

229 hrs.

E. SCARCITY OF DIESEL, OIL IN
MADHYA PRADESH

MR. SPEAKER: Shri Ranabahadur
ingh.

SHRI RANABAHADUR SINGH
(Sidhi): Mr. Speaker, Sir, I wish to
raw the attention of the House under
Rule 377 to the acute shortage of

diesel oil for farmers which has caus-
d considerable damage to crops and
People could not do irrigation in the

3441 T8S—q
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north-eastern parts of Madhya Pra-
desh. I request the Minister of Agri-
culture to enlighten us as to what
has been done to remedy the situation.
How long will the situation last?

Also, I would request him to seek the
action of Government to instruct the
local authorities to deal with this
matter quietly and not to use the
general powers under the Mainten-
ance of security Act which causes an
atmosphere of panic in that region.

12.30 hrs.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—contd.

MR. SPEAKER: The Housz will
now take up further consideration of
the following motion moved by Shri
R. K. Sinha and seconded by Shri
K. P. Unnikrishnan on the 21st Feb-
ruary, 1873, namely:—

“That an Address be presented
to the President in the following
terms: —

“That the Members of Lok
Sabha assembled in this Session
are deeply grateful to the Pre-
sident for the Address which
he has been pleased to deliver
to both Houses of Parliament
assembled together on the 18th
February, 1973."”.

SHRI §. M. BANERJEE (Kanpur):
Since we are discussing the Presi-
dent's Address, if a calling-attention
notice on the resumption of bombing
in Laos and Cambodia is not admit-
ted, I would request you to ask the
Minister of External Affairs to kindly
make a statement, because the US
forces are doing their best to undo
the peace proposals.

Secondly, you are aware, Sir, that
there is an acute power shortage in,
India in all the States....
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MR. SPEAKER: This is a very
clever way of getting up and raising
these matters....

SHRI S. M. BANERJEE: The
Ministers from UP are here. 1 would
only request you to kindly allow a
discussion on this, or let the hon.
Minister make a statement, because
the hon. Minister Dr. K. L. Rao is
making all sorts of statements every-
where. The power shortage is be-
coming more acute now. So, I would
request you to kindly allow a discus-
sion on this. Let the Minister of
External Affairs also make a state-
ment today or tomorrow on the
resumption of bombing in Laos and
Cambodia.

«

MR. SPEAKER: We shall resume
the discussion on the President's
Address. The time fixed for it is 15
hours. We have spent more than
half that time. The time available is
8 hours and 25 minutes. There are
so many speakers on the list from
both sides. I think we should fix
some time-limit on the speeches.
‘What time-limit would hon. Members
propose? I think 7 to 8 minutes
would be all right.

SHRI R, V. SWAMINATHAN
(Madurai): No, Sir, it should be half
an hour.

SOME HON. MEMBERS: 15 minu-
tes.

MR. SPEAKER: If half an hour
should be the time-limit, then hon.
Members should ask some Members
to withdraw their names, so that I
can make arrangements for giving
half an hour.

THE MINISTER OF PARLIAMEN-
“TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): 10 minutes would be all
right.

MR. SPEAKER: 1 think ten minu-
« tes would be all right.

FEBRUARY 28, 1973

Thanks on the
President’s Address

t gen wx worm (giT)
WETH WERW, I ¥ §A ATH T
ﬂﬁimﬁ%m%mﬁ{m-
W
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TSN WP : T GIGHT AR A,
M o w1 fed wE )

SHRI JYOTIRMOY BOSU (Diamond
Harbour): This is casting aspersion
on the Jan Sangh. They are not a
fascist party . ..

worw wgew : & IR @ @ g
fir oY ag ¥ 3 § 8 & 7@ W WA
£ w

ot gen W weAW : I AH
¥ et o A AT E AR IEH qw A
g &Y ST | QY §REdt &t arew
F wETT & E R

SHRI §. A. SHAMIM (Srinagar)
Independents alsp may be accommo-
dated.

MR. SPEAKER: Now, Shri Rajt
Kulkarni. The hon, Member is absent

I am not going to call the names
those who send their slips must ge
up; they should know in what orde
their names appear and get up. Per
haps, many Members think that th
zero hour would go on till one o’cloc!
and sp they are all gone.

SHRI JYOTIRMOY BOSU: If the
were in the Opposition, they woul
have taken more time than we do.

ot wrqew frat (AmiR) ;o wew
wgEm, ¥ usgafa & wfrwmer 9T u9-
T ¥ TR O aHdT 5 & fay

e g E
5 wivwme & ¥IW % W

wifew feafa A a7 7 737 W) AW
& WY w7 saT e fea T &



257 Motion of

@ TWY AWM F gIEA AT HFH THEH
§ 39 gaT F1 IAUR AedRar & faEre
FATE 1 a2 w81 ¢ fr gw oF qfvwa
I/ H AL @ & A FHART TH w40
foerfaerr 2, fomsr fas ot Teeafa
w7 moa ufawmw § fear 2
g

fres ®m gWR W A UF B
T AT FHTAT 927, fqaa FTr g
F FE wiaF G S 991 SER
aT IH AT W & dgq d FATHI A
@ % feafs s gd & s
FOT GUAF HT HATT &1 IAIaA
A ¥ A T IATET W,
FHOGHT & | 2W H S A &t FHE
Y a9 ¥ 9% Wi Y FH g2 g, omw
TR ¥ TH Hed ¥ FF ¢ w1 fawar
aFT FY TE B )

Fo |1 F 99 FHET FTE I
@ afFa % wed W AW W
T Wt wrEfea FwT Amgar g f
feam gra d= @Y g€ F® A &
TR FTE FH § W 48 OF =T &1
fomr &1 sagTwr ¥ fowr afsm,
%1, g9 WX A AMfE FE AT H
AT FTH FH G | T FT IATIA FA
arer F1 gE T I TEH w141 Sfq -
I & sarer g fewar 0 g6 ag
JTEA-FAT FT TF HAIS FT IH 409,
ar® G99 faerar @ 1 W e afesat
F et W gE 21 THEY AL 'Y
F grag & dvg R faaa € )

I3 Fgy *T arqd 32 2w G
i Sfraw &t sea F S S dar
F@T F, IAHT I ITEH AT H ATAT
ff yTT T gIAT & 1 I RIS Al
T T 49 T FI T HT IR FE,
q sER oF A g@ 9x dr wEn
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g FC qSAT | gH IHLqA &
3 QT AT, A 98 FT @9
ggar § 1 feam g daT A
TE FAdT & afaw SEw & IwEQ
dii ¥ #9 faew ¥ frem @
THA g1 W@ g A TR A€ AT
IeqTEAFAHT 9T qZAqT 2 |

FAEN & HAAE §IET, A Aed
fagrdt amd, ¥ I HIT FEd
X @l qIf7 FF TCEIFTT FT ATA AT
# R w6 a@rason @ @ify
=B T@Y g | atea § wAw fAEEw
FAT =Ear g 5w gt fasitfaat
FY THEAT TT AT FA & ATIEFAT & |
aifaT gw SE&T #AT g A
gy 2?7 fam smofal & 3 75,
80 HIT 90 TwaT & fgara ¥ @dam,
TET IEET 140 AT 145 7 & fgaE
a9 @ &1 ag g am ¥ fa=
WL | WX AT Fgd fF SA%
oI g E g, a9 ar Wi a4 o
TF A1 AW ¥ g AR AT S9!
I, TEg ®IA SATET 9T 9 d4d ¥,
FfT 39 s &1 F@T AfefF
fF 3 140, 145 ™ & g & a9
w®e ?

it gha 92 Foam ;@ A A
7t fFar ?

sit A1 T faat : wfear a8 &
foF za vl F 99 IeE 1 ST OEe
g A AT &, SAHT ¥ 3@ TG 2 |
AT e F AT H O FIA FT IO
g, I AERFCREZ | §AIT TE §
fF fom & N FF@a ¥ AEAE
T FL @ &, T I g1 qTF § |
& & | wrw fa=ifaat gra FegAs
T AT F oW G ST @0
21 WX EAN I9A FEAT @, A W
W A faad ToF w1 G0 A& o2 F
T A AW F TFWIATE A OE
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[t arg ww faaf]

T & Ay T A IaH g9 T
9 R FEH! AYAT QAfeTi a7 wY
F FTH FT KT 9307 | A WX 1@
wife w@Tr & a ¥ o 77 oA W
g @ wH sfelr A & o
JEY dgT W @A Q¥
w9 A oAt oRerfee feedy &
T 1 F &Y it wT e oo A
F21 w7 & 99 9T g @ g 2 A
IqH T I wrd foery § )o@ feafa
MR IART & daT i et NS §f
ShydmgRas A Faa d &
I% FHT FY, ITH ATHIET ¥ W} IW
qAfET # wE gER dwE #f
AT fgy SEw o St ST
g arfed I ofT #T @ at X7
= forw 7t g e foar E o o
O % JFL AAAT gO | 57 AT
Hrof # w3% gAY wd eagmeqy
faafaat ot aog & faredly 9 s
FFgHT WL NFTET AT Y qFEH
T & | IEN I A Y wragwar
giframt ¥t} T 17
a a8 § 5 s feer o drwar
IEFT 135 WX 140 T F g0 A@Y
faor @ ¥ WX 3 WY o @ W
aY z9 a1| ®Y Aan ¢ fF guey Ja
e arw faerd & | & = g 7 frame
1 AT A §WT TE a1 1 SHAG
&y a3 ¥ g WA & g
fom X & FHT FHAT AEA § W
IEE qHAS § I9F N 7T GLH & I
I Wt e g Wi 77 99 A
frd 1 o ST # wg-sgaeat B R
STATAT  q¥AT | FW I TR F G
9z A& ¥ 7%q § forw g1 Y g gz
Y T wror & fa=tfag s gmre e
T R ) v ¥
=1 Y ATt W g W Bfw & dar
B arelt A1 & 3% AR § g6 fagaw,
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o % 4% o w7 5 AT wd-
STATT F T KT ATAVGEHAT § | TH
# #rf v 7 5 ag s fewe s
t1zad s wt Sefefmr ad @
WA FE qa@ & ft ;AT FET
EWIT | 9T g% I |ry el &1 gFrfawr
war | feaml #T 9I JearEAwat 1
I o F afew aw fAe Wk
JANIFITHT T FIfAE TR G I
IERT FT A A T w7 oag-
STaEqT FY gH T |

FIYAT ST 9% @ ¥ fF gardy s
HRAT FT GHTEATE |T & ? I qEIA-
1% R GETL FAF T FHATHATZ AR
grgw e € fr Aw &y g WY
A& 9T w7 IeATET @I Sl A
g, u% 419 § 3o 99 wAnge W] §
«t g, T5 Iz FwRT F € g o
£V Fmgfer fFT H o g | qHiag
garhr o sEear ¢ ag fafuw wd-
sgeEqT § WX 394 qfEeA ang a9g
9T T T HEAWEHAT § a1 3% fEar
s g gfeewrr & fr faafog samar
oW A FSIC | GHIA & WL AT I
<frort ®Y &ar FIT AT FN § IARY IAHT
I amw faw W@ few @Y, 9
woge & A IoWrET ®1 S aro
z T fas | for| waTe & anroET w7
IUHT AT ] 9 ANTAA1E AET & ) TG FE
e N ¥ 59 ARV ¥ R &, ofiw oY
% 3o v ¥ @ ¥ | aEy Afawr o)
o ofwde §Y 3% § =& gmrd
Afeat oz aifedra 1 78 aad ¢
fr Twm @ww 9T WA §9 TEAY FEA
Y wferw #r rfr § e oY ST AR
Y ot § R o §B WL d A
&rT oY W T ¥ AT w5 37 & Forw
# a9g ¥ O FGIT IaF HRL O
graT § | 9%y SEE T WY srawwar
7Y & | STET A% WUTT AT BT W AT
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W o7 €AW § @ R F g faege
1% § fF g Aifa R wFd w
IO WA-SqEEqT FY A/ KR )

w1 &1 forw e mar | wwe &
g™ TH W % W< &1 R §
W §9 el ¥ agw & mie §
Toreqr & wRT oY e WA § )
TIEH & T2 1 FAT 30 A&
| WY wEweE § | 0w 7 g
wx wewiE § | W T qiw B
T AT FH X AR E | RN ES
o w7 foar mar &, St g WY Aw X
farfon Frgf § og wgr 77 &) Frd
&Y F3% wva fear mar § 1 ag g &
wygter ¢ 1 @ & qiw 3% A di
wart | afew AT a% 8—7 HOT AT
YT A feer oY age AT wRETT WY
WIS ¥ T § qg A% g ATIAT | KGR
1w foer QY e A&
qrft #Y faeed € | g IO PR AW IE
=gl & | ey § q g v §
fo feda #t o0 & 1O S g
£ | ¥B wET WA Ty & | e g
faetr ®T 30 g =W fear T § )
T TE 52 gATL 27 faan @ | 9 AqEea
W AEFET § IEHT T ¥ e =11
®: feat o ¥} g &1 90-95
AT & ®1 FreT gy | ¥ gL N
wfewaY w1 wwwar g | ox sER are §
T gB W @ WE § A 5B
T fag o § 39 g s & @
1wt faoig T & | UweEE W
T® AT FEET A TE€@ § | AT
F1 FrEAfMAS ged @09 § A W
HTH FT grera w1 AF wF & oo &
frae wom s g fr ToRaT WY
IY AT g AT WAEF § | IR
faeirr feafa #rer famamers & 1
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& qrosy Surar qw4 A€ AT g
R 99 &g ¥ @nigH ¥ | 9T qg AT o
WG THY T AATH IFTAT arar § Faindt
oA # 9 ¥ fF qg vOd ey W
T 39 oF Arq A &, & fAde
w0 AR g o9 & wemard #
qafemm f &1 @ ofees &R L
Y oERAIfRE g SR fear 8, SER
TR AT TRy maa s g g
fs 1062 & O o gur a1 WK 1967-
68 ¥ Wt ¥ guT § IEwY IWI gU AT
FTRTRY Rugmea e
TN AT grEa gud § | 9 W]
qficad wmar & |

fafes wma arei & ofcadw wrar
¢ | U wiE " T ag 9 WL ..
(vawam) . . fad fadg s & fag
Torafa® 1 8§ ww 3 = 9 Ay
TEHT W1 WA G AT | AoAfAE
R AWmwAT F AT AW & WL g
X W AT FQ@ E A W AW A
FQ § T 19 20 H TARHS FH
I AT A R g I gaw S
"= B O g dx s § R
fgar wewdt &, fore¥ Qor amaraor
gar § formd wifeg & v & gw ot
T T AT T S § I ewar
wew gt § 1 i rerfws e A § )
| G A A Y 3w F A gfews §
ITH! FH A FE W AR F 7 A HY,
R T FT AW a9, I fag
AT &, A T § |

AT HTFH & U0 & 1% § g
ey Fgar 2 fF gw wad waw § )
o Wi safaT g v f& a5t 39
R & Feqr@ e wE &7 fam
o g3 feumT ¥ w9 ag /19 f war 3w
F] ZHE ZTHE FIA FT A¢ A% & T7 IAH!
g4 F1 Farfase & A4 fFW aq@
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[ﬁ-mnufwﬂﬂ .
wifes fawre &1, ¥4 s wi= &),
g T B TEW g ?

ot gew w wowm : ywar N
WTEATHY ®T F7T FTT 78 )

oft araem fraf @ oo SwaT A
WA IFE T A wfew @ E
Jaar N g wraA sy sfaofe
HTT W I e § 1 wefag & wmw
¥ wg1 stga g o s
®i. .. (sEm). ..

off g Wy woATT : qgt I H
A I g §. ..

ot arqem fraf ;o oeaT #owma-
ami w1 sfafafecs wa w4
FO. .. (wmm)...

weaw wged : faeet e, w9
®RIT FY Ao w AYwT e g, W9
FEA A AN | oA Y 7w fae
I |

«ff gen w woAw : ag TEd 3
fif oeiw & SR ¥ ITHT IwTET gwn

g ..

it arqemw faet @@ SwR w0
FraTE §9 et faw $T qAm
/9T U 9 999 ¥ THaT T qraraor
FAT F A AT I @& T §, qE AW
& wfas garer T & ) W F A
aga @ #fems § 1 I @@ few
sram | feewma ¥ 9 S FT gW I
Ty e B QU I | TR el *
arg & @ oA ¥ qwIT w7 G9
waar g 1 (smew) |
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wsrw WP : fro wwATa, O Ay
WY (AT §O §F AT § ITHT WIT W9
T R A T A& ? dfsgamg
*SHR] Y, ESWARA REDDY (Cud-
dapah): Mr. Speaker, Sir, I confine
myself to the remarks made by the

President in hig speech regarding
Andhra Pradesh,

264

Before coming to the main point I
would like to express my heart felt
sympathy to those families, members
of which lost their lives and proper-
ties. I also express my sympathy to-
wards those people who suffered and
particularly those ladies who lost their
honour in this moment.

It is surprising to see that it is still
being propagateq that this is a move-
ment of the people. I would like to
give a few extracts from the dailies
Andhrg Prabha and Patrika to show
that it is not so. These papers, I may
add, incidently, supported thig move-
ment. As per statements of these
papers this movement ig being mainly
sponsored by bus operators, landlords,
buginessmen and -big contractors. In
this movement hundreds and thou-
sands of vehicles were used. Unless
big business takes active part in this
movement it is not possible to think
of g situation when wvehicles in such a
number could be made use of, We
have also to consider from where did
the money needed for such a move-
ment came from. From the reports
available, the Vijaywara Chamber of
Commerce was responsible for hun-
dred buses and two hundred scooters.
In another Vijaywara Band a proces-
sion with 1200 vehicles wag taken out.
Associations of businesg people and
Chambers of Commerce are taking
active part in this agitation mainly.
T would like to state here that land-
lords and other merchant classes who
have become rich during the last 20
yearg in the four Cirkar districts and
who have abundant supplies of
money with them were the partici-
pants and the main protagonists of
this movement.

*The original speech was delivered in Telugu.
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I can go on giving figures. For
£example, in Parkasam district 500
vehicles have been made use of, in
Repalle 500 vehicles have been used,
in Penumantia all types of convey-
ance have been used including ele-
phants, horses and camels. Under the
patronage of the Chambers of Com-
merce in Rajahmundry 230 vehicles
have been used.

Now, coming to the participants in
the movement I would like io state
from the news items given in Prabha
and Patrika. Rice millers in Tenali
took a big procession. Presidents of
the Machinery Merchants and Lorry
Owners associations went on fast.
from such instances, it is evident that
this is an agitation sponsored by land-
lords, big business people and con-
tractors.

In West Godavari district itself,
after the ordinance on land reforms
in Andhra Pradesh has been promul-
gated about 400 landlords have divorc-
ed their wives in order to get benefit
of retaining their landed properties.
It is these landlords who are in the
forefront of the .agitation in that dis-
trict. Offices like the income tax,
C.T.O., Sales Tax, etc. were burnt.
Who would benefit from the burning
of records in such offices? It is clear
that it is the rich landlords, business-
men and contractors that would bene-
fit.

I would like to mention what Shri
K. Satyanarayana, himself, a separatist
MLA from Gudivada gtated about
this movement. He said that thig is a
‘movement of landlords. These land-
lords and their rich friends did every-
thing possible to suppress all other
voiceg against this separatist move-
ment. Shri B, V. Subba Reddy, who
is g big leader of the separatist move-
ment has asked his followers to cut
the integrationists into pieces gnd feed
them to vultures. Even a leader like
Shri Sanjiva Reddy compared this
movement to that of Hitler's fascist
movement,

I would like to say a word about
the statement made by Shri Viswa-
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nathan of DMK regarding the compen-"*
sation that is stated to have been paid
to Shri Shri Krishna for his property
that was burnt. That is not true. I
say that it is absolutely rubbish. If
it is proved then I am prepared even
to resign,
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SHRI G. VISWANATHAN (Wandi-
wash): 1 would like to state by way
of clarification that orderg had been
passed by the ex-Chief Minister for
the payment of compensation. Fortu-
nately the Governor's -Adviser Shri
Sarin stopped the payment,

SHRI Y. ESWARA REDDY: I may
add that several raids were made on
the houses of Shri V. Satyanarayana
MLA, Shri B. S. Murthy and Shri Shri
Krishna,

I have heard strong rumours that
the American Consulate had sent
Rs. 10 lakhs to be distributed for this
movement in Andhra Pradesh through
Shri Viswanathan of DMK. But I am
not saying it now as it is not yet
verified.

1 would like to state separation
would bring many problems in its
wake. I would also ask these sepa-
ratists to go before the people and
elicit their opinion on these terms of
bifurcation. I am sure they won’t do
it beacuse they are afraid of facing
the people on such terms. I am also

gsure that once this question goes
before the people they would mnot
agree for separation. For the all

round progress and prosperity separa-
tion would become a stumbling block.
1 am also to state that Torty thousand
members of the Communist party of
Andhra Pradesh are ready to do any
sacrifice to see that the State js not
bifurcated in the interests of 80 per
cent of the masses and all round
development of the State,

I would like to conclude my speech
by saying that in order to solve any
problem that is facing Andhra Pra-'
desh, in order to see that the State
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progress in all flelds, it is essential
that the State should continue ag one
unit and should not be bifurcated.

SHRI N. SREEKANTAN NAIR
(Quilon): Mr. Speaker, Sir, I have
moved my amendment No. 157, which
reads as follows;

“but regret that there is no
mention in the address of effective
measures to bring down the soar-
ing prices, to curb blackmarketting
and profiteering, to eradicate un-
employment and to remove
poverty in the country.”

The split in the Congress and the
emergence of a new Congress, which
abolished princely privy purse, nation-
alised the major banks and the insur-
ance companies, which went ahead
with constitutional amendments one
after the other with the declaration
that great social changes are in the
offing, gave the common man a fresh
lease of hope ahd faith and the ruling
party has been returned with a stu-
pendous majority so that it may
amend the Constitution as many times
as it felt the need to do so. Yet, after
the first spate of constitutional amand-
ments, the country is at a standstill.
Perhaps, the government is waiting
to find out what would be the final
decision of the Supreme Court on the
right of Parliament to amend the
Constitution.

Though in the war with Pakistan
we succeeded in putting them down in
fourteen days' time, naturally it has
got itg aftermath. After the emer-
gence of Bangladesh, it certainly re-
quires a lot of help from us. Two
successive years of droughts and floods
in various parts of the country have
all tended to dislocate our economy.
But, in spite of all these things, there
is no reason why the prices should
rise so high.

There is a basic disturbing factor
which I find today in our political
atmaosphere and that is some sort of
stupor, some sort of political inertia
in the leadership of the country, which
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"has got to be changed very soon. It

may be mainly due to the unexpected
vehemence and férocity of the attack
of the reactionary forces inside the
ruling party. But that has to be
fought olit, Otherwise, there will be
no progress in this country.

Meanwhile, the prices are soaring,
blackmarketeers and profiteers are
thriving at the expense of the dumb
and semi-starved millions. The un-
employment position is becoming very
alarming, After every Five Year Plan
the total number of unemployed in-
bredses four-fold. Yet, no serious
méasures have been taken to face this
unemployment problem in the near
future,

My hon, friend, Shri Unnikrishnan
was maligning organised trade unions
and workers. He must realise that in
no industry has there been cent per
cent neutralisation to the working
class. When the prices soar high,
they also suffer. Yet, they have not
disturbed the peace of the country.

Look at the plight of the green
revolution. We were praising oursel-
ves that we have passed the corner.
Once again we find that we have to
depend on the monsoon if we want to
give our people twg square meals a
day.

Now, the natural resources of the
country . . .

MR. SPEAKER: How much more
time would you like to take?

SHRI N. SREEKANTAN NAIRy Five
minutes.

MR. SPEAKER: You want to finish
now or after lunch?

SHRI N. SREEKANTAN NAIR: As
you pleage, Sir.

SOME HON. MEMBERS: After
lunch,
MR. SPEAKER: All right. So, we

adjourn for lunch to re-assemble at
2 o'clock,
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13.61 hrs,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha reassembled after
lunch at four minutes past fourteen of
the Clock

{MRr, DePUTY-SPEARER in the Chair]
MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—contd.

MR, DEPUTY-SPEAKER: Mr. N.
Sreekantan Nair . . .

SHRI JYOTIRMOY BOSU (Diamond
Harbour): 1 have given g wWritten
notice, Sir, under rule 377. This is
something very urgent. The students
of Orissa have taken a decision to
go for a mass agitation, Already we
have a lot of trouble because it is an
outcome of the Hindustan Standards’
obnoxious article casting aspersions on
the people of Orissa. I want to know
why this Government is not taking
action against the editcr of the paper
who wag caught red-handed sending
news scripts, during the Indo-Pak
war, to a CIA controlled press in
Manila,

Will the hon. Minister try to give us
a hearing and tell us why the Govern-
ment is not taking steps against
Hindustan Standard and the Amrita

MR. DEPUTY-SPEAKER: Order,
please. Now you have made your

point.

SHRI JYOTIRMOY BOSU: I have
not yet, Sir. If this state-of things
continues, then there will be only
national disintegration and not inte-
gration for which this Government
shed so much of crocodile tears but
do nothing.

MR. DEPUTY-SPEAKER; My, Sree-
kantan Nuir.
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MR. DEPUTY-SPEARER: I am told
that there will be a discussion on this
... (Interruptions). Order, please,

SHRI JYOTIRMOY BOSU: There
hag been a 30 per cent rise in the
duily necessities in the last three days.

st gew W woa : qar Aft der
e W A § ) T & /TO eme
@ maE g '

MR. DEPUTY SPEAKER: Mr.
Kachwai, 1 was tolg that there will be
a discussion on the rise in prices.
That ig all. I think you can have your
say at that time.

SHRI JYOTIRMOY BOSU: The
price rise debate is scheduled for the
5th March whereas the DBudget is
coming up on the 28th. In that case,
how can this pre-Budget price rise be
covered in the debate

ol gwR WY FOATT : WY TR
g FL TH § T TH €ecne faad |

MR, DEPUTY-SPEAKER: You have
made your point. There will be a dis-
cussion on this. What you have said
has gone on record and the Govern-
ment here has taken note of that.

You cannot bring down prices just
by shouting and raising your voice in
the House,

MR. SREEKANTAN NAIR:
(Interruption).

Order, please. Mr. Sreekantan,Nalir.
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_SHRI N. SREEKANTAN NAIR: 1
wag referring to the dismal failure of
the green revolution, Now, added to
this is this power cut enforced per-
haps all over the country except in
my small State of Kerala. Our plan-
ners have played ducks and drakes
with the planning schemes and priori-
ties. Whenever there is a crisis, we
adopt a new criteria and a new prio-
rity, so much so, there is no common
trend in our planning methods, Look
at the meagre amounts the Planning
Commission has been allocating for
irrigation and power in my State.
‘There is & very 'major scheme called,
Kallada itrigation project. It took 12
years now to have a dam and the
entire cost has ‘gome up firom
Rs. I5 crores to Rs. 57 crores.
It do not know whether the project
_itself will be finalised in another 15
years and by that time, what would
‘be the total cost—I do not know.

There is a power cut in my neigh-
bour State of Tamil Nadu and we are
supplying them electricity at some
risk to us. We would be able to
supply the entire southern grid with
sufficient electricity. They do not go
give priorities, They go by local and
parochial considerations ang if only
they give us sufficient funds, we would
be able 12 give South India and the
rest of the country the cheapest elec-
tricity in the whole world. But they
do not sanction such programmes,

Now_ Sir, at some risk we supply
electricity to Tamil Nadu. But the
Tamil Nadu Government is driving out
thousands of Malayalee families from
Gudalur and they are burning their
huts and houses.....

SHRI C. T. DHANDAPANI (Dhara-
puram): You should not make that
statement, I can understand a Com-
munist Party member making such a
statement because they want to make
some capltal out of it. We never do
that, On the contrary, we have assign-
ed lands to the Malayalees in the
Gudalur area.

S}-IRI N. SREEKANTAN NAIR: My
submisslon is that the benefits that

FEBRUARY 26, 1973

Motion of Thanks on 272
President’s Address

accrue to the country should be taken
into consideration and not parochial
considerations should weigh when we
consider major schemes of irrigation
and power,

Then, Sir, we had Monopoly Com-
mission. What is the result of this
Commission? As you have read in the
press, the entire private sector is
controlled completelyy by the mono-
polists and we can do nothing against
these monopolists and all attempts by
legislation to control their influence,
power and their expansion have been
all complete failures. Whatever Mr.
Vajpayee may say, whatever the
Supreme Court may say, the major
units in the entire private sector have
got to be taken over. Otherwise we
will not be able to give any relief to
the poor millions of this country. In
the present set-up and with the pre-
sent bureaucracy and the present Gov-
ernment employees we cannot take
over and run the industries effectively.
The principle of hire and fire must
be strictly enforced in the case of all
the public sector undertakings if they
should bring out profibabld, returns.
Their performance should be judged
by the results achieved and there
should not be any favouritism or
nepotism.

My friend Mr. Gopalan referred to
the NGOs and teachers arrested in
Kerala. In November, 1972, they
were given interim relief,. Now, 85
per cent of the entire revenue of the
State is eaten up by the salary of the
staff alone, Even then we were pre-
pared to discuss with them. But they
demanded per head Rs. 100 per men-
sum and a new Pay Commission for
the State, For 3} lakhs of people the
State will have to shell out Rs. 35
crores more per year. I would request
Mr. Gopalan to tell us whether he
considers this demand reasonable. We
even offered to negotiate with them
and settle the dispute after the Cen-
tral Pay Commission had published
their Report and the reactions of the
Central Government are ascertained.
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But they want to take law into their
own hands and force Government to
come to g gettlement, Can any Gov-

ernment submit to such tactics?

One point more and I have done.
The price-line has gone up and every-
body is suffering. The suffering is
most with the unemployed and the
under-employed. We cannot give the
entire benefits to the salaried class
alone. Government must immediately
take strong and revolutionary mea-
sures to solve unemployment and to
hold the price-line. Otherwise, 1 am
afraid, there will be violent revolution
all over the country and no Govern-
ment will be able to stem the tide of
the people. Thank you.

MR. DEPUTY-SPEAKER: 1 am
told, in the pre-lunch sitting, decision
was taken that speakers should not
be given more than ten minutes each.
I would request hon, Members to
confine themselves to ten minutes
each.

SHRI C. T. DHANDAPANI: We
want at least 15 minutes, Sir...

MR. DEPUTY-SPEAKER: If there
is remaining time to your party's
credit you will get that, but I am
‘mentioning this about others. (Inter-
ruption) I am told,—I correct myself
—that this wag with reference to the
speakers in the congress benches.

Now, Mr. R. V. Swaminathan.

SHRI R. V. SWAMINATHAN
{Madurai): Mr. Deputy-Speaker, Sir,
our President in his Address has
referred to many problems facing the
country. But the discussion has cen-
tred round mainly on the Andl::ra
question because that is a burning
question of the day.

SHRI S. A. SHAMIM: Andhra is
burning.
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SHRI R, V. SWAMINATHAN: Yes,
it is burning, as my hon, friend has
rightly said. Due to the agitation and
mob violence, a tremendous loss has
been inflicted upon public property as
well as the property of private pepole.
The railways are the worst affected,
and the loss to the railways amounts
to crores of rupees, and the loss to
the public including the farmers,
traders and amall farmers has also
been immense and they are finding it
difficult to have their livelihood. 1
understand that the total loss is of the
order of more than Rs. 200 crores as
a result of this agitation. Still, we
have not solved this problem.

As regards how this reorganisation *
came about and how the division of
linguistic States came in, one has to
trace his 'memory back to some past
history. So far as the old composite
Madras State was concerned, if only
Mr, Prakasam, the Andhrakesari, who
was the Chief Minister there had not
beep disturbed and allowed to conti-
nue as Chief Minister during 1947.
the division of Madras State on the
linguistic basis could have been
averted, or at least it could have been
postponed for some time to come,

SHRI S. A, SHAMIM: If the country
would not have been partitioned also,
then things would have been different.

SHRI R. V. SWAMINATHAN: But
due to rivalries among some of the
leaders the division took place. At
that time some of the MLAs there
including myself supported Mr. Pra-
kasam, foreseeing the danger ahead
that there might be some move for
division of the State in spite of the
Tamil and Andhra bogey which was
raised by some of the Tamil leaders.
But later, how the composite State
was divided and the appointment of
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Siates Reorganisation Commission are
known to all of us. One Shri Potti
Sriramulu came into the picture. He
had started a hunger-strike and his
death led to a big commotion. In
fact, same type of burning of railway
property etc., what is happening now,
took place then for two days and this
created great confusion and com-
motion. In the midst of that confusion
and commotion  the Andhra State was
born. 1 am mentioning all this just
to point out how the Andhra State
wag created.

Then, the States Reorganisation
Commission Wwas appointed. That
commission went into the question in
detail ang recommended the division
of the Madras State on a linguistic
basis. As a result of that, the com-
posite Madras State was divided into
four parts. Formerly, it consisted of
Tamil Nadu, Andhra, Malabar and
South Kanara, and even some parts of
Orissa—the Berhampore were also
part of the old Madrag State. People
speaking different languages and
following different customs were
living together harmoniously and co-
operated with each other in the
welfare of the State. And the old
Madras State was considered to be
one of the largest and best-adminis-
tered States.

Later, the Andhras wanted separa-
tion, and the process of division
started as a result of the sudden death
of Potti Sriramulu, and the Andhra
State was formed. The recommenda-
tion of this States Reorganisation
Commission was not only to divide
Andhra, but go to Malabar to Kerala,
and South Kanara to Mysore. These
areas were divided even without ask-
ing. Mr. Deputy-Speaker, we are
talking of integration all the time. but,
it is surprising to see how this inte-
gration has actually led to disintegra-
tion and the splitting up of States.
The people of the ceded districts
known as Rayalaseema and also the
people from Nellore district were not
enthusiastic about leaving Madras
State. They had preferred to be in
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the Madras State, but they had no
other go, and therefore, they had to
agree.....

St g¥R WA WHAM : CTHT WIT ANz
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SHRI R. V. SWAMINATHAN: So
far ag | am concerned, the Minister of
Parliamentary Affairs is here and he
is sufficient,

Even now if Andhra Pradesh is
bifurcated, the same kind of difficulty
will be fact by the people in some
areas of Andhra. The only solution
to the problem appears to me is this.
The Prime Minister should not hegi-
tate and delay in deciding this matter.
I suggest that the Prime Minister
should visit Hyderabad and Vijaya-
wada, meet the elected representatives
cf the people, MPs, MLAs, MLCs and
also the Presidents and members of
the Zila Parishads and Panchayats,
and try to convince them. In case
they are not convinced and if the
solution is only bifurcation, let them
have it. A decision on this must be
taken immediately,

What happened, after the division
of the composite Madras State? The
people who went out of the Madras
State, people of Malabar, South
Kanara and also of Andhra were all
dismayed. They approached Prime
Minister Nehru, They explained their
difficulties to him.

On account of this, a novel idea of
a Dakshina Pradesh was 'mooted, This
was to be of regrouping Timal Nadu,
Kerala, Mysore and Andhra. All these
States were to be united to form one
unit. That was the idea of Dakshina
Pradesh. Pandit Nehru agreed with
this new idea. In fact there were
two or three meetings of important
leaders and Chief Ministers of these
four States and discussed with Pandit
Nehru. We were all happy to know
the idea of Dakshina Pradesh was
getting momentum. They had a
meeting at Bangalore to give the final
touches. Panditji went all the way
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to Bangalore, We were hoping, that
there would be an announcement of
the formation of Dakshina Pradesh.
But in that meeting at Bangalore the
idea of Dakshina Express was killed,

I know who were responsible for
this, and what happened behind the
scene to kill the idea. Even now if
Andhras and the Telangana people get
separated, all these people will come
back and reunite. They will certainly
get reunited. Even now I want to
place before the House the idea of
Dakshina Pradesh. I will be the
happiest man if we are all united on
that basis of Dakshina Pradesh as one
unit, comprising all these four States.
This is the only salvation; this is the
only solution to this problem. Other-
wige, there will be no salvation for
the whole of the South.

I do not know if the DMK ‘members
will agree. I think they may not agree
with this idea. (Interruptions),

SHRI PILOO MODY (Godhra):
‘They want to rule over the whole of
the south for a long time.

SHRI R. V. SWAMINATHAN: This
is my view regarding this question.

Coming to the next point, the Presi-
dent also mentioned in his Address
about the backward classes. This
community has got a feeling that its
interests are neglected, When we talk
of the backward classes, we all in-
variably think onlv of the Scheduled
Castes and Scheduled Tribes. But
the biggest community with 50 per
cent of the total population of the
whole country, is backward classes.

S8HRI K. S, CHAVDA ‘(Patan):
Only the Scheduled Castes and Sche-
duled Tribes are recognised as back-
ward under the Constitution.

SHRI R. V. SWAMINATHAN: Let
him refer to the directive principles
and article 370 and other articles of
the Constitution,

SHRI K. 8. CHAVDA: Article 370

telates to Jammu and Kashmir, Shri
Shamim’'s State.
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SHRI R, V. SWAMINATHAN: Le.t
him refer to the Constitution. This is
also referred to there (Interruptions).

So far as Tamil Nadu is concerned,
more than one-third of its population
is backward classes. They were all
militant people in nature and took
active part in freedom movement.
Most of the people of this community
were treated as criminal tribes and
kept under Criminal Tribeg Act during
the time of the British Government.
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Now, after Independence, after 25
years, this community of backward
classes has got a feeling that their
interests have been neglectey and
the fruits of freedom are being* en-
joyed only by the forward communi-
ties, and by some privileged people.
I do not know whether the Prime
Minister is aware of the fact that a
large section of the people in Tamil
Nadu and also in other parts of the
country are suffering and they have
got a feeling that their interests are
not being looked after. 1 appeal to
the Prime Minister to look into this

matter.

Finally, one word about the power
crisis in the country. It seems that
the power crisis is an all-India phe-
nomenon. But, so far as Tamil Nadu
is concerned, there is an acute power
crisis—a kind of power crisis never
happened before. The State Govern-
ment have imposed a 75 per cent
power cut. Whep we ask for some
help to supply some power from nt_her
neighbouring States, they do not give.
We are talking about integration, but
when we ask Kerala our neighbour-
ing State, for some power, they say,
“We cannot give you,” and treat us
as if we are all aliens and a8 if we
all belong to some foreign country
like Malaysia or Singapore. ‘I’he:r do
not congider tha we are all Indians
This is the position.

Now, op account of this poyer
crisis, our agriculture and industry
wil} suffer., The progress made so far
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i the field of industry and agricul-
ture would be retarded. The Cen-
tral Government cannot escape from
its responsibility for this power cri-
sis and particularly in Tamil Nadu,
because the delay in commissioning of
the Kalpakkam Atomic Energy Plant.
We have been made to understand
that it would be completed within five
years, but, still, it is draggingz When
it will be commissioned we do not
know.

“What about the Neyveli complex?

MR. DEPUTY-SPEAKER:
hon., Member's time is up.

SHRI R. V. SWAMINATHAN: 1
will ffnish in two minutes, Sir. The
Neyveli complex is limping ang not
«producing sufficient power, It is suc-
cessful in incurring continuous loss;
it has been incurring a big loss year
to year. Each year, they are incur-
ring a loss to the extent of Rs. 10
crores to Rs. 15 crores. What is the
reason for this? We do not know.
Sir, the installed capacity of the Ney-
veli complex is 600 megawatts. But
they are producing only 250 mega-
watts. Who is responsible for this?
It comes under the Central Govern-
ment.

The

All along we were depending on
hydel power. Now, due to the vaga-
ries of the monsoon, we cannot de-
pend upon hydel power alone., We
must create atomic power and ther-
mal power. The Central Government
shou'd come forward to create ato-
mic power in the coastal areas of
Tamil Nadu: one in Tanjore and an-
other in Tuticorin. There should also
be one thermal station in Madurai.
These are important. I feel that this
ig the responsibility of the Central
Government, and they should come
forward to solve this power crisis.

MR. DEPUTY-SPEAKER: There
are 24 minutes for Unattcheg Mem-
bers. I have four names here, of
which the first name is that of Mr. S.
A, ‘Shamim.
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AN HON. MEMBER:
terrupted so many times.
tion).

He has in-
(Interrup-

MR, DEPUTY-SPEAKER: Order
please. Will you allow me to regu-
late the proceedings of the House?
Kindly sit down. ] am drawing your
attention to the list of Unattached
Members, and 24 minutes are avail-
able for them. The first name is that
of Mr. Shemim. What I am going to
say is that Mr. Shamim should try to
be considerate to the other friends
by taking only 10 minutes so that
some time is left for others also.

SHRI S, A. SHAMIM (Srinagar):
Mr. Deputy-Speaker, Sir, let us thank
the President for the speech writ-
ten in his name by a few bureau-
crats, approved by a few autocrats
and applauded by a host of turn-
coats.

The President delivered his speech
with great vigour and gusto, and we
must admire his performance. Un-
fortunately, he referred to everything
under the sun excepting the most re-
levant and distressing features of our
political situation at the moment. He
referred to Andhra in passing with-
out indicating as to what is the solu-
tion which Government intends to
offer to this burning problem. It is
unfortunate that he did not analyse
or he did not even hint at the climate
of violence which is generated in this
country and for which one party
alone, that is, the ruling party is res-
ponsible. The sheer logic of the
way Government of India is behav-
ing has created an impression that
this Government which was brought
to power by & massive mandate un-
derstands only one language, the
language of violence. Violence does
not erupt for nothing. It is not that
people are seizeq of a mad instinet to
destroy property. What happened in
Andhra? Andhra wag peaceful. Six
months ago, an objective situation
existed there. The Prime Minister
and her colleagues with their prides
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and prejudices did not want to re-
cognise the realities of the situation,
That is what has given rise to such
vast destruction of life and property
in Andhra. It was a French student
who said a few years after the dis-
turbances; we had to burn a few
buses ang buildings so that they
should take notice of us. This is ex-
actly what the Government of India
is telling the people: we will not lis-
ten to you howsoever reasonable and
justified your demands unless you
destroy railway coaches and buses and
buildings. Every time there ia an
abatement of the movement in
Andhra Pradesh, the Congress lea-
ders come out with the statement that

the movement has fizzled out because .

there is less violence. It is the Cong-
ress Government which has lent res-
pectability and legitimacy to vio-
lence. It is unfortunate that the Pre-
sident has not referred to it.

In this context may 1 refer to the
State of Jammu and Kashmir. There
is a conspiracy and silence in every
corner as far as the State of Kashmir
is concerned. Neither the Members
nor the parties in opposition nor the
ruling party mention Kashmir, the
reasop being in Kashmir there ig no
violence. There has beep a very
healthy, significant historical deve-
lopment about the situation in Kash-
mir. We thought of a final solution
to the problem of Jammu and Kash-
mir when we were talking to Mr.
Bhutto of Pakistan. The Jan Sangh
made a hue and cry of the final solu-
tion the Jan Sangh did not understand.
I did understand. The final solution,
not vis-a-vis Pakistan but a final so-
lution vis-a-vis the people of Jammu
and Kashmir. The fact has been re-
cognised that the people of' Jammu
and Kashmir are not as happy or
satisfied as they should have been
and it was understood that a dialogue
would gtart with the accredited lea-
ders of Kashmir ang this problem
would be finally solved. A dialogue
did take place and Mrs. Gandhi after
having met Sheikh Abdullap talked
of opening g new chapter. But that

PHALGUNA 17, 1894 (SAKA)

Thanks on
President’s Address
new chapter is a blank ang it has
been a monologue that has been go-
ing on. Sheikh Abdullah and Mirza
Beg have made their position clear;
they accept the reality of accession
and the finality of accession, There
cannot be a happier news for the
country than this. What hag been the
response from the Government. The
respohse has been this. This Vice
Chancellor of a University, for whom
I have great respect, has been allot-
ted a tutorial: he would take a tuto-
rial period with Mirza Afzel Beg and
Sheikh Muhammad Abdullah. The
Government of India does not even
recognise the fact of dialogue why?
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The most popular, accredited leader
of Kashmir says: I have to accept
the reality of accession; 1 say that

Kashmir should continue to be part of
India. But there is no response be-
cause there is no violence in Kash-*
mir. If tomorrow there is violence,
the way we have in Andhra, Mrs.
Gandhi and her colleagues would sit
up....

‘ SHRI PILOO MODY: The move-
ment in Andhra is not violent ....
(Interruptions).

SHRI S. A. SHAMIM:  Whether
it is the CRP people or the police
people there, it is for Mr, Mody to
judge.

SHRI PILOO MODY: The only
miscreants in Andhra are the CRF
and the police.

SHRI S, A. SHAMIM: ....And &

few who are not interrupting me. It
was imperative; the Government un-
derstands only the logic of violence.
Unfortunately for us who are in
Kashmir, there is no railway property
to destroy. Railway has been c¢x-
tended upto Jammu and the Jammu
people are not interestedq in accom-
modating the leaders of Kashmir. It
could have been very good news for
the whole of the country. I do not
think that the situation will remain
at it is. The possibilities are that
the people of Kashmir will get wes-
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tive. The Government of India does
not understand the language of peace-
fu] dialogue and has more or less
shown complete indifference to all
our leaders have been saying, I
should like Mrs. Gandhj to show more
of courage. It is all right, Mrs.
Gandhi has prestige, pride, everything.
But it i3 not greater than the coun-
try’s prestige or honour. Should we
not solve this problem for all times
to come? This is the most auspicious
occasion ang it is time that Mrs.
Gandhj starts a dialogue at her own
level, Non-political Vice-Chancel-
lors, however well-intentioned they
may be, cannot solve a very knotty
problem which has resulted in a war
with Pakistan. The situation in
Kashmir appears to be very peace-
“fu] and normal but it is not so nor-
ma)] and peaceful actually. There has
been talk of separation of Jammu
from Kashmir. Separation of Andhra
is not going to be the last. There are
people who are deeply interested in
upsetting the conditions in Kashmir.
They have been talking of bifurcation
of Jammu and Kashmir. The author
of this theory was Dr. Karan Singh,
who happens to be one of the impor-
tant Ministers in Mrs. Gandhi's cabi-
net,

I am glad Mrs. Gandhj is in the
House and I want to repeat what I
said earlier. The dialogue going on
between Sheikp Abdullah and Mrs.
Gandhi’'s emissary ghould be taken
up at the level of the Prime Minis-
ter and Sheikh Abdullah himself.
“This is very happy news that Sheikh
Abdullah has recognised the realities
of the situation. I have a vested in-
terest in this because I have contri-
buted my bit in making the Sheikh
realise the realities pf the situation.
After all, what is he asking for? He
is asking for nothing more, nothing
less than what hag been given to him
by the founding fathers of the Indian
Constitution, namely, internal auto-
nomy within the framework of India,
within the Indian Union. India is a
vast country and the people of Kash-
mir acceded to India in spite of the
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fact that Pakistan was coaxing the
people of Kashmir with Quran in their
hands and trying to persuade them
through religious bigotry and senti-
ments. We ghould be given credit for
it. Our act of faith should be recog-
nised and we should not be treated
with contempt. Mrs. Gandhi has
shown courage. But courage has no
boundaries. Every time there js a
new challenge, it has to be met with
courage. Mrs, Gandhi must realise
that this opportunity may never come.
You can today ignore Sheikh Abdul-
ah but once he is no more op the
scene, the new generation will not un-
derstanq the language of secularism
and the language of Jawaharlal Nehru
and Mahatma Gandhi. It is high time
vou made use of the man who has
fought shoulder to shoulder with you
in the freedom struggle. You are to-
day sending an SOS to Mr. Subba
Reddy, you are inviting him, pocket-
ing your pride because he is threaten._
ing to create havoc if Andhra is not
separated. You only listen to the
language of threat. May I remind you
that the stage hag come when we
should understand the language of
peace ang understanding. I will be
grateful to all the leaders af the op-
position also if they break this cons-
piracy of silence :.nd speak out the
way they are speaking about Andhra
and Tami] Nadu and other States
Simply because Kashmir has bea=n
given a special status there is this
conspiracy of silence. It is time the
people of Kashmir are taken into con-
fidence and they are given a represen-
tative Government. I must take this
opportunity of expressing my grati-
tude and sincere thankg to Syed
Mir Qasim, the Chiep Minister. He
has really broken new ground and
tried to normalise the atmosphere.
For the first time in the history of
Jammy and Kashmir there were fair
and free municipal elections. What has
been done in the case of municipal
elections, I am sure, will be done in
the case of Assembly elections. And,
let us hope there is going to be fair
and free election for Parliament also

in Jammu and Kashmir,
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With these words, I would like to
conclude by saying that the people of
Kashmir are looking forward to a
fruitful dialogue between Sheikh
Abdullah and Mrs. Gandhi,

SHRI T. BALAKRISHNIAH (Tiru-
pathi): Mr. Deputy-Speaker, Sir, I
rise to support the Motion of Thanks
to the President for his address. The
President has touched wvariows points
in hisg address. ‘The main objectives
of the Fifth Plan are the removal of
poverty and attainment of self-reli-
ance, establishment of a democratic
political order and removal of dis-
parities. There will also be removal
of regional imbalances ang develop-
ment of backward areas ahd improve-
ment of the conditions of the Sche-
duled Castes and Tribes. Once we
attain these objectives we will achieve
progress.

Here I would like to state that I
fully disagree with my hon. friend,
Shri Shamim, who said that violance
i3 going up in Andhra Pradesh and
the Congress Party is responsible for
it. I fully disagree with him and I
say that it is an incorrect statement.
It is not the Congress but RSS that is
responsible for the violence.... (inter-
ruption). I come from the Andhra area
and I represent the Scheduled Castes.
I know what is going on there. I
Khow the position much better: tham
many of you here. I have seen what
is exactly going on there.... (Inter-
ruptions), Shri Eswara Reddy made
a provocative statement. I do not
agree with him. This is how they
precipitate the matter; this is how they
magnify the matter. Shri Eswara
Reddy says again and again that this
movement is backed up by vested in-

~ terests. That is totally untrue. I
congratulate Shri Swaminathan for

“having said that an early solution
shoulq be sought for this problem. He
is my mneighbour. He has come
through Andhra and he has studied
the gituastion. Therefore, he has given
the correct version.
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I need not repeat the whole story
as to why this agitation is going on.
Somehow or other there is an agita-
tion, because the people of the two
live together.
There is ill-feeling between the peo-
ple of Andhra and Telengana region.
The people of Telengana feel that the
people of Andhra have come to
Hyderabad to exploit them. So, the
people of Telengana region were given
certain rights, known as Mulki rule,
which will expire in 1974. In spite of
all those safeguards, they were not
satisfied. In the wake of the Sup-
reme Court decision on Mulki rule,
the Prime Minister gave a formula
which was not acceptable to either
Andhra or Telengana region. We
could not expect more than what the
Prime Minister has given. As the
Prime Minister of the country, she
could not give a better formula. But
the people did not agree to it. There-
fore, this movement was started, first
by students and, later on, by the
NGOs, doctors, lawyers and other peo-
ple. As the members of the Cong-
ress, are we to remain passive specta-
tors to this movement? I know that
the Swatantrg Party, the CPI and the
Independents want to take advantage
of the situation, want to exploit the
situation. Yet, it is impossible for
them to revive their parties there. I
am sure that the Prime Minister will
meet the just demands of the people
of both regions, because the Prime
Minister has the interestg of the
peonle o+ heart.
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This is8 a movement where people of
all walks of life have taken part. The
intelligentsia of the society have taken
part in this agitation. If the lawyers
do not go to court, they will not get
any money. They will be the losers
and yet they are participating in the
movement. Similarly, doctors, tea-
chers and all the other people be-
cause there is a grievance amongst
them that they want to separate State,
whether it ia good or bad for them.

In thig connection, I may say, as
our Home Minister has rightly pointe
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ed out and as our prime Minister has
also rightly pointed out sometime
back, this Andhra issue is entirely
different from all other issues.
The people say that this
will have a repercuasion in other
States and in other areas. But that
may not be correct because Andhras
have got their own his‘ory behind
them; they have got their own sep-
arate language; they have got their
own culture and civillsation, There-
fore, they had a separate State. Those
who have studied the sovereign theory
of politics know very well under what
circumstances a State can be formed,
what is the formula that we cah apply,
what is the process that we can apply
and all that. If any society has got a
language of its own; if any commu-
nity has got its own civilisation, cul-
ture and history behind it, it can have
a separate State. We have got all
that,

We have got a contiguity of four
districts together. We have got a
language; we have got a civilisation
and history. Our Andhra Kingdom
was there; the Andhra kings ruled a
certain territory from Vizag to Chit-
toor and Rayalaseema, Therefore,
we are together and we want a sep-
arate State. There is nothing wrong
in that. This cannot be connected
with other problems in other areas.
That is why even a Member of the
States Reorganisation Commission,
Mr. Kunzru and some other eminent
politicians of the country have recom-
mended for a bifurcation of Andhra
Pradesh into Andhra and Telegana.
They have not referred to other areas.

With these words, I conclude.

oft wrfre siwr( wraT) ;- 9-
tae w3y, Wgmigw Tegafa, ot &
afaTn g7 wew ¥ 9w ax Wy |
o AW & 7HT FE THTC A qHead
fraqure ¥ gad gz K ad F feafa
Fax ¥ o wg
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IreqR WERW, T@ I A g@ f
feafa & wroor w0 @ W
T a97 Fr e s AT affear @ ¥
O Oorrz. #t Y€ sqaeqr Y &
TR FORT #1 Y 7 Fop7< Y sy
@ ¥ fau ¥ Toex W H A
i wRw afifer w1 ¥ Tw
T IT Sl A A wTU APW A
fro¥ gq srafard @ §, W oEr
da §, gt edw ad wegfee a1 wfa-
he & gar e AR w G A
o & ogi e s af v gur ow
W FETR AT AN wEA-
w7t W RE T ¥Aw AHAA Y §
ST AT & |17, AT AN wrEae
Ty & Ol #71 aegd §, 97 & W
YR A} Fgaq a7 & ¥ fe wa o
FANAGTFAE N ufm A XL
g9 49 ¥ gmdm wegafa ot &
¥ §8 aar fear  Afen X Q@
gl YW FEW IR A™ 9T
TETT T TS T AT, AT wf
I Al fear mar g X wgar
tw & foad wis gay ™ da § 2
9T WATH FT WEX AR AY Wi
oy femm & qra g ar 3w § wey fed
¥ qTH Y, A WATT IT /AT H qgmar
ard wgi f St £y vy wfer gAr
i TEawd fraw AR
f o o § ok & quwar § A
*w ST a1 9% SiE T, arena av
ool & Y st vy day agr @ o
mear &1 % e f fe o @Y X
gt Tf WF AvgAl £ faww w7 FA
grow fgar 9rd | gw wwa fagd
TEA F ¥ fear oy Ak § A fr
TE TR AT aw 9w aear g W

Ia% gra fefr Y wiw, fedt oY
fardy i firefy ot ey & o} o W
i foer awaT 1 W g X OF
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aT® AMT  ®Y GH K GTAGVRAT &
agt qv AW gwre AT @ gL A
FY FTH T AT J1AT & W I S
AT IEIMEF W& A A HN
feafa aga miT § A g WX W
ATHTT F1 0T T@F T qFqWFAT & |

IR AR ATH T2@ A AT A
wa ¢, @ gATe 3w Ay feafe @
I oft swed & A W §
F£ w3 F A ¥ Wi woA free @
agi a% & quwar g o@ W0 &Y, Ww
A AT AT WAAT q, e
wr Y aft gt afew ag F
wfafafe, s o= & O gic N 7ar-
®F W & v wfafafa Y T & a@
1§ sreorAdY @ fegm il awen
¥ wTHE @ WA, A AT
FOAT AE, FEE FOE AT AT AT
& ari # omSfrew awt § wen
ard | & auwar § 5 ag ¥ wedh
AT Y | TAE # AT A g
st AT Wifgg | S SwAr A
m:umtf&qi&aaﬁ:m

ﬁﬁmm%ﬂ’maﬁm%w ®
g A & qm &m ¥ fag ad @
ot 78t frer @ &, WA A 'Td‘r
WA OE AR ¥ @I AN aw
TATHT * aEe T & M
oW % AGE N wwear  ajga aefe
S TEwTw ¥ ¥ fag & S
g Jwer fawro e s fee
T T SAfew HE v Aw F g
2

et ao AW g wEr & 5 oEw
2w Y S AR WY FTFR W AT-
g N w F@ AN AT FE L
N ¥ A9 Wrg ww AW o ANy A9
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Ut aeMr RN A Y | weEraT
farmaT #r@ ¥ AT F9T A% TIAT W T
wrETd 1 afcwst ¥E  TEA
¢ a1 3@ 3w Y gy T fwrd &
WEITATT ¢ ST TFAT HTAVAF AT |
ors oF gt uredt feddt o e
T FgQ ¥ 9w, I 17 feeht &
A ¥ AW qT g F oz ¥
ard, =Y s Iwwr Forra 3 ot
tiaw wit foma & sww w5
A s A TFO Y| W gz
# o feafa § I9% weerarT T WY
am F@ E, W wrf whawrdt o
TR § 9 werrar wodt 1o ity
9T qgF AT & WX IR FATA FAT
W@ TN 3 1| T AR AT AT
FHTRY AEY g1 TFar § &ty s wrae
T dug ¥ Ay it e wameft & 9
*E § QT T FOET I

wgrafgn ety ft 3 wox wfa-
wTan ¥ 3w & w39 fre¥ gu, S
* a ¥, qrewT giow  sfeafad
F art ¥ vl #1€ I e A v @ o
A9 ey = a7 ¥ ofy qEEErh
31 IR ag 7 Tamar § s wemd
am # gfom, wfsh Wik foet
gu e & fag aoeTe el & oF waw
I AT Y & fad g ¥ T faw
o freg wfr g e AR T dange
ot foerad st @H & S A
BuTga, T ¥ ¥HTQ W wf ¥
qfw & gafas fremd arft 4 ¢
TreEgfa Wt & T adl & A § A
ot IR Y e

oF A A IO ¥ Ry §
Fgar AgW | i wtr fosw
gr &at ¥ Iwm-gat g ame @
¥ T § gum AR oar @
¥ 3 fr e &, wEwSET & 41
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st wrirew wat]
wawar § afes ot feR gu da &
TEr & fog wrE IO A Ayt A
T o @ E ) afk @ oA @
o€ Arad A€ ot oy § @Y I
Frifa 7 ferromar &1 & wwwar
# oft €@ 2w ¥ gurar A R, W@
Al ¥ gHAE @ g, ¥ A
¥ T A e wee W arw O /A ¥
¥ g agfee &7 & F1w A @
urx &t feafy ag ¢ fr frey &af
o sl A A o @ )
& qrawT w9 A FT ITNG AT TEA
g 1 & wex wdw & wvAn § 1 W dw Aga
&Y frosr g d—amawn & s wfz-
T @A 1. . . (V) | fwe giar
Wt qar Y da ¥ & wmw g
fiF I @Al ¥ Fgt T T A FA-FTER
At A g §, A
Twq @i § WA awt w7 qfa &
T & Fora® fin wRT srqaT Fae-drao
w¢ 9%, 99 fUo? gu dat ¥ sawr-aw
| AT, AT I AE-AI ST T
AT, A9X ATEA T AL AT TG F
it ® ¥ AT 9%, gar feer @8,
Qo fas #% WX AT # 31
wCh GETAAT ATE AT FH | FT weAY
F | Y T AT AT AT WA W
I T AT AT WgAT E )
ot 6T IX (dr2T) : werw, W@
@, & TEe TET oy 93} &
AT I GqATE XY Y AT W qg
T T AR § 1 fegem Wk
qiffeaT & i F oY wEEw WG
g wifed ged fawg § & v g
f§@= ggs F wEAdw www F
W ge FAT @ TE L1 ¥ I T
weft #v o1 wwfag e qrfeea &
a fggem &1 o War gy
- gEAr  wga wwar w1 T § W A
ot wifgy | ferer  E9WY ¥ gA
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aifeear & amg foear 1 gra g
qr Afer & gwear § sgwr fvR A
g faw a@ A Ffmw FR T0fEe
ot ag ®rfrw 7@ #Y 7€ 1 gwA fe-
T & ary e fraaT w1 gy wwwE
g @ v gt e g W
wrE QU1 FT D ATH ¥ A g
wifgn f frar & @ fae & o901
sz m I e Ffteg @)
afeT TWHATaE WY gH T o TAe
Hlo & WY aiar 2w HAe kam
& fog wiferw 1, ¥ @wear § 9g Wi
T AE F OF FHAIGI F14 g0 &
st fe gw W W s =fgw W
HAT Jo T Hro ¥ AT ZWHT e
fooed ¥ @ fom o0 99 A7 F1€ a0
agt ft ;s frmr & 2w { qrre
gm w7 fogFwrge faar § A AW
qiffea™ @ FTaT AR FiTET 3w B
#re faem & §8 2T &t o a1 A%
safe &7 a9 7€ 47 | T F1 §S
fadt a% 0 @ aifgg ar 1 Afew
I #Y TTF ¥ Jo THo Alo F WA
arre 3w Y dve fear ¥ forg wrfew
T ¥ g0 7 aifeeaTa & @19 WA
wrw fear ¢, < 5 gw #1 7 FO0
anfgw a1 | < gar gaeA A w1
A fafmaam @t fF wree dik ofs-
@ & & gw mita oqTfaa F T
7| AR gF @ mi g e
91, e M airer 3w fad #3
5q tfea wawidde 7 9g7 §F g
WA 9T GG q | s fow qag q
'{\ﬁﬁ‘ﬂ' *‘{Fﬂﬁ%ﬁ'ﬂﬂﬁo{eiﬁo
AT @ T @@ gw @ Y fae a
TF TEoMTEo HYo FAT TFA ¥ WX
¢ TaTgriy # T ger awa 3,
fore ®t g7 & 7Y Ar=T W T FwROU
¢ f g qr A T AT €47 X
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g frr st g &1 ofsem oy
aow @ ¢ fr ot gt ST g
FOT W WRT g @ € fw
qiffeaTT g9 9T gHAT FOW, IMT FT
oFtgaX F wwT &, ORI Fy wfew
FA & fag woar dar qaf @ &
feagisamas ®E gae
ey wig faeemy & i & wrg
srgaw a7 @ g Afew aeaw #
Fror 78 & fF 031 5o ¥ WA
s fead@dgarde Haard
ot T W g1 ¥ e gl &
TR 5 Iw g WET W@ #7 ad
wg7 & a1 fggemw #Ak oifesm
AT oF §Y 2w §, wrE WTE § 1 g
wa@z e faar & e grar nfge )
WAL GATX §F WTE HEAT q&H1q a7
F & A o g A A Af T
15 hrs.

gAY TE 90,000 Y ST Y
@ Mo § T & are ¥ aga & weiar
¥ oA wifge fr s F dwaw =Y
frrfrmg d8d@ wE ) ofeam
¥ gareaEl § ot Quafowdew @
& 29 adw F fraemm  ogem] &
WY § ®EA QT R O WRE qOR
TAR T IIFAG & ©
Al aAnlt G TR
gt F e g ST a@ R
T & 75 3 @ ¢ 6 da femgena
At Wt T T@r & 98 WA & faee
8 wfg gt faems @ feom
72T FT @ & o 1 g8 B mRar &
@ 9fge 1 @ S FE T dEw
wies gfe & gt fag aga &,
T § s AT & wibag & E
TR oF 4 F A8\, 9 Wi
W AP 9 A |, T S T
WRHRE 97 #t fifea gt faems
T & gy | few q ¥ ag am
i R it e wa g far quad
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w7 gar gfq s, W I w @ ¢
40, AT gard aorg & I #Y ey

T R @ o A g ¥

Fgmfret ARE W

o Fe gfee & 2@d €, dfew A

qg swrT W ¢ fw adia gfe @

FAT I3 7 gAfaefean gfee @ e

wfey, weiem @< 9T g awedr

RN T afgr 1 MR WA T

g A W A W A owrE ¥ owig

o aTdd S wgL {7 FE 90,000

AR & art § Ay @) W Oy

N BE 9X /IR ST AT wrd arew A

) wedtag Swd = TE,

Fdw ¥ 7 gfar & | gafag afeeam

& g A1 N, W s a=

AT E 97 A w1 gt @

i w7 wfar | o wme oTeoA

fifae 1

i fatx fag v (sdem): 7y
arfeT s § a1 ¥feaw -
W7

SHRI S. A. SHAMIM: For a change
somebody is talking sense from the
opposite Benches. This shows how in-
dependent could Members of Parlia-
ment be. This is a tribute to the
Indian Parliament. So, there should
be no aspersions. Let not anyone live
like a Pakistani agent. The insinua-
tion is being made that this is the
Pakistan Assembly.

RIAEIRN ;AL &L I {9
% feq s g &, Avmfaww & Rw &%
T E | WIS W REIEAT T i A
from i oo A F O W RGeS
0 | TAfAT gH @ & AT aefrar
¥ WA WIfgT | ST AW R
*i’rarﬁmﬂ'ﬂﬁﬂmt Y g A
W ¥ 73 fF o Peige @a WK S
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Wz fm s o g@ Wiw ) @A
mrgm ¢ fo Al wdR  f8 A
A ) ag sfearEr foww § Wi 9w
F HAAT T | Ty O G WK
wZ2) faet % T arey 3 AE AT @A
wZa & i o a% airem 2w &1 Formarewr
T F AT AF A TG T, WD
s mar @ s W aw
feaa i sar1 AWHFaILH
it Mawa g a9 E wa@
qoR & fr g far e
AT ¥ ATY I FA F fAw FATEr
TR, & % A€ o g g ot
WM H e ifeew mw g,
W IWH A FCH ar Iawt dfe-
wfgve  faer omem, &g @y g ogwn
Tw g wr s  Afecdwn fam
FJIgr | sEfae G ® Tfge fE
v gAY @R § FE 5 3 g
* g & T @ F1 | OfEEE &
Far W fggear & 9war qEOF R,
oA A AL 31 ofeEE &1 9
AT FAT AL e Tfge e arfeens
&t faezr vz &, faee 2@y ofeeare
W &, ofem & s\ar we g,
YT NI #F AT HATE | A wrd
g

A" usmfa W A wg
fe o aet T & faafad ¥ o=
T W a@ wox wfewmeor § a@ w4
g1 uw gfmi oF A Y aw o
Y, fava A o qoE A arfen,
TF FFE ger Arfge | Teefy o 7
o dfmar st B dyw fear an
Wagdamet g &1
AT afgr | W weEt F oAy &
T T qHET F@TE |

oft wfy yww (zfawr faselt)
AT gy wx & wfwvny fawre #
st & frwre W@y &
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SHRI S. B. GIRI (Warangal): The
President's Address did not contain
any reference to the demand for a
separate Telengana. For the last four
years, the people of Telengana have
been agitating for a weparate State,
and it has been proved amply that the
Andhra rulers have looted the Telen-
gana people, and I would like to quote
here what has been written in an
article by Shri P. Venkatasubbaiah, an

hon. Member of this House. ...

SHRI S. A. SHAMIM: The hon.
Member, Shri Shankar Dev who has
just finished his speech is being crused
and pressurisedq right here in the
House by the Deputy Chief Whip of
the ruling party that he should not
own his speech. This is not fair. He
is gesticulating and threatening him. ..

MR. DEPUTY-SPEAKER: What is
the matter with Shri S. A. Shamim
today? He just jumps up on ahy-
thing which is not before the House
and starts speaking.

SHRI S, B. GIRI: This is what Shri
P, Venkatagubbaiah has written:

“The Gentlemen's Agreement of
1956, when the two regions were in-
tegrated (the States Reorganisa-
tion Commission recommended a
separate Telengana State), was in-
tended to be the framework for
progressive integration. During the
past decade, a feeling had develop-
ed, rightly or wrongly, among the
Telengana people that the Gentle-
men’s Agreement was honoured
more in its breach than in its im-
plementation. These feelings were
fanned to an inflammatory ang ex-
plosive level by the attitude and be-
haviour of some of the Andira
officers in general, and the acticns
of some of the political leaders in
particular, who were oblivious of
the effect of their actions and utter-
ances on the minds of the people of
Telengaha. It is unfortunate that
politicians allowed themselves to be
guided by personal equations and



297 Motion. of Thanks on PHALGUNA 1, 1804 (SAKA) Motion of Thanks on 298

the President's
Address

desires to settle their scores with
their adversariea rather than with
the broader interests of the State”.

This has appeared in an article in
Round Table. This is what my friends
of the Andhra region have said. For
‘four years there has been no adminis-
tration in Telengana; for the last four
months, this is the position in the
Andhra region also. People are agi-
tating for a separate State, This im-
position on the Telengana people even
before the formation of Andhra Pra-
desh by Pandit Nehru and the Central
Government was rejected by the peo-
ple. The Telengana people refused to
be part of Andhra Pradesh because
they were afraid that they would be
treated as slaves, as colonial people,
by the Andhra rulers. This has now
been proved. In spite of the wedict
given by the Telengana people in the
mid-term election in 1971, in spite of
the Indira wave, 10 members out of
the 14 in the Telengana region were
elected to this House on that issue.

That mandate should have been res- .

pected by the Indira Government, the
Congress Government, which believes
in democracy. On this basis, a sep-
arate State should have been conced-
ed. But it hag been denied.

Today also thousands of people are
on fast, hunger strike in relays; thou-
sands are courting arrest. The NGOs
and the working class are also on
strike. For the last 70 days, the
NGOz are on strike,

The Communist Party of India hss
dubbed this movement as a movement
of reactionaries and landlords.: In
whichever movement the Communist
Party is not there, it terms all such
popular movements as movements of
reactionaries and feudals. That is an
international slogan with the commu-
nists, Today, the working class, the
middle class, women and the students
are all in movement.

SHRI PILOO MODY: Led by the
Swatantra Party,
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SHRI 8. B. GIRI: The Swatantra
Party came into it in December.

SHRI PILOO MODY: In October.

SHRI S. B. GIRI; The Jan Sangh
alsy came very late into the field.

All these leaders were opposing it
before. But now they have realised
that this is a popular movement re-
flecting the popular demand of the
Telengana people and the Andhra
people. Just because they have start-
ed supporting the movement, just be-
cause it is supported by the Jan Sangh
and the Swatantra Party, it does not
become a reactiohary movement. Even
the Congress members from the
Andhrg and Telengana regions are
asking for separation. They are not
kulaks; they are not reactionaries. 1
do not think those people who want
integration like Shri Raghu Ramaish
and Shri S. B. Pattabhi Rama Rao be-
come progressive because of that.
This is the malady of the Congress
party in this country.

The five-point formula incorporated
in the legislation has been unanimous-
ly rejected by both the Andhra and
Telengana people. That being so, 1
do not know what is the sanctity be-
hind that legislation. Therefore, it is
better, if the Government of India
believes in democracy to take the
right step towards bifurcation. But
the Congress Party is converting it
into a party issue. It should not be
made an internal Congress party issue.
This is a people’s movement. All
parties are concerned with this issue.
Whenever the Confresg people are in-
volved in it, the Co'ngress party and
the leaders of the Congress party only
think in terms of the Congressmen.
It is a wrong attitude and it is not a
democratic approach of the Congress
party and the Government of India
also, If this type of attitude conti-
nues, I am afraid the people will lose
‘faith in the demoeratic approach and
democratic agitations, because the
Telengana people were agitating for
the last few years, ang they luﬂmd:.
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the CRP killed them like flies; in the
Telengana situation, thousands of
people were put into prison, behind
the prison-bars; thousands of people
were beaten; thousands were fasting.
That is what has happened,

Now, when the Andhra people are
agitating for separation, the same
thing is going on. The CRP and the
military are responsible for the situ-
ation, and not the people. There is
always the provocation by the police
and the CRP; but it is said that the
people provoke them, and 0 the CRP
and the police are sent. This attitude,
and these taciics were adopted during
the regime of the British imperialists.
They provoke the people and when
the people regist they immediately
shoot the people like flies without
any respect for human lives.
Thay is what is happening. The actual
movement in Andhra Pradesh is led
by the Congressmen who have been
recently elected in the mid-term elcc-
tions on the slogan of Garibi Hatad

the Congress party, under thg
leadership of Shrimatj Indira Gandhi,
and yet, what is happening is when
they ask for separation, they are dub-
bed as landlords kulaks, and reac-
tionaries. That is the whole tragedy.

I therefore submit that if this ma-
lady continues, I am afraid the people
of this country will lose faith in de-
mocracy. Those who have faith in
democracy will not tolerate the at-
titude of the Government which kills
the people and tries to suppress
people’s rights. How long can the
Government suppress the will of the
people? It can suppress it for some-
time, but not always. What is happen-
ing in Telengana. Telengang has not
been, mentioned by the President in
his Addresg because the people are
peaceful. If there is no violence, you
say that “we are prepared to consider
it.” This is what is happening. This
Government speakers in two voices. It
pursues double standards. One stan-
dard is, “even when there is no vio-
lence, we will not care for the people
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in gpite of the non-violent struggle”.
The other is, when there is violence,
the Government says, “Stop violence
and then we can discuss.” This is the
attitude of the Government.

MR. DEPUTY-SPEAKER: [ think
You have made your point quite clear.

SHRI S. B. GIRI; Ultimately, I ap-
peal to the Prime Minister tp imme-
diately carve out a separate Telen-
gana are allowed to decide their fate
its freedom and the people of Telen-
gana are allowed to decide their fate
on the issue of separate Telengana.
That right has been denied to them
for the last 18 years.

Now, Telengana has been suffering
for the lasy five years without any
drought relief. We have had no rains
and Telengana has been completely
in the grip of famine and drought con-
ditions so far because there ig in effect
no government for the last four years.
Nobody takes any interest because
Telengana together with the Andhra
State is under Presideni's rule. Just
as the Government have sanctioned
four railway lines to Maharashtra as
a measure of drought relief, so also,
the Government should concede im-
mediately as a drought relief measure
at least the two small railway lines
for us. One is from Bibinagar to Nidi-
kude, and the other js from Rama-
gundam in Karimnagar district to
Nizamabad. If these two lines are
given, at least to some extent the
people wil] be benefited.

About the Governmenti’s take-over
of the wholesals trade, while I am
not opposed to it, in the present gitua.
tion the Government has no machine-
ry to take it ever now, I would ask,
what has been the Government's ex-
perience; and what hag happened in
the Food Corporaticn of India? So,
far, we do not know what the CBI
has done about jt, Therefore, my
submission is I am not opposed to this
take-over provided we set up a pro-
per prganisation, and we know the
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fate of the enquiry by the CBI, and
get the CBI report on the Food Cor-
poration of India, and if we really
believe in socialism and in a socialist
country, unless private property is
completely abolished in the country,
this measure will not be successful
and there will be corruption .and only
the middlemen and the profiteer will
be benefited and not the grower and
the gonsumer.

SHRI A. K. M. ISHAQUE (Basir-
hat): I rise to support the motion of
thanks to the President's Address. The
President has referred to the difficult
times. The country was affected by
drought, cyclone and flood and the
food situation was affected very much
by natural calamities, But this is not
a feature for India alone, it is a world
feature. With one-seventh of culti-
vable land of ‘the world and
1/18th of world population, Soviet
Russia had to rush to international
market for purchasing foodgrains.
China which was also self-sufficient
in food had to rush to international
market for the same purpose, It is
a difficult year for India and for a
major part of the world. Due to eco-
nomic reasons, there is a price rise.
Apart from natural calamities, the
role of the opposition had created un-
natural drought in the country. In
Andhra Pradesh, Separatist tendencies
were being encourged by the opposi-
tion parties like anything. One of the
Opposition groups, Swatantra, led by
Mr. Latchanna called for cession. It
is a matter of shame that none of the
opposition parties had denounced that
statement.

SHRI PILOO MODY: 1t is sheer
nothing else.
SHRI A. K M. ISHAQUE: The

party of Atal Behari Vajpayee was
till the other day for bigger States,
Mr. Vajpayee has gone there but had
not denounced the statement of Lat-
channa. Tt was merely apologetic for
Latchanna Statement. That is how
the Opposition parties behave. They
not only encouraged separatist ten-
dencies but encouraged secession even.
The "purpose of agitation in Andhra
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is to distrub the publi¢ distribution
system of food. Andhra ig one of the
granaries of India; most food is pro-
cured there for public distribution
system, They are the agents of ~ the
people in the White House and their
effort ig to see that the public distri-
bution system is dislocated. They do
this by continuing this agitation: it
ig dong on their behalf, When Kissin-
ger and Mao were embracing each
other in courtship in Peking, Mr. Biju
Patnaik at that very firm was moving
about in India to foment an Anti-
Congress forum and setting one set
of people against another. He came
to Calcutta to see the Marxist Party
leader and these forces of West Ben-
gal gave him a ready response. When
Biju Patnaik went back to Orissa, the
Oriyas began having feelings against
the Bengalis. As you know the Benga-
lis have treated Oriyas like their
family members and friends through
generations. All of a sudden after Biju
Patnaik’s visit, Oriyas were set against
Bengalis. You will find in Assam the
Assamese have been set against Ben-
galis and the Bengalis against As-
samese, There is a concerted attempt
to whip up Bengali sentiment; Ben-
galig are being tortured by the Oriyas,
by the Assamese, But the Bengalis
are not going to oblige the opposition
parties. They will be as much Indian
as any other Indian in the country.
This is how the opposition parties be-
have at a very critical momnent in our
history. They are trying their best to
serve the purpose of their master
in the White House in USA.

There are some personsin the Cen-
tral Government with an over-zeal-
ous regional bias who are also work-
ing unintentionally for a bad cause.
West Bengal ig the golden goose in
the Indian family which earned t{ll
the other day at least one-third of
the total foreign exchange for India,
In 1947 only 2.77 lakh acres of land
was under jute cultivation., The brigh-
ter part of Bengal went to Pakistan.
There was the influx of refugees from
Pakj{tan and our population was
growing very much unnaturally; Bén.
gal is a rice-eating area and needs
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more of paddy and rice. At that mo-
ment, to meet the national need, we
diverted our paddy fleldg tq jute cul-
tivation so that India can earn more
foreign exchange. From 277 lakh
acres, today we are having about 12
lakh acres of land under jute cylti-
vation. All these commogdities are
earning foreign exchange, but no part
of it was ploughed back to nurse the
golden goose. Even though there was
availability of ground water almost
in all the districts of Wesy Bengal,
nothing was done to irrigate the areas
so that there may be better cultiva-
tion. This is how some people with
an over-zealous regional bias behave
at the centre. I appeal to the Central
Government to do justice for all the
States, so that there may be a feeling
in all the State capitals that the Cen-
-tre ig doing equal justice to al] the
States,

The West Benga] Government asked
for only 4 lakh tonnes of manure
from the Centre, but only half the
requiremeny hag been met. Here is a
State which makes so much sacrifice
for the Indian cause diverting paddy
flelds to jute cultivation even at the
risk of denying food to its own peo-
ple. Yet, even the manure require-
ments of that State are not fully met.
I request the Central Government to
meet the needs of Wesy Bengal at over
at least so far ag manure is concerned,
if not anything else.

With these words, I thank the Pre-
sident for his gracious address at &
critical moment. The address he has
given is the best that could be possi-
bly given in the circumstances.

SHRI SHYAMNANDAN MISHRA
(Begusaria); Mr. Deputy-Speaker, in
every conceivable way, the President's
Address is a pedestrian performance
ang it is far removed from the reali-
ties, both in the political and
economic flelds. I have no manner of
doubt that such an address could have
been prepareq only by an extremely
smug, complacent, callous, head-in-
the-sands Government. We have got,
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therefore, the usual run of nostrums
with which thé ruling perty has been
regaling the country all these days.
But it ig unfortunate the President
has been made to augustly do it for
the ruling party.

This is not an addreas
that will inspire the nation; this
is not the address that will bring
about national agreement on the
much-needed solutions for the urgent
problems of the day, It does mot
touch the depths of the people and it
cannot rally the people to the causes
for which the President has been so
often giving a call to the people

So I find that it is poor both in con-
tent and style and it is all of a piece
with the general deterioration in the
country.

It i our extreme regret that our
esteemed President was pleased not
to take notice of the fact that vour
country was becoming a non-country
in the jnternational ficld our govern-
ment was becoming. & non-govern-
ment in the economic field and this
Cabinet, which my hon. friend Shri
Hanumanthaiya left the other day, is
now becoming a non-Cabinet for it
is only the inter coterie of it which
seemg to matter.

Why do I say that it is becoming
a non-country in the international

fleld? If this country cannot matter
even in relation to  South
East Asia, do you  think
that this country is going to

matter anywhere in the world? Why,
again, did I say that it has almost be-

‘come a non-government in the eco-

Because, is there any

who is ruling this
country now? It is not Shrimati
Indira Gandhi who is ruling the
country; it is the high prices which
are ruling the country; it i unemploy.
ment which is ruling the country.
There is no place where the economic
writ of the government is running.
Therefore, 1 say it is becoming a non-
government in economic fleld Com-
ing to the  Cabinet, my hon. friend,
Shri Dinesh Singh, who happens to be"
here just now reminds me of the fact

nomic field?
doubt about
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that when he was in the government
there used to be a ‘kitchen cabinet’.
Now there is progress from the kit-
chen to the treasury; now there is the
tosha khana cabinet. So, it is indeed
very good progress—from the kitchen
to the treasury. That is where we are.

The Economic Survey also presen-
ted a very sombre, dark and gloomy
picture. The President’s Address has
been described by the Members of
this House and even out side as a very
depressing, colourless and lifeless per-
formance. There is nothing surprising
in this, Lack of policies on the part
of government, on the one hand, and
poor implementation of policies such
as they exist, on the other, have resul-
ted in undermining, the econorhy and
confronting the country with serious
economic ang political prublems, The
sins of omission and commission of
the government are now coming home
to roost.

I do not know if the Prime Minister
ever finds time to ponder over the
situation that is rapidly developing
in this country and whether she has
the time to reflect over the eerious
trends that seem to manifest in the
country for everybody who would look
at them.

Most of the sections of our
society are now in battle dress against
this government. The students are in
battle dress, the teachers are in battle
dress, the NGOg are in battle dress.
There seems to be complete rupture
of law and order in many parts of
the country,

And what about the ~ mi-
norities? They have created such a
great misapprehension in the minds
of the minorities that the latter have
lost their faith in the government.
Only two years back, the government
could take pride in the fact that the
minorities were mostly behind them.
Now 1 can say with the greatest amo-
unt of confidence that the minorities
have loat confidence in this govern-
ment to the extent of #9.9 per cent,
and rightly too. I am giving you the
reagons. You have seen in this House
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how the Aligarh Muslim University,
Bill was bull-dozed during a few hours
and the amendments were coming on
Sheets of papers while speeches were
being made on the Bill. This is not
the way to dea]l with the sentiments
of the minorities. So far as the Delhi
Education Bill is concerned, there are
other minorities, Anglo-Indians and
Christians, who are very much exer-
cised over it. In the background
of all this is the fact that only some
time back this government did not
heed the advice of the opposition that
those clauses of the Constitution which
relate to the fundamental rights of
the minorities should not be touched
at all, they should be insulated from
all amendments, We stand for fhem.
Even at that time, the entire Opposi-
tion put up a united stand that those
fundamental rights which relate to
the minorities should be insulated
from any type of amendment by this
Parliament. We also stand for the
amendment of the Aligarh Muslim
University Act which has hurt the
sentiments of a large number of our
countrymen,

The Prime Minister said the other
day that now democracy itself may be
in jeopardy. While you may or may
not agree with her gloomy prognosti-
cation, there is no doubt that she was
completely wrong in giving the rea-
song for it. Also, she was taking a
leaf out of Mr. Nixon's book, Now,
many people have been expressing
their suprise at the love-call that has
been extended to the United States.
But what kind of reception was ex-
tended to the new Ambassador of the
United States by the Air India? Here
it is:

Oh, Danny Boy
You're Irish, puckish

controversial, unorthodox.
Oh, Danny Boy

were going to love you So.
Therefore, here is the real love-call
which has been given by the Air In-
dia and that was on display in fsont
of the Air India office.
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I was speakting of the Prime Minister
‘taking a leaf out of Mr, Nixon's book.
Mr. Nixon sometime back spoke of
what he called the silent majority
and of the vocal minority. Now, the
Prime Minister of India speaks of
the suppressed majority and of op-
pressive minority. The language of
Mr. Nixon and the language of the
Prime Minister is on all fours.

There is, however, no doubt that
because of its acts of omissions and
commissions, the very future of de-
mocracy hag been put on the agenda
by this Government,

Those who hailed the massive man-
date earlier are now wondering whe-
ther they were not top hasty in rush-
ing tp the judgment. Now, fears are
being entertained whether this Gov-
ernment would not succeed in com=-
pleting discrediting both democracy
and socialism. For if the party which
wields such a great majority both at
the Centre and in the States is not
able to tackle the fundamental prob-
lems of this country, would not the
people begin to doubt that democracy
cannot deliver the goods (Interrup-
tidns). So, the Swatantra may be the
next choice!

The credibility of this Government
has not only gone down by many
notches buf it is almost minus zero
today. The gilt is off the ginger
bread. As Paul Samuelson, the great
economist who is a Nobel laureate zaid
the other day, illusionment is very
often the cause of disillusionment. So,
you find this process of rapid disillu-
sionment, It ia so rapid, that it
may be difficult for the Opposition
parties to keep pace with it.

All the promises of this Government
have been found to be ‘Election
Hyperboles', nothing else, and the
sellers’ market in slogans is almost
over now. There used to be a sellers’
market in slogans. But that sellers’
market in slogan is almost over now.
Now, after having miserably failed on
every front, and, after having failed
to move ip the direction in Which the
country wanted this Government to
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move, this Government i3 observing
‘Fortnights of Alikis'. One Fortnight
for C.LA. another Fortnight for
Bureaucracy and yet another Fort-
night for what they call traitorous
and ‘Anti-national' Opposition. The
Prime Minister who calls the Oppo-
sition to be traitorous and anti-natio-
nal is unfair to the Opposition and
unfair to this country....

SHRI PILOO MODY: And unfit to
be the Prime Minister.

SHRI SHYAMNANDAN MISHRA: I
accept the amendment.

The country js wondering: Where
is the charisma or the magic of leader-
ship now? Do you find the imprint
of thia charisma or this magic of
leadership on the problem of unem-
ployment, on the prgblem of prices,
on Andhra, on Aesam? Where do you
find the impress of the magic of lea-
dership and charisma? What a tem-
porary gleam it was! And yet, the
Prime Minister prided herself all the
time that it was going to be a per-
manent kind of regime so far as she
was concerned. |

It is now time for us to pause and
consider how these two years have
passed and what they have left be-
hind. Thanks to this Government,
during the twg years of its massive
mandate rule, the nation has been in
the grip of cumulative deterioration
process, and we have been in a des-
cending spiral in every way . ..

SHRI PILOO PODY (Godhra): Ex-
cept prices.

SHRI SHYAMNANDAN MISHRA:
Yes. The only thing that this Gov-
ernment or this Party is capable of is
to blow political bubbles and populist
balloons in the air. That is what they
are capable of,

The country now asks the Prime
Minister, “What more have you,
Madam, up your sleeves to complete
this process of detericration ard
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when will you change this Kali Mudra
that you have assumed for this coun-
try?”. All the rosy promises of this
Government, Mr, Deputy-Speaker,
now lie buried in a sepulchre of wordsa
and eslogans,

These twg years would be consider-
ed to be not only wasted years but the
most ruinous years. What they have
left behind, what we have witnessed
already is bad enough but what the
atmosphere generated by the them pro-
mises is intinitely worse. That is
indeed, what is in store for us.

These two years have a tale to tell,
a lesson to give to us. Glittering
promises ¢an turn out to be the worst
deceit, and successes built on false
slogans have their destruction built in
them. This is also a lesson for us that
the enemy number ong for this zoun-
try is the pseudo-radicalism of the
ruling party which can give neither
growth nor social justice. This Gov=
ernment has been the preacher of
this pseudo-radicalism, and that has
been the cause for all the decline that
we have witnessed in thig country.

It soaring prices, rapidly accelerat-
ing unemployment and widening dis-
partities are what socialism is ex-
pected to yield, then there is mno
doubt, Mr. Deputy-Speaker, that we
have indeed had a bumper crop of
it during the course of the last two
years—bumper crop of this socialism,
if these are the attributes of socia-
lisfn!

Therefore, 1 say with gll sense of
‘responsibflity that, to say that things
‘are agsuming crisis proportions, would
‘be an under-statement. In fact, it is
our duty to warn the country and tell
it that we are hurtling towards a
crash,

The recent threa' of resignation by
the Prime Minister and her lament
that demoeracy was in danger because
the majority was being supressed by
the minority should not be taken very
lightly. These have come 1o her
hﬂad in g peculiar ponjunctian of cir-

cumstanrac
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Similarly the unprecedenteq minis-
terial inflation is a sign of weakness
and not of the strength of the Prime
Minister. I do not find in front of me
the hon. Minister for Parliamentary
Affairs, One cannot unravel the mys-
tery of his going away and coming
back. Why did he leave then and why
is he brought in now?

SHRI PILOO MODY: While his
going away was a disaster, his coming
back is g calamity.

SHRI G. VISWANATHAN: He was
taking rest for one year.

-
SHRI SHYAMNANDAN MISHRA
Yes. This kind of ministerial expan-
sion is the cruellest joke that could
be played upon the starving and
famine-stricken people of this coun-
try.

SHRI G. VISWANATHAN: It is not
yet over,

SHR] SHYAMNANDAN MISHRA:
What is worse is the fact that the area
of confildence of the Prime Minister
seermns to be dangerously shrinking and
narrowing down and she may very
rapidly come to the point when she
would have faith in herself and nobody
else in the Cabinet, Now, some of her
senior colleagues must know where
they stand. They are no better than

the civil servants and Minister's
gudrds. They are no better than
them, .

SHRI PILOO MODY: Here comes

her Chief Secretary.

SHRI SHYAMNANDAN MISHRA:
Now, lef me come to the economic
stene which is undoubtedly distur™
ing. ‘There is stagnation or mne:
stagnation in the economy. T&
riational income rose only by 1.5 per
cent or so in 1871-72. This sad per-
formance ig expected to be Tepeated
even 'this yedr so that during the
cotrse of the last two yéars, the per
capita income would have declined
by 1 per cent every year. That
is  the  glittering  performance
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ef this Government! And, why not?
Perhaps this is very natural because
there is now a dynamic drive to the
zero rate of growth. This is the
dynamism of this Government which
has inhibited. .. (Interruptions) If
you take the poor man’s per capita
income, then, you wil] know that it
would have been eroded by 15 per
cent or so—that is, to the extent of
the price rise. It is a really Garibi
Hatao programme!

There has been a shortfall in food
production and the deceleration had
started even before the drought had
appeared on the scene. But let me
talk for a while about thig drought.
The "drought in some of the
States does not seem to be receiving
adequate attention from this Govern-
ment. 70 to 80 per cent of the cattle
have died or disappeareqd in Mysore,
but this has not caused any concern
to this Government. Many people are
going without water. But look at the
policy this ruling Party has been pur-
suing. Why are people in Maharash-
tra going without water? Their
liquor has been made cheaper by 35
per cent by bringing down the sales
tax and the excise duty but the food
prices and the prices of other essen-

. tial commodities have gone up by 30

to 35 per cent... (Interruptions) Now,
in respect of drought, our complaint
ig that pot only the amount made
available for the relier of the peoble
is inadequate bHut there are no uni-
form criteria followed in giving relief
to many of these areas. That iz the
complaint you hear in Gujarat, That
is the complaint in Mysore and that
‘s also the complaint in Rajasthan and
in some other drought stricken areas.

Now, industria] production has al-
most been grinding to a halt. But
here seems to be some chirping in
the ruling party circles that there has
been a pick-up in the industrial
growth because it pgone up by 7
per cent or so during the few months
of the last year. May I remind this
Government that this has been only
a temporiry phase and T have every
fear that probably the industrial pro-
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duction has again resumed its regres-
sive trend because of the shortage of
power ang because of the bottleneck
in transport and so on.

The price level would have gone up
during the current flnancial year by
not less than 15 per cent. This in fact
is the result of the policy this Gov-
ernment has been pursuing during
the course of the last few years. Dur-
ing Mrs. Gandhi's rule of seven years
the money supply has almost
doubled and the commodity
production has gone up by
only half or less than half of
it. The damage that such a rise in
prices cause to the living standards
of the poor people and to the distri-
bution of income between the rich
and the poor must be manifest to
the meanest of intelligence. If the
Prime Minister is not able to figure
out the effects of the rise in prices, on
the distribution of income, etc. she
should remit this problem to one of
the economists who happens to be
associated with her personal Secret-
tariat,—Mr. P. N. Dhar is there now.
Alongside thig situation, the
flgure of unemployment had been
spurting at the rate of 26 per cent per
year. According to the registration
figures at the Employment Exchanges,
as against three who found jobs out
of ten registered at the Employment
Exchanges during the sixties, only
one is able to find job out of ten at
the present time. That is the situa-
tion, I may say, explosive unemploy-
ment situation, in the country with
which we are confronted now. And,
this js because of the administrative
and the economic policies that this
Government has been following,

Now, let me tell you a sad tale.
Let me tell you how this Government
hae turned the ‘State’ into the Estate'
of the ruling party. Let it be made
quite clear to everybody—you have no
more in this country, what you call,
a ‘State’ but it is the ‘Estate’ of the
ruling party. And, T don’t say that
arbitrarily. What hapoened recently
at Bidhan Nagar should be known to
manv of the knowledgable persong in
this House. The Defence Ministry
built two bridges to facilitate emtry
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into Bidhan Nagar. I have seen the
bridges with my own eyes. What is
the defence aspect involved here, to
Warrant Construction of the two
bridges to facilitate entry into Bidhan
Nagar? This has been done to pro-
motee the ruling party’s interests.

There had been demands in this
House and outside that the period of
emergency must end. There is a
great need for doing so. Even the
DIR was used by the ruling party Ior
getting its printed in time. Bo
So, this was done, again, to promote
the interest of the ruling party, to
get their souvenior printed in time.
At one etime due to almost er near
total strike, all the Printing Presses
in Calcutta were closed. That was
during the third week of December.
The Chief Minister of West Bengal
invoked the D.LR. to force these
workers to go back for printing the
souvenir of the ruling party. This
cannot be controverted by any
person.

1558 hrs,

[Surr K. N. TIWARY in the Chair)

I will now tell you, Mr. Chairman,
how the Government had been get-
ting money. I will give you some con-
crete instances of how funds have
been raised through advertisements
by the captive public sector and
making the private sector pay heavily
in lleu of donations for the party
souvenir. If you look at any of the
souvenirs published by the ruling
party vou will find a bumper crop of
advertisements, of not less than Rs. 10
lakhg for every souvenir. Why have
the capitalists been so very generous
to the ruling party?

S.H'Rl M. RAM GOPAL REDDY
(Nizamabad): How much your party
is ge‘ltingt?

SHRI SHYAMNANDAN MISHRA:
My party does not get even a penny.

SHRI SHYAMNANDAN MISHRA:

Then consider the utterly vulgar dis-
play on the birthday of the Prime
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Minister, when the West Bengal Gov-'
ernment. ...

SHRI K P. UNNIKRISHNAN
(Badagara): What was wrong with
that?

SHRI SHYAMNANDAN MISHRA:
...took a full-page advertisement in
a number of leading and important
newspapers for indulging in adulatery
sycophancy of the Prime Minister.
Some commentators have, therefore,
rightly remarked that the taxpayers’
money wag used up first....

SHRI K., P. UNNIKRISHNAN
What wag wrong with that?

SHRI PILOO MODY: He °says
that it is justified. I agree that it is
justified, because the Prime Minister
needs to be introduced to the Bengal
public.

SHRI SHYAMNANDAN MISHRA:
In fact, the taxpayers’ money which
was used to serenade the birthday of
a party leader and also to give money
to the big magnates of these news-
papers could have been used for
building so many schools, for pro-
viding many water taps., and for
clearing so many slums. That is
what one commentator haq said on
this subject.

Since my hon. friend Shri I. K
Gujral also happens to be here, 1
would like to say that Govern-
ment has been blatantly using the
Press Information Bureau for the
promotion of his party interests. Heare
I have got the testimony of no less a
person than the most respected of
the editors of the country.
Mr. Chalapati Rau. Mr. Chalapati
Rau has said that there was prolifera-
tion of the information mpersonnel
without commensurate need. He has
said that the only function performed
by these information personnel was
to give hand-outs in a profuse man.
ner. Mr. Chalapati Rau's comments
produced a spate of letters in the
National Herald, and ome letter said:
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“At point which ‘Magnus’ misses
is the manner in which the PIB
trying to buy the journalists... ”
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—I am not saying this, but-this has
appeared in the National Herald in
the course of a letter—

“Apart from house, travel and
scores of other facilities provided
to journalists at much less than
the market rates, the PIB's bud-
get for imported wine and enter-
tainment has increased enormous-
ly in recent years.".

SHRI K., P. UNNIKRISHNAN:
Who has written this letter? I am
entitleg to know this.

SHRI SHYAMNANDAN MISHRA:
It is also very disturbing to see this
highly partisan Government's at-
temnpts to make the Election Commis-
sion a hand-maid of its party.
We cannot approve of any assignment
being given to the Election Commis-
sioner on his retirement. Thig party
has given a new assignment to the
former Election Commissioner and
thus it is trying to corrupt the very
source of democracy. That might
make the Election Comrmissibner look
forward to patronage at the hands of
Government, which might use him
for its own purposes with tantalising
baits. We are also not impressed by

the manner in which the new Elec-

tion Commissioner has been adorned
with a decoration simultaneously
with his appointment as Elecetion
Commisgioner. We cannot approve of
that also.

Here, 1 would like to press for an
Election Contmission which consists of
mo less than three persons. If the
Qovernment which can expang its
Cabinét out of all proportions stints
on this, the motives are obvious. It
must be borne in mind that this was
a recommendation made by the Joint
Ca!mmtee of Parliament on election
letrs that the Election Commission
muast cohsist of at least three persons.
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The worst thing is that the Election
Commission is being made to post-
pone bye-elections because the Ruling
Party had a bloody nose in some of
the bye-elections. They have almost
frozen the bye-elections. The blanket
reason given is that there is drought
in some areas of this country. When
did we not have drought?

The Government's somersault on the
policy towards big business and mono-
poly houses is clear enough for every-
one to see, The tie-up—thig is a
very interesting thing; you must bear
with me for a while—between big
business and Government is so deep
that the Government cannot but
pursue policies conduclve to its
interests. Recently, a beer ‘magnate
wag inducteg into the board of
directors of the Associated Jouranls
Limited which publishes the National
Herald. It is this ‘successful business-
man who has put up a big column in
the connaught Cireus which
proclaims:

“The Leader is right
Qur future is bright”.
(Interruptions)

Mr. Chairman, I would not ask you
to give your opinion, but you must
be in the know of it, that it ig this
magnate who wag asked to streamline
the ruling party in Parliament and
the AICC headquarters at 5, Dr.
Rajendra Prasad Road. This gentle-
man is Shri Kuldig Narang, Let any
member from the ruling party stand
up and challenge me on this point. 1
have got proof about it (Interrup-
tions).

SHRI CHANDRAJIT YADAV:
(Azamgarh): Challenge on what?

SHRI SHYAMNANDAN MISHRA:
That you have not asked him to re-
organise your party both inside and
outside Parliament, He is agreaing.

SHRI CHANDRAJIT YADAV:
Do not lose temper. I just wanteq to
know.
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SHRI SHYAMNANDAN MISHRA:
This person, Shri Kudip Narang, has
made wvast sums of money jn sugar,
beer and ready-made garments,

It is from such a party—I find
Shri S. M. Banerjee here; I was look-
ing for Shri Indrajit Gupta—that
Shri Indrajit Gupta expects socialism
to come. A party which has been re-
organised by Shri Kuldip Narang!
(Interruptions).

SHRI S. M. BANERJEE: The
country has heard the only socialist
in the country! (Interruptions),

SHRI SHYAMNANDAN MISHRA:
This ig about the ruling party and
the monopoly houses. 1 really pity
Shri S. M. Banerjee, Self-deception
could go no further.

So there iz nothing surprising that
the West Bengal Chief Minister goes
to the Chambers of Commerce and
says that it is necessary to allow the
big businesg houses to expand if you
want to break the stagnation in this
country. There you find the Minister
of Industrial Development present
also but not disagreeing with him.

But why go to Calcutta? What
happened in this city of Delhi under
the direct inspiration and guidance of
the Prime Minister? A new indus-
trial policy has been enunciated which
gives greater scope to the elites of
the business world for operation.
Earlier there used to be a classifica-
tion of industries as the ‘core’ indus-
tries and ‘heavy' industries. Now all
that classification has gone. I can
given number of instances.

On one of the most burning prob-
lems of the day. Andhra, we will
have a separte occasion to speak.
We are shedding tears over the
language trouble in Assam or the
Mulki Rules trouble in Andhra? But
how could the mnominated Chief
Ministers, though they may be good
and well-intentioned control such
situations? We have a nominated
democracy in this country as in Indo-
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nesia there was a guided democracy.,
We know that result of the guided
democracy in Indonesia. Here the
result would be no better. Under any
such nominated democracy, corrup-
tion js bound to be rampant.

Therefore, we find that the Chief
Minister of Haryana, Shri Bansi Lal,
has been given a cleap chit. But may
I warn the ruling party that though
Shri Bansi Lal will sink, he will
make otherg also gink with him? He
has put the ruling party in a situa-
tion, he has put the Prime Minister
in a situation, of blackmail. What did
Brigadier Ran Singh, who has been
the Speaker of the Haryana Assembly,
say about Shrij Bansi Lal? We . are
going to take up this matter separate-

.

If you permit me to say a few
words, in the interests of the drought-
stricken people of Gujarat, I would
say that the Narmada project should
be taken up at the earliest possible
opportunity, ang the Prime Minister
must not delay the announcement of
her award any further in this matter.

st wawtr TEw : (wrenrE)
wErET, Teafy wErew ¥ woA sfvrer
¥ oW AR agd § TR gEi A q
WA T g AW N AT
F A §, 97 FT aF e A9y w7
sy forar € 1 ST A W wfwemye F
T ¥ gAY AR AW ¥ agw ¥ wrn
¥ o s A fefe § e & gary
ST ST O et ¥ R w7 AT
T W 99 Y aF T FT W
= AR AWM A AT ST AT AT R o
wegafa wgEw ¥ gATR 3w & fafw
AT F A weAd g @Y § for ¥ feam
w1 |y forar o <@y & W wnfe sgaear
FY AN & o7 @ § I9 A aE W
AT AT & wrdAr Y o o A gy
o woraitas ad%F ¥ gow ¥ faew w57
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[ w7t w1=d]
& U O 7 qerg i@ & & 36w
#o frerem &1 s w3 )

wreeafa agea & wasw fear § fs
foe™ 1 a6t & X At geAd ™ W
& g | AW A THH X I FY
1 gue aw ¥ fay s awd §
I FT ACH W I A A &7 §
SR g T S S EET IR §
0 &7 @ IR A faw 1 o,
I g qw  ow et feafr § |
sfa® o o gee & of ¥ @
TR ®E | ™3 I 9 gw o1l
TN FY HAfw FIG T TH W w7
farasr @ e w39 1 ag a9
A § e gt =9 &, ww gk A
T 9 e Hfsaeai ¥ [ @Y )
T gL AW & 94 for@ Afora=t & s
IT FY W4 A GHAT &, W R
M A IWAT F AHA IH A WA
faweit & woifer & waTer agq A1 A FT
I & A & § | gk & foed
fee &% wwifar FT &%, gATL 297 F7 IAW
o Ffy 487 IA0ET T@ W@ w6
AT AW GANTET H9 Sy a
qE, WA W ATH FATY 4T & T
&1 wry ga gd Ifaay &1 qFEen
FRE N prd wiafer SAtfe €
o arw IAfar W § s mfae
™ gAfaat w1 gEEer 5 & fe
R W ¥ ow owar & @, oF wfe
dar g1, g A€ TR 9% 9, WAt
wwafal w1 WY 3@, 9 g w4 #
e F3 WX 6T g7 |9 75 1T AT
free aed o1, g W g TR 3
AT

@ wwEw § 6wl far ot &
W WA AT WIwAT Qo W - faa,
q@ T frawn g€ | & I ) o w@r
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Pr:;?;;:ﬁfsozdgz‘iw .
§ vire g s e i g 0% s
& o gArdr e & I T &
e w3 §, 98 #1 7% 7@ wgf
T e 7 waw F35 ) qag A
qQEfATST T HGTST 707 F7 A1 qRT
wiforwr #3& & 99 & & 39 F¥ 7O WY
FAT, AfHT W0 I 7 S AT gT &
qg TS, 6 F1 WETET a4 F
W WA AW W, AT § Y W
w93 T &qAT g€ q@ ¥ @ AW A
& Fifew &Y, 90 7@ & fF W
st oft et FaTT & wT @ gu &
foegl & ol a w7 & AW & awe
# @y ¥ TR fer o ad @
afew I EH FL0F AW WA @
t fr w1 oF faga s dw F A
sega fear w17 | @g oF wEEa @
ot for 3w & <A 9 <@ & wfeferardy
arwal & grd, sy aral & gr,
Aw # fafga @ard arelr ardal & gra
o g5 fa3eflt areat & grav feg =g
F FETEAR F ATHA g1, YA
Y ard g gfar & gy fawreeie
AW FT QT AT AR 21, FET 39 FY
TR 7 999 I qIer arwa gl o
T ot mifors 99 @ § 98 S g=6q
9 @ § 9 FT & W qg AT
e gl A@ aw@ & wmw frar g
W & ¥ 7o frm at afcfeafa s 2w
& ot a7 T 9TEY & 9 &7 a4g
TF F9F & | 7 BE ot gl A A &

wfgiar Agiaa, fUed o auf &
o ¥ Ofagrfas geATHi #t |\WT § )
A # WiRTOr a0 § T afcad
FAT | WRATH A AR A & qArAl
FYL YA T & |TATE1 & I, AaT &
gedt & I wrEwl & 3T fre¥ a7
ast & fow awg & qwd fear @, fore
S H & 9T AT [ W I AT
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F ol oF A anear 96 ¥ €
W 9T OF g FAmar 8, Ay fee &
fommgur & 1

wfuwmr weew, fog st w87 &
f& mifrr S araegr g &1 a9 g,
M F A TIHEAT § IF HT ATAF &
& i fawama e g1 mat § | 3 FEd
F 5w & gam=w w1 wira s
T E TTETTE R T L.

st saw AV faw ; wuTw WA A
g W T

St wexofte YA ;AT HAT A 4
w4 7f w71 & 5 AW F Ao
wiesr srasrom § /@ § ) S AeY
W FY FUST JaT FF AT § | TG FY
ae gon fF faesr Y awwi § aWw
ool gead 9 § wR e
@t offmfs & & & w2 3w o
T 1967 ¥ am AWM H Y 7w afew
gfrar & s ot & FgA @ O ¥
f fergeam & woritfos e aama
g &, W ¥ wrew fame @ g,
ST #1 wias saw H ga @,
W F oA # 1, gl A, weuar
T ATl ared, SfaferEE aa
AT @ E 1 9 §E A ad A
A & FAAT H AHAGY | GG FATL AT
& Wl &1, oftaq ¥ wraw! #), 3w &
wfqsg 1o a1 47 | ¥ Q&7 =T
g foroft sw o 721 4, frm & g
% g 9@ gT vt @1 qAA gy
g WAL WAIOATE ¥ gIAT AT AT HW
i ZreNY, quToraeY AT A Sy
A am A W A g | A ae
T W Hgi A ? @ ¥ 39 a9 Ao
e ¥ Ara o AT 7 0F A AT
F AT T &, AT FCH AT
SICE A O
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FTaw &1 g T TEA § afew I8 A
forrfirer oft sy et &, o g AW A
i & areroaaTdy AT & ATq ArEAr
TEet § 19| aTél & F9 ¥ Furag faemg
U, AR g g
I & arq fipg Y=l I Fr qEf =
@ 4t | AW F wwaw W wfafwmEe
1 el & oN woawerwt A wiw
w1 T X e ww ¥ ad et
oY 2w oY owar § Farvarw A w R,
ot Fwr FY wfeww FAT WG §, W W
# gosifa # wfaae ® qFIAE-
Az W derr et &, swA 9T §
39 o % wrq fipx oft aw @E ¥

IR wgr & fF 99w awArw
S s qiac o @i
I FY awess § O st g iy
i F g & WA AT WrE
S o 2 T o W W
qefare IF1 fae #¢ T 2 QY
99 aaq g ot WY 39 1 WE IS
arq @ ¥ | wiUeSTaT 7ERd, A9 A A
& & fr oifemriie & w=< 39 T
AT weawa a1 7T ¥ fade aw aner
T[HA R T | 7 §9 7 fRer a0 & w@grS-
aww fear | 98 TEEEA & TF &Y
e qT W ag ag fF aw & yemaifas
qT F q@R FEAT, W AT
FofuFri ST S Sar | T F=q4qr A
80-85 ®IA ATWAET &I FT AET 4T
S I 7 gg aErd W1 a€ FifE a8
TE & i F IO 0F T AT |
2w #Y WU "l #frwer gfier iy
T g WX I A TH AAAT FT &I
far | I 7 war ¥ wag & AAAT
F nfasTA ¥y T & 7 FT qwd g
92 & AT # TQdN gL Ew & fag,
2w F O WY @ T ¥ oy FAA A
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CUR SR

T T wER § WK ufE qeg @
g FIW AET & wHaT & AT W AY
FOE ThT J7ar Mg , W AN
T 99 #1 @7 ¥ w1 ;7w A W%
U TH 9 F WY T HT FHAT T
HTT AT §, 3 & wfaew w7 Swew w0
AT A NICAT 39 FT FUST o(=ar &,
o gt ferelt g @l @, o0 Forar @Y
gt § St o #Y oo st
fom #t woritfos afg #r afce,
o A yomaifas wfawd & at #
- e, o #7 2w s w190 I3
T TFATE | NI A A gy o6
T T GUAT FAT § 1 N7 F WA
=T | IT T qHg F 9 A AR A
2w Y T & qH Y | @
W HY AT 7AW F qoAT AT EOE
& 1 afew W A wETATHT Y F=EAT
T Y THaT H A 9T A AW §H
faamEs Fer A fafa T EfF 2w
s &1 wiasr gafea &, 39 it 98
LEE G A

o feosy iy Y wTqT Y FverAT SRR
g | afFT AR weEw g H o Il
g war &1 sAm fear ) afE #
AT WAV FEAT AT o T et
ST T & g /A AATHT FT FTAEL
wAfgaee, Tl &1 Freaet gafanm,
W F AT F FIC WG FH T GH
) T TAMOE AR qfer
T ¥ F s N agFgawarg fF faw
ot smwr faror Y A AW @ &
W F IT RO A AT A ® O§
frAsTa Ry IIEE, faw
grenRfavET [@eH @Y TT | Wi A
e &g fromr s AWy §

iy v e @ N F aw

from A aEET TR @ &, gRRER
b2 e e go § 1 g AR A
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¥ oF gwew Aw frar fF stave e,
THA HAl WA F AR 4@ 1 o=
7 A 7 e Mew wafwz zf
o R a7 w w1 a7 A A
W A w5 o owwew A
T F@TE

SHRI SHYAMNANDAN MISHRA:
Because she calls us traitors.

ST weeity qrEw: IAF gAhy &
W IWH SWlaw agT WA &
W F FAAT FT FOTAA ¥ qgA AT
famme &, 3w & waw W@l fog o
T AT off 7@ Y, WA wE
AT T & 1 3W FT FOPY SHar
IFU AT AT | A F FgA ¥ fwear
wAfre ag TR g AR S | WA® #
aral #1 F1E w9 T2 AT AG & !
8 mrvad § fE e A Aww Hag aw
&Y wrEr | 7 & Y gt Ak T
T =TfgT

IZi g f5 gww AR QX wEv
fFa 1 Tafa St & www swfwwmer
¥ ot 7y g 5 gt amA sfearear
TG &, FTH g 97| g I @
w4 | o areafas  feafy § ag wmoE
amE g - f7 oww d owgr 5 og gw
gardfFaw e & W, wAATH
AT AT F ITHAGICEL
WX 9| Sfawg a9 § @ T
war &t forel gtaw § g R,
HE® &9 & SR FT CRAMET gt ¢ |
W AW # 93 faa @y @sfwar
FAIR AT §, ST w A 7Y faerar,
& wewa foy & oy ag fedy o7 2w
T & foae, gah f9g AT 3 Y AT
ATEAT &, THAIRAG & | Ag ATSACATAT
21 afFT W g7 e JerEer §3X
R | Ff g wey T @ e ww g
¥ A g § §E AL g €, T QY AT
from & & T K Y Frw wr A
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femrar wmgar g fF it oF @ A
qieT &} SUTET WG AT §, 9 denew
F ¥ F T G497 GHE AT AW 9T
wrar | form wfE, geafoar, Fwwerd
W e & aq A A A A
HYHTT § IH q0e FT qEraen fwar,
7 7 erfer wem RiEw oF
B waa WY AW ¥ I FIA AT
FTATE FT AT H1 AT T FE F 300
ST I 9T M9 FOT | AHATE 9T
I9 & WF g% §, AfeT gw A
wF 7F § |

78 3% & fF gart aTey Qe
g WIARF TR
IR g W1 g 99 gR 5w
qn ¥ oF 7 qow g Ay & f
T TW-AGT SnT FEifEy F39,
fraifa awa & =< wo¥ Friw wy
A | T ag T G A e
2 & g 7 g Frvig fomm ot i foedr
81 feemat aF T & ovit famry woew
it GER F F oW FT A T 9y
< & fag F3w IR 1w
AT g7 § awrars fyear g
2, @ 9 g a1 T g I wnfge
fr fegemm & =t fagr wowst 3
31 femma % qft gaR & FEA
aw H2 for fit a9 a7 g g
mmﬁ%i’a@.mﬂm@g,qﬁ
FE FTaw TI|E @Yy

& 7 ag frvwa fear @ fF wramarar
T T F@=AT & a9 ¥ g7 WA Tiay
H @gh A AT ®y a4t &7, foa
F o W A F A T AR )
e ag awen feadt ot 21 g
3w sfverwT, wifcn, @ wix afed
A # @ w1 B AW A R
T 56 FUTFTIME | T g A
Ig g fhar fr g 2w ¥ O fraa
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& §, o & are soft wledr s
Ffoeimafi g, aramgn &
wF AT o oF §, o wr wfte
& g g W AR A @Y
#1 gy g i foar & fe grdr
|/ AT 15 9, 1973 T%F ST UR
FOT THE & wwE qww §F faw
T ] w1 oy SO faw 0w
FUT THET ®1 G0 WA H qoAT
Rt a9 & fog @ Ag) freft &,
37 & faw g v A ol
Ei'ﬁq" mm‘& ﬁl‘ﬁ‘ril

WA §e A wgT @ R ooy
AMH AP AT AT : FF T
FEIE 30 &7 00 A= ¥ wgr e
fr g wwft N a9 W v
&, afew ot w00 g & o R, Frfir
& 37 & 90 v W@y £
a3, AT gW ST w7 w
FTFTAA KT | TF 827 H §5 oy
W AT A TS v R E feogw
swdaT wrfe gk Wl ¥ dar F o
™ W A wrEdifewa @ a9 s
W AW F ATATISAF WAl H @iy w7
frfi g WAt d oo 2wy
feeme #3189 & 99 worfy a7
O FF ¥ W FT famr 3
™ awE § 5 o sfeareai ag
wwdt &, e g mek 2w e
aTEAl W OTHET F, X AU A
ST A e, AfHT ag goA

‘W F ATHEE FT T T

&
PN S R

T T G KTE AR gwey
T WA T R A E aw
FF WIT AT FT T AW T agr
RATF STET 47 | AfFT 99 a7 w9re
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fFaT | wT g7 AT AT ITHT WA

g AT & A AT 6T HE
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fad at ¥ gw ¥ ol Ond 23 G
fear &, 9% qu w67

@WKl & g ¥ uedfa ot &
wfarenr & fau ot sem swga e
T ¢, TEET §AGT FIOTE

SHRI M. SATYANARAYAN RAO
(Karimnagar): I am really pained to
hear the lectures of Congressmen as
well as CPI and other friends. For
four days, Sir, I am sitting here,
patiently hearing the speecheg of these
people. Sir, at the outset I would like
to make it very clear that there is
nothing for me to thank the President
in his Address. Before his Address,
1 had expecteq much. I expected and
1 thought that we would spell out his
mind, he will tell ug what the Gover'n-
ment is doing to solve this problem,-
the Andhra Problem. But unfortun-
ately, he has not at all mentioned any-
thing except something only condemn-
ing the violence there. That is all.
Of course, I am not at all one of these
who believe in violence. I cannot
approve any violent methods adopted
by the people. But, I will certainly
hold only the Central Government
responsible for this sort of violence.
It is a fact that this Government has
an impression given to the people that
unless there is violence this Gover-
ment will not think of solving any
problem and that it would take ccg-
nisance of the problem only if there is
violence. That is the most unfortun-
ate situation prevailing in the country
1 would like to ask one thing from
this Government. It is this. Has any
problem of the country been solved
by this Government, without viol-
ence?

Sir, if there iz no violence, it is
said, the movement has receded, there
ie wooominvement at a'l. Now what is
happening in Andhra? Since four
months there is violence, Certainly
violence is there. Before that, Sir,
the ¢louse knows very well about the
situatioh, When the Formula was an-
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nounced by the Prime Minister, not
only opposition Members, but Mem-
bers in the congress party coming from
Andhra made it very clear to her,
please don't announce this. You
please delay this matter, so that the
feelings of the people will cool down.
In spite of this request, she hurried
through that legislation and what hap-
pened? We made it very clear to her
that she will have to face the conse-
quences of this things. She must face
the consequences and I will hold her
responsible for this. I am sorry for
it. I have great respect for the Prime
Minister. But, so far as this problem
is concerned, I have many things for
which I have to condemn her. It is:
because she is responsible for all these
things.

In 1969 agitation took place in Tele-
ngana. This turned into violence only
after she said, this movement is start-
ed by urchins, this movement is start-
ed by disgruntled politicians and that
the people are not behind this move-
ment. The people in large numbers
participated in this movement. They
proved very clearly that this was not
a disgruntled politicians’ movement or
urchins’ movement but a popular
movement, backed by the people.
Police firing was there. Ohn that day,
15 people, I think, died in police firing.
She was to go to Afghanistan, But
she came without informing even the
Chief Minister to Hyderabad at the
dead of night. It was 12 O" clock or
1 O clock, I think. She talked to the
people. She said: Don’t worry. You
please adopt peaceful methods. I will
consider this problem, We also consi-
dered that matter. People abandoned
violence. We wanted to prove to this
House, to the Indian people, that this
is a movement backed by the people.
Fortunately there was a by-election in
Hyderabag City, We contested. We
won with thumping majority. Do you
know what these people said? They
said: “No. no, no. Because it has
been held in the City, so, naturally,
big merchants are there, rich persons
are there, so, naturally, they support-
ed and so the candidate has won™
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Angd they @aid that the ruling party
people did not support it. But in the
Siddipet by-election, we proved our
case by winning there with a double
majorily. But after that, these peo-
ple stopped saying that this was not
the movement of the people. But,
now, they have managed; they have
persuaded the Telengana Praja Samiti
president and others to come and dis-
cuss and they have told them that they
would definitely consider their case.
The president came for negotiations,
and as to what happened, you know,
I know and everybody else knows.

In the mid-term elections, we foyght
on behalf of the Telengana Praja
Samiti and we won ten out of 14 seats
and then we came here. I want to
warm these Andhra friends of mihe in
the Congress of one thing. I am told
that yesterday they haq written some-
thing to the Speaker for alloting sepa-
rate seats for them. But again they
were persuaded by the Home Minister
and others not to do so, and they
have been told that Government were
considering their problem and that the
matter was under their active consi-
deration. I would like to tell them
not to be deceived. We had already
been deceived, and they are also bound
to be deceived by this Government,
because this Governmeht has no inten-
tion of bifurcating the State. So, let
there be no misunderstanding with re-
gard to that. If they are really with
the people, let them go and stand be-
hind the people and not adopt this
double standard or do this, that and
the other, at the same time remaining

in the Congress, and telling the peo-

ple ‘No, no, we are supporting your
cause’. They had said so many things
to the people before coming here, and
the people had expected 36 much, but
nothing has been done,

_When the CPI Members spoke, par-
ticularly Shri Indrajit Gupta and
others, they condemned everybody.
They said that this movement which
Was going on in Andhra had been
S“ﬂt‘d by the Khamma and Reddy
reactionaries, landlords, merchants and
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so on. Did they not brand Gandhiji.
also as a reactionary? When they
could afford to brand Gandhiji as a
reactionary, naturally, they would
brand these people also as reactiona-
ries. Whenever they start any move-
ment, it is a progressive movement
and a popular movement, but if they
do not support any movement, then
that becomes a reactionary movement
or a movement of vested interests.
The CPM people may say that the CIP
people are revisionists. That is the
form of language which they always.
use. So, let us not bother about those

people.

At the same time, I would like to-
warn Shrimati Indira Gandhi of one
thing, because I am her well-wisher.
I want to remind her of what hap-
pened to Dr. Seokarno in Indonesia,
because he depended upon the same
communist people, and where they led
him. She is also bound to be led by
these friends to that position only, I
do not want anything like that to hap-
pen to her. That is why I would like-
to warn not only the Prime Minister
but these other friends also here, that
they are depending too much on these
people, In fact, the Members Who
spoke on this problem today have been
specifically selected because they are-
all ex-communist people or fellow-
travellers who were saying that it was
a reactionary movement or a move-
ment by disgruntled elements or a
movement by vested interests. Did
they bother to go to this area to assess
the situation and see what is going oh
there?

This movement was started not by
disgruntled or vested interests or reac-
tionary people, but it has the support
of lawyers, engineers, doctors, NGOs,
Harijans, backward classes and every-
body else. It is easy to sit here in the
Centra]l Hall or here and say ‘No, no,
this is not a progressive movement”
and so on. I know what the progres-
sive outlook of these people is. They
always sit in air-conditioned rooms and
condemn others gs reactionaries. You
must know that the Congress party
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is supported by the middle class peo-
ple who form its backbone, and th=
‘CPI friends want to break that back-
bone so that the party can also be
broken into pieces.

SHRI M. RAM GOPAL REDDY: He
‘was also a Congressmah,

SHRI M. SATYANARAYAN RAO:
That is why I am interested. I am
saying this not because I am in the
‘Opposition but because I am interest-
ed in the Congress Party. I am speak-
ing in their interest and for the bene-
fit of the Congress Party. That is
why I want to warn them. My hon.
friends may say what he Wants in the
Centra] Hall, but I am Independent,
and therefore, I have no fear at all,
angd that is why I am speaking frank-
ly. I know that most of the Members,
when they speak here, are afraid of
the Prime Minister and others, and,
therefore, they will speak something
here but I know that 90 per cent of

. them are in favour of the bifurcation
of the State, because that genuine feel-
ing ig there in their hearts. I know
that. But in spite of this feeling, the
‘Government is not coming forward.

‘There is my friend, Shri Raghu
Ramaiah. I have spoken several times
that unfortunately our State is not
having a Cabinet rank Minister. There
are So many problems and we are not
able to solve those problems. Now at
last he has come to the Treasury Ben-
ches as a Cabinet Minister. But in
what circumstances did he come? I
have no quarrel with him. I wish him
well. Long back I wanted him to be
in the Cabinet. But now she was
forced to give him Cabinet rank so
that he can mahage with the people
to do something there,

SHRI G. VISWANATHAN: She
has taken away Shipping and
‘Transport,

SHRI M. SATYANARAYAN RAO:
Whatever may be the intention of the

Rrime Minister, whatever may be your:

intentions, you get shat post. But do
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not let down the people. You have
come there because of the sufferings
of the people. That was how you got
ithat post. You must remember that.
Of course, you have been made a Mini-
ster by the Prime Minister, but it is
because of the movement, because of
the pressure, that you are there. So
you owe your position to that. There-
fore, do not neglect the people there.
By being in the Cabinet, see that the
State ig bifurcated.

SHRI G. VISWANATHAN:.... and
become the Chief Minister.

SHRI M. SATYANARAYAN RAO:
Unfortunately, the Congress people
now have no base. They are depend-
ing solely on the Commuhnist Party.
There is Shri Rajeshwara Rao. Shri
Indrajit Gupta referred to the move-
ment as reactionary. The great
leader, the General Secretary, of his
own party, is a Khama. He is also a
landlord. Then Shri Basavapunniah,
who is a great leader, owns about 300
acres of land—a great landlord.

SHRI K. S. CHAVDA: A great so-
cialist!

SHRI M. SATYANARAYAN RAO:
You know. These are the progres-
sives and they brand others as reac-
tionaries, landlords etc. I appeal to
Shri Indrajit Gupta to consider these
things. Unless 1 appeal to him, he
will not be persuaded. That is the
conclusion I have come to,

Lastly, without taking much time, I
would request the Prime Minister and
also other ‘friends to see that in their
own interest, in the interest of the
Congress Party and in the interest of
the country, they should bifurcate
Andhra Pradesh. If you bifurcate
soon, then in Andhra you will have no
problem; if you do not, of course, you
can suppress people by the military or
the CRP. But people's feelings can-
not be suppressed. That will be there,
But your Congress Party will be wip-
ed out from there. It will be the beg-
inning.  Ultimately the Congress
Party will be wiped out from the
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whole country. This ig what will hap-
pen if you do not bifurcate the State.
This is the warning I want to give.

SHRI RAJA KULKARNI (Bombay—
North-East): Mr. Chairman, India to-
day stands as the bastion of democricy
in the world. It is not only the great-
est democracy in the world politically,
but all the developing countries are
looking to India as a country which
ig showing a path wherein there can
be economic growth with social jus-
tice, within the bounds of Parliamen-
tary democracy.

During last 30-40 years, wherever
industrial and economic growth has
taken place, either democracy has be-
come a victim or socialism has be-
come a victim. It is only in this coun-
try that during the last 15 to 20 years
greatest effort is being made to com-
bine economic growth With social
progress on the basis of social justice.
This is an admitted fact, not only out-
side India, but even people inside
India have vindicated through the ex-
perience. They have put faith in the
Prime Minister and in the programme
of the Indian National Congress.

Therefore, it is no use the Opposition
parties blackmailing the majority
party here 'saying that the people are
with them. The people have thrown
them outside during the elections.
Now they talk in the name of the peo-
ple without their knowing the people
or the people knowing them. The
only politica]l problem that Indian de-

mocracy is having is the undeveloped’

area of Opposition. In the political
democracy of our country, people
know that democracy is stable; the
people know that democracy here is
strong and it is capable of solving all
the problems. The only problem that
remainag unresolved today is the de-
caying character of the Opposition.
All the Opposition parties, quantitati-
vely and qualitatively, are deteriorat-
ing. They want to cover up their
weaknesses by creating an atmosphere
that democracy is in danger because
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of the majority party, because of suv
cialsim, because of the firm decisivn.
which the Prime Minister is taking,
Wheln Mr. Mishra is attacking the
Prime Minisier and her programme,
he is not saying what bold decisions
have been taken,

The President’s Address is quite
alive to the problems of the people.
As was the year 1971, so also the year
1972, is a year, of bold decisions, of
right steps in the right direction, of
firm actions and of exemplary per-
formance, Mr. Mishra has been talk-
ing about what is happening in Maha-
rashra. It is because of the Congress.
Government in Maharashtra and the
Congress Government at the Centre
under the leadership of Shrimati
Indira Gandhi that crores of people in
Maharashtra are saved from the disas-
trous consequences of drought. More-
than two crores of people are affected
People are deserting the villages fur
want of food. There is no water tc
drink: even the cattle have neither
water nor fodder. Under these condi-.
tions, it is only the quick and prompt
actions taken under the leadership of
Shrimatj Indira Gandhi here from the-
Centre and the guidance given by the
Congress Government at the State:
level that the people have been saved.
They have been saved from the star-
vation deaths. Therre is no epidemic
which spread anywhere. There is a
note of confidence that within the re-
maining few months, the country and
the State of Maharashtra could
overcome this critical situation arising
out of the drought conditions,

17 hrs.

During the last six monhths Central
Government have done what they
could not do during last 10 years.
80,000 relief works have been started
during the last six months giving em-
ployment to 48 lakh people. It is not
a small thing. This is the firm action,
an effective action that has been taken
in the year 1872, This is the way that
generated people’s faith in the Prime
Minister and her programme. Bhe
traditional outlook of the opposition in
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accusing the Prime Minister in charac-
ter assassination is an obsolete proceds
that yielded no gains to the opposi-
tion. South methods never paid in
the past and will not pay in the
future also. The whole world is
changing but the Opposition and the
right reactionary forces in the
Opposition in this country are not
changing. They want to inflate their
-valueg here because they are devalued
vuvside. ‘Their real value is defiated
outside; they therefore want to inflate
it inside this House the rough unde-
mocratic methods.

So far as the people are concerned,
they do not see any danger to demo-

cragy. As the President has said,
inspite of our difficulties and chal-
“lenges and the severe drought and

power shortage our march towards
socialism is going ahead. The Fifth
Plan is being finalised. It is a very
big decision that the country is
taking. This country has decided to
spend Rs. 3,300 crores for 1872-73 on
‘the national programme for minimum
needs. Is this not g bold decision?

st gFH 2 FYATT AT WgEA
qeA ¥ wnqfa @ d c
MR. CHAIRMAN: Let the bell be
rung—Now there is quorum.

SHRI RAJA KULKARNI: The cri-
ticism by the opposition is not to be
judged by the criteria of description
or by the existence of problems. It
is the way in which the Government
is handling them, that has more value
in our democracy. They know that
the Government’'s handling difficult
problems very effectively and firmly.
The problems are created by so many
circumstances and not by Govern-
ments' action alone, Government to-
day is fighting against natural cala-
mities like drought. The Govern-
ment is making efforts to change the
whole socio-economic structure which
has been there for the last thousands
of years. There are man-made pro-
blems, t00. We have heard the Case
of Andhra. So many people have
spoken of Andhra Pradesh, The
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trouble there shows how deep the
roots of tke vested interests are in
the social and economic life of the
people. It is these vested interests
that are coming in the way of unify-
ing the country, in building up
nationa] life and national character
and social justice and in the way of
the efforts for the quick transforma-
tion of our society. Without any

[SHRI SEzHIYAN in the Chair]

dogma and without antagonism the
Government under Indiraji's leader-
ship, have solved old, complicated
problems. Fifteen years ago, Congress
organisation was threatened by the
linguistic stir. But Congress Gov-
ernment handled the situation firmly
and effectively, Congress became
more powerful after the formation of
linguistic States. The pregent Andhra
problem also would be solved. Those
who stand for separate States of
Andhra and Telengana would be
serving the cause of the people if they
listen to the advise and authority of
the Prime Minister who is capable of
solving this problem also. The mo-
ment they listen to it, it will be the
victory of not only the peoble of
Andhra but of democragcy and social-
ism in this country. Let not man-
made problems adg to the difficulties
created by nature. It ig a tragedy
that people who once upon a time
were advocates of unifying linguistic
States are today asking for bifurca-
tion. The original demand of Mulki
Rules for employment, developed into
one of separation of the State of
Andhra. Vested interests have fur-
ther switched into a new demand for
States Reorganigation Commission for
the whole country. This is diverting
the attention ang energies of the
people from the main issue of soeial
and economic transformation.

I would now turn to the appeal
made by the President to both the
management and the workers in the
public sector. Yes; the traditional
attitudes must change and they must
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look to each other as partners in the
progress and transformation that is
taking place in this country. But the
basic issue is not likely to be resolv-
ed by appointing a worker on _the
Board. The Directors or on Joint
Councils. The basic issue is the for-
mation of a suitable organisational
structure for the public sector under-
takings. The existing pattern,
whether it is joint stock pattern, or
departmental managerial pattern or
statutory corporation pattern, are
all outmoded ang obsolete. There
must be a new pattern which will re?
lease the energies of the people, the
workers and the public outside, to
participate in the wealth they are
creating. What we want today is in-
,dustrial self-government on the basis
of local self-government of municipa-
lities or zila parishads which are
meant for the economic development
-of_rural areas. If a committee is ap-
p_omted to evolve some new organisa-
tional structure, it will create en-
thusiasm. Attitudes wil] change.

With these observations, I support
the Motion of Thanks. PPo

‘SHRI. M. M. JOSEPH (Peermade)
Mr. Chairman, Sir, it was with great
‘expectations that Members of both
Houses of Parliament listened to the
Address delivereg by the President
to both the Houses. Crores of peo-
Ple of this country also exported a
lot. But I am sorry to say that they

were all disappointed, Sir, every

Year we hold this meeting and it has
because a mere ‘formality, Ouyr
country is facing many problems and
it is passing through a crucial period.
s I_'resident‘s Address has not given
Aany indication of what the Govern-
ment is going to do about them,

The most important problem in our
‘country today is the wide-spread
Poverty. After getting independence,
for the past 25 years the same party
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has been ruling this country. But
still 40 per cent of the people are
living below poverty line. That is a
stark reality.

Sir, famine conditions are prevailing
in many of our States. Famine con-
ditions are there in Maharashtra, in
Gujarat and in many other States.
The other day the Chief Minister
of Gujarat made a statement which
hag appeared in the press. He said
that the people of Gujarat do not
want money, they want only food. It
also came in the papers that in
Bangalore a father mortgaged his
dear son for Rs. 11 to buy food
grains. In the coastal areas of Kerala
also poverty is prevailing. The people
are faced with real famine conditions.
The President has not made any
practical suggestion to wipe out
poverty in this country.

Rise in prices is another problem
that is facing this country. This
Government has not done anything
to check the rise in prices. The Bud-
get is going to be presented in two
days. From the papers we see that
the prices of foodgrains have already
risen by 10 per cent. Rise in the
prices of essential commodities is so
alarming that the people are facing a
lot of difficulties, whether they be
government servants or not.

There is the slogan garibi hatao.
The Government has now come out
with a new method of removing
poverty and that is by taking over
the wholesale trade in foodgrains.
Taking over of wholesale trade will
cost crores of rupees, But that is
not going to solve the problem. I am
not against nationalisation. Only if
adequate quantities of foodgrains are
produced we will be able to solve the
problem. Even today we are import-
ing wheat from other countries. In
such a situation if we take over the
wholesale trade we will only be dis-
tributing poverty.
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When I am talkiug about foodgrains
I want to stress that our peasants
form the backbone of our country, In
my State we grow coconut, arecanut
and other commercial crops. The
coconut trees are affected by a disease
and the production is going down.
Same is the case with our arecanut
trees. But the Government has not
taken any step to remove the disease.
The condition of rubber growers also
is not very much different. There is
a Coconut Development Council.
There ig also one Arecanut Develop-
ment Council, I am a member of both
these Councils, For the last two years
none of these Councils has met even
once. This si:ows the irrospoasibility
with «which the Government is d-=al-
ing with this problem.

Sir, pepper is known ag ‘black gold’
Kerala produces the maximum amount
of pepper. This has also been affect-
ed by a certain disease as a result of
which its production iz going down.
Nothing has been done by the Gov-
ernment to remove this disease. The
price of tyre is also going up because
of indifference on the part of the Gov-
ernment.

Let me now see another field. There
is unrest in the whole country. In
Andhra it may be due to one cause,
in Haryana it may be due to some
other cause. The students and tea-
chers of the Guru Nanak Medical
College have already gone on a hun-
ger strike and unless the Government
comes forward with an early solution
it might end in a tragedy.

The people of Kerala are also dis-
content and unhappy. It is not only
the N.G.O.’s but large sections of other
people are also agitating. My hon.
friend Shri K. P. Unnikrishnan said
that the opposition parties are agitat-
ing on behalf of the N.G.O.'s. Let me
tell him, Sir, that the agitation laun-
ched by the opposition parties is not
only for the N.G.O.s alone but to
protect the rights of the citizens of
Kerpla. It was a bit surprising to him
to find that the Marxist party and the
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Kerala Congress joined in the agita-
tion and he called it a grand alliance.
Sir, in Kerala the Government is of
ruling Congress, the C.P.I, the RSP,
the Muslim League and other parties:
They are ruling the State. I don't
know what name may be given to
alliance by my friends. Kerala is
thousands of miles away from Delhi.
The neglect that is shown to Kerala
by the Centre is in proportion to the
distance,

For the last so many years we have-
beer  trying to get a shipyard in
Cochin. Many representations were
made but still no progress is made.
We tried to get a rail coach factory
and some ancillary factories there.
To our representations we have got-
only a ‘No' reply. In my district of
Kottayam, in the place called Vellore
there was a proposal to set up a news-
print factory. Land was acquired but
even now the work is not progress-
ing. At Edakkattu Vayal we wanted
to have an inter-national aerodrome
There also the required land was
acquired but the work has still not.
been started.

Sir, in our country we are setting
up many central universities. For
Kerala, which tops the list in the
matter of literacy, no central univer-
sity has been given. It is really very
pitiable. The Centra] Government is
not taking any interest in our affairs.
The Centre is showing indifference in
the matter of allowing a Central Uni-
versity for Kerala.

Kerala, as I have already mention-
ed, stands first in the matter of lite-
racy. Therefore, unemployment Ig
also more there. This is not what I
am saying. Candidates from Kerala
are not absorbed in other areas. Many
hon. Members of the Congress party
have also made such statements the
other day. In Bangalore there was a
recruitment to the Air Force and not
even one from Kerala was selected.

While I am on this subject I have
one request to make to the DMK Gov-
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With due
Gudallore

ernment of Tamil Nadu.
respect for DMK, in the

area about 3000 Malayali families are
being evicted. It is not a party mat-
ter and it should be considered on
humanitarian grounds. Our Chair-
man, Shri K, M. George sent a tele-
gram to Shri R. Balakrishna Pillai,
our leader. We also showed it to the
Governor Shri K. K, Shah and Mr.
Era Sezhiyan. When Shri Srikantan
Nair mentioned it my friends belong-
ing to the DMK Party did not like it
and that is why I am making it clear.

The attitude to the people of Kerala
is not very helpful. We should treat
this country as a whole and the Pre-
gident should have made some
mention about it in his Address.

st ft wifaft sam (wigem)
# ey St A wwrd § e s
gATR TR 3W ®Y SqE GEHEITHT HY
o AT 3 W ST A W gEra A
W 1 oa7a wrafd fRar & 1 9=
9T F G qt & g8 s wr &
aTfeaqer qraTar ST FE T A
UF Ad § G| AfEd | §9e w77
ST HaF wiudn gan € gusT afg
7o fade oot & fear 1 1971 %
9gH A W T FT oF wiw vAngq
AT 4T | IJEF TS AW F AT
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wfeT gaeT @Y ST A & 1 59 37
faet & fom @v & ¢ TEw fAy
FE TS A%gTe qg R W@
T F2W Fae HE@AT, TAGEIE WIT
AT EY TEY | THE T agA TR
TRl 19 faeit # ogi 92 WY g e
# g & o afr frean @ fF ael O
T T & At Ag o @ | & /Y dwad
ofer # 7 g TF #¢ sy fawr
TR AfET & Fr A § oA
37 forsft ¥ forg ot azre F & o
IO AW & ¥ e 3 for A @Y @
R 7 ag awer o) g9 g §ed & oW
f& g7 forer % Feedtarer ax Swe s
¥ fom ¥ wk A dwadw &
T gaAT ' fgmr s W
B &Y 6 AT AT ot fwrar @ &Y W
24 o gw 3% war @ v ¢ Al
Nag A A & 1 mror iy gk Y T
R Ty, Fex ¥ g v o ¥ AW Y
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T Y T Afe 99 37 faet & wrer oft
T T & S AT ¥ TR AT g oy |
T qAT A AT e o v R
dfFT IEe Swaddw = Ttagﬁ 58
T T |

fegem & H=RT g OF wrdo To
e ufaw o T wrewr gfear wfw
HgATdr 4@, & grfo fto uHo oY wX
TF F1IF |faw d7 | 7w I A -
afady f | oo £ 0w afeda Y o
gfear afaw wy 7 ferdrae #¢ fear
ofrafar & o w3 faam, Afess & &
#< faan, awifas afaw ot 77 e
ot a3y T or @ | AT TR A
T § ? T Faw femrieT § o Y
gaw §t mr 5 s wrer gfear
afew =ma & @@ fear ? wrr & Fedt
ﬁ?mtﬁa'rﬂﬁ‘%ﬂ%mmioqﬂ
THo W BT FT AT AR E, S R_E F
IT & N2W F Y CATGHEH &, I FT AT
®ew g, 91 Fr N wifafafedr
g WrfoTeUHo ¥ qTAT TEY § | AW
qg 279 TG § | ¥ T i foge
oY a% TE ATE | I9% oRT 7 o
frma S & WqAT Lo faaT v |
A ofr wowT A A g o X fean
| HTHA |TAT e §, T6 FT WO
g A & faw wYr e, e
(W) . .. oW F3, @ K
mgl @t Ao Toudo Tfqlw & §
Fifs ag & FHve & wifiae @ §
¥ whve wife wfrze § oAk e
ATéeToTHo T2 3TE fx sydriaw wivy
ag A& w1gy fF 9% wwer wrf @A
afas wry | Ffew s aF dar 7 g,
SR TF qAAT AG ATAT AqTCAT, A
% °% SwEr g At gei | wEn
wreg w1 A g wAw Rew wg,

358



359 Motion of
[l wfret wg1a]
Ve IO g, wwifafafody st gy,
IR LI AT EY, H AT FT GATH
& | v ag E & fF 35 =0 4T 40
T =9 FT faur | 35 w7 av 40 TR
T A @A § 7 ag s # 9w
fomrtargy FT @ § | I s oA
N faferaw s whg
7z feedfdt st § wrw gfer afadw &
qg WHT AMET | SO RW F 5
Gifad w1 st oofdww g & 4]
wafaw 7@ fF ag St w1 g F0
R ¥, afoe 7@ 5 I aveTe
F8, 79 q37 & | ag A< 9 forar g
& W& Fgr "t ¢ 6 oo qEo
wifpad o Wi sfee #C @ & 4@
AW fFarfrmrgn g ? o
THIRE 3% faems § ST o 38 &
I 9T ¢ A1 w9 AR fegem ¥ &
HAT § | ST WY 2w 9 § A T T=-
fafrgfer afdw F o & 73 &
afes ag et s fame & gro
a3 § 1 wofag 5% sfaa a=m fremr
arfge | Y 3w Y T g E FIAT
oY e gers & AT gEa fear @
WX S WIgE 1971 ® w@W Hell
vy gfe ey & fagr @ A R
T A AT TS I AT, W7 Fa&H]
2@y @ W g SH U FGT |
SHRI P. G. MAVALANKAR
(Ahmedabad): At the outset I must

say that the President's Address to

Parliament this year has proved to be

a dismal document. It is neither

inspiring nor interesting nor exciting,

in its wording or in its presentation.

Indeed, the President's Address has

been dull, dry and disappointing. Of

course, we thank the President for the
gracious manner in which he under-
went the annual ritual of coming to

Parliament and delivering the Address

w obviously we know was not
written by him. He was only there
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to speak out what the Government
wanted him to say, but because Gov-
ernment has nothing much to say,
the President also was unable to say
anything substantial or anything sig-
nificant.
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‘While I was listening this afternoon
to my hon. friends from the ruling
party. one after another, and some
of them at least made quite forceful
speeches—I must admit—I thought
that they were talking as though they.
were still in 1871 forgetting that this
is 1973. Since the mid-term elections
to the Lok Sabha and also the elec-
tions to the State Assemblies last year
much water has gone under the
bridge.

Although it is true that the Prime
Minister’s charismatic personality did
produce a very vast majority, not only
a vast majority but a very steam-
roller majorty, a majority which has
brought about an imbalance in this
House, and therefore, an imbalance
in the country, that magic and that
charisma are gone. As my hon.
friend, Shri Shyamnandan Mishra,
has said in so many words the Gov-
ernment dare not face some of the
bye-elections because they know that

« if they face them, now, they will lose

those seats. Normally, they should
not be afraiq of losing one or two or
three seats, but they know that such
defeats will be definite pointers to the
disaster ahead for their party. That
is why in my State of Gujarat, the
bye-election in Sabarkantha was ar-
bitrarily postpond till next October,
that is why again in my State of
Gujarat. the bye-election to the
Assembly from Kutch was also post-
pond for a considerable period of time.

The reason they gave was scarcity.
It was not exactly that scarcity. In-
deed, it was scarcity of another kind;
it was scarcity of confidence on the
part of the ruling party. They were
not confident that they would win.

But what is more dangerous—here
I agree with Shri Shyamnandan
Mishra—is that before the Election
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Commission had announced the post-
ponement of bye-elections, one of the
Deputy Ministers of the Gujarat Gov-
ernment came out with a public state-
ment that there are not going to be
bye-elections now. So he was pro-
nouncing on behalf of the Election
Commission. I think it is very dan-
gerous for a Minister of a State Gov-
ernment, that too a Deputy Minister,
to go about with all the pretensions
te authenticity and speak on behalf
of the Election Commission and say
that the elections are postponed, be-
fore the formal announcement comes
from the Election Commission. This
shows how since 1971 and more
particularly since the 1972 March
elections, the democratic processes are
being short-circuited by the ruling
party.

Therefore, I feel it is no use my
friends from the ruling party saying
‘we got the people’s mandate’. They
get it undoubtedly, but having got it.
they have lest touch with the public
and their aspirations.

That is why I feel that the Presi-
dent’s Address is dull because it does
not reflect the aspirations and anxie-
ties of the vast, teeming millions of
this country. Sir. if any one were
to read this Address ten, fifteen or
twenty years from now, he would
never understand that we were pass-
ing in 1973 through a tremendous
crisis, because the Address does not
reflect any sense of crisis, nor does
it show any sense of urgency. It is
devoid of any of the challenging tasks
facing us, the Andhra issue, rising
prices, the Five Year Plan, education,
f‘)ﬂ!ign policy. On all these matters,
it has nothing to say definitely, clear-
ly and pointedly. AIll it hag got to
say is a few preachings: do this, do
not do that—all for the people, not
for themselves. This kind of dull and
dry affairs has, therefore, been a very
sorry state of affairs,

I have moved several amendmenta
to the Motion on the President’s Ad-
dress. I do not want to go into details
for lack of time, But I do wish to
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pinpoint a couple of points, with your
permission.
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First and foremost, I feel that in
this country today, the most impor-
tant need of the hour is the running
of a clean and efficient government.
Corruption and nepotism have been
writ large in all public affairs. It
has been from top to bottom, not from
bottom to top, and'that is why it is
percolating and pervading all our
public life. With a corrupt govern-
ment, with a corrupt administration,
how can the people expect better
results, a clean and efficient adminis-
tration and justice?

People are not interested in ,any
brand of socialism or any other ‘ism’
or even in saying ‘let us have a gov-
ernment which governg the least’.
Those days are gone when the poet,
Alexander Pope said ‘That Govern-
ment is best which governs the least'.
We want more and more government
in a welfare state, but the slogan
should not be ‘that government is
best which governs most’. but ‘that
government is best which governs
best’. Unfortunately, this Government
does only govern most, it does not
govern best. Thus the people are
finding themselves sandwiched bet-
ween ‘isms' and ideologies. Therefore,
I feel that a clean, honest adminis-
tration is the need of the hour,

Secondly, when we talk of garibi
hatao and all those slogans for eradi-
cating poverty, at least we should
Those of us,
leaders of India, of various parties,
particularly of the ruling party and
the Establishment—what is their
mode of living? How do they live?
In what g luxurious manner they live.
right from the top downwards in the
Governmental establishments? Pala-
tial houses, big imported foreign cars,
and what a luxurious style they go
about everywhere? And yet, they
have the audacity to tell the people,
Live in poverty and live in simpli-
city.” Nothing could be more hypg-
critical than this kind of statement.
The people are now tired; not only
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are they tired but they are disguested
with this kind of wrong moral preach-
ing; what you do you do not say; and
what you say you do not do. This
kind of thing is to be opposed. 1
therefore feel that austerity among
the high-ups and economy in the ad-
ministration are also things which are
needed; and I am sorry to say that
the President’s Address does not re-
flect these -true needs of the people.

Then, I want to refer briefly to the
problems of Gujarat. I find there is
no Minister in the Union Cabinet
representing Gujarat. As a meherbani,
as a kind of last minute favour, we
have been told that one Minister has
been appointed from Gujarat in the
recent reshuffle. but we want a Minis-
ter at the senior level in the Cabinet.
Why? Because there is no pressure
here and that is why many problems
in Gujarat have remained unsolved.

Take, for example, the problem of
drought. We are not getting the
assistance commensurate with the
urgent requirements, and every now
and then, the Chief Minister and the
whole host of his team of ministerial
colleagues have to run up and down
Delhi. One wonders whether the
capital of Gujarat is Gandhi Nagar or
Delhi. That is why I want to know
whether the Government of India is
going to behave like this; I am not at
all parochial or provincial when I say
this. I want to say this because the
drought is so serious, and is unpre-
cedented; such a drought has never
happened in living memory for last
several decades That is why in this
context I would urge this House, and
particularly the Prime Minister, to see
to it that the award which she is going
to give, which was promised now and
again, the award on the Narmada
project. is given as early as possible
in the national interests and not in
the interests of this or that State. We
in Gujarat do not think that the
Narmada issue is a provincial issue; it
is a national issue. But in the con-
text of this drought, we have now
begun to realise that had this Narmada

FEBRUARY 26, 1873

Thanks on
President’s Address
a project been implemented 10 years
back, 15 years back, not only the cost
would have been much lesser but the
advantage and the benefit to the nei-
ghbouring States including Gujarat
would have been waster. But nothing
has happened so far in this regard.
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And then we were told that the
Government, the Prime Minister, will
decide soon. But the only decisioh is
to postpone the decisions which are
not favourable to the party in power.
It does not matter if the people’s wel-
fare is not cared for. That is one pro-
blem.

Take the problem of RFO—residuary
fuel oil—for want of which our power
shortage is getting acute in Gujarat.
Only this morning I got letters from
some correspondents in Ahmedabad
saying that there have been further
cuts, a 15 per cent cut in power, be-
cause the Koyali refinery does not
give RFO and so the Dhuvaran Plant
does not work adequately and therefore
there is power. cut, with the result
that with the further cut of 15 per
cent, 15,000 textile workers in Ah-
medabaq are facing the acute problem
of unemployment. If this is so, I do
not understand how and why the
President's Address should not reflect
some of these difficulties and problems
of our people. But, as I told you, Sir.
this Address has been a dry affair,

Take again the question of my hon.
friend, Shri Prasannabhai Mehta, who
has been talking about the Bhavnagar-
Tarapur railway. Nothing has hap-
pened. We want an atomic reactor
in Saurashtra; but nothing happens;
we want an expansion of the airport
at Ahmedabad; again nothing happens.
We want a number of things to
happen not because they are good for
Gujarat but because they are in the
larger interests of national develop-
ment and national prosperity. They
have a certain urgency; they have a
certain priority. But, unfortunately,
Gujarat seems to be in the backwater
or in the drawer and not in the
immediate urgency with the Govern-
ment and particularly the Prime
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Minister. I would, therefore, appeal
to the Prime Minister that she should
take these problems in the right per-
spective. Do not condemn us by
saying that we the people in Gujarat
are looking at these problems from a
provincial angle; indeed, we are look-
ing at it as a problem for the develop-
ment of the entire nation, and that is
why I feel that some of these aspects
affecting Gujarat need to be looked
into urgently and very well.

One or two more points and I have
done. This Address by the President
again hardly reflects anything about
the youth unrest and student unrest
particularly last year in any number
of universities all over the country.
The university campuses have been
restless; students are in difficulties;
teachers are in difficulties; the tea-
chers are underpaid; students are not
taught: colleges are closed; univer-
sities are closed. And yet, this
Address by the President does not say
a word about this grave and major
difficulty of the student and teachers
community. They today are not only
unemployed but they are also kept
deliberately waiting. Therefore I feel
that something drastic must be done
immediately. I want to see that the
youth, workers and peasants do not
get desperate. If they are frustrated
and they get united obviously we are
in for a very big revolution. We
cannot go on in this situation of help-
lessness and uncertainty. So if that is
going to come and if it comes, let
the revolution come with some ideo-
logical base and some determination

ang spirit of service and with gui- -

dance and leadership from the peoples
that be. This Address falls short of
the requirement of our youth. They
are neglected. People in the rural
areas as well as the urban
areas are being neglected.

Coming as I do with a long educa-
tional and academic background what
makes me feel depressed is that the
spirit of dissent is evaporating in this
country. Anything that is said against
the Government is taken as unpatri-
otic. Let us not forget that the Gov-

3441 LS—13

PHALGUNA 17, 1894 (SAKA)

Thanks on 366
President’s Address

ernment learns more from the critics
rather than from the euclogy of its
own supporters. From its cupporters
Government may learn occasionally.
But the Government has to learn more
from the honest, patriotic, well mean-
ing criticism inside and outside Par-
liament. Whenever such criticism is
levelleq they immediately say that it
is partisan or selfish. I belong to no
party; in al] these twenty five years
I have never joined any party and
they cannot, therefore, say that I am
partisan. Let us not damn all critics
that way. Even a critic of the Gov-
ernment is as patriotic, loyal and na-
tionalistic in his behaviour and con-
duct ag any member of the Govern-
ment. So this House must take the
responsibility and give guidance and
direction to the people so that the
spirit of dissent is not destroyed.

I was amused, not angered but cer-
tainly somewhat surprised, when the
Prime Minister went round saying
during the last Inter-session period:
I do want to work but these opposi-
tion parties are not allowing me to
work! Now, Sir, the Government have
got such a thumping steam roller
majority inside Parliament and even
outside, and they have silenced prac-
tically all opposition. They have
controlled All India Radio and all
the other information media, and
significantly the Prime Minister her-
self retains the Ministry of Informa-
gion and Broadcasting. On top of
all this, then, to say that the opposi-
tion is not sllowing her to work, is,
1 feel, very dangerous. I do certain-
ly admire her for the courage she has
shown at the time of Bangladesh
crizis and previously alsc but mere
courage is not enough. Honesty of
purpose and simplicity of living and
certain readiness to set standards in
public life are needed. The appalling
situation today is that there are no
standards in our public life and these
have to be set particularly by those
who are in authority, As the Bheka-
vat Gita says:
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guzivfa AewEaziadi o )

q e R AFERATAT |
The behaviour ang conduct of those
in power, who are leaders and those
who are in authority, should be good.
I do not exclude even ourselves, who
are Memberg of Parliament. We have
to set standards, we have to be the
measuring rods for the people. We
are not doing it. My sense of sorrow
heightens when I find that the Presi-
dent’s Address fails to reflect many
of these aspirations and anxieties of
the people, particularly the anxiety
that we should have a good Govern-
mens based on social justice, a Gov-
ernment that is endowed with the
spirit of democracy, and which en-
courage a climate 6f dissent.

ot Wty fog o (FTIEEY)
wfassmar wgrea, § qroFr gza ¥ q71-
s & Wil g ST | GRE I g
& T st a¥ ¥ wgrafgw rczafy
St F TE owferwr 9T gwrc
afgq W@ F@F  F4E #°
SR ¥ #AgHEem st Tmwoq
fagr gm0 &1 gmaT? AT geEm
T I XA GUT § TEFT  THGA FA
* far @ g™ 71 g7 wasT g7
fear &1 ag wmdl @@ fr A,
Fqeqor 2w w1 wEQer fava 2 qrrEar
FIEF AT w1 7 § v wlfge qarefig
FI@ FHE FT UF FAT, T, qwET,
e afeem &1 sfmge wr @) 2
&F a1 71 7 ¢ fr agmfgw wegafy
St F1 wivwreer fo 9% = a9 @
& are-faae # & fa 0w g 2
qg g I & 99 ¢ fagifes, Tt
W ofad o #rg mEr A wdr
¥ wege THAET T 919 &7 fAd 3w
FTT wTgar § & vy gl afaw
W F19 & WY w7 sfagrw @
g wda Y wolt T Afe H
Y avr eafrdeaT S anTorETE %y
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Aifa &1 qew s g W g
& "y wA T s & ag i
duyar, sg-wica W AaaER F1
g framiv @Y @ owmaw
w14 § o gwrdy wieaw el snre
wA gy Afeat o7 fada< www E
e T cora ¥ 1971 F 5w
ox we Iufeqa gom a1 fy o g
q=qa fagra §, swawr, safrcerar
W qETSETR ) A gardr Afa §
%1 fFm wFr R st feara,
¥ I5% FiETT § §9 @l 59
wae@rl, §8 feee 9t fF aq
frrerer & favre 8 +A4, I9
T M FEHTIT T gATL &1
efeqa 4, IFA g2 &ra favaraara
ffmicoggismam i ¢ fs
9 AT THIA Y @ o e F1 AR
o e Y e et i el s e
&1 fF T &m It gFwIT & gEE AR
S foays oy ITFaA T gE
¥ fom® arge gl wd | wre 9 9
¥ q@ foas ¥ v & &7 ¥ gt
ferstr ofr &7 wraw gen 1 ZEO W
e AR oS o f e Aw H oad
¥ am qT, W # S wfgear
FT ATATEI &5 AW F wf@d Wty
Fiwg FA F1 A1 MEwh fagw
T IH 9 "aAT AT ATg §—A-
& qrdf, Tad Xar of wew fardr arar-
Wt oY, I8 & ¥ g § v @
T F FE wT NAE wE
¥ & g@mr sifgar # am o oav
uF & AW qv, FiwEfagar & a0
9%, MI9ETE ¥ AW 9%, Siffaae &
Aw 9% (WEgE).  gEIT 2
T EOET, IYHEAT AT T FY AT
sEfaT e & faq ey samw
ffar S| o W AW AR
FETEY AGN X AW WY SAGT 9F A0
§ | faed qemafy fraf=aw &, 1971
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¥ T § aw F AR gW W
#ifaat w1 qAFC a7 )|

AT I8 FAST A TA T FT AW
fear s gw aw ¥ Areara wTEA €,
2w ¥ gafrdmar Iy § S W
¢ f& vrerad # frg w1 qaewme
v Ao @ @i s
o ¥ sy arafors /Y ries fagwam
T g1 IW ARA F AT FA
¥ fad arar § wrll  agwa ¥ FE
&1 g3 fear

MR. CHAIRMAN: He may continue
his speech tomorrow,

17.59 hrs.

STATEMENT RE: NEW RAILWAY
PROJECTS IN MAHARASHTRA

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): Sir, I beg
to lay on the Table a statement on
new Railway Projects in Maharashtra
by way of drought relief.

Statement

The State Government of Maha-
rashtra have been representing for
taking up certain railway projects in
the Maharashtra State the earthwork
portion of which could be done as
drought relief works. The projects
which have been under consideration
Jfor this purpose are:

(a) New B. G. line from Wani to
Chanaka costing Rs. 53 crores-
length 76 kms. )
(b) Conversion of Manmed to
Purli Vajjnath from M.G. to B.G.
costing Rs, 28 crores-length 354 kms.

(c) Conversion of Miraj-Latur
from Narrow Gauge to Broad Gauge
costing Rs. 30 crores-length 326
kms,

(d) New B. G. line from Apfa to
Dasgaon as part of the Konkan
line from Apta to Mangalore—total
cost Rs. 225 crores including rolling
stock and interest during construe-
tion-length 910 kms.

in Maharashtra

2. It is unfortunate that a con-
troversy has developed in regard to
the subject. I have specifically re-
ferred to these lines along with cer-
tain others in my Budget Speech in
paragraph 42, I quote:

[Important new works]

“42...... there are certain impor-
tant works of new lines and conver-
sions presently under examination
and active consideration of the Gov-
ernment. Some of those works are: —

(i) Wani-Chanaka Line.

(ii) Manmad to Purlj Vaijnath—
Conversion from Metre Gauge to
Broad Gauge,

(iii) Miraj to Latur—Conversion
from Narrow Gauge to Broad
Gauge.

(iv) Mangalore—Apta Line.

(v) Delhi-Ahmedabad-Conversion
sion from Metre Gauge to Broad
Gauge,

(vi) Barauni-Katihar-New Bong-
aigaon and Gauhati-Conversion from
Metere Gauge to Broad Gauge.

{vii) Guntur—Macherla—Conver-
sion to Broad Gauge, and Madikude-
Bibinagar-New Broad Gauge line.

There are some more proposals for
new lines, gauge conversiong and res-
torations which are in various stages
of consideration, Subject to avail-
ability of resources, it is hoped to

- take up some of these items in due

course.

No funds to undertake these works
have been provided in the budget for
1973-74. 1 seek your permission to
undertake these works by re-appro-
priation of funds within the relevant
grants, as soon as they are approved
by Government,

T shall come to the House again for
grant of requisite funds, as may be
necessary in the year to execute these
works".
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3. I am glad to announce that after
due consideration and keeping in view
the acute scarcity conditions in Maha-
rashtra, Government have sanctioned
the construction of a Broad Gauge
line from Wani to Chanaka and the
Conversion of the Metre Gauge line
from Manmad to .Purli Vaijnath.
Earthwork on these two projects will
be started immediately. In regard to
the other two projects in Maharashtra,
the availability of resources, the re-
quirements of the Fifth Plan for mov-
ing the traffic offered and the inter-se
priorities for such development works
are being examined.

The® section from Apta to Dasgaon,
which forms part of the Konkan line,
has already been surveyed and earth-
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in Maharashtra
work on this section will be taken up
immediately. Detailed survey of the
remaining sections will be taken up
simultaneously. .
&
Earthwork on the Miraj-Latur Rpad
will also be taken up as a measurs of
drought relief,
I
Certain other States such as Rajas-
than, Gujarat and Mysore are also
affected by drought and the question
of taking up similar works in t
States is also under consideration.

18 hrs.
]
The Lok Sabha then adjourned till
Eleven of the Clock on Tueaﬁny,
February 27/Phalguna 8, 1894 (Saka),

1



